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LOK SABHA DEBATES 

LOK SABHA 

Tuesday, August 11, 1987/Sravana 20, 
1909 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair) 

ORAL ANSWERS TO QUESTIONS 

[Trans/ation] 

SHRI V. TULSIRAM: Today you are in a 
good mood. 

MR. SPEAKER: Very good. 

[English] 

MR SPEAKER' Dr. A. K. Patel.... Not 
present. Then, Shri Braja Mohan Mohanty. 

SHRI BRAJA MOHA~ MOHANTY: 
Question No. 203. 

SHRIMATI JAYANTI PATNAIK: Sir, 
with your permission. I would like to sug-
gest that Q.No. 203 and O.No. 217 may be 
clubbed together .. 

MR. SPEAKER: Madam, I have seen that 
they are two different questions. They do 
not relate to each other. 

( Interruptions) 

SHRIMATI JAYANTI PA TNAIK : Sir, you 
may please ask the h~n Minister. 

2 

THE MINISTER OF ENERGY (SHAt 
VASANT SATHE): Sir, I don't mind, if you 
are pleased to allow. TIle idea appears to 
be the same, shortage of power. If she 
wants to cl ub it. .. 

[Translation] 

MR. SPEAKER: I think, today you seem 
to be very polite. 

[English] 

SHRIMATI JAYANTI PATNAIK: The 
hon. Minister is so sympathetic. Why are 
you not so sympathetic? .. 

( Interruptions) 

'(Trans/ation 1 
MR. SPEAKER: If I had not been strict, 

they would have not been polite. 

[English] 

PROF. MADHU DANDAVATE: The Min-
ister is always sypathetic towards ladies. 
Sir. 

(Interruptions) 

[Translation] 

MR. SPEAKER: It is you, who can say 
this. 

'Interruptions) 

[English] 
Power Shortage In Orissa 

*203. SHRI BRAJAMOHAN MOHANTY: 
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Will the Minister of ENERGY be pleased to 
state: 

(a) the total power shortage in the State 
of Orissa: and 

(b) the steps being taken to supplement 
the power supply of Orissa to meet its 
existing needs, with details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHI LA 
ROHTAGI): (a) During th~ Pl r;od trom 
April to July. 1987. Orissa had a power 
shortage of about 13.6%. 

(b) To supplement the power availability 
in Orissa, assistance is being provided 
trom the Farakka and Chukha power sta-
tions and from the neighbouring systems. 

Completion of Power Projects In Eastern 
Region 

*217. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether the gestation period of 
power projects completion in the eastern 
region is longer as compared to other 
regions in the country; 

(b) if so, the reasons therefor: 

(c) the steps taken to reduce the gesta-
tion period and expedite th~ early comple-
tion of power projects In the eastern 
region; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRI-
MATt SUSHILA ROHTAGI)' (a) to (d) A 
Statement is given below 

STATEMENT 

(a) The gestation penod for completion of 
thermal projects in the Eastern Region IS 

longer as compared with other Regions. The 
period of completion of hydroelectric power 
projects is. by and large. the same as in the 
other Regions. 

(b) The main reasons for the longer time 
taken in the completion of thermal pro-
jects in the Eastern Region include delays in 
regard to acquisition of land. finalisation of 
design and engineering. execution of civil 
works, and delays In the supply and erection 
of plant and equipment; paucity of funds; 
problems of Industrial relations; and weak 
project management. 

(c) and (d) The progress of on-going 
power projects is being closely monitored by 
the Department of Power and the Central 
Electricity Authority. JOint coordination 
meetings are held regularly with project au-
thorities and other organisations concernt'd 
to identify and overcome the problems. 
Senior officers of Centra' Electricity Author-
ity and the Department of Power also visit 
project sites to assess the progress and 
adVise the proJect authorrtles In regard to the 
corrective measures required. The need for 
effective project management is also 
emphasised. 

SHRI BRAJAMOHAN MOHANTY: Sir, 
on 31st March, 1987, in this Lok Sabha the 
Minister had, in reply to a question, ans-
wered that the antiCipated shortage of 
power in Orissa would be around 30.1 per 
cent, and this is the highest in the country. 
Now, in Orissa, there is a power-cut of 75 
per cent so far as power Industries are con-
cerned and there is a power cut of 50 per 
cent so far as large industries are 
concerned. Orissa is importing power 
from Madhya Pradesh and Eastern R~gion 
Electricity Board, at a very high cost. So, 
the entire economy has been almost para-
lysed. I W8!lted a specific answer to my 
question. I would like to know as to what is 
the total extent of power available from 
Farakka and what is the cost and so also of 
Chukha power station. What is the extent 
of powec we are getting i.e. Orissa is get-
ting and what is the cost of it? In answer to 
another question, the hon. Minister has 
replied that the question of external assist-
ance for the implementation of the pro-
posed IS valley power project in Orissa 
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would be considered further. May I know 
from the hon. Minister as to how many 
external assistance proposals have been 
received by the Government in this regard 
and the reason as to why consideration 
has been withheld. I would like to have a 
detailed reply from the hon. Minister about 
these things. 

SHRIMATI SUSHILA ROHTAGI: Sir, 
there are a number of questions, five ques-
tions in one supplementary. Anyhow, I 
would like to answer whatever is possible. 

SHAI BRAJAMOHAN MOHANTY: 
These are various facets of the same 
question. 

( Interruptions) 

MR. SPEAKER: You do anyone of the 
five. 

( Interruptions) 

SHRIMATI SUSHILA ROHTAGI: Sir, 
Orissa depends largely on the storages at 
the reservoirs like Hirakund and Balimela 
and the performance of the Talcher Ther-
mal Power Station. Now, the hydel reser-
voirs in Orissa are not in a very satisfactory 
position. The water level has not been 
there in Balimela and Machkund, during the 
last two years. 

Therefore, we find that, while the 
demand had been going up, because of 
this, there is a gap in supply and, therefore, 
there is some shortage. As a result, the 
State had to impose a power cut of 75 per 
cent, as the Hon. Member said, on heavy 
and power intensive industries and 50 per 
cent on large industries. Therefore, there 
are restrictions on peak-hours and the 
rural supply is restricted to night time only. 

As we go through the pages, we find that 
the thermal generation has been actually 
more or less the same. The Hydel had gone 
down because of the low water level. The 
total came 10 91 per cent. This is the figure 
for the period from April 1986 to March 
1987. 

We find that, in spite of the help given 
from Farakka and Chukha, this is the pic-
ture. From Farakka the share was 59 mil-
lion units and the actual given was 64.52 
million units. Therefore, greater share had 
been given from the Farakka Unit. For 
1987-88, the share is 32.7 million units and 
the actual provided is 36.7 million units. 
Therefore, what has been given to it has 
been more. About Chukha also we find 
that the actual is more than the share. In 
'986-87 the actual was 43.09 MU as 
against the share of 41.51 MU. 

Here we find that the neighbouring State 
has also been giving assistance. From 
April to July, 432 million units have been 
given by the neighbouring State. 

We find that the operation of the thermal 
plant has not been good and it is much 
below the national average. This has to be 
improved. This is the totality of the power 
situation today. 

The second part is, he wanted details for 
the various years about performance. That 
too, I can give ... 

MR. SPEAKER: You can lay it on the 
Table of the House. . 

SHRIMATI SUSH'LA ROHTAG': 
would like to say that last year there was a 
Slight progress in the PLF, thanks to the 
mediation by the various Ministers and the 
State Electricity Board Chairman from 
time to time; some efforts have been made 
by the Orissa State Electricity Board. So, 
there has been a slight improvement affive 
per cent last year in the PLF. 

About IB valley project, it will be coming 
up in some form or the other. The letter of 
intent has been placed on BHEL by the 
State authorities. The" Planning Commis-
sion has accepted the feasibility of the pro-
ject subject to funds being located. 'which 
is a very big factor. The offer of external 
assistance had been received by the State 
authorities. However. now the State 
authorities have issued a letter of intent to 
BHEL. This is the latest position. 
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SHRI BRAJAMOHAN MOHANTY: This 
is not the latest. The latest is this. I am 
quoting from the answer given to an 
Unstarred Question on 28.7.87: 

"Offers of external assistance for 
implementation of the proposed IB 
Valley thermal power project in 
Orissa could be considered further 
with due regard to utilisation of the 
available indigenous capacity ... " 

This is more confusing. Therefore, I 
wanted clarification. 

Another question, along with this, that 
could be answered is this. Perhaps it will be 
most appropriate for the hone Minister Shri 
Sathe to answer this. Two Committees 
were set up: one, the Kaul Committee, an 
official committee; and another Commit-
tee set up under the Development Council 
for Heavy Electricals and Allied Industries. 
The first Committee recommended that 
the country's industrial policy should be 
changed to allow private entrepreneurs to 
enter into the areas of power generation, 
transmission and distribution; besides. the 
policy of reservation for small scale sector 
should be relaxed so as to de-reserve some 
more electrical equipment now earmarked 
for exclusive production by the small scale 
units. The other Committee has recom-
mended that the I.O.A. Act should be suita-
bly amended to permit the private sector ... 

MR. SPEAKER: How am I going to allow 
this. Mr. Mohanty? 

SHRI BRAJAMOHAN MOHANTY: I am 
only putting the question. It is only a part of 
the question. 

MR. SPEAKER: How long can a ques-
tion be? A supplementary has only to be a 
supplementary. It cannot be a diatribe. 

SHRI BRAJAMOHAN MOHANTY: You 
have taken more than half an hour for one 
question. This is also equally an important 
question. 

MR. SPEAKER: This is something which 
must be within some reasonable limit. 

SHRI BRAJAMOHAN MOHANTY: 
want to draw the attention of the Govern-
ment. So far as recommendation for 
amendment of the I.O.R. Act is 
concerned ... 

(Interruptions) 

MR. SPEAKER: This is not a debate. This 
is a question. 

SHRI BRAJAMOHAN MOHANTY: 
This is very much a question. What is the 
reaction of the Government? So far as Min-
ister is concerned, he believes ... 

(Interruptions) 

MR. SPEAKER: It is re-action. 

SHRI BRAJAMOHAN MOHANTY: He 
also believes that unless the private sector 
and the foreign assistance is introduced, 
the power shortage problem cannot be 
solved. 

I would like to know the reaction of the 
Government regarding this. This is the 
most important part of the question. 

THE MINISTER OF ENERGY (SHAI 
VASANT SATHE): The most important 
thing is to get power. We are doing our best 
in having Talcher Super Thermal Power 
Station with World Bank.~s.sistance which 
will be of 1.000 Megawatt and 18 Valley 
which is a StatiYunit also has been cleared. 
The Letter of Intent has been placed on 
BHEL. Even we are accepting offer of NRI 
for this collaboration. 

As far as general policy is concerned, I 
would want pow" to be inducted. Who-
soever has thQ)~~'" 'ity and the resources 
to bring it for 9-. ~ tpJn of power. We haw 
put all public res" • ..,.ces available and WI 
are still going to be short of 10.000 MW. So, 
if private resource from Ir)dian side comes. 
as there is, for example. in Bengal tor 
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Bakeshwar, that is welcome. There is an 
offer from American company Kujjian for 
680 MW. There is also an offer from Rus-
sian side. Whosoever is willing to offer. we 
are ready for that. We want more power to 
be inducted. This is our policy. 

SHRI BRAJAMOHAN MOHANTY: 
About amendment of the lOR Act. 

SHRI VASA NT SATHE: It can be done 
within the Industrial Policy Resolution. 

SHRIMATI JAYANTI PATNAIK: The 
Minister has said that the gestation period 
for completion of the thermal power pro-
ject in the Eastern region is longer. He has 
already admitted this. The reason for inor-
dinate delay ;s the inadequate funding for 
the project. The Minister has just now rep-
lied about the Super Thermal Power Pro-
ject in Talcher. We are really having doubts 
with the present provision of funds in 1987-
88, whether the project will go ahead with 
the objective of completion in the schedule 
time. 

I am coming to the 18 Valley Project. In 
the 18 Valley Project, State Government 
will bear 200 crores and the BHEL has 
offered a cr~it package including foreign 
credit to be made available by them. 

Secondly, Sir, in order to have the pro-
ject at a reduced cost. there was a report 
that inputs like steel and other thing to 
BHEL should be supplied at a reduced 
cost by exemoting the Excise Duty and 
other duties. Whether the Minister will con-
sider this, and will e,.:18dite this, by 
impressing upon the Finance Department 
and the Economic Affairs Department? 

SHRI VASA NT SATHE: : have already 
said that as far as both these projects are 
concerned. Talcher is Sllready underway. it 
;s cfeared. There;s ,!f. "luree constraint 

t or anything that r.dr ... ·t2,. ,\lId it. It was only 
.'and acqu;sit;"" anl environment c'ear-

ance etc., which hid delayed the things. 
There is no likelihood of any more delay 
now. TaJcher will be completed. Work will 

be started in the Seventh Plan and it will be 
completed in the Eighth Five Year Plan. 

As far as IB is concerned. we have 
already said, State Government has limited 
resources. That is why external assistance 
was sought. It has come. They have placed 
a letter of Intent on BHEL. There is a col-
laboration. I have no doubt that IB Valley 
Project also will be completed in due time. 

SHRIMATI JAYANTI PATNAIK: My 
second question is regarding the Farakka 
and Chukha projects. What does the 
recent review made by the Power Depart-
ment of the Union Ministry of Energy point 
out? The Chandil-Santaldih 225 KVS line 
necessary for wheeling over power from 
Farakka and Chukha to the power starved 
States like Orissa and Bihar systems which 
is held up. How is the Government going to 
help the power starved States to get their· 
share by removing bottlenecks? 

SHRI VASANT SATHE: I do not know 
which line she is referring to. Is it Orissa 
line? 

SHRIMATI JAYANTI PATNAIK: It will 
go to Orissa line. 

SHRI VASANT SATHE: Sir, I can only 
coordinate. I will take up the matter both 
with West Bengal Government and Bihar 
Government to see that these lines are 
completed so that Orissa can get its share. 

SHAI ANIL BASU: While replying to the 
question, the Minister mentioned about 
setting up of Bakreshwar thermal power 
project in West Bengal. The proposal has 
been given by both American and the 
Soviet side. The West Bengal Government 
has forwarded its proposal to the Union 
Government. It has been pending in the 
Ministry since long. I would like to know 
categorically from the Minister when are 
they going to take decision on this project? 

SHRf VASANT SATHE: As far as Bak-
reshwar is concerned the proposal has 
been sent to us. Its financial viability has to 
be examined. Afterall it is the Government 
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of India which will have to under-write the 
liability. So we have to examine the finan-
cial feasibility. We are already in discus-
sion with these parties. You will agree that 
whichever is in the best interest of our 
country that should be accepted and that 
will be done. 

SOME HON. MEMBERS: How long will 
it take? 

SHAI VASANT SATHE: I cannot give up 
a concrete date. I can only sayth~t it will be 
as early as possible. 

MR. SPEAKER: It is okay now. Please sit 
down. Q. No. 204. 

Sugar Consumption, ProductIon and 
Export 

.... 
*204. SHRI PRAKASH CHANDRA: 

SHRI SUBHASH YADAV: 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the quantity of sugar required for 
consumption including buffer stock w.e.f. 
1st April, 1987 to 31st March, 1988; 

(b) the estimated production of sugar by 
March 1988 and how much is likely to be 
imported from 1 April, 1987 to 31 March, 
1988; 

(c) the time by which the country is 
going to become self-sufficient; 

(d) the details of the programme in this 
regard; and 

(e) whether sugar was exported during 
previous years and if so, the reasons for 
stoppage of the export of sugar? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHAt H.K.L. BHAGAT): 
(a) to (e). A Statement is given below. 

STATEMENT 

Sugar year is reckoned from 1st October to 
30th September and as such the information 
received from the factories in respect of pro-
duction, consumption etc. is maintained on 
the above basis. Ttte production of sugar and 
internal consumption during the sugar year 
1986-87 is estimated at about 85 lakh tonnes 
and 87 lakh tonnes respectively. The esti-
mates for the next crushing season are yet to 
be formulated The quantum of consumption/ 
import during the penod from 1st April, 1987 
to 31st March, 1988 will depend upon the 
trend of sugar production during the next 
sugar season 1987 -88. As a result of 
increased sugar production during 1986-87 
season and also taking into account the 
imports, there is sufficient availability of 
sugar stocks to meet the domestic 
requirement. 

The new sugar policy for the 7th Plan 
period announced by the Government in 
December, 1986 envisages various measures 
which would benefit the sugarcane growers, 
consumers and increase the viability of the 
sugar industry leading to greater sugar pro-
duction and early attainment of self-
sufficiency. However, sugar being an 
agro-based industry, its improved perfor-
mance depends on agro-climatic factors i.e. 
drought conditions, excess rains etc. Given 
favourable weather conditions, it would be 
possible to maintain sugar .production at 
higher levels. Due to limited availability of 
sugar in the country, decline In sugar produc-
tion and increase in domestic consumption, 
the import of sugar was resorted to and export 
of sugar had been restncted to meet the pre-
ferential EEC and US quotas. besides, small 
quantities to Nepal and Maldives. 

[ Translation] 

SHRI PRAKASH CHANDRA: Mr. 
Speaker, Sir, at present the production of 
sugar ;s at a higher level in almost all the 
states of the country, but the production of 
sugar in Bihar is going down. , would like 
to ask the han. Minister whether he has 
ascertained the reasons thereof? If so, 
what action is being t8K"" in this regard? 

0 .. 
[English) 

SHRI H.K.L. BHAGAT: The hon. 
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Member is correct in saying that during the 
year 1986-87 the sugar production in the 
country has increased while sugar produc-
tion in States like U.P. and Bihar is not what 
it should be. There arp climatic conditions 
and certain other problems. I had a discus-
sion with the Chief Ministers. I have written 
to them. We are very keen to help them so 
that we can have more drawals from the 
sugar, to improve the quality of the sugar 
and do whatever can be done in the cir-
cumstances. We are in touch with them as 
to what best we can do in these two States 
and the other States We are very keen for 
improvement of sugar and for better pro-
duction of sugar 

[TranslatIon) 

SHRt PRAKASH CHANDRA: Mr. 
Speaker, Sir, I would like to submit to the 
han. Minister that he should pay his atten-
tion to the main reason for the shortage of 
sugar. Keeping in view the power supply 
position in Bihar, the sugar mills in Bihar 
are facing a lot of dIfficulty In the produc-
tion of sugar. As an example, I would like to 
refer to the South Bihar Sugar Mill at 
Bihata in Patna district of Bihar, which is 30 
or 40 years old. Dues of farmes are pend-
ing against that milt for the last 8 or 10 
years and as a result. the farmers have 
stopped the production of sugarcane and 
its production has gone down. Would the 
Central Government issue instructions to 
the Bihar Government to the effect that all 
the peending dues of the farmers against 
the South Bihar Sugar Mill arid other sick 
mills in Bihar be paid without any further 
delay so that farmers are encouraged to 
have adequate production of sugar-cane? 

SHRI H.K.L. BHAGAT: The hon. 
Member has asked two questions. First, he 
has stated that due to short supply of 
power to some sugar mills in Bihar, the 
mills are facing difficulties. I have some 

i discussion regarding it. I would write to the 
Chief Minister of Bihar to make efforts to 
solve this problem. Secondly, he has said 
that the farmers have not been paid the 
arrears of their dues. 

SHRI PRAKASH CHANDRA: The dues 
are pending for the last eight years. 

SHRI H.K.L. BHAGAT: The hon. 
Member has also mentioned the names of 
certain mills. If there are certain other mills, 
he may tell their names to me and I will call 
the Chief Minister of Bihar and talk to him 
about all these milts. I would like to submit 
that ~he question of arrears of dues against 
the mills is a very serious one and I have 
held talks about it and I have written many 
letters also. As a result, overall position of 
the country regarding arrears has 
improved to a great extent, more money 
has been paid to the farmers and the per-
centage of arrears has gone down, though 
at the moment, I do not have figures 
regarding the position of Bihar. There is a 
proviSion in the law also that if dues to the 
farmers are not paid within 14 days, inter-
est should be paid to them. At present. 
interest is not being paid to them. t have 
written to the Chief Ministers about it also. 
The mills which have not paid the arrears 
have also been asked to pay the interest on 
them. I will definitely take a separate action 
about the mills in Bihar. 

SHRt SUBHASH YADAV: I would like to 
submit to the han. Minister that the reply to 
the question is totally inadequate and 
many points have not been touched at a1l. , 
would like to know what steps are being 
taken to increase the sugar production and 
reduce the import? What is the future pro-
gramme in this regard and what steps are 
being taken to increase the production by 
paying higher price to the farmers? All 
such points have not been touched by the 
Minister. I would like to submit that many 
hon. Members are linked with the farmers 
and they are aware of their problems. We 
should reduce the import and increase the 
indigenous production, whether it is of oil-
seeds or that of sugar. A meeting of such 
hon. Members should be convened and 
such matters should be discussed with a 
view to see how import of agricultural c0m-
modities could be minimised. Unfortu-
nately I such a discussion has not been 
held so far. I hope steps would be taken to 
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reduce the import and the farmers would 
be encouraged by ensuring them remuner-
ative prices. As the hon. Member has said, 
there are many such mills which are not 
able to clear the arrears of the farmers. If 
the farmers do not get the payment, how 
could they be able to increase the produc-
tion. We do not have any programme for 
them. If there is not adequate production 
of sugarcane, what steps are we taking to 
increase the production? Are we providing 
cheaper finance to them? Is there any pro-
gramme to provide them funds at subsi-
dised rates so that they could increase the 
production? Would seeds be made availa-
ble to them at cheaper rates? Has the hon. 
Minister issued any such guidelines; if so, 
the details thereof? 

SHRI H.K.L. BHAGAT: In this connec-
tion, I would like to say that so far as the 
target is concerned, our target is to achieve 
self-sufficiency in the matter of sugar pro-
duction and we are making efforts in this 
direction. Our position has improved also. 
Our position in 1982 was very good. We 
had surplus production, but later on due to 
drought and certain other reasons, the pro-
duction declined to a certain extent, but 
since last year our position has been very 
good. We expect the production of sugar 
to be of the order of 851akh tonnes and our 
consumption is 87 lakh tonnes. We are 
mOVing in the direction of self-sufficiency. 
Concrete steps have been taken in this 
direction. New sugar policy has been for-
mulated. Minimum price is fixed and 
announced much in advance so that 
farmers may know about it before sowing 
sea~n. In addition, the information in 
regard to the steps proposed to be taken in 
the interest of the facmers is given to the 
farmers in advance. Also, assistance from 
the Sugar Development Fund is provided 
to improve the sugar technology and to 
modernise the sugar mills. Arrangements 
have been made to provide new licences 
and expand the capacity. Many steps have 
been taken to bring about improvement in 
the situation and to ensure timely payment 
to the farmers so that they do not have to 
face any difficu'ty. The suggestion which 
has been given by the hon. Memberis most 

welcome and the new sugar policy has 
been discussed at many levels. Whatever 
suggestions the hon. Member gives, I will 
discuss with him all the suggestions with 
g..,at pleasure and try to take full advan-
tage of his experience. 

[English] 

SHRI M. RAGHUMA REDDY: Sir, what 
is the total quantity of sugar imported dur-
ing 1~85 and 1986-87 and how much it 
costs to foreign exchequer? How are you 
going to minimise the import and how 
much remunerative prices are )Iou giving 
to the farmers? 

[Translation] 

SHRI H.K.L. BHAGAT: First, I would like 
to reply to the second part of the question. 
So far as payment of remunerative price is 
concerned, the Central Government fixes 
the minimum price of sugar and then the 
State Governments fix the prices and we 
fix the price much in advance. This time 
also, we have fixed the price much in 
advance. Later on, the State Governments 
fixed the prices. The price for the 1988-89 
sea.son would be fixed on the recommen-
dation of the Agricultural Costs and Prices 
Commission. Thereafter, the State 
Governments will fix the prices on the 
basis of which payment would be made. It 
is very difficult for me to say at this moment 
as to what would be the price in future? 
Second point YOt; have raised about the 
import. So far as import is concerned, in 
1984-85, 4.85 lakh tennes of sugar werth 
Rs. '10.99 crores was imported. in 1985-
86. 20.22 lakh tonnes of sugar worth Rs. 
446.87 crores was imported. For the year 
198&-87. figures are provisional i.e. 7.81 
lakh tonnes of sugar and the provisional 
value of which works out to be Rs. 210.48 
crores. This includes the quantity which is 
in transit. According to our estimate, our 
production is likely to be of the order of 85 
lakh tonnes, whereas our estimated con-
sumption is 87 lakh tonnes. By the end of 
1990, our consumption is likely to be 99 
lakh tonnes. Our efforts are to have min-
imum import. I cannot say now whether we 
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will resort to import in future or not. It all 
depends on the situation. Sowing will start 
in one or one and a half month. Import will 
depend on the prodpction of sugarcane as 
also the requirement of sugar in the coun-
try. It is, therefore, very difficult to say now 
as to how much sugar will have to be 
importet1 in future? 

[English) 

Sale of Adulterated Petroleum Products 

*205. SHRI BANWARI,LAL 
PUROHIT: 

SHRI V. SREENIVASA 
PRASAD: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether Government are aware that 
adulterated petrol, diesel and fake lubri-
cants are freely available at the licensed 
and unlicensed outlets in the country; 

(b) whether any raids have been con-
ducted by Government during the last six 
months to trace out the unscrupulous trad-
ers of petrol and fake lubricants: and 

(c) if so, the details thereof and what 
further steps Government propose to take 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) No, 
Sir. However. complaints are occasionally 
received in this regard. 

(b) and (c). A Statement is given below. 

STATEMENT 

The oil companies and the State Govern-
ments/Union Territory Administrations con-
duct regular and surprise inspections of retail 
outlets periodically to check. inter alia. Qual-
ity and quantity of the products and take 
action against the defaulters under the Mar-
keting Discipline Guidelines and the law/reg-
ulations in force. 

2. Over 20,600 inspections have been con-
ducted by the oil industry and State Govern-
ment agencies between January and June, 
1987. While cases of suspected adulteration 
did come to light, adulteration of MS/HSD 
had not so far been "established in any of 
them. In keeping with the Marketing Disci-
pline guidelines of the Oil Industry, the mar-
keting companies have, in suitable cases 
taken action like suspension of supplies, 
issue of warning letters etc. In other cases, the 
State Government agencies initiated neces-
sary action. 

3. The State Governments have been 
advised to review. for cancellation or non-
renewal, cases where licences for storage, 
etc., of MS/HSD have been granted by local 
authorities to persons other than dealers of oil 
marketing companies in order to prevent mal-
practices in the sale of petroleum products. 
They have been advised to also take preven-
tive and punitive action against those who 
store and sell petroleum products without any 
valid licences: etc. This is being periodically 
pursued with the respective States/Union 
Territories. 

(TranSlation 1 

SHRt BANWARt LAL PUROHIT: Mr. 
Speaker. Sir, everyone is aware that kero-
sene oil is being freely mixed in petrol all 
over the country. 20 to 25 per cent kero-
sene oil is mixed in diesel and petrol due to 
which the poor people are not getting kero-
sene. Shortage of kerosene oil exists every-
where in the country. This question has 
been raised in the House many times and 
the Government has been assuring us that 
appropriate action would be taken but we 
have not seen any positive result so far. I 
want to submit that at least something 
ought to be done in this regard. It has been 
stated that 20,600 inspections have been 
conducted. May I know the number of 
cases of adulteration that came to light. the 
action taken thereon and also the number 
of people who have been prosecuted? 

SHRI BRAHMA DUTT: Sir. I want to sub-
mit that in spite of acute drought condi-
tions. efforts are being made to see that 
there is no shortage of high speed dieseL I 
have been to many places myself but 
haven't received any such complaints. 
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SHRI NARAYAN CHOUBEY: They 
indulge if' adulteration ... 

SHRI BRAHMA DUTT: First, let me give 
a reply to the question which the hon. 
Member has .asked. I will take up the ques-
tion of adulteration later on. You do not 
understand what he has said and that is the 
difficulty ... 

SHRI NARAYAN CHOUBEY: Only you 
are intelligent and no ·one else 

SHRI BRAHMA DUTT: YOll please try to 
understand nim. 

MR. SPEAKER: Mr. Choubey, this is not 
the way: you always interrupt. 

[English] 

SHRI NARAYAN CHOUBEY: No Sir. I 
do not atways interrupt. 

SHRI S. JAIPAL REDDY: I am afraid the 
Minister has not yet come out of the hang-
over of Fairfax 

SHRr BRAHMA DUTT: The hangover is 
still on you. I have come out of it. 

(Interruptions) 

{Translation] 

In the past 3 years we have been inspect-
ing 40 to 45 thousand cases every year. In 
1984-85. there were 70 suspected cases of 
adulteration, in 1985-86. there were 57 
such cases and in 1986-87, there were 83 
cases · .. Ve have looked into the other kmds 
of cases also like short weight. etc. In 
1983-84. there were 5 cases of termination, 
and 2 each in 1985-86 and 1986-87. In 
other cases of adulteration in which tem-
porary suspension of supply is resorted to, 
letters are issued. There are certain guide-
lines of market discipline which are abso-
lutely clear. Apart from that. we have 
identified a chemical called Pharpharal 
which is used for colounng kerosene oil. 
This chemical is being tested in our labora-

taries at present and the report will come 
out within 10 to 15 days. Then it would be 
possible to check the adulteration of diesel 
with kerosene. In high speed diesel, the 
percentage of adulteration is the maxi-
mum and this test will, clearly show the 
extent of adulteration. Apart from that. we 
get it checked by the oil companies and th~ 
State Governments also do it. We 
have 70 to 80 laboratories and some 
mobile laboratories also. A control order in 
respect of petroleum products was issued 
in April 1987. We are going to issue a con-
trol order in respect of high speed diesel 
also. These are the steps which we haye 
taken. I want to state from my own expe-
rience that we do receive other types of 
complaints but not of this nature. However. 
if complaints of this nature are received, 
we take immediate action. 

SHRI BANWARI LAl PUROHIT Now-a-
days sub-standard lubncants are available 
in the market Even the resIdual burnt oil 
is sold and the people are fleeced in thiS way 
Stringent action should be taken against 
such people. They charge As. 20 for the 
material worth Rs. 2 only. You should look 
into this matter. What measures are pro-
posed to be taken to make the mobile 
laboratories more effective and to streng-
then them throughout the country? 

SHRI BRAHMA DUTT: In regard to lub-
ricants, a new control order, namely 'The 
Lubricating Oil and Diesel (Processing. 
Supply and Distribution Regulation) Order 
1987' has been issued in April this year At 
present. we have 5 mobile laboratOries 
under the Indian Oil Corporation. 

[English] 

SHRI V. SREENIVASA PRASAD: In 
reply to part (a), the Minister has said. No. 
In para 2 of the reply to parts (b) and (c). it 
is stated that over 20,600 inspections have 
been conducted by the oil industry and the 
State Government agencies between Jan-
uary and June 1987 It is also stated that 
cases of suspected adulteration did come to 
light. This shows that there is a large 
number of cases of adulteration. Adulter-
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ated petrol and diesel and fake lubricants 
are sold particularly on State and National 
highways and in Some of the big cities. So 
many times we I.have ourselves been 
cheated by these dealers. Therefore, they 
should keep a strict vigil in these places to 
check illegal trade in these adulterated pet-
roleum- products. 

So, I would like to suggest that there 
should be a separate Vigilance Cell in the 
oil companies to conduct surprise raids on 
these dealers so that stringent action can 
be taken against these unscrupulous 
traders. 

Therefore, I would like to know from the 
hon. Minister whether he will please con-
sider this proposal? 

SHRI BRAHMA DUn: Your proposal is 
a very good proposal. There is already a 
Vigilance Cell set up in the oil companies 
to enquire into such cases. So, it is already 
there. 

[Translation J 

SHAI VISHNU MODI: Mr. Speaker, Sir. 
due to the dual pricing of kerosene oil, the 
consumer is not getting its adequate 
supply because its prices is low and on the 
other hand, the pnce of 011 for commercial 
use is much higher. In this way people are 
facing a lot of hardship. I want to know 
from the hon. Minister whether he pro-
poses to revise the dual pricing policy and 
adopt a single pricing policy? 

SHRI BRAHMA DUTT: Sir, the poor peo-
ple make more use of kt!rosene oil. The 
Government's policy is to keep the prices 
of the items used by the poor people at the 
minimum. Therefore. the price of kero-
sene oil which is mostly used by the poor 
is kept low and the price of kerosene oil for 
commercial use is kept high. The whole-
sale price of kerosene is under the control 
of the Centre but its retail price is under the 
State Government's control and 
we are making efforts wIth the cooper atlon 
of the State Governments to pnsure that 

there are no irregularities committed. But if 
we increase the price of kerosene oil, it will 
have adverse effects on the poor consu-
mers which we do not want. Therefore, we 
will have to maintain dual pricing policy 
and we do not intend to revise it for the 
time being. 

[English] 

Expansion of Telecommunication Facili-
ties In Hilly Are_ 

*208. SHRI RAM PYARE PANIKA: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether any comprehensive plan has 
been prepared for the expansion of tele-
communication facilities in the country, 
especially in the hilly and inaccessible 
areas; 

(b) the details thereof and the progress 
made so far under the current Five Year 
Plan; and 

(c) the targets expected to be achieved 
by the end of the Plan period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRt SONTOSH MOHAN DEV): (a) yes, 
SIr. 

(b\ and (c) A Statement IS gIven below 

STATEMENT 

The Department of Telecommunications 
has formulated a liberallsed policy of provid-
ing long distance public telephones in the 
rural. hilly. backward and tribal areas of the 
country. Under thiS policy the country has 
been diVided into Hexagons of 5 Km side 
each. It IS proposed to provide a long distance 
public telephone on fully subSidized basis at a 
prinCipal Village an each hexagon progres-
Sively. Hexagons With population of 5000 or 
more an normal areas and 2000 in hilty/back-
ward areas are gIVen prtority for providmg 
telephone facility. 

Further. if there is a regIstered demand for 
10. 23 & 46 telephone connections. a new 
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exchange with a capacity of 25. 50 and 100 
lines respectively can be opened irrespective 
of likely revenue to be earned. It takes about 
12 to 24 months to provide the exchange in 
the light of indigenous availability of 

equipment. 
The details of the existing facility and the 

progress made so far and the targets to be 
achieved by the end of Plan period are given 
below:-
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(Translation) 

SHRI RAM PYARE PANIKA: Mr. 
Speaker, Sir, the hon. Minister has given a 
detailed reply to my question with which I 
am satisfied. But due to the ban on fresh 
recruitment, the targets are not being 
achieved. Will the hon. Minister reconsider 
the issue in the light of the liberal policy 
which has been formulated because little 
work is being done in the telephone 
exchanges opened in the tribal and hilly 
areas of the country. This is the position in 
my constituency and I think the position IS 
the same in the constituencies of other 
hon. Members as well. There are two rea-
sons behind it. firstly outdated technology 
and secondly. shortage of manpower. In 
view of these difficulties, will the ban on 
recruitment be lifted and whether tele-
phone facilities will be made available in 
the remote areas by using appropriate 
technology so that the target of providing 
telephones in remote areas is achieved? 

[English] 

SHRI SONTOSH MOHAN OEV: Sir, a 
revised policy on these long distant tele-
phones, specially in tribal areas, has been 
revised and the population pattern is taken 
as 2000, as against 500 in other hexagons. 
It is a fact that at present, we are giving 
these long distance telephones on open 
wire The ITI and C-OOT has Introduced 
some new techniques on the small 
exchanges. These are on test basis. This 
technique is introduced in Karnataka and 
Madhya Pradesh. We are also trying to 
introduce a digital type of 1 O~li~e 
exchanges. When it comes about-It. IS 
expected within a year or so-the service 
will improve. But with the long distance 
telephone wire connection, there might be 
some difficulties for these telephones, 
which we fully appreciate. Recently, we 
have issued a circular fixing responsibility 
on different officers in different areas to 
monitor it. We shall take care that these are 
maintained properly. 

(Translation] 

SHRI RAM PYARE PANIKA: Mr. 
Speaker, Sir, I do not want to go into the 

details of what the hon. Minister has stated 
in his reply but I have only one question to 
ask. Under the scheme which you have 
formulated some microwave links have 
been provided for the distant areas and in 
some places, the hardware has already 
been supplied. But these projects have 
been shifted elsewhere in some cases; for 
example, a microwave station was to be set 
up in Pipiria, which is situated in my consti-
tuency, but now that project has been 
transferred somewhere else. I want to 
know whether your plans regarding the 
setting up of microwave stations in the Tri-
bal and industrial belts, in particular, under 
the Seventh Five Year Plan. will be imple-
mented and if so, the action proposed to be 
taken in this regard? 

[English] 

SHAI SONTOSH MOHAN OEV: Our aim 
is to implement all plans as per schedule. 
The hon. Member has raised certain ques-
tions about his particular constituency. I 
would look into them and let him know. 

[Translation] 

SHRI MOHO. AYUB KHAN' Mr. 
Speaker, Sir, the far-flung areas of Rajas-
than are faCing severe drought conditions 
and these include the areas of Jhunjhunu 
and Sikar. The automatic exchange build-
ing which was under construction in 
Jhunjhunu has been completed. Will the 
hon. Minister state when will this auto-
matic exchange be inaugurated and when 
will it start functioning? 

[English) 

SHAI SONTOSH MOHAN OEV: The 
exchange at Jhunjhunu is almost at the 
installation stage. The hon. Member had 
also invited me. Very soon it will be 
installed. We will take care of other areas of 
Rajasthan, including your area, Sir. 

SHRI WANGPHA LOWANG: Arunachal 
Pradesh is not only a hilly and inaccessible 
region, but it is also situated in a far-flung 
corner of the country The State is vastly 
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spread out over hilly and mountainous 
regions. It is impossible sometimes to con-
tact over telephone people in my 
constituency. 

Some time back. I had requested the 
hon. r~inister at least to introduce a micro-
wave system in e~ch of the district head-
quarters and in some of the important 
places like Deomali. His reply was that due 
to constraiQt on funds, it could not be 
taken up during the 7th Plan. So, may I 
request the hon. Minister to reconsider 
this, and take up telecommunication facili-
ties in Arunachal Pradesh on a priority 
basis? 

SHRI SONTOSH MOHAN DEV' For the 
.North-East. we have taken up a very ambi-
tious scheme. In fact, about 23 earth stati-
ons and satellite stations are there in the 
7th Plan. About the particular area which 
the hon. Member has spoken, I will get it 
re-examined again. 

Industrial Growth Rate 

*209. SHRI BALASAHEB VIKHE PATIL: 
Will the' Minister of INDUSTRY be pleased 
to state: 

(a) whether any specific measures are 
being taken to accelerate the industrial 
growth rate: 

(b) if so, the details thereof; 

(c) whether any particular steps are in 
view to widen the areas of jOint participa-
tion of Government and private industry; 
and 

(d) if so, which are the areas? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). Government have initiated a number 
of policy measures to stimulate industrial 
growth. These include liberalisation mea-
sures such as deUcensing of 28 groups of 

industries, 82 items of bulk drugs, broad 
banding in 32 groups of industries, re-
introduction of the scheme of re-
endorsement of capacity with reference to 
the . highest production achieved by the 
undertaking in any of the preceding five 
years, introduction of the scheme of Min-
imum Economic Scale of operation etc. 
Other measures include provision of tax 
incentives and concessional finance. 

(c) and (d). Detailed guidelines already 
exist in regard to pattern of shareholding in 
the Joint Sector projects promoted by 
State Industrial Development Corpora-
tions. 

[Trans/ation] 

SHRI BALASAHEB V.KHE PATIL: Mr. 
Speaker, Sir, after going through the reply 
of the hon. Minister to my question, it 
seems that he has not made much effort to 
answer my question. His reply is evasive. 
Our industrial growth rate has been declin-
ing and it was low even last year. In 1985-
86, our achievement was 1.7 per cent and 
the target for 1986-87 has been fixed at 7.5 
per cent. ThiS year also a low growth rate 
has been registered in every quarter. On 
the one hand. the Deputy Chairman of the 
P~anning Commission says that everyone 
will come above poverty line by the year 
2000 but on the other hand, the figures tell 
a different story and it seems that it will not 
be possible to achieve our targets. Hence. 
what concrete steps are being taken by the 
Government in this regard? De-licensing 
and re-endorsement are going on for 
years. Many of our mills have become sick 
today because of shortage of raw material. 
The Government wants to reduce the 
number of sick milts and also the loss of 
money invested therein. Therefore, what 
do the Government propose to meet this 
situation? 
I 

[EnglishJ 

THE MINISTER OF INDUSTRY (SHRI J. 
VENGALA RAO)' The Plan target was 
8 per cent. In 1984-85. the growth rate was 
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8.6 per cent; inl985.86it was 8.7 per cent; in 
198&-87, upto January it is 7.7 per cent. 

(Translation] 

SHRI BALASAHEB VIKHE PATIL: The 
question regarding the mills becoming 
sick on account of re-endorsement has not 
been answered. Secondly, I had asked 
about joint participation. I want to know 
the names of industries and the sectors in 
which those are being started with jOint 
participation of private sector? Along with 
it, I also want to know the projects and 
industries which are being brought under 
the jOint sector? Are you doing so becasue 
of technological reasons or because of 
shortage of funds? Further, are you going 
to start any joint sector project in collabo-
ration with those people who have been 
apprehended for economic offences 
under FERA or who have accepted their 
fault and. if so, the reasons therefor? 

(English] 

SH~I J. VENGALA RAO' This is about 
growth rate of the industry. The main hur-
dles are: (a) power shortage in most of the 
States; (b) coal shortage; and (c) steel 
shortage. Even then we are going to 
achieve the 7th Plan target of 8 per cent 

SHRt BALASAHEB VIKHE PA Til: My 
question was different My Question was' 
"whether any particular steps are in view to 
widen the areas of joint participation of 
Government and private industry:" That is 
not replied: only about the growth rate he 
has replied. What about the guidelines 
given to the State Governments? I asked a 
supplementary and he has not replied to 
that. What is the use of putting a Question? 

SHRI M. ARUNACHALAM' The Govern-
ment have issued certain guidelines for 
permitting fresh investment by private sec-
tor in some of the area included In the 
Schedules A and B of the Industrial Policy 
Resolution of 1956 on a case-to-case baSIS 

SHRI C. MADHAV REDDI' It is being 
said that the growth rate in 1986-87 was 

about 9 per cent. Is it not a fact that 
because of the change in the yardstick for 
measuring the growth rate during 1985-86, 
that is, changing index items and as a 
result of that this growth rate is reflected 
there, but the actual growth rate is low? 

SHRI J. VENGALA RAO: Sir, I have 
already mentioned the real facts. The main 
hurdle is about power shortage and suffi-
cient power is not there throughout the 
States. We are not in a position to utilise 
the installed capacity and that is why we 
are not in a position to achieve the growth 
target. 

SHRI C. MADHAV REDDI: Sir, I did not 
take it. as an answer. 

.SHRI S. JAIPAL REDDY: Sir, Mr. Mad-
hav Reddi was not followed by the 
Minister. 

( Interruptions) 

DR. DATTA SAMANT: Industrial growth 
should be there all over the country, espe-
cially in the backward areas. It is a good 
proposal of the Government. But because 
of the expansion of the industries whatever 
infrastructure and facilities are there, the 
big houses are taking advantage of them, 
Simultaneously they are closing down 
some one lakh units; in Maharashtra about 
5000 units are closed. And in another 141 
units about two takh workers are 
retrenched. Hundreds or thousands crores 
of iUpeeS are misused. Are the Govern-
ment going to do anything to ensure that 
industrial growth rate IS achieved even 
where these big houses are concerned? 
While giving the assistance like infrastruc-
ture and licences the Government must 
stipulate to the large industrial houses that 
they should not close down the smaller 
units. If they still close them down they 
should be told that they would not be given 
such assistance. 

SHRI J. VENGALA RAO' You know 
very well the position in Maharashtra. If 
Or. Datta Samant cooperates we will cer-
tainly achieve the target. 
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DR. DATTA SAMANT: This is not a 
reply. Those units are closed because of 
their employers not paying the electricity 
bills or the wages Qr the salaries. I am not 
talking regarding agitation of workers. 

(Interruptions) 

MR. SPEAKER: If they pay, then he takes 
up. 

SHRt J. VENGALA RAO: There is a lot of 
unrest in the industrial sector in Maharash-
tra. Most of the sick units in the country are 
located in Maharashtra. In the truck tyre 
industry the International Modi Unit was 
closed in Bombay only due to this unrest. 

(Interruptions) 

DR. DATTA SAMANT: Sir. the hon. Min-
ister is blackmailing me. Those units were 
not closed down due to any agitation. They 
retrenched people and they closed them 
because they did not want to pay the DA. 
they wanted to reduce the wages and so 
on. The hon. Minister must pay attention to 
this. The employer has closed those units 
because he wanted to reduce the DA. 
(Interruptions) 

This is not an answer. 

MR. SPEAKER: Mr. Chaturvedi. 

SHRt NARAYAN CHOUBEY: Will the 
han. Minister be pleased to say ...... 

MR. SPEAKER' Mr. Chaturvedi. 

SHRI NARAYAN CHOUBEV: I am 
Choubey, both mean the same. 

MR. SPEAKER: You have already 
spoken enough, without permission. 

[ Transl.tion ) 

SHRI NARESH CHANDRA CHATUR-
VEDI: Mr. Speaker, Sir, the main question 
has bot been answered fully. However. the 
reply has revealed that coal and power 
are in short supply. Everyone knows that 

power and cOdl are under the con .. rol of the 
Central Government. If coal and power 
are in short supply, why more units are 
being set up? On the one hand, the exist-
ing industries in which crores of rupees 
have been invested, are not getting power 
and coal and on the other t you are issuing 
licenses for setting up new units. I want to 
know from the hon. Minister the policy 
being followed and whether there is any 
consistency between the two? 

(English] 

SHRI J. VENGALA RAO: You know very 
well, that-for the last three years due to lack 
of rains and due to drought almost all the 
hydel projects are not in a position to 
supply power. Except Maharashtra and 
Madhya Pradesh all the States are defi-
cient in power and are not supplying 
power to their units. Even then we are try-
ing to achieve the target. 

[Translation) 

~ SPEAKER: This is a good question 
but Sh ri Sathe and you can sit together and 
discuss it. It is correct that if old units are 
not getting power, then what is the use of 
establishing new units. 

[English] 

Power to Bihar from Central Power 
Projeds 

-210. SHRIMATI MADHUREE SINGH: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether Bihar is getting full quota of 
power from the central power projects; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMA TI SUSHILA 
ROHTAGI): <a) and (b). During April to 
July. 1987. Bihar received a tQtal supply of 
about 129.8 million units from the Farakka 
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and Chukha power stations as compared 
with its share of about 133.6 million units. 

[Translation] 

SHRIMATI MADHUREE SINGH: The 
hone Minister has referred to the Chukha 
project in his reply. Of late, there has been 
a rumour and it has also appeared in some 
newspapers of Bihar that from there power 
will be supplied to South Bihar instead of 
to North Bihar I would like to submit to the 
hon. Minister that instead of indulging in 
procrastination, he should ascertain the 
truth from the Government of 6 har and 
arrange to supply power to North Bihar. 

SHRIMATI SUSHILA ROHTAGI: Sir, 
while accepting his demand absolutely, I 
want to say that there is no question of 
procrastination. We have been in constant 
touch with the State Government of Bihar 
and we will again approach them. I want to 
inform the hon. Member that there is a 
need to make improvements in the perfor-
mance of the thermal plant installed there. 
In comparison to last year, the perfor-
mance of our thermal plant has declined 
by 4 per cent. Many Ministers of that State 
have come here and met us and corres-
pondence is also going on in this regard. I 
agree that in April, they received a lower 
share of power supply from Farakka and 
Chukha power stations but in May, June 
and July they have received more than 
their actual share. While accepting her 
demand, I want to request her to ensure 
improvement in the performance of ther-
mal power plant in the State. 

SHRI SA TYENDRA NARAYAN SINHA: 
The hone Minister should ask the State 
Government and not the hone Member. 

( Interruptions) 

SHRIMATI MADHUREE SINGH: Will 
the hone Minister assure us that first of all, 
this benefit will be extended to North 
Bihar. which is the most backward area? 

SHRIMATI SUSHI LA ROHTAGI: We 
want that power should be avaitable in the 

whole of Bihar so that it can make pro-
gress. The matter will be discussed with 
the concerned Minister and action will be 
taken accordingly. 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): I want to add some-
thing to it. 

MR. SPEAKER: Do you want to connect 
more power or ... 

SHRI VASANT SATHE: I want to con-
nect more power. There is no question of 
power-cut. It is the question of construc-
tion of the 10 km. section of Fatua-
Haripur transmission like passing through 
the river. which transmits power from North 
Bihar to South Bihar and is taking a little 
more time. However, we are constantly 
requesting the Bihar Government to expe-
dite the work. If this line is constructed, it 
will help in supplying power from the 
Farakka and Chukha as well as from Muz-
zafarpur and Barauni in North Bihar to the 
southern parts of the State. We are making 
every effort to make adequate power avail-
able there. 

[English] 

DR. G. VIJAYA RAMA RAO: Mr. 
Speaker Sir, because of the continuous 
and constant drought in various parts of 
the country, there has been an acute shor-
tage of power in recent months. Sir, in most 
of the States, there has been closure of 
many industries resulting in lockouts and 
fay-ofts and most of tt)e labourers have 
been thrown on to the road. In view of the 
acute power shortage during drought 
period. will the Minister come up with some 
alternative arrangements for making avail-
able power wherever there is shortage of 
pOwer in the States. 

SHAI VASANT SATHE: We are acutely 
aware of this problem. With the coming 
drought the situation Of power will become 
more important because for irrigation .... 

SHRI AMAL DATTA: What about West 
Bengal? 
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SHRI VASANT SATHE: West Bengal 
should be least concerned. 

SHAI BASUDEB ACHARIA: "Why? 

SHRI VASA NT SATHE: Do not inter-
rupt. I will come to that. West Bengal 
should give power to other States ... (/nt8'-
ruptions) This is a question about Bihar. 
Why do you j'_mp up the moment one 
utters the word West Bengal, as if a scor-
pion has stung you from behind? Why do 
you do that? I am not making allegations 
against you .. (/nterruptions) We are on a 
larger issue. 

MR. SPEAKER: The question hour is 
over. 

WRITTEN ANSWERS TO QUESTIONS 

[English] 

Action Plan for Speedy Implementation of 
Projects 

*202. DR. A.K. PATEL: Will the Minister 
of INDUSTRY be pleased to state: 

(a) whether an action plan for speedy 
implementation of projects under his Min-
istry has been prepared as per recent 
directives of the Prime Mintster: 

(b) if so, the details thereof; 

(c) the number of projects to betaken up 
under this action plan, their total cost over-
run with the foreian exchanoe component 
and the revised schedule for their com-
pletion: and 

(d) whether under the action plan overall 
accountability for completion according to 
schedule in each case, has been assigned 
to a particular authority or agency and if 
not, the reasons thereof? 

THE MINISTER OF INDUSTRY (SHRI J. 
VENGALA RAO): (a) and (b). Following a 
review of the system of monitoring of 
major central projects, a new system has 
been introduced by the Government under 
which the project authorities have been 
advised to draw targets for completion of 
milestones of individual major projects 
and report the progress on a monthly 
basis. 

(c) Details of major projects under the 
Ministry of Industry, including their cost 
overrun and revised schedule of comple-
tion, are given in the Statement below. 

Cd) Under the new system of monitoring 
project authorities have been advised to 
nominate a senior executive for coordinat-
,n9 the various activities Involved In a large 
project so as to ensure implementation of 
project to sched ute 
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National Commission tor Consumer 
Protection 

*206. SHRJ MOHANBHAI PATEL: Will 
the Minister of FOOD AND CIVIL SUPP-
LI ES be pleased to state: 

(a) whether a study made recently indi-
cated that Indian consumers are cheated 
to the tune of Rs. 20.000 million a year; 

(b) if so, the main features of the study: 

(c) whether there is any proposal to set 
up National Commission for Consumer 
Protection; and 

(d) if so, the steps taken in this respect 
and how far it will help the consumers? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRI H.K.L. BHAGAT): 
(a) and (b). An article in the Hindustan 
Times dated 29-5-87 mentions of a recent 
Study which indicated that Indian consu-
mers were cheated of Rs. 20,000 million 
every year by way of adulteration, spurious 
goods etc. 

(c) Yes, Sir. 

(d) Consumer Protection Act. 1986 pro-
vides for a 3-tier consumer disputes redres-
sal machinery at the Distract, State and 
National levels respectively. At the National 
level a National Consumer Red ressa I 
Commission is proposed to be established 
which shall consist of a person who IS or 
has been judge of the Supreme Court as its 
president and 4 other members, one of 
whom shall be a woman. This Commission 
shall entertain complaints (i) where the 
value of goods or services and compen-
sation claimed exceeds Rs 10 lakhs and (ii) 
appeals against the orders of the State 
Commissions 

Arrangements for making this Commis-
sion functional are being made. 

Collaboration whith Mis. Fiskar. of 
Finland 

*207. SHRI BHATTAM SRIRAMA-
MURTY: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether a collaboration with Fiskars 
of Finland has been approved for manu-
facture of scissors in India; 

(b) whether the foreign collaboration is 
to be allowed to have forty per cent equity 
of the jomt venture company to be incorpo-
rated to implement this collaboration; and 

(c) if so, what are the considerations on 
the basis of which such a high level of 
foreign equity is allowed in a low-priority 
and low technology industry? 

THE MINISTER OF INDUSTRY (SHRI J. 
VENGALA RAO): (a) Yes, Sir. 

(b) (tnatter of policy, specific infor-
mation, particularly in relation to financial 
details, terms offered, terms approved etc., 
in respect of foreign collaboration are not 
revealed in public interest. 

(c) Foreign equity is permitted having 
regard to a variety of considerations. such 
as sources of technology, quality improve-
ment. export possibilities and import 
substitution 

DrHllng Pr'ogrMlme at Godavart BasIn 

*211. SHRI M. RAGHUMA REDDY: 
SHRI MANIK REDDY: 

Will the Minister of PETROLEUM AND 
NA TURAL GAS be pleased to state: 

(a) the details of drilling programme at 
Godavari basin in Andhra Pradesh: and 

(b) the composition of gases available 
there with thei r usage? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRt BRAHMA DUm: (a) Our-
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ing 1987-88, it is planned to driU seven 
wells onland in Krishna-Godavari basin 
(Andhra Pradesh). 

(b) Gas so far discovered onland con-
tains on an average about 85% of methane 
(C1) and small quantities of ethane (C2), 
propane (C3) and butane (C4). 

ONGC have entered into contracts with 
five parties for supply of gas for being used 
as fuel. 

[Trans/ation J 

Power Requirement of Delhi 

*212. SHRI BHARAT SINGH: Will the 
Minister of ENERGY be pleased to state: 

(a) the present supply and requirement 
of power in the capital; 

(b) the reasons for frequent resort to 
toad shedding almost daily in different 
parts of the capital; 

(c) whether any perspective plan has 
been prepared to meet the increas'"9 
requirement of the growing population in 
Delhi; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): (a) During July, 1987, aQainst 
the requirement of about 19.8 million units 
per day the availability of power in Delhi 
was about 19.4 million units per day. 

(b) OESU has to resort to load shedding 
to the extent of the shortfall in the availabil-
ity of power vis-a-vis the demand, on 
account of low generation at the Indra-
prastha and Badarpur stations, the extent 
of assistance available from the Northern 
Grid keeping in view the requirements of 
the other constituent States of the North-
Mn Region, and the need \0 maintain the 

system parameters of frequency and vol-
tage within permissible limits. 

(c) and (d). The measures taken to meet 
the growing demand for power in Delhi 
include installation of 840 MW capacity at 
the National Capital Power Project at Dadr; 
and 135 MW capacity at the Rajghat Power 
Station, improving the performance of the 
Indraprastha and Badarpur stations, and 
strengthening the transmission and distri-
bution system. In addition, Deihl will 
receive its share of power from the Central 
Power Stations under implementation In 
the Northern Region 

(English 1 

Regularisation of Extra Departmental 
Employees 

*213. SHRI K. MOHANDAS: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government have received 
numerous representations from the Extra 
Departmental Employees of the Postal 
Department for regularising them; 

(b) if so, whether Government have con-
sidered them favoLJrably: and 

(c) if so, the details of action taken in this 
regard? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI ARJUN SINGH): (a) Repres-
entations are received from time to time 
from Extra Departmental employees in 
regard to their absorption in departmental 
posts and other matters related to their 
service. 

(b) and (c). In 1984 the Government had 
appointed a one man Committee to go into 
the extra departmental system. This Com 
mittee has recommended that the conver-
sion of the entire extra departmental 
cadres IS not practicable This position has 
been accepted by the Government. 



53 Written Answers SRAVANA 20, 1909 (SAKA) wrtrren Answers 54 

Complaints 8galnat Maruti cars 

*214. SHRI BASUDEB ACHARIA: 
SHRt AMAL. DATTA: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government are aware of 
the increasing complaints about Maruti 
cars by the users; 

(b) whether it is a fact that non-
availability, high cost and poor quality of 
spare parts alongwith false claim for fuel 
efficient performance cause immense 
harm to users of the car: and 

(c) whether the spare parts are generally 
sub-standard needing frequent replace-
ment at abnormally high cost? 

THE MINISTER OF INDUSTRY (SHRI J 
VENGALA RAO) (a) to (c) Marutl vehicles 
have been well received in the market and 
fulfil fuel efficiency norms as prescribed. 
The position with regard to avalliablhty. 
price and quality of spare-parts has 
Improved considerably and the Company 
expects to fully meet the reqUirements of 
Its customers with the stabilisation of the 
process of Indlgenlsatlon 

Power Units Located In West Bengal 

*215. SHRI BIMAL KANTI GHOSH Will 

the Minister of ENERGY be pleased to 
state: 

(a) the names and capacity of the differ-
ent power units locat~ in West Bengal; 

(b) whether each of these units is pro-
ducing to its full capacity; 

(c) if not, the reasons therefor; and 

(d) the steps taken to see that these units 
produce to their optimum capacity? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI) (a) The information reqUired 
IS given In the Statement below 

(b) and (c) Power generatIon from 
hydro stations mainly depends on the 
reservoir levels The main reasons for the 
low plant load factor of the thermal sta-
tions of the West Bengal State Electricity 
Board Include the long time taken for 
maintenance and major repairs. frequent 
outages of Units and part toad operatIon of 
units due to vanous operational problems 

(d) A Centrally sponsored renovation 
and modernisation programme IS under 
implementatIon at the Bandel, Santaldlh 
and DPL Durgapur Projects (Ltd' thermal 
stations in West Bengal In addition. mea-
sures are being taken for the preventive 
maintenance of units and reducing the 
periods of forced outages of thermal untts 

STATEMENT 

Organisation Power Station Capacity (MW) 

2 3 

W.B.S.E.B. Bandel 530 

Santald,h 480 

Gounpore 28 

Gas Turbines 100 
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1 2 3 

Jaldhaka Stage I 27 

Jaldhaka Stage II 8 

Messanjore 4 

Rinchington 2 

West Bangal Power 
Development Corpn. 

Kolaghat 420 

Durgapur Projects Ltd. 390 

C.E.S.C. 559 

N.T.P.C. Farakka 830 

Legal AIct to poor 

*216. SHRI K. KUNJAMBU: Will the Min-
ister of LAW AND JUSTICE be pleased to 
state: 

(8) whether the scheme for legal aid to 
the poor is working satisfactorily; 

(b) whether any complaints have been 
received about its operation: and 

(c) if so, the nature of the complaints and 
the action taken thereon? 

THE MINISTER OF PLANNING MINIS-
TER OF PROGRAMME lMeLEMENTA-
TlON AND MINISTER OF LAW AND 
JUS11CE: (SHRI P. SHIV SHANKER): 
According to the information furnished by 
the Committee for Implementing Legal Aid 
Schemes:-

(8) Legal Aid Schemes In most of the 
States are, by and large. workIng well 

(b) and (c). No complaints of a serious 
nature have been received. Whenever any 
complaint is received. it is forwarded to the 
Legal Aid and Advice Board of the State 
concerned to take suitable follow up 
action. 

Setting up of High Court benches In Stat_ 

-*218 SHRI T BASHEER Will the MIniS-
ter of. LAW AND JUSTICE be pleased to 
state' 

(a) whether Government have received 
some proposals from various State 
Governments for setting up benches of 
High Courts in those State; 

(b) if so, the details of these proposals 
and since when these are pending: 

(c) whether Government have formu-
lated any pohcy. for setting up such 
benches. and 

(d) if so, the details in this regard? 

THE M'NISTER OF PLANNING. M'NIS-
TEA OF PROGRAMME IMPLEMENTA-
TION AND MINISTER OF LAW AND 
JUSTICE: (SHRI P. SHIV SHANKER): (a) 
to Cd) Proposals for estabhshment of 
Benches of High Courts of Allahabad. 
Gauhat,. Karnataka, Madhya Pradesh and 

Madras were received from the concerned 
State Governments. Details are given in the 
Statement below. 

It has been decided to establish perma-
nent Benches of the Gauhati High Court in 
the capitala of the States of the north-
eastern region, which require them. after 
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the requisite infrastructural facilities have 
been provided by the State authorities. 

The recommendati&ns of the Jaswant 
Singh Commission were referred to the 
Govt. of Uttar Pradesh, Tamil Nadu, Kar-
nataka and Madhya Pradesh in October, 
1986 for their views and comments in con-
sultation with the concerned Chief Justi-

ces. Their specific and complete 
proposals have not yet been received. 

The Government is fully conscious of 
the need to bring justice as close to the 
people as possible, consistent with the 
need to ensure that the quality of justice 
dispensed by the High Courts is in no way 
impaired. 

STATEMENT 

The following proposals were received from the concerned State Governments for 
establishment of Benches of the respective High Courts:-

S High Court States Places where Year in which 
No. Benches proposals 

proposed received. , Madras Tamil Nadu Madurai 1980 

2 Allahabad Uttar Pradesh Location of 1981 
Bench for 
Western Dist-
ricts of Uttar 
Pradesh left 
to the Central 
Govt. 

3 Karnataka Karnataka Hubli-Oharwar 1981 

4 Madhya Pradesh Madhya Pradesh Raipur and 
Bhopal 1985 

5. Guwahati Manipur Imphal 19n 
Tripura Agartala 1977 
Nagaland Kohima 1981 
Meghalaya Shillong 1983 
Arunachal Itanagar 1987 
Pradesh 

The recommendations of the Jaswant Smgh Commission were referred to the Govts. of 
Uttar Pradesh. Tamil Nadu, Karnataka and Madhya Pradesh in October. 1986 for their 
viewsl comments in consultation with the concerned Chief Justices. 

3. The Government of Uttar Pradesh. in their reply. have not sent their definite views and 
proposal. Clarifications have been sought from them. 

4. The Govt. of Tamil Nadu have asked tor a 8ench at Madurai but the proposal is 
\ncomp\ete as they are stm awaiting the views of the Chief Justice of the High Court. 

5 The Governments of Karnataka and Madhya Pradesh have not yet sent their replies. 

6. Further action in the matte' could be taken only after receipt of specific proposals from 
the State Governments concerned in the light of the recommendations of the Jaawant 
Singh Commission. 
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Unklng of Wages with Productivity in 
Public Sector 

*219. SHRI UTTAMBHAI H. PATEL' 
SHRIMATI PATEL RAMABEN 

RAMJIBHAI MAVANI: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government are consider-
ing porposals to link the future wage revI-
sion in the Public Sector Units with 
productivity , 

(b) if so, the details thereof; 

(c) whether Government and the man-
agements have received charter of 
demands, memoranda etc. from various 
Trade Unions in the matter during the last 
two years; and 

(d) whether any consultation has been 
made with the managements and the Trade 
Unions in the matter and if so, the outcome 
thereof? 

THE MINISTER OF INDUSTRY (SHRI J. 
VENGALA RAO): (a) and (b). According to 
the wage policy approved by Government. 
increase in wages should In no way affect 
the targets of internal resources generation 
and additional resource mobiOsation and a 
substantial portion of wage increases 
should be absorbed in increases in produc-
tivity and other measures of cost reduction 
and incentive schemes linked with produc-
tivity should be framed in the enterprises, 
where it is not in existence. 

(c) Unions submit charter of demands to 
the management of the units/finterprises 
immediately before or after expiry of their 
periodical wage agreements. 

(d) Managements and unions negotiate 
wage revision proposals and incentive 
schemes and relevant proposals are 
received in Government for approval. 
Theee are examined on merits and 
approved by Govemment with modifica-
tion, when called for. 

Import of Turbine and Diesel Generators 
.., Karnataka Government 

*220. SHRI V.S. KRISHNA IYER: Will the 
Minister of ENERGY be pleased to state' 

(a) whether State Government of Karnat-
aka has requested Union Government to 
allow import of 120 MW turbine generator 
plant and diesel generator sets under 
deferred payment basis; and 

(b) if so, the response of Union Govern-
ment thereto and the present position of 
the case? 

THE MINISTER OF STATE IN THE: 
DEPARTMENT OF POWER IN THE MI~
'STRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI) (a) Yes, Sir. 

(b) It IS receiving conSideration of the 
Government in the Deptt of Economic 
Affairs 

Deficit of Power in Kamataka 

*221. SHRIMATI BASAVARAJESWARI 
Will the MInister of ENERGY be pleased to 
state 

(a) whether It has been reported that 
power deficit States like Karnataka would 
not have experienced heavy power cuts .• f 
the benefits of Inter-connectlon had been 
passed on to the States, 

(b) if so, Government's reaction thereto, 
and 

(c) the steps being taken at the national 
level to increase the per capita consump-
tion of electricity in the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): (a) Yes, Sir. 

(b) The.constituent power systems in the 
various Regions of the country have ade-
quate interconnections to enable regional 
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Int~rated operation and exchange of 
power. 

(c) The measures being'1:aken to increase 
the availability of power include expediting 
commissioning of additional capacity, im-
plementing short gestation projects. 
Improving the performance of existing 
power stations. reducing transmission and 
distribution losses and implementation of 
energy conservation and demand manage-
ment measures. The per capita consump-
tion of electricity has increased from about 
132 units in 1980-81 to about 176 units in 
1985-86. 

FIling of writ Petition in Supreme Cour1 
of United States 

2187. SHRI AMARSINH RATHAWA 
Will the Minister of INDUSTRY be pleased 
to state' 

(a) whether Government have filed a writ 
petition against Union Carbide with the 
United States Supreme Court urging it to 
quash a lower U.S. court decision so as to 
compel the company to abide by the deci-
sIons of the Indian courts. 

(b) when the writ was submitted; 

(c) whether it is a fact that United States 
district court had dismissed the case 
earlier; 

(d) if so, on what ground; and 

(e) what is the response of the United 
States Supreme Court on India's new 
petition? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): (a) to (e). The U.S. District Court 
for the Southem District of New Vork had 
dismissed the suit filed by the Govemment 
of India on the ground of forum non conve-
nience subject to Union Carbide consenting 
to three conditions, namely (i) to submit to 
the jurisdiction ·of the courts of India; (Ii) to 

satisfy any judgement rendered against it 
by an Indian court, and if applicable, upheld 
by an appellate court, where such judge-
ment and affirmance comport with the min-
imal requirements of due process; and (iii) 
to be subject 'to discovery under the model 
of the United States Federal Rules of Civil 
Procedure. 

Union Carbide Corporation after con-
senting to all the three conditions, subject 
to its right to appeal, moved the U.S. Court 
of Appeals for the Second Circuit against 
the condition relating to discovery. The 
Appellate Court deleted the condition 
relating to satisfaction of judgement ren-
dered against it by an Indian Court and 
modified the condition relating to discov-
ery. The Government of India thereafter 
moved the U.S. Supreme Court by filing a 
writ of certiorari on 22nd May, 1987, seek-
ing to reinstate the conditions imposed by 
the U.S. District Court. The writ petition is 
yet to be taken up by the United States 
Supreme Court. 

Closing down of Chembur Unit of Union 
Carbide India Ltd. 

2188. SHRIINDRAJIT GUPTA: Will the 
Minister I NDUSTRY be pleased to state: 

(a) whether it is a fact that Chembur (Bom-
bay) unit of Union Carbide India Ltd. has 
decided to close down in view of an order 
given to relocate the unit because of pollu-
tion and health hazard; and 

(b) if so, the action taken by Government 
in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS ANO 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH) (8) and (b). MIs Union carbide 
India Limited gave notice for closure of its 
Chembur unit on 16th April 1987 under 
the Industrial Disputes Act, 1947. However 
the Government of Maharashtra have not 
agreed to the closure. 
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Assistance to West Bengal 

2189: SHRI SAIFUDDIN CHOWDHARY: 
Will the Minister of INDUSTRY be pleased. 
to state: 

(a) the total amount of Central financial 
assistance provided during the last three 
years to the private sector in West Bengal 
for major industrial ventures; and 

(b) the details of private sector which 
have been provided with such fmancial 
assistance and the amount of assistance 
provided in each case? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TAY (SHAI M. ARUNACHALAM) (a) and 
(b). Information regardmg reimbursement 
of central subsidy on industry-
wise/sector-wise basis IS not mamtained. 
An amount of As. 4.91 Crores has been 
reimbursed to entrepreneurs for setting up 
industries in industrially backward districts 
of West Bengal during the last five years 

PubIc Call Offtcea Under MARRS 
Scheme In Himachal Pradesh 

2190. PAOF. NARAIN CHAND PARA-
SHAR: Will the Minister of COMMUNICA-
TIONS be pleased to state· 

(a) whether the survey for the location of 
Public Call Offices under the MARRS 
Scheme in Himachal Pradesh has been 
completed; 

(b) if so. the names of the places identi-
fied ,for this purpose in the Districts of 
Hamirpur, Bilaspur. Una, Kangra and 
Chamba; and 

(c) the likely date by which the Public 
calf Offices would be sanctioned and 
installed during the Seventh Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN OEV) : (a) No, 

Sir. It ;s only partially completed for Hamir-
p~r & Thanedar schemes. 

(b) Hamirpurschemewith 16LDPTshas 
been identified and found feasible. Name 
of places are given in the Statement below· 

(c) pcas are likely to be sanctioned and 
installed under various schemes by 31.3.90 
subject to: 

(i) Technical feasibility of the 
schemes. 

(ii) Availability of funds. and 

(iii) availability of MARRS equipment 
from indigenous sources. 

STATEMENT 

Names of LDPT locations Identified al'd 
found feaSIble under Hamrrpur MARRS 
Scheme 

SI No Name of LDPT Locations 
found feaSible 

1 Kangu 

2 Dhaneta 

3 Awahdevi 

4 Tauni Devi 

5 Dldwm 

6 Aghar 

7 Hath (Glore) 

8 Balyt 

9 Bhlar 

10 Losar 

11 Dian 

12 Jarlog 

13 Bhamla 

14 BIOal 

15 Sialkar 

16. Sera 
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Approval to Power ProIeda In Weat Bengal 

2191. SHRI SYEO MASUDAL HOSSAIN: 
Will the Minister of ENERGY be pleased 
to state: 

(a) the power projects of West Bengal 
which have been approved and those 
which ha'(e not been approved by the Plan-
ning Commission; and 

(b) the reasons for the delay and 

rejection? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI) : (a) and (b). The details of the 
approved and on-going power projects of 
West Bengal for providing benefits in the 
Seventh Plan, under West Bengal's State 
Plan, and the status of new projects pro-
posed by the State Government of West 
Bengal are given in the Statement below. 

STATEMENT 

SI. Name of the Scheme 
No. (Capacity in MW) 

Approved/Ongoing Prolscts 
1 DPL's 6th Umt (110) 

2 Kolaghat TPS Stage-I (3x210) 

3 Rammam HEP Stage-II (4x12.5) 

4. Kolaghat TPS Stage-II (3x210) 

5. Teesta Canal HEP (3x3x7.5) 

6. Ainchington Augmentation 

7. Fazi Augmentation 

Total 

New Proiects 

1. Bakreshwar TPS (3x210) 

2. DPL's 7th Unit (1x210) 

3. Sagardihl TPS (5x210+2x500) 

4. Rammam Stag .. ' (2x15) 

Benefits during 
7th Plan(MW) 

110 

240 

50 

210 

22.5 

1 

1.2 

814.7 

Status of new 
projects 

Accepted 'In principle' by 
Planning Commiealon 

Department of Chi. Aviation 
did not permit to 
erect 220 Mtr. Chimney. 

Some inputs such. availability 
of coal and cooling water have 
yet to be tied up. 

Revised Project Reports 
are awaited from West 
Bengal State Electricity 
Board. 
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Construction of RaJghat Thennal Power 
Station by BHEL 

2192. SHRI KAMLA PRASAD SINGH: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether Rajghat Thermal Power Sta-
tion is being constructed by Sharat Heavy 
Electricals limited: 

(b) if so. when it ;s likely to be 
commissioned; 

(c) the reasons for delay In its execution; 

(d) how much electricity will be gener-
ated; and 

(e) the details of checking air pollution 
by this power house? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI) : (a) to (d). Mis Sharat Heavy 
Electricals Limited (BHEL) have been 
entrusted with the execution of 2x67.S MW 
Thermal Replacement unit projects at 
Raj ghat Power House of Delhi Electric 
Supply Undertaking (DESU) on a turn-key 
basis. The project is expected to be com-
missioned in 1988-89 There has been 
some delay in the project due to the delay 
in the clearance of certain pockets of land 
and delay in placement of certain orders 
for purchase of equipment. 

(e) The measures envisaged to check 
air-pollution include installation of high 
efficiency electrostatic preCipitators and 
installation of 160 meters high RCC Chim-
ney for wider dispersion of gases. 

Oleo Pine Resin Production 

2193. PROF. MAOHU DANDAVATE: Wtll 
the Minister of INDUSTRY be pleased to 
state: 

. (8) whether Oleo Pine Resin has wide 
industrial application in rubber, paper, 
pharmaceuticaJs etc; 

(b) if so, whether the production of this 
resin has gone down; 

(c) if so, whether it has led to avoidable 
imports; and 

(d) the steps taken to increase 
production? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K JAICHANDRA 
SINGH) : (a). Yes, Sir. 

(b) and (c) As per available information 
there has been a shortfall In production in 
recent years. Oleo Pine Resin IS under the 
Open General list of the Import-Export Pol-
icy and actual users can import it to meet 
their shortfall. 

(d) The State of Jammu and Kashmir. 
which is the major producer of Oleo Pine 
ReSin, has been adVised to, employ 
Improved technology and use modern tap-
ping methods to extract Oleo Pine Resin 
so that thetr production Increases In future. 

Setting up of New Telephone Exchanges 
in West Bengal 

2194 SHRI MATILAL HANSDA' Will the 
Mintster of COMMUNICATIONS be 
pleased to state . 

(a) whether the scheme for setting up 
new telephone exchanges In West Bengal 
during Seventh Plan has been finalised; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHAt 
SONTOSH MOHAN OEV): (a) Yes, Sir. 

(b) A total of about two lakh telephone 
lines are proposed to be added during the 
Plan Period. out of which about 5000 lines 
will be provided for small Automatic 
Exchanges (SAXs) 
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Industrial Ilcenceslletters of-Intent for 
setting up of Industries In backward 

regions and no Industry districts 

2195. SHAI PURNA CHANDRA MALIK: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) the State-wise total number of indus-
trial licences and letters of intent granted 
for setting up of industries in the backward 
regions and no industry districts during 
the last three years, year-wise: and 

(b) the names of those regions and diS-
tricts which have been granted letters of 
Intent? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-

OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) : (a) 
Statements I and II indicating State-wise 
and year-wise break-up of letters of intent 
and industrial licences granted during the 
years 1984 to 1986 for setting up of indus-
tries in centrally declared backward dis-
tricts and 'no-Industry districts' are given 
below. 

(b) Details. such as name and address of 
the undertaking, location (indicating the 
name of district), item(s) of manufacture 
and capacity etc., in respect of atlletters of 
intent and industrial licences issued are 
being published regularly by the Indian 
'nvestment Centre in their 'Monthly News-
letter'. Copies of this publication are being 
sent to the Parliament Library regularly. 

STATEMENT. I 

State-wise break-up of Letters of Intent (LOIs) & Jndustflal Licences (ILs) Issued for backward 
areas includIng No-Industry Dlstflcts dUring the years 1984. 1985 & 1986. 

State/U T 1984 1985 1986 

LOI IL LOI IL LOI IL 

2 3 4 5 6 7 , Andaman & Nlcobar Island 2 1 2 1 

2 Andhra Pradesh 56 23 88 37 72 22 

3 Arunachal Pradesh 2 3 1 6 1 1 

4 Assam 14 8 12 12 20 5 

5 Bihar 10 6 7 3 3 3 

6 Dadra & Nagar Havell 1 5 2 8 1 

7 Goa, Daman & DIU 9 10 15 4 23 2 

8 Gujarat 58 30 84 34 52 46 

9 Haryana 29 11 33 13 25 11 

10 Himachal Pradesh 18 5 29 12 18 9 

" Jammu & Kashmir 9 8 18 6 5 4 

12 Karnataka 29 19 39 23 29 18 
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1 2 3 4 5 6 7 

13. Kerala 5 13 18 15 11 8 

14 Madhya Pradesh 70 23 79 29 48 25 

15. Maharashtra 79 39 78 43 67 28 

16. Manipur 1 1 

17. Meghalaya 2 1 1 2 

18. Nagai and 1 2 4 
• 19. Mizoram 

20. Orissa 7 5 23 6 8 1 

21. Pondicherry 11 3 13 12 12 2 

22 Punjab 17 15 14 15 23 6 

23. Rajasthan 31 15 25 25 30 12 

24. Sikklm 2 2 

25. Tamil Nadu 49 32 47 68 48 23 

26. Tnpura 1 1 

27. Uttar Pradesh 97 35 105 44 79 34 

28. West Bengal 14 12 31 15 25 9 

29. State not Indlcatedl 6 ! 6 3 6 3 
More than one State 

Total 627 323 774 427 621 273 

STATEMENT-II 

State-wise break-up of Letters of Intent (LOIs) & Industrial Licences (lL,) issued 1984. 1985 & 1986 
Specifically for No-Industry Olstrlcts 

State/U.T 1984 1985 1986 

LOI IL LOI IL LOI IL 

1 2 3 4 5 6 7 

1. Andaman & Nicobar Islanas 1 

2. Arunachal PTades~ 1 1 1 5 1 

3, Anam 3 1 2 
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, 2 3 4 5 6 7 

4 Bihar 4 2 1 2 1 2 

5. Oadra & Nagar Haveli 1 5 2 8 1 

6 Gujarat 5 1 2 

7 Himachal Pradesh 2 1 1 

8 Jammu & Kashmir 1 1 1 

9 Karnataka 4 3 8 6 2 

10 Kerala 2 1 

11 Lakshadweep 

12 Madhya Pradesh 33 10 45 10 33 9 

13 Maharashtra 1 5 

14 Manapur 1 1 2 

15 Meghalaya 1 1 1 2 

16 Mlzoram 

17 Nagaland 2 

18 Orissa 3 11 5 5 1 

19 Rajasthan 2 6 1 8 

20 Sikklm 2 2 

21 Tnpura 1 1 

22 Uttar Pradesh 22 6 19 5 14 9 

23 West Bengal 2 7 2 5 

24 State not indicatedl 1 1 1 
More than one State 

Tota' 84 27 114 33 29 

ation targets fixed for 1986-87 and upto ~ 
June, 1987; 

2196. SHRI C. SAMBU: Will the Minister (b) if so, the reasons therefor; 
of ENERGY be pleased to state: 

(c) whether there is any proposal to 
(8) whether the National Thermal Power appoint 8 technocrat as Chairman of 

Corporation has failed to achieve its gener- National Thermal Power Corporation and 
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to replace the present Chairman: 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POW.ER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): (a) No, Sir. Both in 198&87 
and upto 30th June, 1987, the NTPC 
exceeded its generation targets. 

(b) Does not arise. 

(c) to (e) The present Chairman and 
Managing Director of the Corporation has 
yet to complete his tenure. 

SeIIiIIg up of Heavy Incta.tries in Andhra 
Pradesh 

1 

2. 

3. 

4. 

5. 

6. 

7. 

2197. SHAI KATURI NARAYANA 

Name of enterprise 
Sharat Heavy Electncals Ltd 
Hyderabad 

Sharat Heavy Plate & Vessals Ltd .. 
Vizag. 

HMT Ltd .. Hyderabad 

High Voltage Direct Current Transmission 
Project. 

Hindustan Cables Hyderabad 

Cement Corp'l of India 

Tyre Corpn. of India ltd. 

Total: 

Demand, GenerIIIIon and Supply of 
ElectrIcIty 

2198. SHRI HANNAN MOLLAH: 
DR. A.K. PATEL: 
SHRIMATI BIBHA GHOSH 

GOSWAMI: 
SHRI AMAl DATTA: 

WIll the Minister of ENERGY be pleased 

SWAMY: Will the Minister of INDUSTRY 
be pleased to state: 

(a) whether Union Government are con-
sidering to set up some heavy industries in 
Andhra Pradesh: 

(b) if so, the details thereof; and 

(c) the steps so far taken by Union 
Government in this regard? 

THE MINISTER OF INDUSTRY (SHRI J. 
VENGALA RAO): (a) to (c). The 7th Plan 
has made an allocation of Rs. 3579. 17 
crores for Central industrial and mineral 
projects in Andhra Pradesh excluding 
coal, power and petroleum The invest-
ment includes the outlays for existing pro-
jects as well as for new schemes. In the 
Department of Public Enterprises follow-
ing major allocation has been made:-

(Rs crores) 
2000 

2050 

800 

500 

5400 

15547 

15.00 

277.97 

to state: 

(a) the demand. generation and supply 
of electricity in the country during the last 
three years. year-Wise, State and Union 
Territory-wise details thereof ~ 

(b) whether there f8 any gap. between 
demand and generat.on of electricity; 
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(c) if so, the details thereof; and 

(d) the steps taken .or proposed to be 
taken to remove the gaJ.>? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): (a) to (c). The requisite infor-
mation regarding generation and require-
ment/availability is given below in the 
Statements I and II respectively. 

(d) To improve the availability of power, 
the various measures taken include exped-
iting commissioning of new capacity opti-
mum utilisation of existing capacity, 
implementation of Centrally Sponsored 
Renovation & Modernisation programme 
for thermal stations, reduction in transmis-
sion & distribution losses, assistance from 
neigbouring States/Systems to the extent 
possible, implementation of demand man-
agement and energy conservation 
measures. 
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STATEMENT-II 

Year-wise actual po we, supply position 1984-85 to 1986-87 , 
(All figures in MU Net) 

State/System 84-85 85-86 86-87 

NORTHERN REGION 

CHANDIGARH 

Requirement 306 354 432 
Availability 303 340 401 
Surp (+)/Oefi(-) -3 -14 -31 

(~) (1.0) (3.9) (7.2) 

DELHI 

Requirement 4175 4880 5676 
Availability 4448 4869 5674 
Surp (+)/Oefi (-) +273 -11 -2 

('Vo) 6.5 0.2 (O.OJ 

HARYANA 

ReqUirement 5571 5507 5945 
Availability 3963 4223 5147 
Deficit (-) -1608 -1284 -798 

(ey.) (28.9) (23.3) (13.4) 

HIMACHAL PRADESH 

Requirement 614 786 925 
Availability 650 783 922 
Surp (+)/Defi (-) +36 -3 -3 

('Vo) (5.8) (0.4) (0.3) 

JAMMU & KASHMIR 

Requirement 1549 1719 2055 
AvaiJability 1270 1457 1820 
Surp (+)/Defi (-) -279 -262 -235 

( .. ) (18.0) (15.2) (11.4) 

PUNJAB 

Requirement 9585 10525 11679 
Availability 7741 9581 11197 
Deficit (-) -1844 -944 -482 

( .. ) (19.2) (8.9) (4.1) 

RAJASTHAN 

Requirement 6570 7100 8090 
Availabtlity 5903 6573 7448 
Deficit (-) -667 -527 -842 

('Nt) (10.2) (7.4) (7.9) 
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State/System 84-85 85-86 86-87 

UTTAR PRADESH 

Requirement 16352 17633 20204 
Availabilit~ 14193 15477 17198 
Deficit (-) -2159 -2156 -3006 

(%) (13.2) (12.2) (14.9) 

NORTHERN REGION 

Requirement 44722 48504 55006 
Availability 38471 43303 49807 
Deficit (-) -6251 -5201 -5199 

(%) (140) (10.7) (9.5) 

WESTERN REGION 
GUJARAT 
ReqUirement 12565 14128 15968 
Availability 12784 13866 15431 
Surp (+)iOefl (-) +219 -262 -537 

(%) (1 7) (1 8) (3.4) • 
MADHYA PRADESH 

ReqUirement 9810 11226 12781 
AvaIlability 10232 11211 12781 
Surp (+)/Oef, (-) +422 -15 

(%) (4 3) (0 1) 

MAHARASHTRA mel Goa 

Requirement 24055 25957 28945 
Availability 23102 25518 27051 
Deficit (-I -953 -439 -1894 

''''J (40) (1 7) (6 5) 

WESTERN REGION 

Requirement 46430 51311 57894 
Availability 46118 50595 55263 
Deficit (-) -312 -716 -2431 

(CMt) (0 7) (1 4) (4 2) 
SOUTHERN REGION 

ANDHRA PRADESH 
Requtrement 11287 13534 150557 
Avaitability 12035 13534 15057 Surp I +-)/Oefl (-) "'749 

( .. ) (86J 

KARNATAKA 

Requirement 102n 12166 14183 
A.uability 9532 9463 10350 0IfJctl (-) -745 ·~/03 -3813 f'Wt) (7.2) (22.2) (28.9) 
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Statt/System 84-85 85-86 86-87 
-
KERALA 

ReQuirttment 4775 5225 5567 
AvaIlability 4662 5225 5146 
Surp (+) Oefi (-) -113 -421 

(%) (2.4) (7.6) 

TAMIL NADU 

Requirement 13390 14610 16391 
Availability 13580 13076 14983 
Surp (+)/Oefi (-) . +190 -1534 -1408 

(%) (1.4) (10.5) (8.6) 

SOUTHERN REGION 

ReqUirement 39729 45535 51178 
Availability 39810 41298 45536 
Surp (+)/Oefi (-) +81 -4237 -5642 

(0/0) (0.2) (9.3) (11.0) 

EASTERN REGION 

BIHAR 

ReqUirement 4418 4315 4877 
Availability 2678 3108 3564 
Deficit (-) -1740 -1207 -1313 

(0/0) (39.4) (28.0) (26.9) 

D VC 

Requirement 6576 6584 6928 
Availability 5344 5956 7806 
Deficit (-) -1232 -628 1122 

(%) (18.7) (9.5) (16.2) 

ORISSA 
• 

Requirement 5194 5374 6328 
Availability 4339 4342 4807 
Deficit (-) -855 -1032 -1521 

(%) (16.5) (19.2) (24.0) 

WEST BENGAL 
Requirement 6769 7370 8416 
Availability 6621 6970 7683 
Deficit (-) -148 -400 -733 

( .. ) (2.2) (5.4) (8.7) 

EASTERN REGION 
Requirement 22957 23643 26549 
Availability 18982 20376 21880 
Deficit (-) -3975 -3267 -4689 

(ftb) (17.3) (13.8) (17.7) 
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State/System 

NORTH EASTERN REGION 

ReQuirement 
Availability 
Surp (+)/Defi (-) 

( .. ) 
ALL INDIA 

Requirement 
Availability 
Deficit (-) 

( .. ) 
2199. SHRI G.M. BANATWALLA: Will 

the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether there is any proposal for 
automatic mail handling scheme to be 
operated from the four metropolitan cities; 

{b) if so, the main features of the scheme 
induding its financial implications; and 

Cc) the time by which the scheme is 
expected to come into operation? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF COMMUNICATIONS (SHAI 
SONTOSH MOHAN DeV): (a) Yes, Sir. 

Cb) The Planning Commission has allo-
cated an amount of Rs. 39 crores in the 7th 
Five Year Plan for modemisation and 
mechanisation of postal services. There is 
a proposal for setting up mechanised mai' 
processing system in Bombay. The 
Government appointed MIs Telecommun-
ications Consultants India Ltd., New Delhi, 
in 1985 to carry out a feasibility study in 
this regard. The report of the Consultants 
which was submitted ;n May, 1986, has 
been further reviewed by the Departmental 
Committee of officers whose recommen-
dations are under examination. The qLles-
tion of financial implications will arise only 
wnen the proposat are nearing finalisation. 

(c) Does nct arise 

84-8..«; 

1594 
1632 

+38 
(2.4) 

155432 
145013 
-10419 

(6.7) 

85-86 

1753 
1690 

-63 
(3.6) 

170746 
157262 
-13484 

(7.9) 

~87 

1929 
1810 
-119 
(6.2) 

192356 
174276 
-18080 

(9.4) 

Shortage of V ......... Md Ecible OIls 
In Rural .... 

2200. SHAI CHINT AMANI JENA: V/iII 
the Minister of FOOD AND CIVIL SUPP-
LI ES be pleased to state: 

(a) whether Government are aware that 
there has been acute shortage of vanaspati 
oil and edible oils in various parts of n·te 
country, particularly in the rural areas; 

(b) whether it is a fact that a large quan-
tity of edible oils ~s being imported to meet 
the demand of edible oils in the country, 
which ;s distributed only in cities and not in 
the rural areas: and 

(c) if so, the steps being taken by Union 
Government for the proper distribution of 
vanaspati oil and edible oils particularly in 
the rural area? 

lHE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRI H.K.L. BHAGA T) : 
(a) There has been no shortage of vanas-
pati in any part of the country. The produc-
tion of vanaspati in this oil year upto June. 
1987 has been higher as compared to last 
year. There has been a gap between the 
demand for and supply of indigenous edi-
ble oils in the country. 

(b) Edible oils are imported to meet the 
gap between the demand for and supply of 
indigenous edible oils for distribution to 
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consumers under PCS both in the urban 
ana Illral areas. States·distribute imported 
edible oils in the 'urban as well as rural 
areas. 

(c) Vanaspati is distributed through pri-
vate channel only and more than half of the 
vanaspati consumption is accounted for in 
the rural household. Instructions have also 
been issued to State Governments to dis-
tribute imported edible oils to the consu-
mers includiAg weaker and vulnerable 
sections of the society both in urban and 
rural areas through fair price shops. 

Central Investment for IndustrIH In .... 
BenpI 

2201. SHRI R.P. DAS: Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether it is a fact that central invest-
ment for industries in West Bengal have 
been reduced from Plan to Plan; 

(b) if so, the reasons therefor; and 

(c) the corrective measures taken/pro-
posed to be taken in this regard? 

THE MINISTER OF INDUSTRY (SHRI J. 
VENGALA RAO): (a) No, Sir 

(b) and (c). Do not arise. 

Soun:e of Fuel 

2202. SHRt MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of 
ENERGY be pleased to state: 

(a) whether any study/survey has been 
conducted to determine the annual con-
sumption of the various types of fuel in the 
country; 

(b) if so, the findings thereof; and 

(c) what is the chief source of fuel in 
India? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-

ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): (a) and (b). The annual con-
sumption figures of the commercial fuels, 
namely, oil (including gas), power and 
coal, are regularly compiled by the Minis-
try of Petroleum & Natural Gas, Central 
Electricity Authority and Department of 
Coal respectively. In the case of non-
commercial fuels like fuelwood animal 
dung and agro-residues, such infonnation 
is not compiled on a regular basis. Based 
on sample surveys, however, non-
commercial fuels are estimated to consti-
tute roughly 40% of the total energy 
consumption in the country. 

(c) In terms of primary energy supply, 
coal and fuel-wood are the chief sources of 
fuel in India. 

OpenIng of Post OffIces and Inslalaflon 
of New Telephone Exclalges In West 

aengal 

2203. SHRI ANIL BASU: Will the Minis-
ter of COMMUNICATIONS be pleased to 
state: 

(a) the target of opening of post offices, 
village post offices and installation of new 
telephone exchanges in West Bengal dur-
eng the current year; 

(b) whether the targets for the years 
1984-85. 1985-86 and 1986-87 were fully 
achieved, 

(c) if so, the details thereof; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DeV): POS-
TAL: (a) Thirtythree post offices in the 
rural/tribal areas of West Bengal are pro-
posed to be opened during the current 
year. 

TELECOM: The information is being 
collected and will be laid on the Table of 
the House. 
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(b) POSTAL: No targets for opening of 
post offices were laid down during 1984-
85. 1985-86 and 1986-87 on account of the 
ban on creation of posts. During 1984-85 
under a special dispensation, a limited 
number of rural post offices were opened 
in the country including 4 in West Bengal. 

TELECOM: The information is being 
collected and will be laid on the Table of 
the House. 

(c) POSTAL: Does not arise in view of 
reply to (b) above. 

TELECOM: The information is being 
collected and will be laid on the Table of 
the House. 

(d) POSTAL: Does not arise in view of 
(b) above. 

TELECOM: The information is being 
collected and will be laid on the Table of 
the House. 

SeIlIng up of new Telephone Exchanges 

2204. SHRI SURESH KURUP: Will the .. 

Minister of COMMUNICA TIONS be 
pleased to state: 

(a) whether there is any proposal to set 
up new telephone exchanges in the coun-
try during the current year; 

(b) if so, the details of the places selected 
for this purpose; and 

(c) the time by which the proposed 
exchanges will start functioning? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHAI SONTOSH MOHAN DEV): (a) Yes, 
Sir. 

(b) Details are given below in the State-
ments I and II. The names of places where 
MAX-III type of exchanges are planned to 
be opened cannot be furnished since their 
opening depends on registration of 
demand. State-wise allotment is grven in 
the Statement-III below. 

(c) The exchanges are targetted to be 
commissioned during 87-88 subject to 
availability of equipment. 

STATEMENT -I 

New Exchanges likely to be set up during 1987-88 

(Large Capacity Exchanges) 

1 2 3 

1. Surat III SXS 2400 M 

2. Gandhi Nagar (Jammu) ICP 2000 M 

3. Naranpura (Ahmedabad) X bar 2000 M 

4. Ulsoor III (BG) C.DOT 4000 M 

5. Pune City I II X Bar 2000 M 

6. Amritsar Albert Road E lOB 5 K 

7. Noida E lOB 4 K 

a calcutta Sibpur E 108 4 K 

9. Bombay Sandra-II E 108 8 K 



101 Written Answers SRAVANA 20, 1909 (SAKA) Written Answers 102 

1 2 3 

10. Hyderabad-Seoonderabad E lOB 10 K 

11. Bangalore-Malleswaram E lOB 10 K 

12. Bombay-Mazagaon 
\, 

Fetex (l00L) 10 K 

13. Calcutta Saltlake -do- 5 K 

STATEMENT - " 

New Exchanges to be set up during 1987-88 in conversion to NEAX (815). 

In addition 61 new medium capacity Electronic Exchanges are proposed to be installed for 
replacement of existing manual/MAX II exchanges in various cities during 1987-88. A total number 
of 27,600 lines are proposed to be commissioned. 

STATEMENT -III 

Exchanges likely to be set up during 1987-88 

(Small Capacity Exchanges of 25 and 50 lines) 

SI. Name of State No. of Exchanges 
No. 

1 2 3 

1. Andhra Pradesh 58 

2. Bihar 55 

3. Gujarat 35 

4. Haryana 20 

5. Himachal Pradesh. 26 

6. Jammu & Kashmir 4 

7. Karnataka 50 

8. Kerale 2 

9. Madhya Pradesh 80 

10. Maharashtra 44 

11. North East 29 

12. Orissa 15 

13. Punjab 20 

14. Rajasthan 60 
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1 2 3 
15. Tamil Nadu 24 

16. Uttar Pradesh 70 

11. West Bengal 12 

Total number of lines proposed to be 35,000 lines added during 1987-88. 

Decentralisation of N.T.P.C. 

2205. SHRI P.R. KUMARAMANGA-
LAM: 

SHRI P.R.S. VENKATESAN: 

Will the Minister of ENERGY be pleased 
to state: 

(a) whether the National Thermal Power 
Corporation is being decentralised; and 

(b) whether the principle of tripartite 
management will be introduced in the 
National Thermal Power Corporation in 
this new decentralisation scheme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): (a) and (b). The organisation 
structure of the National Thermal Power 
Corporation (NTPC) provides for delega-
tion and accountability on a thre&-tier 
basis. No proposal in respect of further 
decentralisation is presently under 
consideration. 

Committees have been set up wtth repre-
sentatives of management of employee-
s/unions at the apex, project and the 
departmental levels to promote the culture 
of the participative system of management. 

Investment In Central Projects In States 

2206. SHRI BANWARI LAL BAIRWA: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) the amount invested by Gov~mment 
in Central Sector Projects; 

(b) what is the criteria laid down by 

Government for allocating funds for Cen-
tral Sector projects in various States; 

(c) whether the investment made in var-
ious States conforms to the laid down pol.: 
icy; and 

'(d) if not, the reasons therefor and the 
steps taken by Government to correct the 
position? 

THE MINISTER OF INDUSTRY (SHRI J. 
VENGALA RAO): (a) The investment in 
225 Central public enterprises as per the 
Public Enterprises Survey 1985-86 works 
out to Rs. 50,341 crores as on 31.3. 1986. 

(b) to (d). The investment in Central pro-
jects are made by the Government in pur-
suance of its Industrial Policy Resolutions 
and provisions made in the Five Year 
Plans. Overall resource availability also 
affects the funds allocation for various 
Central Sector projects. The investment 
decisions by the Central Government in 
industrial projects are mainly based on 
techno-economic considerations through 
regional imbalance is also taken into 
account while considering the projects. 

Shortage of edible 011. 

2207. DR. B.L. SHAILESH: Will the Min-
ister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) whether there is an acute shortage of 
edible oils in the market and the prices of 
both the imported as well as indigenous 
oils are spiralling; 

(b) if so, the reasons therefor; 
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(c) its impact on the manufacture of 
vanaspati and its prices; 

(d) whether the position is likely to dete-
riorate further owing to the delayed and 
scanty monsoons in some of the oil seeds 
al)d groundnut producing areas of Guja-
rat, Maharashtra, Andhra Pradesh and 
Tamil Nadu; and 

(e) if so, the steps Government propose 
to take to meet the situation? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRI H.K.L. BHAGAT): 
(a). There has been a gap between the 
demand for and availability of indigenous 
edible oils. There has been a rising trend in 
the prices of indigenous edible oils. The 
imported edible oBs are supplied at a pre-
determined price fixed by the 
Government. 

(b) The main reasons are (i) lower pro-
duction of edible oilseeds during the last 
two years (ii) lean period and (iii) delayed 
and wayward behaviour of monsoon. 

(c) The production of vanaspati in this oil 
year till June,1987 is higher as compared 
to last year. Due to increase in prices of 
indigenous permitted oils and prices of 
vanaspati h&s also increased. 

(d) The overall monsoon has been 
delayed and erratic in various oilseeds pro-
ducing areas of the country including Guj-
arat, Maharashtra, Andhra Pradesh and 
Tamil Nadu so far. This situation may influ-
ence the oilseeds productions during the 
Kharif season. 

(e) The Government is making efforts to 
increase area under Toria and other Rabi 
oilseed crops with a view to compensate 
the Kharif losses. 

CleaIWlC8 to Bakreswar and Sagar Dlghl 
1'herm8I Project 

2208. DR. SUDHIR ROY: Will the Minis-
ter of ENERGY be pleased to state: 

(a) whether Bakreswar and Sagar Dighi 
Thermal Projects (West Bengal) have been 
cJeared by Union Government; 

(b) if so, when; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): (a) to (c). The proposed Bak-
reswar Thermal Power Project (3x210 
MW) has been techno-economically 
cleared by the Central Electricity Authority 
(CEA). The Planning Commission have 
accepted, lin prinCiple', the feasibility of the 
project to enable the State Government to 
take up associated arrangements and 
infrastructural works. Implementation of 
the project could commence after the 
funds required have been tied up, the 
clearance of the State Forest Department 
in respect of the ash disposal system has 
been received and investment approval is 
accorded. 

The project report in respect of setting 
up of a Thermal Power Station, envisaging 
the installation of five units of 210 MWeach 
and two units of 500 MW each at Sagar-
dig hi in Murshidabad district, was received 
in the CEA. The proposal could be techno-
economically appraised by the CEA after 
essential inputs, such as the availability of 
coal and COOling water etc., are tied up and 
necessary clearances, including from the 
environmental and civil aviation angles, 
have become available. 

2209. SHRI SRIHARI RAO: Will the Min-
ister of ENERGY be pleased to state: 

(a) the total number of bio-gas plants in 
Andhra Pradesh as on 30th June, 1987 and 
the number of plants instaUed during 1983 
to 30th June. 1987; 

(b) the number of bio-gas plants to be 
installed during 1987 in Andhra Pradesh; 
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(c) whether there is any proposal to give 
the financial assistance to Government of 
Andhra Pradesh for the development of 
bio-gas plants and for research work: and 

(d) if so, the details and the financHiI 
assistance provided, if any? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) A total of over 
68.300 family type biogas plants have been 
set up in the State of Andhra Pradesh 
during 1981-82 to 1987-88 (upto June, 
1987) under the National Project for Bio-
gas Development. It includes a total of 
64.650 plants installed during the period 
1983-84 to 1987-88 (upto June, 1987). 

(b) A target of setting up of 10,000 family 
type biogas plants has been allotted to the 
State Government for the year 1987-88. 

(c) and (d). Under the National Project 
for Biogas Development (NPBD) some 
financial assistance is already being given 
to all States including Andhra Pradesh for 
setting up bio-gas plants and demonstrat-
ing new models, subject to the over all 
funds allotted. In the State of Andhra Pra-
desh, research projects on biogas are in 
progress at Andhra Pradesh Agricultural 
University, Regional Research laboratory 
and Jawahartal Nehru Technology Univer-
sity, involving a total sanctioned financial 
outlay of As. 12.18 lakhs. 

eo.t overrune of Hydro-ElectrIc Power 
Projects 

2210. SHRI C. JANGA REDDY: Will the 
Minister of ENERGY be pleased to state: 

(8) the total cost overruns of the hydro-
electric power projects that are likely to 
slip over further from 1986-87; 

(b) whether while sanctioning approvaf, 
precaution was taken to assign in the case 
uf each unit. over-all accountability and 
completion responsibility within the origi-
nal estimates. to a definite and competent 
authority/agency; 

(c) if not, the reasons therefor and if so, 
who is accountable for the huge cost over-
runs and resulting losses in each case; and 

(d) the action taken by Government in 
this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): (a) to (d). A Statement giving 
the names of the Hydro Electric Power 
Projects which have slipped from 1986-87, 
with details of their capacity, original and 
latest estimated costs is given below. The 
Project authorities are responsible for 
implementation of projects as per sche-
duled and within the cost estimates. How-
ever, the delay in completion is due to 
various factors such as unforeseen geo-
logical problems, delays in supply of 
equipments, paucity of funds, changes in 
the scope of the project, weak project man-
agement, industrial relation problems etc. 
Cost escalation in the projects is not only 
due to delays jn completion but also on 
account of fadors such as changes in the 
scope of the project, increase in the cost of 
equipments/material. escalation in prices 
etc. In view of this: it would not be practica-
ble to fix specific accountability. In order to 
avoid delays in completion of projects. var-
ious measures have been taken which 
include extensive monitoring of the pro-
jects, expediting sUPP'y of equipment and 
materials. visit to project sites by senior 
off\cers of Department of Power and CEA 
to identify and overcome the constraints. 
The need for effective project manage-
ment is also being constantly emphasised. 
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Electrtclly through non-conventlonal 
1OU1'C88 of energy In Mahar_htnI 

2211. SHRI R.M. BHOYE: Will the Minis-
ter of ENERGY be pleased to state: 

(a) whether in some of the States some 
satisfactoty work has been done in rural 
areas by providing electricity through non-
conventional sources of energy; 

(b) if so, whether demand gnp for power 
in rural areas of Maharashtra has been 
assessed and how much of it can be 
mopped up through non-conventional 
sources of energy; 

(c) whether any scheme has been drawn 
up in this regard for Maharashtra Pradesh 
for being implemented during the next 
three years; and 

(d) if so, the details in this regard? 

THE MINISTER OF ENERGY (SHRI. 
VASANT SATHE): (a) and (b). Yes, Sir. 
Electricity produced from non-
conventional energy sources is being pro-
vided satisfactorily in sonie villages 
including those in Maharashtra for such 
purposes as street lighting, community TV, 
primary health centres, micro irrigation, 
etc. based on solar photovoltaic technol-
ogy. Other non-conventional energy devi-
ces for producing electricity such as 
gasifier systems, with biogas engine gen-
erator systems, wind battery charges, etc. 
are being field-tested for possible wider 
scale use. These devices can at present 
meet the electricity requirements in a 
limited way but have the potential to meet 
larger needs in the long run. 

(c) and (d). Under Solar Photovoltaic 
demonstration programme, the Depart-
ment of Non-Conventional Energy Sour-
ces has provided a large number of solar 
powered street lighting systems to Maha-
rashtra State Electricity Board for their 
ansta"ation in une\ectr\f\ed vlUages \f\ 
Maharashtra. So far. such systems have 
been completed In about 1 CO villages and 
work is in progress in several more vil-

lages. A project for a 100 KW biomass 
gasifier generator has been sanctioned to 
the Maharashtra Energy Development 
Agency. These programmes are being 
continUed during the next three years and 
will be expanded depending on the availa-
bility of funds. 

2212. SHRI PARASRAM BHARDWAJ: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether Union Government have 
received suggestions .from the State of 
Madhya Pradesh regarding the need for 
expanding the forest based paper ineJustry 
in that State; and 

(b) if so, the reaction of Government 
thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT O~INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-

. TRY (SHRI M. ARUNACHAL.AM): (a) 
Ministry of Industry have not received any 
such suggestions. 

(b) Does not arise. 

Demand for medical stores of Super 
Bazar In R.K. Puram, New Delhi 

2213. SHRI SRIKANTA DATTA NARA-
SIMHARAJA WADIYAR: Will the Minister 
of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) whether the Super Bazar, Delhi has 
opened medical stores/pharmacist shops 
aH over Delhi; 

(b) the reasons for not opening a medi- , 
cal stores/pharmacist shop in Sector IV. 
R.K. Puram. New De\h\ by Super Bazar 
a\though a sh~ has been eatmaf\c.ed·, and 

(c) the time by which it is to be opened 
there? 
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THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINfSTER OF FOOD AND 
CIVIL SUPPLIES (SHRI H.K.L. BHAGAT) : 
(a) Super Bazar, Delhi. has opened sixteen 
drug stores in different parts of Delhi I at 
the places shown below: 

(1) Connaught Place. 

(2) Ram Manohar Lohia Hospital. 

(3) Lok Nayak Jai Prakash Hospital. 

(4) All India Institute of Medical 
Sciences. 

(5) Hindu Rao Hospital. 

(6) I.N.A. Market. 

(7) Vasant Vihar. 

(8) Kamla Nagar. 

(9) Shadipur Depot. 

(10) Jahang i rpu ri. 

(11 ) Gulabi Bagh. 

(12) 8adarpur Thermal Power 
Station. 

(13) Meena Sagh. 

(14) Palika Shawano 

(15) Kalavati Saran Hospital. 

(16) Guru Teg Sahadur Hospital. 

(b) and (c). No shop has been ear-
marked by Super Bazar to open a medical 
store/pharmacist shop in Sector IV, R.K. 
Puram. A drug outlet of Super Bazar is 
already functioning in Palika Bhawan in 
Sector XIII of R.K. Puram. 

ONGC proposals for Major Investment • 

2214. SHAI SYED SHAHASUDDIN: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) the procedure for the clearance" of 
the ONGC proposals for major 
investment; 

(b} brief particulars of such proposals 
pending with the tJlinistry for clearance 
with their date of submission by the 
ONGC; 

(c) brief particulars of such proposals 
cleared by the Ministry but pending with 
the Public Investment Board with the date 
of reference of the cases to the Board; and 

Cd) the steps taken to reduce the proces-
sing time? 

THE MINtSTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATlJ-
RAL GAS fSHRI SRAHMA DUTT): (a) 
ONGC's projects costing above Rs. twenty 
crores are cleared by Government after 
these are examined by concerned apprais-
ing agencies and recommended by the 
Public Investment Board 

(b) There is only one project proposal, 
namely Captive Gas Turbine Power gener-
ation for Eastern Region involving cost 
estimates of Rs. 26.03 crores for which 
ONGC furnished clarification on 22.7.87. 

However, there are nine more projects 
which are either pending consideration by 
different appraising agencies of the 
Government or awaiting clarification/addi-
tional information from ONGC. 

(c) At present no proposal is pending 
with the Public Investment Board for 
consideration. 

(d) Steps taken to reduce processing 
time include better and more thorough 
preparation of projects; follow up action 
with different appraising agencies/depart~ 
ments; obtaining clarification through dis-
cussion with ONGC etc. 

Demand for more sugar zones In 
Maharashtra 

2215. SHRt PRAKASH V. PATIL: Will the 
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Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) whether Maharashtra is being treated 
as one single zone for fixation of sugar 
price whereas Uttar Pradesh and Bihar 
have nearly fifteen zones; 

" 

(b) whether it is a fact that Marathwada, 
Vidarbha and Khandesh regions of Maha-
rashtra continue to remain backward 
because more cooperative sugar factories 
cannot be set up being in a single zone and 
high cost of production and profit viability; 

(c) whether Maharashtra Government 
have requested Union Government to 
rationalise the zone system to overcome 
regional disparity; and 

(d) if so, the reaction of Government 
thereon? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRI H.K.L. BHAGAT) . 
(a) No, Sir. Maharashtra is not being 
treated as one single zone for fixation of 
levy sugar price. Uttar Pradesh and Bihar 
do not have fifteen zones. 

(b) Does not arise in view of reply to (a) 
above. 

(c) and (d). Maharashtra Government 
had represented that the State be divided 
into sub-zones for levy sugar price fixation. 
The States has been divided into two 
zones, VIZ. North Maharashtra and South 
Maharashtra, for levy sugar price fixation 
from 1986-87 sugar season. 

ProductIon of Telephone Instruments by 
I.T.1. 

2216. SHRt C.K. KUPPUSWAMY: Will 
the Minister of COMMUNICATIONS be 
pleased to state the targetted and actual 
total production of telephone instruments 
by Indian Telephone Industries Limited 
during the year 1986-877 

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN OeV): The 
Indian Telephone Ind"ustries Limited pro-
duced 7.51,922 number of telephone 
instruments against the target of 8,00,000 
numbers during 1986-87. 

Dead Dogs Found In Rlee Wagons 
SuppUed to Kerala 

2217. SHAI P.A. ANTONY: Will the Min-
ister of FOOD AND CIVil SUPPLIES be 
pleased to state: 

(a) whether it is a fact that dead bodies of 
dogs were found in the wagons of rice 
supplied to Kerala from the godowns of the 
Food Corporation of India; 

(b) whether any tests were made on the 
rice samples taken from these wagons; 
and 

(c) the steps taken to prevent such inci-
dents in future and the steps already taken 
against those re$ponsible for such 
incidents? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRI H.K.L. BHAGAT) : 
(a) Yes, Sir. Dead body of a dog was found 
near the flap door of a wagon unloaded in 
Kerala. 

(b) Yes, Sir. 

(c) Comprehensive instructions regard-
ing checking of wagons are already in 
force. Meanwhile. investigations are on to 
fix responsibility in the instant case. 

Production of Sugar 

2218. SHRI YASHWANTRAO GADAKH 
PATIL: WiU the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether the production of sugar dur-
ing the current year is expected to be 
higher than the last year; 

(b) if so, the details thereof; 
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(c) whether import of sugar is proposed 
to be stopped; and 

(d) if not, the reasons thereof? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRI H.K.L. BHAGAT) : 
(a) and (b). The sugar production during 
the current sugar year 1986-87 aggregated 
to 83.92 lakh tonnes upto 22.7.1987· as 
against 69.11 lakh tonnes on the corres-
ponding date last year showing an 
increase of 14.81 lakh tonnes 

(c) and (d). The import of sugar was 
reported to, to bridge the gap between 
domestic availability and internal con-
sumption. Further import of sugar will 
depend upon the future trend of sugar pro-
duction, consumption and overall availa-
bility of sugar for internal consumption in 
the country. 

[Translation) 

Sale of Wet Wheat In Deihl and other 
Stales 

2219. DR. CHANDRA SHEKHAR Tftl-
PATHI: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether it is a fact that the traders of 
Delhi and other States are buying wet 
wheat from Punjab; 

(b) whether it is also a fact that these 
traders are mixing the wet wheat with the 
wheat of good quality for selling it on high 
prices; 

(c) if so, the steps taken by Government 
to check it; 

(d) if not, the reasons therefor; 

(e) whether some State Govemrftents 
have complained to Union Government 
about this wet wheat; and 

(1) if so, the reaction of Govemment 
thereto? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF. FOOD AND 
CIVil SUPPLIES (SHRI H.K.L. BHAGAT): 
(8) to (f). The information is being 
collected. 

[English] 

Production of Cement 

2220. SHRI EBRAHIM SULAIMAN 
SAlT: Will the Minister of INDUSTRY be 
pleased to state: 

(a) the production of cement in India 
during the last three years, year-wise, in 
different sectors like large, medium, small 
scale and ti'lY and the number of plants in 
operation in each sector; 

(b) to what extent Government have 
achieved its objectives and goals of 

- increasing production of cement of 
different grades and varieties; and 

(c) the sectoral goats set and facilities 
and concessions granted for development 
of all the sectors? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHAI M. ARUNACHALAM): (a) 
Year-wise production of cement during 
the last three years in different sectors was 
as under: 
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Year . Large Sector Plants 

No. of Product jon 
Units (in M.T) 

1984-85 77 29.61 

85-86 79 32.04 .. 
86-87 87 34.83 

(b) and (c). Government has not fixed 
gradewise, and varietywise Cement Produc-
tion Targets. Targets are fixed for cement 
production of all varieties and from all sec-
tors taken together. For the current finan-
cial year a target of 42.50 million tonnes 
has been fixed. A target of 49 million 
tonnes of cement production by the termi-
nal year of the Seventh Plan has also been 
fixed which is likely to be achieved. 

The following facilities/concessions 
have been provided for the development of 
cement industry; 

(i) Retention price for levy cement 
has been increased by Rs. 24.50 
per tonne with effect from 
15.12.86; 

(ii) Payment of Rs. 9/-per tonne by 
the cement factOries to Cement 
Regulation Account on the non-
levy production of cement has 
been discontinued from 15 12.86; 

(a) New cement Units commen-
cing production on or 
after 1.4.86 

(b) Cement units wh~h had 
commenced production 
between 1.1.82 to. 
31.3.86 

(c) Units declared sick 
and expansions mate-
riallsing after 
1.1.82 

Mini cement plants 
including small and 
tiny plants 

No. of Units Production 
(in M.T.) 

30 0.58 

66 1.09 

103 1.67 

(iii) Newer units commenCing pro-
duction on or after 1.4.86 will also 
be entitled to a rebate in excise 
duty at the' rate of Rs. 50/- per . 
tonne provided their production 
in the relevant financial year is 
not less than 30% of the licensed 
capacity (as may be certified by 
the Development Commissioner 
for Cement Industry). The rebate 
will be admissible during the 
period 1st March, 1987 to 31st 
March, 1990; 

(iv) There are no price and distribu-
tion controls on the production of 
Mini Cement Plants upto capac-
ity of 300 M.T. per day and hence 
there is no liability for supply of 
cement by these plants; 

(v) The levy quota of large scale 
units had been progressively 
reduced and the present levy 
obligation is as under:-

15% of actual 
production 

~of act-
ual produc-
tion 

:IJIMt of act181 
production 
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(d) All other units viz. 
those in production 
Drior to 1.1.82 

(vi) To encourage the setting up of 
the captlve DG sets, appropriate 
relief is allowed in fixing the levy 
quota to neutralise additional 
cost involved in generation of 
power from the captive DG sets 
installed after 1.1.82 

UtIlisation of HBJ Pipeline gas 

2221. SHRI Y.S. MAHAJAN Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether there is any change in the 
allocation of H.B.J. Pipeline gas; 

(b) if so, the details thereof, 

\ (c) how the gas which will remain uti-
lised is proposed to be used; and 

(d) what will be the effect of this change , 
on the viability of the H.B.J. project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT)' (a) to 
(d). As delays are indicated in the commis-
sioning of some of the downstream pro-
jects. efforts are being made to locate 
additional consumers so as to utIlise the 
gas to be transported through the HBJ 
Pipeline to the maximum possible extent. 

Commodity/Centre 

1 

GROUNDNUT OIL 
Bombay 

Madras 

Rajkot 

50%01 
actual 

production 

[Trans/ation 1 
Alse In PrIces of Edible Oils 

2222. SHAI BALWANT SINGH 
RAMOOWALlA: 

DR. CHINTA MOHAN: 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state' 

(a) whether there has been a steep rise In 
the prices of edible 0115 recently; 

(b) if so. the prices of groundnut oil, 
mustard all and coconut oil in the first 
week of July, 1987; 

(c) the prices of these oils In the corres-
ponding month of prevIous two years, and 

(d) the efforts made by Government to 
bring down their prices? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVil SUPPLIES (SHRI H.K.l. BHAGAT) . 
(a) There has been a rrslng trend In the 
prices of edible oils 

(b) and (c). The wholesale priCes of 
groundnut oil, mustard oil and coconut Oil 
in the first week of July, 1987, July, 1986 
and July, 1985 are as under'-

(Rs per tonne) 
Prices as on 

37.87 4.7.86 5.7.85 

2 ! 4 

25844 19968 15028 

25500 18700 13100 

23800 18250 14850 
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1 

MUSTARD OIL 

Delhi (paki ghani) 
\ 
COCONUT OIL 

Cochin 

(d) The following measures have been 
taken by the Government to contain the 
rise in the prices of edible oils: 

(i) States have been advised repeat-
edly, even at Chief Ministers level, 
to take a stringent action agarhst 
speculators, hoarders and other 
anti-social elements. 

(ii) The use of expeller mustard oil in 
the manufacture of vanaspati 
which was earlier allowed has 
been prohibited from 15.5.1987. 

(iii) The allocation of imported edible 
oils under PubliQ Distribution 
System and to Vanaspati Indus-
try has been increased. 

(iv) Inspection of Vanaspati Units 
was intensified to ensure that all 
edible oils are properly used and 
adequate vanaspati is des-
patched for sale. 

[English] 

stress on Technological Modemisation 

2223. SHRI G.S. BASAVARAJU: 
SHAI H.N. NANJE GOWDA: 
SHAIMATI BASAVAAAJES-
WARI: 

Will tne Minister of INDUSTRY be 
pleased to state: 

(a) the steps taken to upgrade technol-
ogy instead of relying on fiscal incentives 
to revive the domestic capital goods 
sector; 

2 3 4 

22745 1507a 10505 

31600 19650 19150 

(b) whett,er this decision will lay greater 
stress on technological modernisation; 

(c) if so, to what extent this decision 
would help the capital goods industries to 
compete not only in domestic market but 
also in the international arena: and 

(d) if so, the details of the steps taken so 
far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to 
·(d). The Government had set up five Expert 
Groups to prepare a package of proposals 
for modernisation, technology up-
gradation and accelerated growth of 
industry in the following industrial sectors: 

(1) Power Generating Equipment 
covering Turbines. Generators 
and Boilers. 

(2) Electrical Equipment covering 
Electric Motors, Electric Trans-
formers, HT Circuit Breakers and 
AC Drives. 

(3) Machine Tool Industry. 

(4) Castings and Forgings. 

(5) Selected industrial machinery 
covering Metaliurgi~1 and Steel 
Plant Equipment, Mining Machil')-
ery, Chemical Machinery, Sugar 
Mill Machinery t Paper Machin-
ery, Rubber MachinelY, Packag-
ing Industry and Textile Machin-
ery Industry. . 
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The reports of the Expert Groups have 
been received and studied. A technology 
upgradation scheme for the capital goods • 
sector will be announced shortly. It is reas-
onable to state that teehnological upgrada-
tion and modernisation, widening of the 
product range, cost reduction and quality 
improvement of the capital goods sector 
would help in improving the export J50ten-
tial of these industries. 

Wood B8Md Power Technology 

2224. SHRI JITENDRA PRASADA: Will 
the Minister of ENERGY be pleased to 
state: 

(a( the progress made in the. field of 
wood based power technology on the 
basis of results achieved at the pilot pro-
jects set up by the Commission for Addi-
tional Sources of Energy; and 

(b) the time by which the benefits of the 
latest technology will be available to the 
farmers? 

, THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) and (b). As a result 
of the indigenous R&D efforts biomass 
gasifier systems for various applications, 
using wood and agricultural residues, have 
been developed and put into commercial 
production on pilot basis. Stirling Engines 
using biomass fuel are also entering 
production. 

Benefits from this technology are likely 
to increase with increased commercial 
production. Demonstrative application of 
this technology has already been taken up 
for irrigation pumping and generation of 
electriCity for farmers. 

DewIopment of Technology to utilize 
SoaEnergy 

2225. SHRI P.M. SA YEEO: Will the Min-
'ister of ENERGY be pleased to state: 

(8) whether certain research institutes 
are engaged in the development of tech-

nology to utilize solar energy, particulrl-Iy 
td meet the needs of villagers; 

(b) if so. the names and number of such 
institutes who have successfully deve-' 
loped some equipment working with solar 
energy for both domestic and industrial 
use; and 

(c) whether these equipments are ready 
for commercial purposes and if so, the 
details of each of them? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (c). A number of 
research institutes and organisations are 
engaged in the development of technology 
for the utilisation of solar energy for var-
ious purposes. Among these are several 
Universities, Indian Institutes of Technol-
ogy. national laboratories and industrial 
organisations such as Sharat Heavy Elec-
trical Ltd .. Central Electronics Limited etc. 
As a result of the indigenous R&D efforts 
several devices and systems have been 
developed and put into commercial pro-
duction. Among these are: 

(i) Solar cookers for domestic and 
community use. 

(ii) Solar water heating system for 
domestic industrial use. 

(iii) Solar drying units for industrial 
and agricult~ral purposes. 

(iv) Solar powered street lighting 
units. 

(v) Solar poYiered TV systems. 

(vi) Water pumping systems for 
micro irrigation and drinking 
$upply. 

(vii) Solar powered battery charging 
units. 
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Non reeldent Indians Investment In 
Andhra Pradesh 

2226. SHAIMATI N.P. JHANSI LAK-
SHMI: Will the Minister of INDUSTRY be 
pleased to state: 

(a) the total investment made by the 
non-resident Indians in Andhra Pradesh in 
1985, 1986 and 1987 so far; and 

(b) the names of projects and industries 
in which the investment has been made? 

THE MINISTER OF STATE IN THE DEP-
ARTMENT OF INDUSTRIAL DEVELOP-
MENT IN THE MINISTRY OF INDUSTRY 
(SHRt M. ARUNACHALAM) : (a) and (b). A 
total number of 33 Letters of IntentlSIA 
Registrations were issued to the non-
resident Indians to set LIp units in the State 
of Andhra Pradesh during 1985, 1986 and 
1987 (upto 30.6.1987) for the manufacture 
of audio compact discs, plastic opthalmic 
lenses, alkaline manganeze zinc batteries, 
particle board, disposable baby diapers, 
dot-matrix printers, P.V.C. floor tiles etc. 
NRI investment of Rs. 1161.931akns isesti-
mated in the projects covered by these 33 
approvals. 

".., tor growth of Public Sector 

2227. DR. V. VENKATESH. Will the Min-
ister of INDUSTRY be pleased to state: 

(a) whether Government are consider-
,ng any long term plan for the growth of 
public sector as a whole: 

(b) if so. the details thereof and if not. the 
reasons therefor; 

(c) whether any programme and activI-
ties are under the consideration of Govern-
ment to make the SCOPE (Standing 
Committee on Public Enterpnses) to playa 
more positive role in improving the perfor-
mance of public enterprises; and 

(d) if so, the salient features thereof? 

THE MINISTER OF INDUSTRY (SHRI J. 
VENGALA RAO): (a) and (b). Govemment 
have undertaken preparation of a White 
Paper on public enterprises. 

(c) and (d). In order to help SCOPE in 
discharging its role in a more positive 
manner an institutionallised mechanism 
has been set up to facilitate meaningful 
consultation between Government and 
SCOPE. 

Opening of Ashok Paper MIlls 

2228. SHRI RAM BHAGAT PASWAN: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) the number of industries in Bihar 
which are functioning and those which 
have been closed, separately; 

(b) whether it is a fact that there was only 
Ashok Paper Mills in Northern Bihar and 
even that has been lying closed for many 
years as a result of which about four thou-
sand people have been rendered jobless 
and are starving; 

(c) whether Government are aware that 
people in Northern Bihar have great res-
entment due to the closure of tt,is mill and 
if so, the number of representations 
received by Government for the opening of 
this mill; and 

(d) the efforts made by Government to 
restart this mill so that thousands of fami-
lies may be able to earn their livelihood? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) 
According to the information furnished by 
the Government of Bihar, there are 62,400 
registered units ,In the State of Bihar. Out of 
these, 3155 units are reported to be closed. 

(b) There are a number of industries in 
North Bihar, apart from the Rarneshwar-
nagar unit of Ashok Paper Mills. The unit is 
lying closed since October. 1982: resulting 
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in about 800 workers being not engaged in 
production. The workers are not starving. 
as the State Government have paid them 
salary advance for 22 months against their 
outstanding wages on compassionate 
grounds. 

(c) and (d). Representations have been 
received from various quarters for the earty 
re-opening of Ashok Paper Mills. The 
Financial Institutions in consultation with. 
the Government of Bihar and the Central 
Government are engaged in workiflg out 
modalities for re-opening of the Mills. A 
report on the revival and rehabilitation of 
the Rameshwarnagar unit has been com-
missioned by the Government of Bihar. 
The Financial Institutions have also com-
missioned a report on the division of assets 
and liabilities of the Jogighopa Unit 
(Assam) and Rameshwarnagar Unit 
(Bihar) of Ashok Paper Mills. Further 
action on the revival and rehabilitation of 
the unit would be possible after the reac-
tions of the State Government on these 
reports become available. 

Quota of wheat, .. gar, kerosene and 
eclbIe oils tor Aajasth ... 

2229. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether quota of wheat, sugar, kero-
sene and edible oils being given to Rajas-
than for supplying through public 
distribution system is inadequate to pres-
ent population of the State; 

(b) if so. the reasons therefor; 

(c) whether wheat and sugar supplied to 
Rajasthan for public distribution system is 
of inferior quality: and 

(d) if so, whether his Ministry will issue 
necessary instructions to the department 
concerned to improve the position? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 

CIVIL SUPPLIES (SHRI H.K.l. BHAGAT): 
(a) and (b). The allotment of wheat and 
imported edible oils made by the Central 
Government to various States/UTs is sup-
plementary in nature and is not expected 
to cater to the entire demand of the State. 
Sugar is allotted on the basis of 425 grams 
per ~pita for the projected population as 
on 1.10.1986. Similarly. allocation of kero-
sene to all States/UTs including Rajasthan 
is being made by allowing a 5% growth 
over the allocations made during the cor-
responding period of the previous year on 
a four-month-block basis. Besides regular 
allocations, adhqc allocations are also 
made against special requests to take care 
of situations like flood, drought, shortage 
of LPG/soft coke etc. 

(c) and (d) Wheat and sugar being supp-
lied to Rajasthan conforms to the Central 
Government specifications. 

Supply of Foodgrains to Assam 

2230. SHRt BHADRESHWAR TANTI' 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the month-wise demand of food-
grains made by Assam Government dur-
ing the last three years; 

(b) whether the supplies of the various 
foodgrains have been made as per dem-
and of Assam; and 

(c) if so, the facts thereof? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRt H.K.L. BHAGAT): 
(a) to (c). A Statement indicating demand, 
allotment and offtake of wheat and rice in 
respect of Assam during the years '984. 
1985 and 1986 is given below. The allot-
ments are made to the various States/Un-
ion Territories on a month to month basis, 
taking into account the overall availability 
of stocks in the Central Pool, relative needs 
of the various States, market availability 
and other related factors. 
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STATEMENT 

Month DEMAND ALLOTMENT OFF TAKE 

Rice Wheat Wheat Rice Wheat Wheat Rice Wheat Wheat 

PDS RF PDS RF PDS RF 
Mills Mills Mills 

1 2 3 4 S 6 7 8 9 10 

1984 

January SO.O 19.5 21.0 20.0 19.0 9.5 19.5 11.5 10.7 

February SO.O 27.0 21.0 20.0 24.0 9.5 17.7 6.8 12.0 

March 50.0 19.5 21.0 20.0 24.0 9.5 19.7 10.8 19.5 

April 62.0 30.0 38.0 18.0 24.0 9.5 16.3 8.9 15.8 

May 62.0 30.0 38.0 18.0 24.0 9.5 17.7 9.8 13.7 

June 62.0 30.0 38.0 18.0 24.0 9.5 17.2 9.7 11.2 

July 62.0 30.0 38.0 20.0 24.0 9.5 17.3 10.7 12.8 

August 62.0 30.0 38.0 20.0 24.0 39.35 20.2 12.4 17.1 

September 62.0 30.0 38.0 21.0 290 39.35 23.5 20.0 24.4 

October 62.0 30.0 39.35 20.0 29.0 39.35 16.2 13.1 16.6 

November 62.0 30.0 39.35 20.0 29.0 39.35 17.8 19.5 20.2 

December 62.0 30.0 39.35 20.0 29.0 39.35 17.7 8.1 17.4 

1985 

January 62.0 30.0 39.35 20.0 29.0 39.35 18.0 10.5 18.0 

February 62.0 30.0 39.35 20.0 29.0 40.1 16.5 26.6 7.1 

March 62.0 30.0 39.35 20.0 29.0 40.1 18.9 9.7 16.4 

April 62.0 30.0 39.35 20.0 29.0 40.1 18.5 10.4 19.1 

May 62.0 30.0 410.1 20.0 29.0 40.1 20.0 9.3 17.9 

June 62.0 30.0 45.1 20.0 29.0 45,1 19.1 7.4 14.2 

July 62.0 30.0 40.1 40.0 29.0 45.1 24.2 13.2 19.8 

August 62.0 30.0 45.1 25.0 29.0 45.1 21.1 13.1 28.8 

September 82.0 30.0 45.1 30.0 29.0 43.6 29.2 15.2 25.9 
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1 2 3 4 5 6 7 8 9 

October 62.0 30.0 45.1 40.0 29.0 43.6 45.6 19.2 23.8 

November 62.0 00.0 45.1 40.0 36.4 43.8 31.2 12.8 20,,4 

December 40.0 38.4 43.6 40.0 36.4 43.6 32.0 1.5 19.3 

1986 

January 40.0 36.4 43.6 40.0 36.4 44.35 23.8 10.1 22.8 

February 40.0 36.4 43.6 40.0 36.4 59.03 17.6 6.7 22.7 

March 62.0 3O.t 45.63 40.0 36.4 59.03 22.9 17.8 30.6-

April 62.0 30.0 45.63 40.0 36.4 59.03 31.3 9.4 8.3 

May 62.0 36.5 45.63 40.0 38.4 59.03 32.1 17.3 4.8 

June 62.0 38.5 45.63 47.0 36.4 59.03 32.7 13.4 5.5 

July 62.0 36.5 45.63 47~ 36.4 59.03 40.1 18.5 13.5 

August 62.0 36.5 45.63 47.0 36.4 59.03 43.3 17.2 22.8 

September 62.0 36.5 45.63 47.0 36.4 59.03 46.2 18.3 24.5 

October 62.0 36.5 62.0 36.4 42.8 18.0 

November 62.0 36.5 40.0 36.4 34.2 17.5 

December 62.0 36.5 40.0 36.4 34.4 12.8 

Note: Allocation of wheat to roller flour mills from the Central Pool was discontinued 
from October, 1986. 

AsaIsIance given to K ...... tor Self 
Employment Scheme 

2231. PROF. P.J. KURIEN: Will the Min-
ister of INDUSTRY be pleased to state: 

(a) the total Central assistance given to 
Kerala during the last three years for self-
employment scheme; 

(b) the percentage of educated unem-
ployed who are benefited by the scheme in 
the State; 

(c) whether the ceiling of loan under thi~ 
scheme has recently been raised; 

(d) if so, the details thereof; and 

(e) what is the plan for Kerala for the 
remaining period of the Seventh Five Year 
Plan in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHAt M. ARUNACHALAM)' (a) and 
(b). Under the scheme of Self-
Employment to Educated Unemployed 
Youth, loans are sanctioned by banks on 
the recommendations of ole lask Forces 
and Capital Subsidy to the extent of 25% 
on each loan contracted is paid out of the 
Central Budgetary Fund routed through 
RBI. Percentage of achievement of Edu-
cated Unemployed Youth against the 
target for 83-84, 84-85, 85-86 & 86-87 are 
87.0/0,89%, 100% & 95010 resrectively. 
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(c) Yes. Sir. 

(d) The ceiling of loan under this scheme 
has been raised from Rs. 25,000/- to Rs. 
35,000/- for industrial ventures from the 
year 1986-87. 

(e) The t'arget under the scheme is fixed 
on year to year basis. For the year 1987-88, 
an initial target of 6,000 beneficiaries on 
ad-hoc basis has been fixed. 

Loss of rice and wheat In godowns 

2232. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) the quantity of rice and wheat dam-
aged in the various godowns in the country 
in 1986-87; 

(b) the estimated cost of rice and wheat 
damaged; and 

(c) the steps contemplated to prevent 
such damages in future; 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHAI H.K.L. BHAGAT): 
(a) to (c). There is no mechanism to 
account for the quantity of wheat and rice 
damaged in the various godowns in the 
country, which inter al,a, include godowns 
of private trade and farmers besides those 
of public agencies. 

However, to prevent and minimise 
losses in foodgrains, the public agencies 
adopt scientific methods of storage and 
~reservation to the extent possible. In so 
far as the private trade and farmers are 
concerned, the Deptt. of Food have 
launched a country-wide Save Grain Cam-' 
paign Programme to educate and motivate 
them to adopt scientific storage practices. 

PrIvate lugar mils under new sugar 
policy 

2233. SHRI P. KOLANDAIVELU: Will 

the Minister of FOOD AND CIVIL SUpp-
LIES be pleased to state: 

(a) whether Government have approved 
private sugar mills in various States under 
the new sugar policy; 

(b) if so, flow many licences have been 
issued and how much increase in produc-
tion of sugar Govemment expect; and 

(c) how many applications are pending 
for approval by Government? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRI H.K.L. BHAGA n: 
(a) and (b). The Department of Food have 
approved 5 cases so far for grant of letters 
of intent for setting up private sugar mills in 
Tamil Nadu under the new sugar policy. 
Against this. 4 letters of intent have been 
issued by the Department of Industrial 
Development, which is expected to 
increase the production of sugar by 1.48 
lakh tonnes per annum. 

(c) One application for setting up a new 
sugar factory is pending with the 
Government. 

Plan to Set up Petrochemical Based 
Industries In North Eastem Stales 

2234. SHRI S.M. GLJRADDI: 
SHAI G.S. BASAVARAJU: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government have drawn up 
a plan to encourage north-eastern States 
to set up industries which will use petro-
chemicals produced by the Bongaigaon 
Refineries and Indian Petrochemicals 
Corporation Limited; 

(b) if so, the details and main objectives 
thereof: 

(c) whether any industry has been set up 
so far; and 
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(d) if so, the results achieved? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND PET-
RocHEM�cALs IN THE MINISTRY OF 
INDUSTRY (SHRt R.K. JAICHANDRA 
SINGH): (a) Yes, Sir. 

(b) A suitable plan has been prepared for 
setting up of downstream units like PFY, 
spinning mills etc based on 80n9algaon 
Refineries and Petrochemicals Limited's 
pectrochemical products for the develop-
ment of North-eastern region. 

(c) and (d). Till now3spinning mills have 
already been set up in Assam and some 
more spinning mills are in the process of 
implementation for utilisation of Bongai-
gaon Refineries and Petrochemical's pro-
ducts in North-Eastern region itself. 

[Trans/ation] 

Construction of Godowns In Bihar 

2235. SHRI SARFARAZ AHMAD: Will 
the Minister of FOOD AND CIVIL SUPP-
LIES be pleased to state: 

(a) the names of the places in Bihar In 

respect of which survey has been con-
ducted for the construction of godowns to 
store 30 thousand metric tonnes of food-
grains during Seventh Five Year Plan and 
the number of godowns proposed til be 
constructed in Bihar; and 

(b) whether Government are consider-
ing to construct a godown in Giridih district, 
also; if so, the name of the particular place 
to that district. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRt H.K.L. BHAGAT)' 
(a) and (b). The Food Corporation of India 
has surveyed 10 Centres in Bihar for con-
struction of additional storage capacity for 
foodgrains. These centres are Koderma, 
Chakradharpur, Giridih, Jamshedpur, 
Qodda, Dumka, Sahebganj, Hatia, Dhan-
bad and Siwan. The decision regarding 

construction of godowns will depend upcfn 
the examination of survey reports and 
operational considerations of the Corpora-
tion. The particular place in Giridih district 
would be identified by the Corporation, if 
and when, Giridih district is selected for 
additional storage capacity. 

Increase In price of Edible Oils 

2237. SHRI NARSINH MAKWANA: 
SHRI SRIKANT A DA TT A NARA-

SIMHARAJA WADIYAR' 

Will the Minister of FOOD AND CIVIL. 
SUPPLIES be pleased to state 

(a) the reasons for increase in the prices 
of edible oils and the steps being taken to 
meet the shortage of edible oil, 

(b) whether any decision has been taken 
to supply edible oils at concessional rate to 
the poor people as has been done In the 
prevIous years; 

(c) if so, the tIme when it Will be .mple-
mented; and 

(d) the names of the edible oils supplied 
to the factories manufacturing Vanaspatl 
and the prices thereof? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHAI H K.L BHAGA T\ 
(a) The main reasons are (i) lower produc-
tion of edible oilseeds during the last two 
years, (il) lean penod, and (iii) delayed and 
wayward behaviour of monsoon As a 
short term measure, the gap between the 
demand for and indigenous availability 
of edible oils is partly met by imports 

(b) and (c) The imported edible oil is 
already being supplied to consumers 
including weaker and vulnerable sections 
of the society under Public Distribution 
System at cheap rates 

(d) Imported oils such as Neutralised 
Palm Oil: R B 0 PJlm Oil; Crude Soya 
Bean Oil: and Crude Rapeseed 0,1 are 
being supplied to Vanaspati industries. 
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These oils are supplied at the rate of As. 
15,000/- per M.T. 

[English] 

Reduction In Krishna-Godavari gas price 

2~8. SHR' V. SOBHANADAEESWARA 
RAO: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) the quantity of gas that can be made 
available per day by the Oil and Natural 
Gas Commission in the Krishna-Godavari 
Basin by July, 1987; 

(b) whether Government of Andhra Pra-
desh has requested the Oil and Natural 
Gas Commission to reduce the stated 
price of gas which is prohibitive at As. 900 
per 100 cubic metre: and 

(c) if so, the latest decision of the Oil and 
Natural Gas Commission to give incen-
tives to the industries which are coming 
forward to utilise the gas? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NA TU-
RAL GAS (SHRI BRAHMA DUTT): (a) 
Initially ONGC plan to produce about 1.5 
lakh cubic metre of gas per day, and this is 
proposed to be supplied to about five 
industries starting 1987. 

(b) and (c). As per the pricing policy of 
the Government in initial years of develop-
ment of gas fields the gas available 
from these fields may be sbld at conces-
sional prices to be decided by the Govern-
ment. This concession is proposed to be 
extended to the consumers of gas from 
K.G. Basin. No request from Andhra Pra-
desh Government has been received to 
reduce price of gas to below 9OO/1000M3. 

[Translation] 

Telephone exchange at Dol .... in Surat 
Telephone division of Gujarat 

2239. SHRI CHHITUBHAI GAM IT: Will 

the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether a new telephone exchange 
at Dolara in Surat Telephone Division of 
Gujarat was sanctioned and if so, when; 

(b) when the construction work of this 
telephone exchange was started and the 
details of the progress in regard to the.con-
struction thereof; and 

(C) when the telephone exchange at 
Dolara is likely to start functioning? 

THE MINISTEA OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN OEV): (a) Yes, 
Sir. A 25 line small automatic exchange 
was sanctioned for Dolara on 7.3.86. 

(b) The exchange could not be installed 
due to non-availability of suitable rented 
building. 

(c) The exchange is planned to be com-
missioned during the current financial 
year subject to availability of suitable 
rented building. 

[English] 

Recommendation of Halhl Committee 

2240. SHRI H.N. NANJE GOWDA: 
SHRI G.S. BASAVARAJU: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government are consider· 
ing nationaUsation of multinationd' com-
panies as suggested by' the Hathi 
Committee; 

(b) if so, by what time the final decision 
in this regard is likely to be taken: 

(c) whether all the recommendations 
made by the Hathi Committee have been 
considered by Government; and 

(d) if so, how many of them are still to be 
implemented? ' 
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THE MINISTER OF STATE IN THE 
OEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS tN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): (a) and (b). No proposal for 
nationalisation is under the consideration 
of Government. • 

(c) and (d). The recommendations of the 
Hathi Committee were considered by 
Government and certain decisions were 
taken which were announced and laid on 
the Table of the House on 29-~ 78. Further, 
considering certain operational difficulties 
and other gaps regarding implementation 
of the 1978 drug policy, Government have 
announced a set of measures for rationali-
sation, quality control and growth of the 
drugs and pharmaceuticals industry in the 
country in December, 1986. 
[Translation) 

Duplicate LPG Regulators 

2241. PROF. NIR~.AALA KUMARISHAK-
TAWAT: Will the Mtnisterof PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether duplicate regulators of 
cooking gas are being manufactured in the 
country which cause many accidents; 

(b) whether duplicate regulators are 
manufactured due to shortage of standard 
regulators; and 

(c) the reasons for which regulators are 
not being manufactured in the country as 
per the requirement and the time by which 
this shortage will be over? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT) : (a) and 
(b). The oil marketing companies are pres-
ently procuring all their requirements of 
presslJ[e regulators only from manufactur-
..-s who have obtained 151 certification: no 
shOrtage of this item is being experienced 
by the oil companies. 

(c) Does not arise, in view of (a) & (b) 
above. 

[English) 

EIectrIfIcaIIon of ·PadaI" In UnIon 
Terrttory of DadnI Md Napr HnaII 

2242. SHRI SITARAM J. GAVALI: Will 
the Minister of ENERGY be pleased to 
state: 

(a) the total number of "Padas" in the 
Union Territory of Dadra and Nagar 
Haveli; 

(b) the total number of "Padas" where 
electrification is yet to be done; 

(c) whether any action plan to provide 
electricity to all such IIPadas" has been 
drawn up by the Administration of Dadra 
and Nagar Haveli: 

(d) if so, the details of such action plan; 
and 

(e) if not, the measures taken by the 
Administration to electrify all such 
'·Padas"? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): (a) to (e). According to infor-
mation received from Union Territory of 
Dadra & Nagar Haveli, all the 487 identified 
"Padas" have been electrified, and the 138 
extended/newly formed 'Padas' are pro-
grammed for electrification by the end of 
the Seventh Five Year Plan. 

Foreign technical know-how tor 011 
exploration 

2243. SHAI G BHOOPATHY: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether some of the developed 
countries are coming forward to render 
technical know-how and expertise in the 
field of oil exploration: and 

(b) if so, the areas where such experi-
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ments are being conducted both in India 
and abroad? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA OUTT): (a) Yes, 
Sir. 

(b) The main areas in 'Nhich projects are 
presently going on in collaboration/coop-
eration with foreign countries are as 
under: 

(i) The Trun-key projects for inten-
sive integrated exploration of 
Hydrocarbons in North Cambay, 
Cauvery and West Bengal 
onshor~ basins by v/o Techno 
export, USSR. 

(ii) Resource Appraisal Study for 
sedimentary basins of India by a 
Joint Indo-Soviet team. 

(iii) Integrated Petroleum Geological 
Study of Krishna-Godavari basin 
by Robertson Research Ltd., UK. 

. 
(iv) Training of Indian personnel in 

(v) 

the USSR. 

A Memorandum of Understand-
ing with Department of Energy of 
the USA for cooperation in the 
fields of enhanced oil recovery 
and underground coal gasifica-
tion is under ONGe's consider-
ation 

Extra Departmental Employees In 
Postal Department 

2244. SHRI A. CHARLES: Will the Minis-
ter of COMMUNICATIONS be pleased to 
state: 

(a) the total number of Extra Departmen-
tal employees now working in the Postal 
Department al~ over the country; 

(b) the monthly wages given to the differ-
ent categories of the Extra Departmental 
employees; 

(c) whether the Supreme Court has 
declared that the Extra Departmental 
employees shall be treated just like other 
civil servants in the Central Government; 
and 

(d) if so, the action taken by Government 
to implement the above judgement? 

THE MINISTER OF STATE tN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN OEV)' (a) The 
total number of Extra Departmental 
employees in the Department is 2,99,641 
as recorded in the report of the Committee 
on ED employees . 

(bl As per Statement given below. 

(c) and (d). The Supreme Court vide 
judgement pronounced on 22-4-71 had 
declared that the Extra Departmental 
Employees are entitfed to the safeguards 
available to Government servants under 
the provisions of Article 311 (2) of the Con-
stitution, in asmuch as enquiries have to 
be held before imposition of penalties 
against them. The Judgement does not 
therefore automatically confer upon the 
EDAs any other rights, concessions and 
privileges admissible to regular 
employees. Action has already been taken 
to implement the above judgement. 

STATEMENT 
Basic Allowance as on 1-1-86 

Minimum Maximum 

Rs As. 
2 3 

EOSPMs/ED SorterslED SUD Record Clerks 385 
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----------------------------------------------------------------~-
1 2 

EOBPMs 275 

EODAs/EDMCs and other ED Agents 

For less than 2 hours of work 240 

For more than 2 hours of work 270 420 

In addition to the above D.A. is payable at the rate of 4% from 1-7-86 and 8% from 1-1-87 on the 
basic allowance. 

Augmentation of Power Generation 

2245. SHRI RAM BAHADUR SINGH: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether power generation capacity 
has been considerably reduced during the 
last one year; 

(b) whether several States have failed to 
supply adequate power and under utilised 
power generation facilities; and 

(c) if so, the steps taken by Government 
to augment power generation and supply 

. adequate facilities to States? 

THE MINISTER OF STATE IN THE 
OEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): (a) No, Sir. 

(b) Various States are facing power shor-
tage of varying degrees. The thermal Plant 
Load Factor of some of the State Electricity 
Boards is less than the National average. 

(c) The various steps taken to improve 
the ~ilability of power include expediting 
comm\ssioning of additional capacity, 
improving the performance of the existing 
thermal power stations, reducing Trans-
mission and Distribution losses, imple-
mentation of energy· conservation -anc:t 
demand management measures, and 
implementing short gestation projects. 

eon.ervetion of Energy 

2246. SHRI VAKKOM PURUSHOTHA-

MAN: Will the Minister of ENERGY be 
pleased to state 

(a) the measures taken by Government 
for conservation of energy; 

(b) whet1\er the.. Public Undertakings 
have submitted their plans for conserva-
tion of energy to Government; 

(c) if so, the details thereof; and 

(d) whether there is any administrative 
control for monitoring implementation of 
energy conservation measures? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI)' (a) The measure 'nltiated by 
Government for conservation of energy 
include energy audits, fixation of annual 
targets for reduction In energy consump-
tion in respect of the publtc undertakings 
concerned with energy intensIve sectors, 
evolving a system of reporting and moni-
tOring of energy consumption. fiscal incen-
tives su&h as grant of 100% depreciation 
allowance under Income Tax Rules on a 
number of energy saving devices. rectifica-
tion of Inefficient agncultural pumpsets. 
emphasIs on Installation of efficient pump-
ing systems in future, modification of existing 
lSI specifjcations pertainmg to various 
commonly used electric appliances to 
ensure display of energy efficiency 
parameters on the rating plate, and 
spreading awareness among consumers 
through publicity. 

(b) and (c). Most of the public undertak-
ings in energy intensive sedors like alumi: 
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nium, steel, paper, cement. coal. fertitizers, 
chemicals & petrochemicats have set 
energy conservation targets for the year 
1987-88, based on adoption of better 
housekeeping practices and process/tech-
nology changes. 

(d) Yes, ~ir. The implementation of 
energy conservation measures in these 
undertakings will be monitored/reviewed 
by the nodal officers designated in the con-
cerned administrative Ministries, under the 
overall coordination and guidance of the 
Adviser (Energy Conservation). 

[Translation] 

Unklng of District Headquarters In Uttar 
Pradesh with State Headquarters by 

UHF or Microwave System 

2247. SHRt HARISH AAWAT: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of those district head-
quarters in Uttar Pradesh till da~e which 
could not he linked with State headquar-
ters by UHF or microwave system: 

(b) whether the number of such district 
headquarters is the highest in Uttar Pra-
desh as compared to other States: 

(c) if so, whether there is any time-
bound programme to link these district 
headquarters by microwaves or UHF sys-
tem; and 

(d) if so, the details of the time-bound 
programmes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHAI 
SONTOSH MpHAN OeV): (8) Out of 57 
District Headquarters in tmar Prlldesh. 
only 22 have not been linked with State 
Capitals till date by UHF/MW system. 

(b) No, Sir. 

(c) and (d) Do not arise. 

LPG agencies and petrol pumps in Bihar 
. 

2248. SHAI KALI PRASAD PANDEY: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the names of the district in Bihar 
where there are no LPG agencies. and main 
reasons therefor; 

(b) the time by which arrangements for 
supply of cooking gas will be made in all 
the districts; 

(c) the district-wise details of petrol 
pumps allotted in various distncts of Bihar 
during 1986-87; 

(d) the details of petrol pumps to be allot-
ted to various districts of Bihar during 
1987-88 and the number of petrol pumps 
allotted so far in Muzaffarpur. Saran, 
Gopalganj. Siwan and Western Champa-
ran districts, district-wise; and 

(e) whether these petrol pumps are ade-
quate to meet the local requirements? 

THE MINISTER OF STATE OF THE I'III'"+-
ISTRY OF PETROLEUM AND NATURAL 
GAS (SHRI BRAHMA DUTT): (a) and (b) 
LPG is being marketed in all districts of 
Bihar except in Madhepura for which also 
a Letter of Intent to the candidate selected 
for the distributorship has been issued. 

(c) The required information is given in 
the Statement-, below. 

(d) Presently there §.re 96 cases of retail 
outlets in Bihar pending for award of deal- . 
erships: the districtwise figures are given in 
Statement-II below; these are at various 
stages of the selection process, including 
aavertlsement.· re-advertisement. selection 
by Oil Selection Board. etc. A total number 
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of 70 petrol pumps has been allotted so far 
in the five districts as fol'ows . 

Siwan 
West Champaran 

.. 11 

.. 15 
Muzaffarpur .. 21 
Saran .. 15 
Gopalganj 8 

Name of District 

1. 
, 

East Champaran 

2. Begusarai 

3. Madhubani 

4. Samastipur 

5. Bhagalpur 

6. Saharsa 

7. Purnea 

8. Patna 

9. Siwan 

10. Vaishali 

11. Bhojpur 

12. Sahiliganj 

13. Gaya 

14. Aurangabad 

15. Oarbhanga 

16. Ranchi 

17. Deogarh 

Total: 

(e) Yes, Sir, The present requirements 
are being met through the existing 
facilities. 

STATEMENT-' 

No. of Petrol 
Pumps 

3 

3 

1 

2 

2 

1 

1 

4 

1 

2 

1 

1 

2 

1 

1 

1 

1 

28 
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STATEMENT-II 

Retail Outlets pending for award of dealerships in various districts ot Bihar 

S.No. Name of Dis~rict 

1 21 

1. Begusarai 

2. Bhagalpur 

3. Dhanbad 

4. Dumka 

5. Gopalganj 

6. Muzaffarpur 

7. Nalanda 

8. Palamau 

9. Purnea 

10. Ranchl 

11. Rohtas 

12. Stnghbhum 

13 Siwan 

14. Gaya 

15. Hazaribagh 

16. Katihar 

17 Saran 

18. Patna 

19 Nawadha 

20. Sitamarhi 

21. Madhepur 

22. Lohar Dagga 

23. Deogarh 

24. Samastlpur 

No. of 
Retail 

Outlets 

3 

5 

4 

6 

1 

3 

4 

2 

4 

3 

3 

3 

7 

7 

1 

6 

2 

2 

6 

4 

2 

1 

1 

1 

4 
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1 2 

25. Jamshedpur 

26. Giridih 

27. West Champaran 

28. East Champaran 

29. Khagaria 

30. Aurangabad 

31. Madhubarri 

32. Vaishali 

33. Monghyr 

34. Purneasadai 

Total: 

[English] 

Purchase of machinery for Richardson & 
Cruddas (1972) Ltd. 

2249 DR. DATTA SAMANT' Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether it is a fact that all the machin-
ery of Richardson & Cruddas (1972) 
Limited, Bombay are more than fifty years 
old; 

(b) whether it is also a fact that the man-
agement of this unit has made a request to 
Government to purchase some of the old 
machines from the BHEL: and 

(c) if so, the decision taken by Govern-
ment in the matter? 

THE MINtSTER OF INDUSTRY (SHRI J. 
VENGALA RAO): (a) Some of the plant 
and machinery in the Company is more 
than 50 years old. 

(b) No. Sir. The Company has, however. 
made a request to BHEL for purchase of 
some of their old machines. 

3 

1 

1 

2 

1 

1 

2 

2 

2 

tz> 2 

1 

96 

(c) Does not anse 

[TranslatIon 1 

Complaints regarding non-receipt of Oak 

2250. SHAt VILAS MUTTEMWAR: 
SHRI I. RAMA RAI: 
SHAt SARFARAZ AHMED: 

Will the Minister of COMMUNICA-
TIONS be pleased to state' 

(a) whether Government's attention has 
been drawn to the news-item appeared in 
the daily Jansatta' dated 1.7.87 captioned 
"Shubhkamma card Apn; Manzil Tat Nahi 
Pahuche"; 

(b) if so, the details thereof and the 
action taken against the employee respon-
sible for the delay. 

(c) whether Government have received 
any complaint regarding non-receipt of 
dak; 

(d) the action taken by Government the-
reon; and 
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~e) the details of concrete steps taken to 
ensure that such inCidents do not recur in 
future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : (a) and 
(b). Yes, S.,.. Immediate enquiries were 
taken up. Out of 220 letters obtained from 
the office of uJansatta" o~ 8-7-1987, 177 
letters were delivered. The remaining 43 
leHers could not be delivered since the 
addressees are not available at their given 
addresses. Disciplinary action is under 
process against the concerned postman. 

. (c) and (d). No other complaint has so 
far been received in this case. 

(e) This being a case of human delin-
quency, deterrent action is proposed to 
avoid a recurrence. 

[English] 

Government DhcIors on Board of 
PeerIeu GenerIII FInance end 
Inveetment Company UmIted 

2251. SHAI ATISH CHANDRA SINHA: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether a decision to appoint some 
Government Directors on the Board of 
Peerless General and Investment Com-
pany Limited has been taken; 

(b) if so. the names of those Directors: 
and 

(c) if not. the reasons for delay? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (8) .to 
(C). The Company Law Board has issued 8 
notice of Peerless General Finance and 
Investment Company limited to show 
cause why Directors be not appointed on 
their Board of Directors under section 408 

of the Companies Act, 1956. No final 
decision has yet been taken. 

[Trans/ation) 

InstIIIIatIon of PublIc eM 0ftIcea under 
.......... Telephone NIgam UmIIId 

New Delhi 

2252. SHAt RAJ KUMAR RAI: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(8) the number of public telephones 
installed at public places and shops separ-
ately in various Telephone Exchanges 
functioning under the Regional Manager 
(Central) of MahBnagar Telephone Nigam 
Limited. New Delhi from 1 July, 1986 to 30 
June, 1987; and 

(b) the details of the places or shops 
where these have been installed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): (a) and 
(b). The information is being collected and 
will be laid on the Table of the House. 

rEnglish] 

filing up of YaancIes of PosIIRan 
In Depatbent of Poets 

2253. SHAI S.G. GHOLAP: Will the Min-
ister of COMMUNICATIONS be pleased 
to state: 

(a) whether there are vacancies of 3,000 
postmen in Department of Posts, if so, the 
reasons for not filling up tftese vacancies: 

(b) the alternative provision made for it; 
and 

(c) whether there is a competition 
between the speed post service and private 
courier service. if so, the action taken to 
give service better than private service? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
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(SHRI SONTOSH MOHAN OEV): (a) and 
(b). Yes, Sir. Out of 55,000 sanctioned 
posts of Postmen about 3,000 posts are 
lying vacant which could not be filled up 
The ban on fiAJing up vacancies was 
relaxed in August 1985. The recruitment 
process for filling these vacancies is going 
on. But the work was not hampered as 
Extra Departmental Agents and paid sub-
stitutes were engaged against these vacan-
cies on daily wage. 

(c) As far as speed post is concerned, it 
is contin uously monitored and the inci-
dence of com~laints is practically negligi-
ble. It is, therefore, not appropriate to say 
that private carrier service is giving better 
service than speed post service. Moreover, 
as per law private carriers can carry only 
articles, other than letters. 

f Translation] 

ConeIructIon of open Plinth Storage 
at LoonUransar, Raj_than 

2254. SHAI MANPHOOL SINGH CHAU-
DHARY: WiU the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether open plinth storage space 
has been constructed at Loonkaransar in 
Bikaner District; 

fb) the details of parties who had under-
taken the job for the Food Corporation of 
India; 

(c) whether the land on which the stor-
age has been constructed ;s public land or 

. it was taken on lease from some one; and 

(d) wtlether any loan was given by the 
Food Corporation of India to the party who 
have constructed the open storage? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLtES (SHRf H.K.L BHAGAT): 
(8) Ves, Sir. 

(b) Messers Har Sahai & Associates con-
structed the plinths at Loonkaransar and 

have given it on rent to the Food COrpvr8-
I 

tion of India. 

(c) The land in question is owned by 
Mis. Har Sahai & Associates. 

(d) No, Sir. 

[English] 

Supply of Paraffin Wu to 1.5.1. UnIts 
In Kerel. 

2255. PROF. K. V. THOMAS: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether Small Scale Industries units 
manufacturing candles In Kerala have 
represented that adequate quantity of 
paraffin wax is not available; and 

(b) if so, what steps are proposed to be 
taken for supply of adequate quantity of 
paraffin wax to Kerala Small Scale Indus-
tries units? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUlT): (a) and 
(b). Government have not received any 
representatIon from Small Scale Industries 
Unit manufacturing candles in Kerala 
State. However, a request from Kerala 
State Government for makmg adequate 
supply of Paraffin wax to the state has 
been receiVed. The Government have 
asked the concerned agencies to ensure 
adequate supplies in Kerala. 

Uniform Power Tartft for Central 
Power Stations 

2256. DR. PRABHAT KUMAR MISHRA: 
WiN the Minister of ENERGY be pleased to 
state: 

(a) whether there IS no uniformity in the 
rates of power supplied by different power 
stations operated by the Union 
Government; 

(b) if so, the details of the power taftffs of 
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different stations and the reasons for the 
disparities; and 

(c) whether it is proposed to take steps 
to work out a uniform power tariff for all 
Central Power Stations? 

THE MJNla:rER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): (a) and (b). The cost of 

. 
supply from different Central Sector gen-
eration stations differs on account of var-
ious factors like capital cost of the project, 
cost of fuel, O&M costs, .etc. Tariff for 
~upply of power from Central Generating 
Stations is given in the Statement below. 

(c) A Committee has been constituted to 
examine all aspects of this matter. 

STATEMENT 

Tariff for supply of power from Central Generating Stations 

S. 
No. 

Source 

1. National Thermal Power Corporation 

1. Singtauli STPS 

2. Korba STPS 

3. Ramagundam STPS 

4. Farakka STPS 

5. Badarpur TPS 

II. Natlona' Hydro-electric Power Corporation 

1. Baira Siul HE Project. 

2. Loktak H.E. Project 

III. Nuclear Power Board 

1. TAPS 

2. RAPS 

3. MAPS 

IV. Neyveli Lignite Corporation Ltd. 

1 NeyveU·Thermal Power Station-I. 

PIoducIIan of Alcohol tram 110 ...... 

2257. SHRI C. MADHAV REDOI: Will the 
Minister of INDUSTRY be pleased to state: 

Tariff (P/Unit) 

36.27 

37.64 

46.16 

60.77 

71.97 

36.41 

53.10 

36.99 

38.09 

43.29 

45.75 

(a) whether percentage alcohol produc-
tion from molasses in India is at par with 
that in Brazil and USA; and 

(b) if not. the reasons therefor? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETR()'CHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): (8) and (b). In India the average 
alcohol recovery ranges between 22 and 
24 per cent which is only marginally below 
the recovery rate iO Brazil which ranges 
from 26 to 29%. The difference is mainly on 
account of somewhat lower sucrose con-
tent in the sugar factory molasses. Data 
reg::arding USA is not available. 

ProductIon programme of crude oil 

2258. SHRI V.S. VIJAYARAGHAVAN: 
SHRI HUSSAIN DALWAI· 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the production of crude oil 
has become static: 

(b) if so, the reasons thereof; 

(c) the names of areas where exploration 
work is going to be unQertaken; and 

(d) the production programme? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHAI BRAHMA DUTT): (a) No, 
Sir. Crude oil production target during 7th 
Plan is159 million tonnes as against pro-
duction of 102.8 million tonnes during 
Sixth Plan. 

(b) Does not arise. 

(c) At present exploration work is going 
in the following areas 

Onshore 

Gujarat, Assam, Andhra Pradesh, 
Tamil .. Nadu, Rajasthan, Tripura, 
Nagai and, Uttar Pradesh, Bihar, 
Madhya Pradesh, Maharashtra, Miz-
oram, Jammu and Kashmir, Arun-

achal Pradesh, Orissa, HimaChal 
Pradesh. 
Offshore 

East Coast 
West Coast 

(d) During 1987-88 production of crude 
oil is expected to be 30.46 MMT. 

S.T.D. Service between Incla and 
Pakistan 

2259. SHRI SHANTARAM NAIK: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government propose to 
start direct Subscriber Trunk Dialling facil-
ity from India to Pakistan; 

(b) if so, whether the proposal has been 
examined from the country's security point 
of view; and 

(c) if so, the result of the examination? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : (a) Yes, 
Sir. 

(b) Yes, Sir. 

(c) This service has been agreed to on 
reciprocal basis. 

Issue of second series of bonds by I.T.t 

2260 SHAI E AYYAPPU REDDY: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Indian Telephone Indus-
tries has issued the second series of public 
sector bonds in March, 1987; 

(b) the total amount received by the 
company from the above said bonds; and 

(c) the percentage of interest which the 
bonds bear? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN OEV). (a) Yes, 
Sir. 

(b) The total amount received by Indian 
Telephone Industries Limited by issue of 
'B' series of bonds was As. 304.323 crores. 

(c) The public issue of bonds bears inter-
est of 14% and 100/0 (tax free). The private 
placement of 'B' series of bonds with banks 
and financial institutions bears rate of 
interest of 13%. 

Scarcity of Coconut Husk 

~ 2261. SHRI THAMPAN THOMAS' Will the 
Ml'ister of INDUSTRY be pleased to state' 

(a) whether there is scarcity of coconut 
husk in the country, particularly in Kerala; 
and 

(b) whether Union Government have 
taken any steps to supply coconut husk to 
the cottage industries? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL OEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) 
There has not been any specific raport of 
scarcity of coconut husks as such for coir 

. production in the country and in particular 
the State of Kerala. 

(b) To augment the supply of coconut 
husks a levy scheme is in vogue; the Govt. 
of India have delegated powers to the State 
Government under the Essential Com-
modities Act for maintaining an increasing 
supply of coconut husks and for securing 
their equitable distribution and availability 
at fair prices. 

filing of SCIST posts In the Heavy 
Engineering Corporation 

2262. SHRt ANADI CHARAN DAS: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether it is 8 fact that reservation 
rules in favour of Scheduled Castes and 
Scheduled Tripes are not being followed 
by the Heavy Engineering. Corporation, 
particularly in Class I and II posts; 

(b) if so, the present strength of 
employees in the Corporation vis-a-vis the 
strength of SC and ST employees amongst 
them category-wise; 

(c) the number of reserved posts dere-
served during the last three years and the 
steps taken to fill these posts before de res-
ervation; and 

(d) the backlog of reserved- posts as on 
1st June, 1987, category-wise, and by what 
time this backlog is likely to be filled up and 
the steps taken in this direction? 

THE MINISTER OF INDUSTRY (SHAI J. 
VENGALA RAO): (a) No, Sir. 

(b) Does not arise. 

(c) No posts have been dereserved dur-
ing the last three year!,. 

(d) A Statement is given below . 

STATEMENT 

The backlog of reserved posts as on 1.6.1987 
category-wIse in Heavy Engineering Corpor-
ation, Ranchl IS as follows:-

Category SC ST 

2 3 
Group 'A' 74 23 

Executive Trainees 10 5 

Group 'B' 

Group 'Ct 313 
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1 

Group '0' 
(Exclu~ing 
sweepers) 

Sweepers only 

2 

16 

413 

3 

28 

the ~~inister of INDUSTRY be pleased to 
state: 

(a) the names of Public Enterprises 
where wages and service conditions 
agreements are pending at present: and 

(b) the reasons for delay and the time by 
which these agreements will be finalised ? 

It is difficult to indicate any definite time 
limit by which the backlog can be filled up 
because this would de~nd on availability of 
vacancies and need to fill them up based on 
the workload. 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO): (a) A list of public 
enterpises wnere the period of validity for 
wage agreements with unionised 
employees has expired is given in the 
Statement below. 

Wage Agreements in Public Sector 
Enterprises 

2263. SHAI THAMPAN THOMAS: Will. 

(b) Negotiations between the manage-
ment of public sector enterpnses and the 
workers' unions do take t.me. 

S. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

STATEMENT 

Enterprises 

Fertilizer Corporation of India 

Fertilizers & Chemicals Travancore ltd. 

Hindustan Fertilizers Corporation ltd 

National Fertilizers ltd. 

Project & Development India Ltd. 

Rastriya Chemicals & Fertilizers Ltd. 

Electronic Corporation of India Ltd. 

Tea Trading Corporation of India 

Hindustan Teleprinters ltd. 

Indian TeJephone Industry. 

Bharat Dynamics Ltd. 

Bharat Earth Movers Ltd. 

Bharat Electronics Ltd. 

Garden Reach Shipbuilders & Eng;neers Ltd. 

Hindustan Aeronautics ltd. 
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S. No. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 
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. Enterprises 

Mishra Dhatu Nigam Ltd. 

Electronic Trade & Technology Development 
Corpn. Ltd. 

Semi Conductor Complex 

Coal India Ltd. with its subsidiaries 

Neyveti Lignite Corpn. Ltd. 

Central Mine & Planning Design Institute. 

National Thermal Power Corpn. Ltd. 

Bengal Chemical & Pharmaceuticals Ltd. 

Bengal Immunity Ltd. 

Hindustan Insecticides Ltd. 

Maharashtra Antibiotics Ltd. 

Smith Stanistreet Pharmaceuticals Ltd. 

Southern Pesticides Ltd. 

U.P. Drugs & Pharmaceuticals Ltd. 

Andrew Yule Ltd. 

Hindustan Cables Ltd. 

Hindustan Paper Corporation Ltd. 

Hmdustan Photo Films Corporation Ltd. 

Mandya National Paper Mills Ltd. 

NEPA Mills Ltd. 

Tyre Corporation of India Ltd. 

Sharat Heavy Electricals Ltd. 

Sharat Heavy Plates & Vessels Ltd. 

Sharat Pumps & Compressors Ltd. 

Hindustan Machine Tools Ltd. 

Scooters India Ltd. 
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S.No. Enterprises 

42. Triveni Structurals ltd. 

43. Indian Tourism & Development Corpn. ltd. 

44. Balmer Lawrie & Co. Ltd. 

45. Bongaigaon Refineries & Petrochemicals Ltd. 

46. Engineers India Ltd. 

47. Indian Oil Corporation Ltd. 

48. Oil & Natural Gas Commission 

49. Oil India Ltd. 

so. Central Electronics Ltd. 

51. Hindustan Zinc Ltd. 

52. National Aluminium Co. Ltd. 

53. Kudremukh Iron Ore Co. Ltd. 

54. Manganease Ore (India) Ltd. 

55. Metal Scrap Trade Corporation Ltd. 

56. National Mineral Development Corporation ltd. 

57. Steel Authority of India Ltd. 

58. ViJayanagar Steel Ltd. 

59. Cotton Corpn. of India ltd. 

60. Hotel Corporation of India 

61. Artificial Limbs Manufacturing Co. Ltd. 

PItce of Soft DrInkS 

2264. SHRt JAGANNATH PATNAtK: 

(c) whether the approval of Government 
was sought for increaSing the prices of soft 
drinks; and 

Will the Minister of INDUSTRY be pleased 
to s~te: 

(a) the names of the soft drinks of var-
ious makes in Delhi at present; 

(b) whether most of the soft drink manu-
factu,..-s also have Vleir own bottling 
ptants; 

(d) if so, the details thereof? 

THE MINJST~R OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (8) 
Names of the important soft drinks of var-
ious makes marketed in Delhi are given-
below. 
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1. 

2. 

3. 

4. 

5. 

Parle Group 

Campa Group 

Mac Dowell Group 

Modern Food 
Industries (I) Ltd. 

Fruit Juices etc., 
under different 
brand names 

Besides, there are a number of small 
units which produce and market soft 
drinks. 

(b) Yes, Sir. 

(c) No, Sir. Since there is no statutory 
control on the price5 of soft drinks, 
Government's permission is not necessary 
to increase the prices of such soft drinks. 

(d) Does not arise in view of reply to (c) 
above. 

Foreign assistance for Joint Projects 

2265. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether assistance has been sought 
from some foreign countries to finalise the 
various aspects of the joint power projects; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): (a) and (b). The Tehri Hydro 
Power Complex in Uttar Pradesh and the 
Nathpa Jhakri Hydroelectric Project in 
Himachal Pradesh are to be executed as 
joint ventures of the Government of India 
and the re&pective State Governments. 
The Tehri Hydro Power Complex would be 

Thums-up, Gold Spot, 
Limea, Rimzim, Maza. 

campa COla, Campa Orange, 
Lime-Ginger, Tripp, CO'iS 
Lite, Funday. 

Thrill, Rush, Sprint. 

Rasika. 77, Tingler. 

Frooti, Appy, Great Shake, 
Gee We and Vofform. 

implemented with Soviet assistance involv-
ing a 20-year credit bearing 2.5 per cent 
interest per annum. The Nathpa Jhakri 
project has been posed to the World Bank. 

The Damodar Valley Corporation, in 
which the Central Government and the 
State Governments of Bihar and West Ben-
gal partiCipate, have concluded a loan 
agreement with EXIM BANK of USA for 
financing a 90 MW (3x30 MW) Tur-
bine Station at Maithon. 

Setting up of Petrochemical Units 

2266. SHRI LAKSHMAN MALLICK: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether Government have taken any 
decision regarding setting up of petro-
chemical units in the near future; 

(b) if so, the locations of these petro-
chemical units and the amount sanctioned 
for this purpose; and 

(c) the policy of Government in this 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHAI R.K. JAICHANDRA 
SINGH): (a) to (c). The Committee on 
Perspective Planning for Petrochemical 
Industry have estimated the demand 
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potential for the various petrochemical 
items for the years from 1986 upto 2000 
AD. Based on the above demand esti-
mated, it is noted that· there ;s large 
demand-supply gap for the various petro-
chemical items and these gaps have to be 
met by setting up number of petrochemi-
cal units in the country. location of such 
petrochemical units is decIded on various 
tecnno-economac considerations. 

Setting up of sugar units In Rajasthan 

2267. SHRI SHANTI DHARIWAL: Will 
the Minister of FOOD AND CIVIL SUpp-
LIES be pleased to state: 

(a) the number of sugar units in Rajas-
than and location thereof: 

(b) whether Union Government have 
any proposal to set up some more sugar 
units In the State in the Seventh Five Year 
Plan, if so, the details and locations 
thereof; 

(c) the number of applications received 
for the expansion of the existing units dur-
ing the years 1987-88 and 1988-89; and 

(d) the number of such applications dis-
posed of? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHAt H.K.L. BHAGAT)' 
(a) There are 3 sugar mills in Rajasthan. 
locations of which are as under:-

1. Sriganganagar. Distt. Srigang-
anagar 

2. Keshoraipatan, Distt. Bundi. 

3. Bhupa'sagar,llistt 'Chittorgarh 

(b) and (c). No application for grant of 
letter of intent/industrial licence is pending 
for setting up of new sugar mills or for 
expan$ion Of the existing units in the State. 

(d) Does not arise 

Rural Eleetrlflcatlon In Andhra Prada'" 
2268. SHRI V. TULSIRAM = Will the Min-

ister of ENERGY be pleased to state: 

(a) whether any evaluation study for the 
rura\ e'ectrification in Andhra Pradesh has 
been undertaken bV Union Government 
during the )sst three years: 

(b) if so, the details thereof and if not, 
whether such a study is expected to be 
undertaken durmg the remaining period of 
the Seventh Five Year Plan: and 

(c) when it is expected to be 
undertaken? 

THE MINISTER OF STATE IN THE 
DfPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA 
AOHTAGI)' (a) to (c). The Rural Electrifi-
cation Corporation had entrusted a Study 
regarding "Growth Differentials in Electri-
fied and Un-electrified areas in Andhra Pra-
desh" to the Council for Social 
Development, New Delhi. The main objec-
tives of the study include identification of 
the stages of growth before electrification, 
contribution of Rural Electrification to inte-
grated rural development, the impact of 
rural electrification in the field of agricul-
ture. agro-processing and cottage indus-
tries. employment generation. trends in 
the distribution of benefits of electricity in 
different socio-economic sections etc. 

ForeigA Exct.nge for 011 Imports 

2269. SHRI MURLI DEORA: Will the 
Minister of PETROLEUM AND NATURAL 
GAS De pleased to state: 

(a) the estimated foreign exchange 
Government will have to earmark for oil 
imports during the coming three years~ 

(b) how much of this is on contracted 
purchases and how much on spot pur-
chases; and 

(c) whether spot purchases are more 
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advantageous as it means savings through 
competitive prices? . 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHR( BRAHMA DUTT): (a) and 
(b). It ;s not possible at this stage, to indi-
ca\e the torelgn exchange that wm be 
spent on oil imports and the percentage of 
imports through contracts and spot pur-
chases, for the next three years. The for-
eign exchange expenditure is assessed 
every year through preparation of Oil 
EcOnomy Budget which is reviewed dur-
ing the course of the year. 

(c) Prices in the spot market keep vary-
ing and are determined by supply demand 
conditions in the International market. 

Shortage of LPG 

2270. SHAI V.S. KRISHNA IYEA: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

la) whether there was shortage of LPG 
supply during April to June 1987 ir, the 
c..,untry; 

(b) if so, which are the States severely 
affected; 

(c) whether LPG was imported from 
Phillipines to meet the demand; 

(d) if so, the quant,ty of LPG imported; 

(e) the places where imported LPG was 
supplied; and 

(f) how much imported LPG was supp-
lied to Bangalore city? 

THE MINISTER OF STA.TE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHAI BAAHMA OUTT) (a) 
Yes, Sir. 

(b) Arunachal Pradesh. Karnataka, Him-
achal Praaesh. Orissa and Punjab were 
severely affected; 

(c) and (d). A total quantity of 33718 
metric tonnes (MT) of LPG was imported 
during the period from April to June 1987, 
out of whicH a quantity of 5294 MT was 
imported from Phillipines; 

(e) and (f,. tmported LPG \'3 not segre-
gated but is pooled wfth the LPG produced 
indigenously and supplied to the markets 
in the country. 

Use of technology developed by centre 
for development of telemat1cs 

2271. SHRIMATI·GEETA MUKHERJEE: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether the Department of Telecom-
munications has proposed that only the 
technology developed by the centre for 
Development of Telematics (C-DOT) 
should be used in the Second Electronic 
Switching System (ESS-II) factory planned 
In Bangalore; and 

(b) if so, the details and reaction of 
Government tt,ereto ') 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN OEV): (8) 
Department of Telecommunications has 
proposed that the C-DOT technology may 
also be consIdered as an alternative for the 
second ElectrOnic Switching System 
(ESS-II) factory planned at Bangalore. 

(b) The Government is considering the 
question. 

[Trans/at Ion] 

Setting up ot new Industries in Himachal 
Pradesh 

2272. SHRI K.D. SULTANPURI: Will the 
Minister of INDUSTRY be pleased to state: 

(a) the numoer of licences given to set 
up new industries in Himachal Pradesh 
and the details thereof; 
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(b) the target date for setting up these 
industries; and .... 

(c) the central asisstance involved in 
these industries? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRt M. ARUNACHALAM): (a) 
Under the provisions of Industries (Devel-
opment and Regulation) Act, a total of 16 
industrial licences were granted during the 
years 1984 to 1987 (upto June) for setting 
up of new industrial units in Himachal Pra-
desh. Details, such as name and address of 
the undertaking, location, item(s) of manu-
facture and capacity etc., in respect of all 
industrial licences are being published 
regularty by the Indian Investment Centre 
to their 'Monthly Newsletter'. Copies of this 
publication are being sent to the Parlia-
ment Library. 

(b) The initial validity period of an indus-
trial licence is two years within which the 
entrepreneur is expected to commence 
production. However, further extensions 
beyond the initial validity period of two 
years can also be granted by the adminis-
trative Ministry concerned on genuine 
grounds. It generally takes about three to 
four years for an industrial project to 
fruchfy. 

(c) No direct financial assistance is given 
by the Central Government to entrepre-
neurs for setting up of industrial units for 
which industrial licences are granted. 
However, in order to encourage setting up 
of industries in backward areas, including 
Himachal Pradesh-which is wholly 
covered under category 'A' (No Industry 
Districts an<:i 'Special Region Districts')-
Governmenf of India is providing a number 
of incentives and concessions, such as, 
Central Investment Subsidy, concessional 
finance, transport subsidy etc. Besides 
providing such incentives, the Central 
Government is also assisting the State 
Governments to take up infrastructural 
development in one or two identified 
growth centres In each 'No Industry 
Districts' . 

[English] 

Supply of gas for power protects 

2273. SHRI RANJITSINGH GAEKWAD: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether it is a fact that due to the 
flaring of the surplus gas in Assam, 
Government have committed for the pro-
posed gas based power project at Kathai-
guri in Assam, which is to be set up with an 
installed capacity of 280 MW; 

(b) whether Government are aware that 
an estimated five million cubic metre of 
unutilised gas is flared up daily from Guja-
rat gas fields, and the industries in Gujarat 
have to incur heavy expenditure to bring 
coal from a distance of above 2000 KM; 

(c) if so, whether Government propose 
to give the gas as feed stock for industries 
in Gujarat in accordance with ttle proposal 
for supply of gas for the power generation 
in Assam; and 

(d) if not, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTI): (a) 
Gas for the Kathaiguri Power Project has 
been committed based on the expected 
availability of gas taking into account other 
commitments and likely offtake. 

(b) During 1986-87, on an average 0.5 
MMCMD of gas was flared in Gujarat. 

(c) and (d). The available gas in Gujarat 
has been fully committed, availability of 0.56 
MMCMD of gas was also indicated to 
Government of Gujarat in February, 1987 
with a request to draw up appropriate 
plans fer its utilisation. Supply of addi-
tional 'gas can be considered when the 
availability pOSition improves. 

Investment in PrIvate and Public Sectors 

2274. SHRI N. VENKATA RATNAM: Will 
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the Minister of INDUSTRY be pleased to. 
state: 

(a) the total investments in private and 
public sectors in India for the last three 
years; 

(b) the total" percentage of decline or 
enhancement of cash over the other; 

(c) which are the major private industrial 
houses and Public Institutions contribut-
ing such decline or enhancement of 
investments; 

(d) the reasons for such decline or 

enhancement of each sector; and 

(e) the policy of Government regarding 
each sector? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) (a) to (c). 
According to the latest Annual Survey of 
Industries brought out by Central Statisti-
cal Organisation, invested capital in pri-
vate and public sectors in India during 
1980-81, 1981-82 and 1982-83 alongwith 
the percentage changes over the previous 
year are as follows: 

INVESTED CAPITAL 

--- (Rs.lakhs) 
---- -----

Year Public Sector Private Sector 

1980-81 2671439 1692357 
(+13.6) (+38.3) 

1981-82 3070279 1924872 
(+14 9) (+13.7) 

1982-83 3505342 2284182 
(+14.2) (+18.7) 

(FIgures in bracket represent percentage change over the previous year) 

(d) and (e). Details regarding individual (c) whether central facilities which are 
houses/institutions are not readIly available to other 'No Industry Districts'. 
available. are available to these districts also; if not, 

reasons therefor; and 
[Trans/ation] 

Facilities for no Industry Districts 

2275. SHRI DAL CHANDER JAIN: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the details of big and medium 
industries located in the Districts of Sagar, 
Damoh, Panna. Chattarpwr and Teekam-
garh in Madhya Pradesh; 

(b) if no such industry exists in the 
aboYe places, the steps being taken by 
Govemment to set up industries in these 
No industry districts'; 

(d) the action being taken by Govern-
ment to provide these faCilities there? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY {SHRI M. ARUNACHALAM): (a) The 
number of letters of intent and industrial 
licences granted under the provisions of 
Industries (Development & Regulation) 
Act, during the years 1984 to 1987 (upto 
June) for setting up of industries in the 
districts of Sagar, Damoh, Panna, Chattar-
pur and Teekamgarh in Madhya Pradesh 
are indicated in the table beIow:-
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--------------------------------
\ 

Name of the 
District 

No. of letters of 
intent issued 

during 1984 to 
1987 (upto June) 

No. of industrial 
licences issued 

during 1984 to 1987 
(upto June) 

Sagar 

Damoh 

Panna 

Chhattarpur 

Teekamgarh 

Details, such as name and address of the 
undertaking, location (including the name 
of district), item(s) of manufacture and 
capacity etc. in respect of all letters of 
intent and industrial licences issued are 
being published regularly by the Indian 
Investment Centre in their 'Monthly New-
sletter'. Copies of this publication are 
being sent to the Parliament Library 
regularly. 

(b) to (d). One of the important objec-
tives of Government's industrial policy is to 
correct regional imbalances and to 
encourage dispersal of industries to back-
ward areas. With this end In view, a number 
of incentives and concessions such as 
Central investment subsidy, concessional 
finan("~, etc. are being provided for estab-
lishing industries in backward areas 
including Ino industry districts'. Realising 
that one of the impediments encountered 
in the industrialisation of backward 
regions, more particularly the no-
industry districts', is the absence of infras-
trudural facilities, a scheme has been 
introduced for assisting the State Govern-
ments to take up infrastructural develop-
ment in one or two identified growth 
centres in each 'nO-industry district'. 

To give further impetus to industrialisa-
tion of backward areas, it has also been 
decided to reduce the level of export obli-
gation for MRTP/FERA companies in 
respect of Non-Appendix-I industries to 

, ~ in category 'B' and IC' backward dis-
tricts and completely dispense with this 

2 

2 

2 

1 

2 

1 

1 

requirement in respect of Category 'A' 
backward districts which include no-
industry districts. 

[English] 

SUpply of wheat to roller flour mills 

2276. SHRI HUSSAIN OALWAI : Will the 
Minister of FOOD ANO CIVIL SUPPLIES 
be pleased to state: 

(a) the reasons for reduction of 50 per 
cent supply of wheat by the Food Corpora-
tion of India to the roller flour mills 
throughout the country; 

(b) whether it IS a fact that imported red 
wheat and IC' and '0' category of indigen-
ous wheat was offered to rOiling flour mills 
in 50 per cent quota, and 

(c) if so, the reasons for such a change in 
food policy, when the country has abun-
dance of foodgrain? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS ANO MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRI H.K.L. BHAGAT) : 
(a) to (c). With the delicensing of the flour' 
milling industry in July, 1986, the Central 
Government have no obligation to supply 
wheat to the roller flour mills. In the open 
market sales made by the FCI, wheat is 
sold to the mills to the extent stocks and 
availability permit. It is a fact that red wheat 
and 'C' and 'D' categories of wheat, wher-
ever available, have also been offered to 
the mills. 
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[Translation] 

Penllon beneftt to employees of KYle 

2277. SHRIMATI VIDYAVATI CHATUR-
veol: Will the Minister of INDUSTRY be 
pleased to refer to the reply given to 
Unstarred Question No. 8971 on 24th 
March, 1987 regarding grant of pensionary 
benefits· to employees of Khadi Gramo-
dyog and state the tIme by which 
employees of commercial organisations of 
Khadi and Village Industries Commission 
are likely to get the benefit of pension 
facility. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): 
The issue has been examined carefully. 
The Pension benefits are not being 
extended to the employees engaged in 
trading activities due to the following 
reasons:-

(i) the distinguishing features that 
govern the service conditions of 
the employees of the trading 
establishment vis-a-vis employees 
of regular establishment. 

(ii) the fact that the Government 
does not meet the cost of expen-
diture of the trading establish-
ment. 

[English] 

Supply of bleached palmoleln to Slkklm 
and DeIhl 

2278. SHRIMATI O.K. BHANDARI: Will 
the Minister of FOOD AND CIVIL SUpp-
LIES be pleased to refer to the 
reply given to Unstarred Question No. 
7227 on 21 April, 1987 regarding dist~ibu
tion of Palmolein oil to States and state: 

(a) the allocation of bleached Palmolein 
oil made to Sikkim during 1984-85, 19~ 
86 and 1986-87 oil years: 

(b) whether it is a fact that in Delhi, 
bleached Palmolein oil is being supplied 
by Super Bazar against ration card: 

(c) if SC, the reasons for not supply of 
Palmolein oil through Fair Price Shops in 
Delhi; and 

(d) when supply of Palmotein oil in 5 
Kgs. pack will become available in Delhi? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRI H.K.L BHA-
GAT): (a) Imported Palmoleinoil isnotallo-
cated to Sikkim. They are allocated Palm 
oil and Rapeseed oil. 

(b) Yes, Sir. 

(c) Delhi Administration have intimated 
that initially Palmolein was distributed 
through Fair Price Shops upto 3rd march, 
1986. As it was not popular with consu-
mers, its distribution through Fair Price 
Shops was discontinued. 

(d) Delhi Administration have intimated 
that in view of prescribed issue scale of 2 
Kgs. per card fortnight, 2 Kg. packs are 
supplied. However, occasionally 5 Kg. 
packs are also made available. 

[Translation J 

Assistance for rehabilitation of Bhopal 
Gas victims 

2279. SHRI MAHENDRA SINGH: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether Ur.lion Government are giv-
ing any special assistance as loans to Mad-
hya Pradesh Government for the 
rehabilitation of the persons affected by 
Bhopal Gas tragedy; 

(b) if so, whether State Government has 
sent any proposal to Union Govemment 
for changing the form of assistance; and 



181 Written Answers AUGUST 11! 1987 Written Answers 188 

(c) the reaction of Union Government 
thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) A moratorium has been granted on 
the repayment of the outstanding amount 
of loan for a period of two years. 

[English] 

Introduction of 'TIme of Day' tariff 
scheme 

2280. SHRI K. PRADHANI : Will the Min-
ister of ENERGY be pleased to state: 

(a) whether the National Thermal Power 
Corporation proposes to introduce 'Time 
of Day' (TOO) tariff scheme; and 

(b) if so, the details thereof and its effect 
on the domestic consumers and the 
industry? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): (a) Yes, Sir. 

(b) The Time of Day (TOO) tariff is yet to 
be negotiated by the National Thermal 
Power Corporation (NTPC) with the State 
8ectricity Boards who make bulk power 
purchases from the Corporation. The 
effect of introduction of TOO tariff on 
domestic and industrial consumers will 
depend upon the tariff policy of the State 
Bectricity Boards as the NTPC do not 
supply power directly to such consumers. 

- 2281. SHRII. RAMA RAI : Will the Minis-
ter of eNERGY be pleased to state whether 
CJiM;8It'IIII8ftt have any plans to divert part 

of the natural gas to be carried. through 
HBJ pipeline and earlier earmarked for fer-
tilizer production for power generation 
through new power plants? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-

I> 'STRY OF ENERGY (SHRIMATI SUSHI LA 
ROHTAGI) : Delays are indicated in the 
commissioning of some of the down-
stream projects along the HBJ Pipeline 
and, therefore, alternative uses of gas, 
including for power generation. are being 
explored 

SIck Sugar MUll 

2282. SHAt AMARSINH RATHAWA: 
SHRt CHINTAMANI JENA' 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the number of sick sugar mills in the 
country in private, public and cooperative 
sectors, State-wise and sector-wise. and 
since when these mills have been closed 
down; 

(b) whether It is a fact that sickness of 
mills is one of the reasons to decreasing 
production of sugar; 

(c) the Government's policy to take over 
these sick mills; 

(d) the names of sick sugar mills so far 
taken over by Union Government; and 

(e) the Government's policy in regard to 
establishing more sugar mills in public, pri-
vate and cooperative sectors during the 
Seventh Five Year Plan to meet the increas-
ing demand of sugar in the country and to 
avoid import? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRI H.K.L. BHAGAT): 
(a) and (b). The Sugar Industry, being a 
seasonal industry, subject to fluctuations 
due to a number of factors including agra. 
climatic factors, the Department of Food 
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have not evolved parameters for quantify-
ing sickness in the industry. Most of the 
sugar mills have since closed down after 
completing their crushing operations for 
the sugar season 1986-87. Sugar produc-
tion has been registering gradual increase 
during the last two seasons and during the 
current seaso" it has almost touched the 
record level of production achieved during 
1981-82 season. 

(c) and (d). The circumstances in which 
the management of sugar rnills can be 
taken over temporarily by the Central 
Government are detailed in the Industries 
(Development and Regulation) Act, 1951 
and the Sick Industrial Companies (Spe-
cial Provisions) Act, 1985. However, at 
present management of no sugar mills are 
with the Central Government under the 
provisions of these Acts. 

(e) For licensing of new sugar mills dur-
ing the Seventh Plan period. the first prior-
ity is to be given to the Cooperative sector 
followed by public sector and lastly by the 
private sector. The basic criterion for 
establishment of a new sugar factory 
would be abundant availability of sugar-
cane in a compact area around the pro-
posed factory site. Establishment of new 
sugar units in backward areas would be 
given priority subject to adequate cane 
availability and techno-pconomlc 
feasibility . 

ProductIon of auger, setting and moder-
nIMtIon of augar mills 

2283. SHRI AMARSINH RATHAWA: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether the demand of sugar is 
increasing year after year; 

(b) if so, the steps being taken to 
increase the production of sugar to meet 
the demand; 

(c) whether there is any proposal to 
instal more sugar mills in the sugarcane 
producing areas in the country; 

(d) if so, the details of new sugar mills 
likely to be established during the Seventh 
Five Year Plan; 

(e) whether it is a fact that some of the 
sugar mills have become very old and need 
renovation as the production of sugar has 
declined; and 

(f) if so, the number of such sugar mills 
and the steps being taken to renovate them 
so that the production of sugar may be 
increased? 

THE MINISTER OF PARLIAMENTARY 
AFFAIAS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHAI H.K.L. BHAGAT): 
(a) Yes, Sir. 

(b) Following steps have been initiated 
during 1980-87 sugar season to increase 
sugar production :-

(i) Increase in statutory minimum 
price of sugarcane pa~ble by 
sugar factories to As. 17/- per 
q~intal linked to a basic recovery 
of 8.5% with proportionate pre-
mium for every 0.1% rise in recov-
ery above the basic level for 
1986-87 season. 

(ii) Advance announcement of statu-
tory minimum price for 1987-88 
season at As. 18/- per quintal 
linked to recovery of 8.5'Ha. 

(iii) A rebate in Excise-duty for early 
crushing during the month of 
October and November, 86 in 
excess of average quantity pro-
duced during corresponding 
period in preceding two seasons. 

(iv) A rebate in excise duty for late 
crushing during May and June, 
1987 in exceSS of the average pro-
duction during corresponding 
period of the last three seasons. 

(v) Change in ratio of le~y and free 
sale sugar from 55:45 to 50:50. 
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(c) and (d). The Central Government do 
not propose areas or States for setting up 
of new sugar factories. The applications 
for grant of new licences submitted by the 
entrepreneurs through the State Govts. 
aIongwith their recommendations are con-
sidered subject to favourable Agro-
climatic conditions and techno-economic 

• feMibility. Four letters of intent have been 
granted for setting up of new sugar mills 
each of 2500 TCD in the country during ttle 
7th Five Year Plan so far. 

(e) and (f). Yes, Sir. Sugar factories are 
required to renovate/undertake moderni-
sation keeping in view the latest technolog-
icai developments for achieving maximum 
efficiency ard for imrroving their techno-
economic viability. These renovations/mo-
dernisation programmes are continuous 
process. Sugar factories can avail of soft 
loans scheme operated by the Central 
Financial Institutions and under the Sugar 
Development FIJnd administered by the 
Central Government. Under the Sugar 
Development Fund Rs 6.25 crores have so 
far been sanctioned to 7 sugar units. 

Import of rare drugs 

2284. SHRI,AMARSINH RATHAWA: 
SHAt MOHANBHAI PATEL: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) the agency or company through 
which the rare drugs are being imported 
and how these drugs are being distributedl 
sold; 
(b) whether the Consumer Action Group 

has demanded in Its memorandum to 
supply these drugs to the consumer 
through public agencies and at cheaper 
rate: and 

(c) if so, the steps taken by Government 
in this regard? 

TH~ MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH) : (a) In the ',nport Policy for 1985-
• published by the Ministry of Commerce 

vide Appendix 6, any drug not available In 
the country can be imported by any indi-
vidual for his/her personal use and Regis-
tered hospital/medical institutions use, 
provided the value of such goods imported 
at anyone time does not exceed As. 1000i-
and Rs. 25,000/- respectively. In case the 
value of the drug/drugs intended to be 
imported exceeds this limit, an import 
licence under the Import Trade Control 
Regulation from the Office of the Chief 
Controller of Imports and Exports is 
required to be obtained. The life saving 
drugs are beil'\g ilnported by various firms 
in the country. 

(b) No such representation has been 
received by my Department. 

(c) Does not arise. 

Conversion of automatic Telephone 
Exchanges In Himachal Pradesh 

2285. PROF. NARAIN CHAND PAAA-
SHAR: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) the latest progress regarding the 
sanction for tne posts of Telephone Opera-
tors required for the conversion of Auto-
matic Exchanges at Jawalamukh;, 
Chintpurni and Baljnath in Himachal Pra-
desh to CBNM Exchanges; and 

(b) if the posts have bee" sanctlor.ed. 
the likely date by which the conversion 
would be completed in each case? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN OEV): (a) The 
sanctions for creation of posts of Tele-
phone Operators for all the three 
exchanges have been ISSUed. 

(b) The exchanges Will be converted 
after the posts have beer. filled and other 
formalities completed by the G.M. Him-
achal Pradesh. 

However, it 's expected that Baijnath 
Auto Exchange will be converted into a 
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CBNM Exchange by the end of September 
1987. The other two exchanges, viz. Jawa .. 
lamukhi and Chintpumi would also be 
converted Into CBNM exchanges by the 
end of October '87. 

[Translation) 

Waling III for Tllephone cor .. "lICtIOI. In 
W"'BengaI 

2286. SHRI SAIFUDDIN CHOWD-
HARY; Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(8) the number of new telephone con-
nections given in Calcutta and other pla-
ces in West Bengal during 1986; 

(b) the number of requests for new tele-
phone connections in West Bengal which 
are still on the waiting list: and 

1. calcutta Telephone District 

2. Telecom. Circle (West Bengal) 

MAX-I (2000 lines and above) 

MAX-II (200 to 2000 lines). 

(c) the steps taken 10 far for speedy 
clearance of the waiting list 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): (8) The 
number of new telephone connections 
provided in Calcutta and West Bengal dur-
ing 1986 are 7,664 and 3,104 respectively. 

(b) The number of requests for new tele-
phone connections pending in West Ben-
gal is 40,802 as on 31.5.1987, out of which 
35,823 are pending in calcutta. 

(c) New Telephone exchanges are being 
opened and existing ones are being 
e)(panded wherever feasible for speedy 
clearance of waiting list. As per the 
enhanced 7th Plan allocation of As. 6000 
cro res , the clearance of waiting list is pro-
posed as follows:-

Clearance of walting 
list upto-

30.9.1986 

1.4.1987 

1.4.1988 

MAX-III and Manual Exchanges (upto 200 lines). 1.4.1990 

[English] 

PI8ces linked with DeIhl by S. T.D. 

2288. SHRI MA TILAL HANSDA: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(8) the names of the places so far linked 
with STO service from Delhi as on 31 
March 1987; and 

(b) the names of the places to be linked 
with STD service from Delhi during the 

current year, details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : (8) 
Names of places so far linked with STD 
service from Delhi as on 31.3.87 are given 
in the Statement-I below. 

(b) Names of PIflces proposed to be 
linked with STD service from Delhi during 
the current year (1987-88) are given in 
the Statement-II below. 



195 Written Answets AUGUST 11, 1987 Written AI'JSMIIS 198 

STATEMENT .. I 

Names of the Stations connected from Delhi as on 31.3.87 on S. T.O. 

1. Abhohar 52. Bullundshahr 2. Adilabad 53. Bulsar 3. Adoni 54. Burdwan 4. Adoor 55. Bhurhanpur 5. Agartala 56. Burnpur 6. Agra 57. Badagar:a 7. Ahmedabad 58. Baiipatnam 8. Aizwal 59 Bidar 
9. Ajmer 60. Calcutta 10. Afigarh 61. Cannanore 11. Allahabad 62. Chandigarh 12. Alleppey 53. Chalakudi 13. Alwar 64. Chengannur 14. Afwaye 65. Chhapra 15. Ambala 66. Chtdambaram 16. Amraoti 67. Chingavanam 17. Amritsar 68. Chingelpet 18. Anakapalli 69. Chitradurga 19. Anantapur 70. GhowghatlGuruvay 20. Andal 71. COimDatore 21. Angamalli 72. Coochbehar 22. Arrah 73. Gudappah 23. Asansol 74. Cuttack 24. Attingal 75. Chandrapur 25. Attur 76. Chi lakulurpet 26. Aurangabad 77. Dalmianagar 27. Alagappanagar 78. Darjeeling 28. Ambur 79. Devangiri 29. Arkonam SO. Dehradun 30. Amrefi 81. Darbanga 31. Aka's 82. Dhanbad 32. Bagalkota 83. Dharampuri 33. Bahula 84. Dibrugarh 34. Bangafore 85. Dimapur 35. Baraker 86. Dindigul 36. Bareilly 87. Dispur 37. Baroda 88. Durg 38. Beawar 89. Durgapur 39. Belgaum 90. Dhubri 40. Bellary 91. Dharwar 41. Bhadravati a2. Ernakulam 42. Bharatpur 93. ErOde ~3. Bhatinda 94. Etah 44. Bhavnagar 95. Ferozpur 45. Bhawani 96. Faizabad 46. Bhimvaram il7. Gadag 47. Bhiwani 98. Gandhinagar 48. Bhopal 99. Gangtok 49. Bhubaneswar 100. Guwahati 50. Bn.pur 101. Gorakhpur 51. Bombay 102. Gudiwada 
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103. Gudur 161. Kothamangalam 
104. Gulbargah 162. Lamphelpet 
105. Guntakal 163. Lucknow 
108. Guntur 164. Ludhiana 
107. GiJrgaon 165. Lingampalli 
108. Gwalior 166. Mach Ii patnam 
109. Gobichetti pal ay 167. Madras 
·110. Haldia 168. Madurai 
111. Hapur 169. Mahboobnagar 
112. Harihar 170. Maida 
113. Hassan 171. Mallapuram 
114. Hissar 172. Mangalore 
115. Hosur 173. Manjeri 
116. Hubli 174. Mannargodi 
117. Hyderabad 175. Mayelikara 
118. Hanumkonda 176. Mayuram 
119. Idukki 177. Mehsana 
120. Indore 178. Mercara 
121. Irinjall\uda 179. Meerut 
122. Itanagar 180. Metupallayam 
123. Jabalpur 181. Modinagar 
124. Jaipur 182. Motihari 
125. Jalandhar 183. Moradabad 
126. Jammu 184. Mussoorie 
127. Jamnagar 185. Muzaffarnagar 
128. Jamshedpur 186. Muzaffarpur 
129. Jamuria 187. Mysore 
130. Jodhpur 188. Mathura 
131. Jowa; 189. Mahabalipuram 
132. Kakinada 190. Morvi 
133. Kalimpong 191. Muyattupuzha 
134. Kalyan ~92. Nadiad 
135. Kanchipuram 193. Nagapathnam 
136. Karaikudi 194. Nagarcoil 
137. Kanpur 195 Nagpur 
138. Karim Nagar 196. Nalgonda 
139. Karnal 197. Narakkal 
140. Karwar 198. Nandia' 
141. Khammam 199. Nasakkai 
142. Khandwa 200. Nasik 
143. Khuzhithural 201. Nellore 

144. Kodikanal 202. Neyatinkara 

145. Kohlma 203. Neyamatpur 

146. Kharagpur 204. Neyyeli' 

147. Kolhapur 205. Ongole 

148. Kosikalan 206. Ooty 

149. Kota 207. Palai 

150. Katthar 208. Palakela 

151. Kottayam 209. Palghat 

152. KOY8iyatti 210. Panipat 

153. Kozhikode 211. Panjim 

154. Kottarakera 212. Parmakudy 

155. Kundara 213. Patancheru 

156. Kunnamkulam 214. Patiala 

157. Kumbakonam 215. Patna 

158. Kalpetta 216. Pillibhit 

158. K.'pakkam 217. Polachi 

110. K.mool 218. Pondicherry 
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1. 
2. 
3. 
4. 
5. 
8. 
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Prodattur 263. Sri nagar 
Pudukettai 264. Surat 
Pune 265. Savarkundla 
Puttur 266. Sholapur 
Palladam 267. Shertalai 
Porbandar 268. Tenali 
Poranki 269. Thadepalikudam 
Perumbavur 270. Theni 
Qullon 271. Thirumangalam 
Rae Bareli 272. Thi runelvali 
Raichur 273. Tiruchangedy 
Raipur 274. Trichi 
Rajahmundry 275. Tirupathi 
Rajapalayam 276. Tirupur 
Rajkot 277. Tiruvella 
Rajpura 278. Tiruvarur 
Rampur 279. Trichur 
Ranchi 280. Trivandrum 
Ranipet 281. Tumkur 
Raniganj 282. Tuticorin 
Rasipuram 283. Tiruvallur 
Rewari 284. Turbhe 
Rohtak 285. Tura 
Roop narainpur 286. Thodupuzha 
Rourkela 287. Tanaku 
Ranibennur 288. Udaipur 
Saharanpur 289. Udipi 
Salem 290. Udumalpet 
Semastipur 291. Ujjain 
Sagar 292. Unnao 
Sangrur 293. Udhampur 
Sasaram 294. Varanasi 
Sangli 295. Vashi 
Sattur 296. Vellore 
Sangareddy 297. Vijayawada 
Shahjahanpur 298. Villupuram 
Shillong 299. Virudhnagar 
Moga 300. Visakhapatnam 
Silliguri 301. Vizinagram 
Simla 302. Warangal 
Sirsa 303. Wardha 
Sitapur 304. Yamunanagar 
Sonipat 305. Yeotmal 
Srikakkulam 

STATEMENT-II 

Names of places proposed to be linked with S TD facility from 
Delhi during 1987-88. 

Alipurdwar 
8onga;g80n 
Bhagalpur 
Bangerpet 
Behrampur 
Balaor. 

7. 
8. 
9. 

10. 
11. 
12. 

Bikaner 
Bundi 
Bagdogra 
Bhusaval 
Bolepur 
Cranganore 
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13. Chinaurah 
14. Cherpur 
15. Changancherry 
16. Chittur 
17. Char 
18. Dhulia 
19. Caltonganj 
20. Dh'rangodh ra 
21. Haflong 
22. Hoahiarpur 
23. Hazaribagh 
24. Imphal 
25. Jorhat 
26. Jalna 
27. Jalgaon 
28. Jaora 
29. Kapurthala 
30. Kavarathy 
31. Kolar 
32. Kalady 
33. Kriahnanagar 
34. Kalol 
35. Karur 
36. Kangayam 
37. Lungleh 
38. Morena 
39. Midnapur 
40. Margoa 
41. MandaaBur 
42. MahuB 
43. Naharlagaon 
44. Nanjangud 
45. Nagaur 

2289. SHRI MA TILAL HANSDA: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

<a) the names of the places linked with 
Deihl with demand trunk service as on 31st 
march. 1987; and 

(b) the names of the places to be linked 
with DeIhl with demand trunk service dur-

46. Nelltkuppam 
47. Natn'.' 
48. Ollur 
49. Paradeep 
50. Phagwara 
51. Puri 
52. Penambur 
53. Pratapgarh 
54. Ravulapalam 
55. Raigarh 
56. Rewa 
57. Renigunta 
58. Sainthia 
59. Sivsagar 
BO. Sambalpur 
61. Srivilliputhu r 
62. Srirampur 
63. Sambalkot 
64. Surendernagar 
65. Suri 
66. Sirsi 
67.- Satara 
68. Tuni 
69. Tinsukhia 
70. Talod 
71. Tribeni 
72. Valparai 
73. Vasco 
74. Visnagar 
75. Whitefield 
76. Veraval 
77. Forbisganj 
78. Gandhidham 

ing the current year, details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): <a) The 
names of the plac»s linked with Delhi and 
demand trunk service as on 31.3.87 are 
Indicated In the Statement-I below. 

(b) The names of places to be linked with 
Delhi with a demand trunk service during 
the current year Is shown in the Statement-
II below. 

STA TEIIENT-I 

s. No. 
1. 

List of the places linked with Delhi with Demand Trunk 
$ervicB as.on 31.3.1987. 

Statton S.No. Station 
Agarta'a 2. Agra 
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._.. 
S. No. Station S.ND. Station 

3. Ahmedabad 24. Jal,ndha, 

4. Allahabad 25. Jodhpur 

5. Ambala 26. Kanpur 

8. Amritsar 27. Lucknow 

7. Sangalore 28. Ludhiana 

8. Shatinda 29. Madras 

9. Bhuban .. war 30. Meerut 

10. Bombay 31. Modinagar 

11. Calcutta 32. Moradabad 

12. Chandigarh 33. Muzaffar Nagar 

13. Dehradun 34. Nagpur 

14. Faridabad 35. Patiala 

15. Gurgaon 36. Patna 

16. Guwahati 37. Rae Bareli 

17. Gwalior 38. Rohtak 

18. Hissar 39. Saharanpur 

19. Hyderabad 40. Shillong 

20. Imphal 41. Simla 

21. Indore 42. Sri nagar 

22. Jagadhri 43. Trivandrum 

23. Jaipur 44. Varanasi 

STA TEIIENT-II 

U.t of places to be linked with Demand Trunk Service during the current year 1987-88 

(a, Demand Service to the following stations has been Commissioned on 1.8.87. 

s. No. Station S. No. Station 

1. Abhor 14. Kotah 

2. Aligarh 15 Mathur. 

3. Baroda 16. MU8S0orie .. 
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S. No. Station S. No. Station 

4. Bareilly 17. Pan i pat 

5. Bhiwani 18. Poona 

6. Bhopal 19. Ranchi 

7. Bikaner 20. Rewari 

8. BulandsheAar 21. Roorkee 

9. Ernakulam 22. Siliguri 

10. Gangtok 23. Sirsa 

11. Hapur . 24. Sonipat 

12. Jammu Tavi 25. Sri-Ganganagar 

13. Karnal 26. Udhaipur 

(b) The Demand Service to the following stations is likely to Commissioned before 31.3.1988. 

1. Jabalpur 

2290. SHRIMATI PATEL RAMBEN 
RAMJIBHAI MAVANI: Will the Minister of 
PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether various downstream pro-
jects on HBJ pipeline are progressing so 
as to synchronise the consumption of nat-
ural gas from HBJ pipeline when the HBJ 
project is ready to deliver the same; 

(b) if not, the estimated time when the 
downstream projects will be ready to con-
sume HBJ gas; 

(c) whether clearance of any industrial 
complex which is proposed to be set up 
baaing on HBJ gas is held up at Govem-
ment level; and 

Cd) If 80. what are the snags in clearing 
the same and how soon It is expected 10 be 
cleared? 

THE MINISTER OF STATE OF THE 

2. Pathankot 

MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (al ancf 
(b). Delays are indicated in the commis-
sioning of SOme of the downstream pro-
jects along the HBJ piepline. EffoI1s ara 
being made to locate additional consumers 
so as to utilise the gas to be transported 
through the HBJ pipeline to the maximum 
possible extent. 

(c) and (d). A proposal has been 
received by Government from GAIL for 
setting up an LPG cum propane extraction 
project based on the gas from HBJ pipe-
line. This is being processed. . 

Memorandum of ~ ... 
public 88CIor entItrpdI_ 

2291. DR. A.K. PATEL: Will the Minister ' 
of INDUSTRY be pleased to state: 

(a) whether Government had decided to 
sign Memorandum of Undemanding for 
Annual Performance Plan for 1987-88 with 
certain public sector entetpri188; 
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(b) If 10, the names of such enterprises; 

(e) the outtlnes of Memorandum of 
Understanding 80 signed and the outcome 
thereof; and 

(d) Government's future policy in this 
regard? 

THE MINISTER OF INDUSTRY (SHRI J. 
VENGALA RAO): <a)· to (d). Presently, 
proposals are being formulated and con-
cretised for finalising Memora'1dum of 
Understanding for Annual Performance 
Plan with eight public sector undertakings 
Which are The State Trading Corporation, 
The Minerals & Metals Trading Corpora-
tion, The Steel Authority of India Ltd., The 
National Textile Corporation, The Bharat 
Heavy Electricals Ltd., The Coal India Ltd., 
The National Thermal Power Corporation 
and Air India. A performance plan for the 
period 1987-89 has been signed with 
ONGel the part relating to 1988-89 being 
only indicative. The Memorandum of 
Understanding would contain the perfor-
mance targets to be achieved by the enter-
prises during the period and state the 
obligation of the Government to provide 
necessary support by increased delega-
tion of powers and quicker Government 
clearances. The future policy in this regard 
would depend on the functioning of the 
MaUl in the above mentioned enterprises. 

RelIOVIIIIon 8IId modemllllllon of TIIer-
..... Poww PIant8 

2292. SHRI MOHANBHAI PATEL: Will 
the Minister of ENERGY be pleased to 
state: 

(8) whether there is any proposal to ren-
CMIte and modernise the thermal power 
plants in the country for improving the 
functioning of the power stations; 

(b) whether any team from the Union 
Government has visited the thermal power 
.... ;and 

(0) if 10. the details of the thermal power 
• __ ted and the sugges\\ons made? 

THE MINISTER OF· STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI) : <a) Yes, Sir. A Centrally Spo ..... 
sored Scheme is already under 
implementation. 

(b) and (c). Joint Teams comprising 
engineers of Central Electricity Authority 
(CEA) and Manufacturers/suppliers of 
main plant and equipment such 81 SHEL. 
ILK etc. visited most of the thermal power 
stations having serious problems (State-
ment given below) to identify the problems 
affecting the performance/environment 
and to find suitable technical solutions 
therefor. Based on the visits of the Joint 
Teams. schemes for various thermal 
power stations were prepared by the SEBs/ 
Organisations for obtaining necessary 
clearance. The schemes are at various 
stages of implementation 

STATEMENT 

Details of therma' power stations visited by 
Joint Teams for Centrally sponsored R&M 

programmes 

S. No. Name of the Thermal Power Station 
visited by Joint Teams. 

1. Badarpur 

2. Indraprastha 

3. Faridabad 

4. Panipat 

5. Bhatinda 

6. Panki 

7. Obra 

8. Harduaganj 

9. Korba 

10. Gandhlnagar 

11 Dhuvaran 

12. Ukai 
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S.No. Name of the Thermal Power 
Station visited by JOint Teams 

13. Kocadl 

14. Naaik 

15. Kothagudem 

18. Ennore 

17. Tuticorin 

18. Neyveli 

19. Talcher 

20. Chandrapur (OVC) 

21. Bokaro (Ove) 

22. Ourgapur (OVe) 

23. Patratu 

24. Barauni 

25. Karbigahia 

26. Santaldih 

27. Bandel 

28. Ourgapur (OPl) 

29. Namrup 

Lower Party- Plotect 

2293. SHRIMATI MADHUREE SINGH: 
Will the Minister of ENERGY be pleased to 
state: 

(8) the time when the lower Periyar Pro-
ject is expected to be commissioned; and 

(b) the details in this regard? 

THE M'N'STER OF STATE 'N THE 
DEPARTMENT OF POWER 'N THE MtN-
ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI) : (a) and (b). Lower Periyar 

Hydro Electric Project envisages install. 
tion of 3 Units of 60 MW each. As per the 
assessment of Kerala State Bectrici~ 
Board, the project is expected to be c0m-
missioned by 1990-91. 

Tapping of wind and .,... power In 
B .... StaIe 

2294. SHRIMATI MADHUREE SINGH: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether Union Government propose 
to assist and provide help to Bihar State 
Government in its attempt to tap wind and 
solar power; and 

(b) if so, the details thereof? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) and (b). The Depart-
ment of Non-Conventional Energy Sour-
ces has been assisting and providing help 
to the Bihar State Government in its 
attempt to tap wind and solar power. 
Under wind energy programme, 127 water 
pumping windmills have been installed in 
Bihar; 24 more are under installation. 
Under solar photovoltaic programme over 
60 P.V. water pumping systems and 100 
P.V. street lights have been supplied to 
Bihar. Request for additional P.V. system 
for this year are under consideration. 
Under solar thermal extension pro-
gramme, 2 hot water systems of 6500 
Utres/Day capacity at 6(JJC. have been 
installed and 14 additional water heating 
systems of 25,500 LitreslDay capacity are 
under installation. Under the ~Iar thermal 
extension programme 1987-88 Bihar 
Renewable Energy Agency is being allo-
cated a sum of Rs. 8. 76 lacs for the installa-
tion of solar thermal systems. 

Etr.cI of moMOOn an toocIgI ....... 

2295. SHRt CHITTA MAHATA: \tAg the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) whether the stocks of foodgrains 
have come down as a rasultof erratic mon-
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lOOn for the fourth consecutive year; and 

(I) if so, the efforts being made by 
Government to overcome the shortage of 
foodgrains to meet the requirement of the 
Public Distribution System in the current 
year and in future? 

THE MINISTER OF PARLIAMENTARY 
-AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRI H.K.L. BHAGAT) : 
(a) The stocks of foodgrains with the pub-
lic agencies as on 1.7.1987 were estimated 
at 23.4 million tonnes as against 22.5 mil-
lion tonnes on 1.7.1984,28.7 million tonnes 
on 1.7.1985 and 28.3 million tonnes on 
1.7.1986. 

(b) The stocks available are adequate te 
meet the present requirements of the pub-
lie distribution system. There is also regu-
lar replenishment of stocks through 
procurement operations. 

SUpply of LPG at subsidised rates 

2296. SHRI MULLAPPALL Y RAMA-
. CHANDRAN: Will the Minister of PETRO-

LEUM AND NATURAL GAS be pleased to 
state whether there is any proposal to pro-
vide cooking gas at subsidisec;l rates in 
order to conserve other sources of fuel? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): LPG is 
already being subsidised for domestic use 
in view of the resultant saving in kerosene 
oil of which the country is a net importer at 
present. 

Tellcherry Telephone Exchange 

2297. SHRt MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) whether the construction work for 
the Tellicherry Telephone Exchange has 
been completed; 

(b) if so, when it is likely to be 
. Commiesioned; 

(c) if not, whether Government will 
ensure expediting the work; and 

(d) the total estimated cost of the above 
exchange? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRr SONTOSH MOHAN OEV): (a) Con-
struction of Telephone Exchange Building 
completed. Installation of 3000 lines cross 
bar exchange equipment is in progress. 

(b) March, 1988. 

(c) Does not arise. 

(d) Rupees Two Crores Seventy Five 
lakhs. (As. 2,75,00,000/-) 

Telecommunication expansion pro-
grammes in West Bengal 

2298. SHAI ANIL BASLJ : Will the Minister 
of COMMUNICATIONS be pleased to 
state: 

(a) the details of various telecommunica-
tion expansion programmes taken up in 
West Bengal during the Seventh Five Year 
Plan; and 

(b) the total amount to be spent on this 
expansion programme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHAI SONTOSH MOHAN DEV) . (a) The 
Plan for West Bengal including Calcutta 
envisages addition of about 2 lakh lines of 

'switching capacity. 2300 Telex lines, 970 
Long Distance Public Telephones and 
12500 lines of trunk automatic exchange 
capacity. For the above expansion, provi-
sion has been made for matching expan-
sion in the Long Distance Transmission 
network. 

(b) The funds are allocated on annual 
basis depending upon the availability of 
funds. During the first two years of the 
Plan. Rs. 107 crores have been spent and 
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for the current year, provision has been 
made for Rs. 42 crores. 

Central Industrial Undertakings in 
Rajasthan 

2299. SHRt SANWARI LAL BAtRWA: 
Will the Minister of INDUSTRY be pleased 
to state: 

(8) the number of Central industrial 
undertakings in Rajasthan; and 

(b) how many of them have shown bal-
ance sheet profits? 

THE MINISTER OF INDUSTRv (SHRt J. 
VENGALA RAO): (a) There are six Central 
Public Enterprises having their registered 
offices in Rajasthan; and 

ib) Out of the six enterprises, three have 
made net profits during the year 1985-86. 

Public Undertakings In Rajllsthan 

2300. SHRt BANWARt LAL BAIRWA: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) the names of public undertakings 
under his Ministry operating in Rajasthan; 

(b) the details of their items of proauc-

tion, installed capacity, bre8keven point of 
production, actual production In last three 
years and the amount of operating profit/ 
loss in last three years; and 

(c) the number of employees working in 
various undertakings category-wise and 
the number of SC/ST employees in each 
undertaking? 

THE MINISTER OF INDUSTRY (SHRI J. 
VENGALA RAO): (a) Five public enter-
prises under Industry Ministry viz. Instru-
mentation Ltd., Sambhar Salts Ltd., 
Rajasthan Drugs & Chemicals Ltd., Rajas-
than Electronics & Instruments Ltd., and 
Hindustan Salts Ltd., are in Rajasthan hav-
ing thei, registered offices there. 

(b) Details of items of production, 
installed capacity, actual prod uction in the 
last three years and the amount of operat-
ing profit/loss in the last three years are 
given in the Public Enterprises Survey 
198~86 Vots. 2 and 3 which were laid on the 
Table of Lok Sabha on 27.2.1987. Informa-
tion regarding breakeven pOint of produc-
tion is not readily available. 

(c) Category-wise employment, SC/ST 
employees in these companies during the 
year ending 31st March 1986 is given in the 
Statement below. 
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PurcII-. of 011 In tailing merket 

2301. DR. B.L. SHAILESH: Will the Min-
ister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a> whether the rising oil production in 
Iraq is likely tQ lead to fall in price; 

(b) .If 80, whether Government propose 
to make spot purchases in the falling 
market in view of the higher OPEC prices; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT) : (a) The 
behaviour of prices is not determined by 
rising 011 production in anyone particular 
country. 

(b) and (c). The Government are con-
stantly watching the market situation to 
dtrive the best advantage in its purchases 
of crude oil. 

AIIoc.aIon of gas of HBJ PIpeline to 
power Itdone In un. Pradesh 

2302. DR. S.L. SHAILESH' Will the Min-
ister of PETROLEUM AND NA TURAL 
GAS be pleased to state: 

(a) the quantum of gas from HBJ pipe-
line to be allocated to the two gas based 
power stations to be set up at Kawas and 
Auriya in Uttar Pradesh and whether it 
would be sufficient to meet their require-
ment; and 

(b) whether in view of the fact that there 
has been practically no sign of progress on 
the three of the six fertilizer units particu-
larly those two coming up in UP, how is the 
gas earmarked for them likely to be utilised 
and which 8re other customers to whom It 
will be distributed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) 

Supply of 2.25 MMCMD or gas to Kawas 
Power Station, on fall-back ...... and .. 
equal8I11OlI1t of gil to AlI1ya AMarSI Ib~ 
on a regular balls. "located for .... two 
Power Plants from HBJ pipeline. wOuld 
meet their requirement. 

(b) As some of the designated consu-
mers are expected to be delayed. efforts 
are being made to locate additional consu-
mers so as to utilise the gas to be trans-
ported through the pipeline to the 
maximum poeslble extent 

2303. DR. B.L. SHAILESH: Will the Min-
ister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

<a) whether the Oil and Natural gas 
Commission had mooted the idea of 
charter-hlrlng on-board rigs exclusively 
from Indian companies; 

(b) whether the ONGe's plan to charter-
hire domestic rigs as a major step towards 
·promoting indigenous effort in 011 related 
equipment and services" has been 
successful; 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUIT) : (8) No, 
Sir. 

(b) and (c> Efforts to promote indigeni-
sationt mainly through price preference to 
Indian bidders, have been fairly successful 
and at p,..,t 4 out of the 14 off«Kn rigs 
chart. hired by ONGC are from Indian 
entrepra18Ut'l. 

Import of LPG c,IndIIa 

2304. DR. SUDHIR ROV: Will the Minis-
ter of PETROLEUM AND NATURAL GAS 
be pleased to state: 

<a) the 'number of LPG cylinders 
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imported during the last three years and 
from which country; 

(b) whether Government have any plan 
to meet the demand of cylinders from indi~ 
genous sources instead of importing; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUn-): (a) In 
tenns of the decision taken in December, 
1983, the number of LPG cylinders 
imported during the last 3 years from Brazil 
is as under: 

1984-85 6,20,000 

1985-86 n,soo 
1986-87 NIL 

Total: 6,97,500 

(b) and (c). The requirement of LPG 
cylinders is now being fully met from indi-
genous sources. 

I.ue of letterS of Intantllnduatrtal 
.cancel 

2305. DR. SUDHIR ROY: Will the Minis-
ter of I NDUSTRY be pleased to state: 

(a) the number of applications for issue 
of letters of intentlindustriallicences pend-
ing with Union Government till date State-
wise details thereof; and 

(b) the reasons for delay in granting let-
ters of intenVindustrial licences? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHAI M ARUNACHALAM): (a) The 
state-wise details of the number of Indus-
trial Licence applications received under 
the prOVIsions of Industnes (Development 
and Reguiatlon) Act. 1951 and which are at 
various stages of processing are reflected 
in the Statement given below. 

(b) DetaIls of pending Industrial licence 
applications are not div4'ged till final deci-
Clion have been taken by the Government 
thereon. It is the constant endeavour of the 
Government to dispose off all the pending 
Industrial Licence applications as expedi-
tiously as possible. 

STATEMENT 

State-wi. detail. of pending indl. licence applications position as on 3.8. 1987 

Name of the State 1984 1985 1986 1987 
(As on 3.&87) 

1 2 3 4 5 
1 Andhra Pradesh 1 2 4 43 
2. Assam 4 

3- Andaman Nlcobar 

4- Arunachal Pradesh 

5- Bihar 3 8 

a. Chandlgarh 

,~ Dad,. & Nagar Haveli 
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, 2 3 4 5 

8. Delhi 5 

9. Goa, Daman & Diu 2 

10. Gujarat 2 3 10 27 

11. Himachal Pradesh 1 7 

12. Haryana 1 4 14 

13. Jammu & Kashmir 2 

14. Karnataka 1 2 29 

15. Ke ral a 10 

16. Maharashtra 1 3 18 56 

17. Madhya Pradesh 1 4 22 

18. Manipur 

19. Meghalaya 1 

20. Nagaland 

21. Orissa 1 7 

22. Pondicherry 1 6 

23. Punjab 1 1 7 17 

24. Rajasthan 1 3 25 

25. Tripura 

26. Tamil Nadu 1 8 42 

27. Uttar Pradesh 1 1 15 45 

28. West Bengal 1 1 5 21 

29. Sikkim 
1 

... 

30. Mora than one State 2 2 4 8 

31. Lakshadweep 

32. Mizoram 

Total 10 17 91 400 
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,._. up of Cantnll Public Sector Unlta 

2308. DR. SUDHIR ROY: Will the Minis-
ter of INDUSTRY be pleased to state: 

(8) the total number of Central Public 
Sector units in different parts of the coun-
try. State-wise details thereof; 

(b) whether there is any proposal to set 
up some more such units in the country; 
and 

(c) if so, the details thereof? 

THE MINISTER OF INDUSTRY (SHRI J. 
VENGALA RAO): Ca) The break-up of 228 
Central Public Enterprises as on 
31.12.1986 is given in the Statement below 
indicating the State-wise break-up in 
terms of location of registered offices of 
these enterprises. 

(b) and (c). New enterprises as such are 
established as and when the necessity 
arises and hence this cannot be 
predetermined. 

1TA1EMEHT 

Location- of t:8f1istered offic.. of Central 
Public Enterprises as on 31.12.1986 

1. Andhra Pradesh 13 

2. Assam 4 

3. Bihar 12 

4. Gujarat 4 

5. Haryan., 1 

8. Karnataka 14 

7. Kerat. 6 

8. Maha,ashtr. 27 

9. Madhya Pradesh 4 

10. Nagal.net 1 

11. Or .. 3 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Delhi 

Others 

West Bengal 

Total 

AdvIsory Committee for Industry 
Ministry 

2 

6 

8 

16 

60 

3 

46 

228 

2307. SHRI PARASRAM BHARDWAJ: 
SHRI LAKSHMAN MALLICK: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether it is a fact that Government 
have taken a decision to set up an Advisory 
Committee for his Ministry; and 

(b) if so, the salient features thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). Central Advisory Council for Industry 
is being reconstituted in accordance with 
the provisions of the Industries (Develop-
ment and Regulation) Act, 1951. The 
Council which has a membership of 30 is 
appointed by Central Government from 
among persons capable of representing 
the interest of:-

(i) owners of industrial undertak-
ings in scheduled industries; 

(ii) persons employed in industrial 
undertakings in scheduled 
industries : 

(iii) consumers of goods manufac-
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tured by scheduled industries; 
and 

(iv) such other class of persons as in 
the . opinion of Central Govern-
ment ought to be represented on 
the Council. 

Power Shortage 

2308. SHRI PRAKASH CHANDRA: 
SHRI SUBHASH YADAV: 
SHRt H. N. NANJE GOWDA: 
SHRt DHARf.M PAL SINGH 

MALIK: 

Will the Minister of ENERGY be pleased 
to state: 

(a) whether attentiion of Government has 
been drawn to the news report appearing 
in "The Hindustan Times" of 9 July, 1987 
that the Planning Commission has sancti-
oned a sum of Rs. 10,000 crores for power 
projects during the current Plan period to 
alleviate crippling power shortage in the 
country; 

(b) if so, the sites selected for this 
purpose; 

(c) ,the total amount spent for these pro-

jeds and the time by which these wilt be 
commissioned; and 

(d) whether Government propose to 
minimise the shortage of power in the 
country and if so, the details in this regard? 

THE MINISTER OF STATE iN THE 
DEPARTMENT OF POWER IN THE MIIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): (a) An additional outlay of 
about Rs. 11,200croresduringtheSeventh 
Plan has been approved for taking 
advance action on power projects 'which 
are intended to yield benefits in the 8ghth 
Plan. . 

(b) The State-wise details of the Projects 
are given in the Statement below. 

(c) These projects are in various stages 
of implementation and are tQ be completed 
during the Eighth Plan period. 

(d) The measures taken to minimise the 
shortage of power in the country include 
expediting the commissioning of addi-
tional capacity, implementing short gesta-
tion projects, improving the performance 
of existing power stations, reducing the 
transmission and distribution losses and 
implementation of energy conservation 
and demand management measures. 

STATEMENT 

State-wise Details of Power Projects 

81. Name of the Porject 
No. (Capacity in MW) 

1 2 
• 

A. Approved/Ongoing 

I. Thermal Stations 

1. 8ingrauli-1I (2x200+2x500) 

2. Korba-I (3x200 + 1xSOO) 

3. Korba-II (2x5QO) 

Type of the 
Projeot 

3 

CENTRAL SECTOR 

Thermal 

Name of the State 

4 

Uttar Pradesh 

Madhya Prradesh 

Madhya Pradesh 
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1 2 3 4 

4. Ramagundam-I (3x200+1 x 500) Thermal Andhra Pradesh 

5. Ramagundam-II (2xSOO) Andhra Pradesh 

6. Farakka-I (3x200) West Bengal 

7. Vindhyachal-I (6x210) Madhya Pradestt 

8. Rihand-I (2xSOO) Uttar Pradesh 

9. Farakka-II (2x500) " West Bengal 

10. Kahalgaon (4x210) Bihar 

11. Mejia (.3x210) West Bengal 

12. Neyveli {4x210) Tamil Nadu 
13. NTPC Gas Turbines (1630) Gujarat 

II. Nuclear Stations 

14. Kakrapar (2x235) Nuclear Gujarat 

15. Kaiga/RAPP Extn. (4x23S) Karnataka/Rajasthan 

III. Hydro Stations 

16. Salal-I (3x115) Hydel Jammu and Kashmir 

17. Chamera-I (3x180) Himachal Pradesh 

18. Dulhasti (3x 130) Jammu and Kaf;hmir 

19. Tanakpur (3x40) Uttar Pradesh 

B. PIBICEA Cleared Projects 

I. Thermal Stations 

20. Kathalguri Gas Turbine (270) Thermal Assam 

21. National Capital (4x21 0) Uttar Pradesh 

22. Talcher::1 (2xSOO) Orissa 

23. Yamuna Nagar (4x210) Haryana 

II. Hydro Stations 

24. Uri (4xl20) Hydel Jammu and Kashmir 

25. Rangit (2x30) Sikkim 
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, 2 3 4 

26. Tehri (4x250) Hydel Uttar Pradesh 

27. Nathpalhakri (6x250) Himachal Pradesh 

28. Sawa'kot '3x200) Jammu and Kashmir 

29. Baglihar (3x150) Jammu and Kashmir 

30. Chamera -II (3x100) Himachal Pradesh 

C. Unapproved Projects 

I. Thermal Stations 

31. Rihand-II (2x5OO) Thermal Uttar Pradesh 

32. Vindhyachal-II (2x500) Madhya Pradesh 

33. Chandrapur (2x5OO) Maharashtra 

34. Farakka (1x5OO) West Bengal 

35. North Karanpura (2x5OO) Bihar 

36. Maithon (4x210) Bihar 

37. Rajasthan Lignite (3x210) Rajasthan 

38. Neyveli (2x21 0 + 2x210) Tamil Nadu 

39. GT Shahjahanpur (550) Uttar Pradesh 

II. Hydro Stations 

40 . Salal-II (345) Hydel Jammu and F<ashmir 
• 
41. Dhauliganga (260) Uttar Pradesh 

III. Nuclear Stations (1440) Nuclear 

S'TA TE SEC,TOR 

A. Approved/Ongoing 

Northern Region 

42. Baner (2x3) Hydel Himachal Pradesh 

43. Gaj (3)(3.5) Himachal Pradesh 

44. Pahalgham (2x 1 5) Jammu and Kashmir 

45. Diesel.Station (2x2O) Thermal Jammu and Kashmir 
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46. Kargil (2x2) Hydel Jammu and Kashmir 

47. Thein Dam (4)(150+3)(15) Punjab 

48. Kota Stage-II (2x210) Thermal Rajasthan 

49. Small Hydels (3) Hydel Rajasthan 

50. Anpara CS" (2x500) Thermal Uttar Pradesh 

51. Lakhwar Vyasl (420) Hydel Uttar Pradesh 

52. Vishnu Prayag (4x120) Uttar Pradesh 

53. Srinagar (4x5O) Uttar Pradesh 

• 
Western Region 

54. Kadana Units-3 and 4 (2)c60) Hydel I Gujarat 

55. Kutch Lignite (2x70) Thermal Gujarat 

56. Sanjay Gandhi Unit-2 (2x210) Madhya Pradesh 

57. Indira Sarovar (4x 125) Hydel Madhya Pradesh 

58. Bansagar (Tons) (105+5x15) " Madhya Pradesh 

59. Bhandardara-II (1x35) Maharashtra 

60. Manikdoh (1x6) Maharashtra 

61. Kanher (lx4) " Maharashtra 

62. Dhom (2x1) Maharashtra 

es. Surya (lx6) Maharashtra 

64. Warna (2x8) Maharashtra 

65. Koyna-IV (6x 15) Maharashtra 

66. Chandrapur Extn. (2)(500) Thermal Maharashtra 

67. Trombay-VI (1 x500) Maharashtra 

88. Mini Hydel in M.P. (2) ....ydel Madhya Pradesh 

Southern Region 

81. Vijayauda-II Unit-2 (2x210) Thermal Andhra Pradesh 

JO. SriSailam LBC (9)( 110) Hyde' Andhra Pradesh 
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1 2 3 4 

71. Upper Silaru (2x80) Hyde' Andhra Pradesh 

72. Kalinadi-I 1 (330) " Karnataka 

73. Gangavali (2x105) " Karnataka 

74. Gas Turbine Bangalore (120) Thermal Karnataka 

75. Diesel Sets (78) " Karnataka 

76. Raichur (1x210) " Karnataka 

77. Lower Periyar(3x60) Hydel Kerala 

78. Puyankutty (2x120) Kerala 

79. Malampuzha (2) II Kerala 

SO. Madupatty (2) Kerala 

81. Small Hydro (9) Kerala 

82. Tuticorin-1I1 Unit-4 (2x210) Thermal Tamil Nadu 

83. North Madras (3x210) Tamil Nadu 

84. Mettur-II Unit-4 (2x210) Tamil Nadu 

85. Kundah-IV (30) Hydel Tamil Nadu 

Eastern Region 

86. Kotaghat Units-5 and 6 (3x210) Thermal West Bengal 

87. Teasta Canal (3x3x7.5) Hyde I West Bengal 

88. Bakreshwar (3x210) Thermal West Bengal 

89. Tenughat Unit-2 (210) Bihar 

90. Rangali Extn. Unit-5 (3xSO) Hydel Orissa 

91. Upper Indirawati (4x150) Orissa 

92. Upper Kalab Unit-4 (lx8O) It Orissa 

93. Ib TPS (4x210) Thermal Orissa 

North-Eastern Region 

94 Umlam Umtru (2x30) Thermal Meghalaya 

95. Thoubal (7.5) Hydel Manlpur 

88. Doyang (3x35) II North Eaatern 
Council 
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97. Garo Hills (2x30) Thermal. North Eastern 
Council 

98. Ranganadi (3x135) Hydel North Eastern 
Council 

99. Baramura Gas Turbine (1x5) .. Thermal North Eastern 
Council 

100. Borgalai (2x30) Assam 

B. CEA Cleared Projects 
Northern Region 

101. Larj' (3x42) Hydel Himachal Pradesh 

102. Uhl-III (4x17.5) Himachal Pradesh 

103. Ganv; (3x7.5) Himachal Pradesh 

104. Shahpur Kani (2x47) Punjab 

105. Ropar-III (2x210) Thermal Punjab 

106. Bhatinda-III (2x210) PunJab 

107. Chenani (6) Hydel Jammu and Kashmir 

108. ~Iamangri (4x93) Uttar Pradesh 

109. Khara (3x24) Uttar Pradesh 

110. Unchahar (3x210) Thermal Uttar Pradesh 

111. Rajghat (3x 15) Hydel Uttar Pradesh 

112. lohari Nagapala (3x94) Uttar Pradesh 

113. Sobhla (6) Uttar Pradesh 

114. Yamuna Nagar (2x210) Thermal Haryana 

Wes'",n Region 

115. Gandhi Nagar Unit-4 (lx210) Thermal GUJarat 

118. Sikka Unit-2 (lxl20) GUlarat 

117. Kutch Lignite Unit-3 (lx70) Gujarst 

118. Panam C.B.P.M. (2) Hydel Gujarat 

119_ Narmada Sagar (8x125) Madhya Pradesh 

1 •. Smalt Hydro (2.5) Madhya Pradesh 
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121. Taws LBC (3x4) Hyde' Madhya Pradesh 

122. Sardar Sarovar (1450) " Gujarat 

123. Uran WHP (360) Thermal Maharashtra 

124. aSES (500) Maharashtra 
I, 

Southern Region 

125. Sharavat; Tailrace (4x60) Hydel Karnataka 

126. Raichur Unit-4 (1x210) Thermal ·I<arnataka 

127. Small Hydro (8) Hydel Andhra Pradesh 

Eastern Region 

128. Mayang (4x 1) Hyde. Sikk;m 

129. Upper Ronginchu (8) Sikkim 

130. Chandil (8) Bihar 

North-Eastern Region 

131. Lakwa WHP (lx22) Thermal Assam 

C. New AdditIonal Projects (not yet cleared by CEA) 

132. Khaperkheda Units-3&4 (2x210) 

133. Chalakutty (2x40 + 2x60) 

134. Cochin Thermal (2x210) 

135. Mangalore Multifuel (2x210) 

136. Muddanar (2x21 0) 

137. Tenughat Units-3, 4 and 5 
(3x210) 

138. Upper Krishna (68) 

AIocetIon of GllIIIong HBJ PIpelIne 

2309. SHRI BANWARI LAL 
PUROHIT: 

DR. G. S. RAJHANS: 
DR. B.L. SHAILESH : 

Will the Minister of PETROLEUM AND 

Thermal Maharashtra 

Hydel Kerala 

Thermal Kerata 

Kamataka 

" Andhra Pradesh 

Bihar 

Hydel Kamataka 

NATURAL GAS be pleased to state: 

(8) whether the attention of Government 
nas been drawn to the news item caPtioned 
"Differences over gas allocation" 
appeared in The Hindustan Times dated 
20.7.87: 
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(b) whether any final decision has been 
taken by Government for allocation of gas 
along the HBJ pipeline; 

, (c) if so, the details thereof; and 

(d) if not, when the matter is likely to be 
finalised? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) 
Yes. Sir. 

(b) to (d). As delays are indicated in the 
commissioning of some of the down-
stream projects. efforts are being made to 
locate additional consumers so as to utilise 
the gas to be transported through the HBJ 
pipeline to the maximum possible extent. 

Exploration of 011 ana Gas 

2310. SHRI BANWARI LAL 
PUROHIT: 

SHRI M. V. CHANDRASEK-
HARA MURTHY: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether Government propose to 
intensify oil and gas exploration in both 
onshore and offshore areas; 

(b) if so, the details of the sites identified 
for this task; 

(c) by when the exploration work will 
start at tnese places; and 

(d) to what extent the crisis of oil and gas 
will be met? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT) : (a) and 
(b). Yes, Sir. Intensification of exploratory 
~ during the VII Plan period is 
planned in the following sedimentary 
baIIns: 

(1) Cambay 

(2) Upper Assam 
(3) Assam-Arakan Fold belt covering 

cachar, Nagaland, Tripura, Arun-
achal Pradesh. 

(4) Rajasthan 
(5) Himalayan Foot-hills and Ganga, 

Valley 
(6) Krishna-Godavari (both onland 

and offshore) 
(7) Cauvery (both onland and 

offshore) 
(8) West Bengal (both on land and 

offshore) 
(9) Kutch-Saurashtra (both onland 

and offshore) 
(10) Bombay Offshore 
(11) Kerala-Konkon (offshore) 
(12) Andamans (offshore) 
( c) The exploratIon work is already 

continUing in these basins. 
(d) It is not possible to quantity the 

results of exploration at· this 
stage 

Functioning of Super Buar 

2311. SHRI BANWARI LAL 
PUAOHtT: 

DR. G. S. RAJ HANS: 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether the attention of Government 
has been drawn to reports about need for 
many improvements in the functioning of 
Super Bazar in the Capital; and 

(b) if so. what steps are contemplated to 
tone up the working of the Super Bazar? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRI H. K. L. BHA ... 
GAT): (a) and (b). Govemment haw not 
received any specific reports about the 
need for improvements in the functioning 
of Super Bazar. However. the working of 
the Super Bazar is reviewed by the Govt. 
regularly to make its functioning more 
effective. Amongst the steps being taken to 
tone up the working of Super Bazar are the 
reorganisation of vartow [)epet'bnents to 
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ensure profitable use of available space, 
opening up of a new ROC io Trans-
Yamuna to cater to the new branches, 
computerisation of departments like Stock 
Accounting. Purchase Accounting, Sales 
and Establishment Section, etc. to 
increase the Sales turnover. 

Agreement wllft European Economic 
Commlulon 

,2312. SHAI BALASAHEB VIKHE PATIL: 
Will the Minister of INDUSTRY be pleased 
to state: , 

(a) whether an agreement has been 
made between India and the European 
Economic Commission for Cooperation in 
different areas; and 

(b) if so, the salient features thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). A programme of action for industrial 
cooperation was drawn up and included in 
Agreed Minutes signed by the E.E.C. and 
the Indian sides during the visit of Industry 
Minister and a delegation of officials in 
June 1987. The specific areas of coopera-
tion agreed to are as follows:-

(i) Industrial Standards 

(ii) Quality Assurance and Confor-
mance Testing. 

(iii) Information Technology, Tele-
communications and Electro-
nics. 

(iv) Access to European Data Banks, 
and cooperation in establishment 
of industrial technology Data 
Bank in India. 

(v) Specific cooperation action in 
the Engineering Sector in general 
and Machine Tools and Medical 
and Surgical Equipments in 
particular. 

(vi) Energy. 

(vii) Steel. 

(viii) Science and Technology cooper-
ation, and 

(ix) Other areas of cooperation, 
namely, sericulture, packaging, 
footwear and pollution control in 
leather tannery. 

Improvement In Chulha Programme 

2313. SHRI BALASAHEB VIKHE 
PATIL: 

DR. V. VENKATESH: 

Will the Minister of ENERGY be pleased 
to state: 

(a) whether Government are having a 
fresh look on India's three year old 
'Chulha' programme; and 

(b) if so, the specific steps taken "to 
improve the 'Chulha' Programme as a 
national campaign and a key ingredient of 
the integrated energy programme? 

THE MINISTER OF ENERGY (SHRI 
VASA NT SATHE): (a) and (b). The chulha 
programme has been very successful and 
further it is being continuously improved 
since its inception. The programme has 
significantly contributed towards energy 
conservation, improvement in health and 
reduction in drudgery of women in addi-
tion to environmental upgradation. The 
programme has been widely accepted 
throughout the country and has started 
becoming nucleus of integrated energy 
programmes. It also forms part of the Min-
Imum Needs Programme. 

Based on the experience gained during 
the last three years, the following steps have 
been taken for its further improvement: 

( 1 ) Thermal efficiency limits of 
Improved Chulha haw been 
raised from 15CM. to 2OOJ8 in fixed 
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models and 25-Ma in portable 
models 

(2) Research and Development 
efforts have been directed to dev-
elop more efficient and opera-
tionally simple m0cJ8ls. As a 
result, eight numbers of damper-
less models have been 
developed. 

(3) Research and Development and 
Technical back-up support has 
further been strengthened. 

(4) Guidelines for material specifica-
tions of the improved portable 
chulhas have been issued to 
ensure better life and perfor-
mance. 

(5) Efforts have been directed to 
strengtt)en the training pro-
grammes of the Improved 
Chulhas. 

(6) In order to ensure that the user 
has more interest in chulha, a 
financial contribution from the 
beneficiary has been introduced 
apart from labour. 

2314. SHRI BALASAHEB VIKHE PATIL. 
Will the Minister of COMMUNICATIONS 
be plea~ to state: 

(a) whether plans for telecommunica-
tion facilities in the Seventh Pian have 
been finalised; 

(b) if so, whether a high speed data net-
work is being envisaged to establish com· 
puter communication; and 

(c) if so, the broad outlines thereof? 

11iE MINISTER OF STATE IN THE. 
MINISTRY OF COMMUNICATIONS 
(SHRI SONfOSH MOHAN DEV): (a) Yes, 
Sir. 

(b) Yes, Sir. 

(c) A high speed Public Data Network 
named Vikram has been planned during 
the 7th Five Year Pian. This. will initially 
have 4 major nodes at Bombay, Calcutta, 
Delhi and Madras; 4 minor nodes at Ahme-
dabad, Bangalore, Hyd3t1lbad and Pune 
and 12 Remote Access Facility Centres at 
Baroda, Bhopal, Bhubaneshwar, Chand i-
garh, Ernakulam, Jaipur, lucknow, Nag-
pur, Patna, Ranchi, Trivandrum and 
Varsnas;' The network will provide the cap-
ability of high speed data transmissioA 
between computers as well as inter ... active 
access from telex, Public Switched Tele-
phone Network and data terminals to such 
computers. It will also provide for elec-
tronic mail. 

Cooperation with SWItzerland In the field 
of Industry 

2315. SHAI BALASAHEB VIKHE 
PATIL: Will the Minister of INDUSTRY be 
pleased to state: 

(a) the steps taken so far to promote 
cooperat_ion in the field of industry 
between India and Switzerland; 

(b) the results achieved; and 

(c) what further steps are contemplated 
to widen the areas ot this cooperation? 
. 
rHE MINISTER OF STATE IN THE 

DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHAI M. ARUNACHALAM): (a) to 
(c). Cooperation with friendly countries 
are normally promoted through the mech-
anism of Joint Commissions/Committees 
meetings, exchange of visits, holding of 
seminars, etc. The last meeting of the tlldo-
Swiss Joint Commission was held at Betne 
in September, 1985 where areas for mutlJal 
Cooperation in Process Control Instru-

.mentation, Pharmaceuticals, Leather • goods, Processed food and Packaging. 
Watches and Jewellery, etc. were 
identified. 



245 Written An,wers SRAVANA 20, 1909 (SAKA) Written Answers 246 

As a result of various efforts for promot-
ing industrial cooperation between the two 
countries 205 approvals were accorded by 
the Government of India In collaboration 
with the Swiss firms. 

Public Sector Industrlelln Growth 
Ctntrea 

2316. SHRI M. RAGHUMA REDDY: 
SHRI MANIK REDDY: 
SHRI SITARAM J. GAVALI: 

Will the Minister of INDUSTRY be 
pleased to state: 

(8) whether Government are considering 
to establish cluster of industries under 
public sector at growth centres: and 

(b) if so. the details thereof? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO): (a) and (b). Presum-
ably the Hon'ble Member are referring to 
development of ancillary industries cater-
ing to the public sector enterprises. Full 
details regarding growth of ancillary sector 
have been given in Chapter-11 of Public 
EnterpriSes Survey '985-86, Volume-I 
placed on the Table of the House on 27th 
February. 1987. 

Regional Offtce of ONGC In AncIhra 
Pradesh 

2317. SHRI M. RAGHUMA REDDY: 
SHRt MANtK REDDY: 
SHRI SITARAM J. GAVALI: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state . 

(8) whether Govemment of Andhra Pra-
desh has requested Union Government for 
setting up regional office of Oil and Natural 
Gas Commission either at Rajahmundry or 
Kakinada; and 

(b) if so, the action taken by Government 
thereon? 

THE MINISTER OF STATE OF THE 

MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (8) 
Yes, Sir. 

(b) The Oil and Natural Gas Commis-
sion (ONGe) has a project office at Rajah-
mundry, headed by a General Manager, to 
look after Its operations in the Krishna-
Godavari basin. 

The Southern Region Business Centre 
(SRBe) of ONGC at Madras caters to the 
over-all needs of Krishna-Godavari, Cauv-
ery and Andaman basins. Due to its Cen-
tral location, Madras is considered ideally 
situated for locating the Regional office. 

LPG LIcences to Ru .... and SemI-Urban 

2318. SHRI M. RAGHUMA REDDY: 
SHRI MANIK REDDY: 
SHRI SITARAM J. GAVALI: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether Government are consider-
ing to issue LPG licences to rural and 
semi-urban areas to enable the rural pe0-
ple particularly in Andhra Pradesh, to 
make use of LPG connections; 

(b) if so. the details thereof? 

(c) whether it is proposed to issue licences 
to Bhong.r and Deverkonda of Nalgonda 
District and Vanasthalipuram of Ranga 
Reddy District; anct 

(d) if so, the action taken so far and 
whether any survey has been conducted in 
this regard; the detail, thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROl FUM AND NATU-
RAL GAS (SHRI BRAHMA DU IT) : (8) 
and (b). The oil industry IS normally taking 
up, in a phased manner, locations with a 
population of 20,000 and above which 
offer sufficient potential for economically 
viable marketing of LPG. Subject to the 
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above. there is no proposal for marketing ot 
LPG in rural and semi-urban areas as such. 

(c) No, Sir. Bhongir in Nalgonda district 
and Vanasthalipuram in Ranga Reddy dis-
trict already have LPG facility and there is 
no scope for opening additional distribu-
torships at these places due to low poten-
tial. The feasibility study about opening an 
LPG distributorship at Deverkonda in Nal-
gon~ district reVeals that qn LPG distribu-
torship there will not be economically 
viable. 

(d) Does not arise in view of reply to (c) 
above. 

Pending applications for Industries in 
Kerala 

2319. SHRI K. MOHANDAS: Will the 
Minister of INDUSTRY be pleased to state: 

(a) the number of applications pending 
at present with his Ministry for clearance of 
investment for setting up industries in 
Kerala State; and 

(b) by what time they are likely to be 
cleared? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHAI M. ARUNACHALAM): (a) and 
(b). As on 31st July, 1987, 10 Industrial 
Ucence applications received under the 
provisions of Industries (Developm.ent and 
Regulation) Act, 1951 for the grant of Let-
ters of Intent for locating industries in the 
State of Kerala were at various stages of 
processing. The details of pending Indus-
trial Licence applications are not divulged 
tm final decisions have been taken by the 
Government thereon. It is the constant 
endeavour of the Govemment to dispose 
off aU the"pending Industr~a' Licence appli-
cations as expeditiously as possible. 

Raising of coal from Ranlpur COllIery of 
E_tem CoaIfIeIda Ltd. 

2320. SHRI BASUDEB ACHARIA: Will, 
the Minister of ENERGY be pleased to 
state: 

(a) whether raising of coal has been 
stopped in Ranipur Colliery in Sodepur 
under the Eastern Coalfields Limited; and 

(b) if so, the reasons thereof? 

THE MINISTER OF ENERGY (SH~I 

VASANT SATHE): (a) Yes, Sir. 

(b) Depletion of reserves and unsafe 
mining conditions. 

LPG Agencies to SC/ST in Kerala 

2321. SHRI K KUNJAMBU:WilltheMin-
ister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the number of LPG agencies allotted 
in Kerala so far; 

(b) the number of agencies given to 
Scheduled Castes and Scheduled Tribes' 
and 

(C) the details of the programme of allot-
ment of LPG agencies In the coming 
years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT)' (a) and 
(b) Out of a total of 139 LPG distributOI-
ships allotted so far in Kera'a, 30 have been 
allotted to Scheduled Caste candidates. 

(c) For the present, the oil industry has 
plans to commission in Kerala 43 more 
LPG distributorships which have already 
been included in its various Marketing 
plans. The details are given in the state-
ment below. These will be commissioned 
from time to time in the coming years after 
completion of selection as well as statutory 
and other formalities. 
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STATEMENT 

S. Name of the location 
No. 

1. Cochin 

2. Kodiyeri • 

3. Sultans Battery 

4. Kuthuparamba 

5. Cochin 

6. Kattakada 
7. Payyoli 

8. Karakulam 

9. Chirayinkil 

10 Perambra 

'1. Thamarassery 

12. Kunnamangalam 

13. Palghat/Pudussery 

14 Parappanangadi 

15. Thirurangadi 

16. Nilambur 

17. Pampady 

18. Erumeli 

19. Puthupally 

20. Aranmula 

21. Konni 

22. Mallapally 

Vacancies of Judges In Kerale High Court 

2322. SHRI K. KUNJAMBU: Will the 
Minister of LAW AND JUSTICE be pleased 
to state: 

(a) the number of vacancies in the Kerats 

S. Name of the location 
No. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34 

35 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

Mattanur 

Trichur 

Kilikollor IKottayamkara 

Chathannoor 

Sooranad Northl 
Sooranad South 

Anchal 

Kollengode 

Aroar 

Mananthavady 

Mannar 

Thiruvalla 

Alleppey 

Kadakara 

Mulanthurthy 

Mala 

Kottayam 

Changanachery 

Vadaseri 

Kara (V) 

Nedu Madi (V) 

Kasargode 

High Court at present: and 

(b) the steps being taken to fill up these 
vacancies? 

THE MINISTER OF STATE IN THE 
MtN'STRY OF LAW AND JUSTICE (SHRI 
H. R. BHARDWAJ): (8) There is I1t" 
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vacancy at present in the sanctioned 
strength of 21 Judges of the Kerals High 
Court. 

(b) Does not arise. 

WOIfd Bank loan on correa •• to._ ndeI 
to Eallem States 

2323. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of ENERGY be pleased to 
state: 

(8) whether the World Bank has consi-
dered the proposal to provide loans on 
concessional rates to the Eastem States to 
generate additional power: 

(b) if so, the specific projects for which 
the World Bank loan is going to be 
obtained; 

(c) the amount of loan assistance going 
to be made available for those projects; 
and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): (a) to (d). The World Bank 
have, in June 1987, approved loan assist 
ance of US $ 375 million (including US $ 
19.5 million for Satellite-based Data Com-
munication Net Work) for the Talcher 
Super Thermal Power Project (1000 MW) 
in Orissa. The project, which is estimated 
to cost As. 1291.46 crores, would afford 
benefits to the constituent States of the 
Eastern Region and is to be implemented 
by the National Thermal Power 
Corporation. 

"ell) of LPG In OrIlla 

2324. SHRIMA TI JAY ANTI PA TNAIK : Will 
the Minister of PETROLEUM AND NA TU-
RAL GAS be "'eased to state: 

(at whether'" "fB a severe scarcity of 
Ir)dan8 Gas In 0riIaa: 

(b) whether the scarcity is due to the 
short supply of cylinders from Haldla 
Refinery; 

(c) if so, the steps taken to ensure ade-
quate and timely supply of cytinders to 
Onssa from that refinery; ·and 

Cd) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA CUlT): (8) 
There is presently no scarcity of Indane 
Gas in the State of Orissa; 

(b) to Cd). 00 r.ot arise in view of (a) 
above. 

OptIcal fibre Cllble. and System pro-
jecIa In 0rIua 

2325. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of INDUSTRY be pleased 
to state: 

(8) whether Government have a prop-
osal to set up Optical Fibre Cables and 
System Projects in Orissa; 

(b) if so, the sites selected for the loca-
tion of those projects; 

(c) the steps taken to expedite the imple-
mentation of the above proposal: and 

(d) the details thereof? 

THE MINISTER OF INDUSTRY (SHRI J. 
VENGALA RAO): (a) No, Sir. 

(b) to Cd) 00 not arise 

lnert.llng Fair PrIce ShopSIn 0rIIu 

2326. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(8) whether Government have a pr0p-
osal to increase the number of Fair Price 
Shops during the current financial year; 
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(b) If 80, the number·of Fair PrIce Shops 
propo84KS to be opened in 1987-88; 

(c) whether Government propose to 
open more number of Fair Price Shops in 
underdeveloped and backward States; 
and 

(d) if so, the details thereof and how 
many shops are to be opened in those 
areas during 1987-881 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRI H.K.L. BHAGAT) : 
(a) and (b). A target of opening 4035 fair 
price shops in the entire countr), has been 
set for the current financial year 1987-88. 

~c} and (d). The Central Govemmenthas 
already impressed upon all States/Union 
Territories, to open more fair price shops 
in hitherto underserved and unserved 
areae, particularly in rural, far-flung, hilly, 
tribal anti inaccessible areas. However, it is 
for the respective State/Union Territory 
Governments to finally decide on the exact 
location of the fair price shops 

Growth of Indualry 

2327. SHRI T. BASHEER: Will the Minis-
ter of INDUSTRY be pleased to state: 

(a) the factors responsible for the slack-
ening of prescnt growth rate in various 
industries; and 

(b) what steps Government have taken 
or propose to take to streamline the growth 
of Industry? 

THE M!NISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). According to eso's Quick Index of 
I nd ustri at Production for January, 1987, 8 
rate of growth of 7.7 per cent was achieved 
during April-January, 1986-87 over April-
January 1985-86. The growth rate during 
1985-86 was 8.7 per cent. Thus, the aver .. 
age for the first two years of the Seventh 

Plan is expected to be around 8 per cent, 
which Is also the target envIIaged for the 
Seventh Pian. 

...... of lett .. of Intent In GujInI 

2328. SHRI UTTAMBHAI H. PATEL: 
SHRIMATI PATEL RAMABEN 

RAMJIBHAI MAVANI: 

Will the Minister of INDUSTRY be 
pleased to state: 

(8) the number of industrial licences, let-
ters of intent and DGTD Licences issued in 
the State of Gujarat during 1 January, 1985 
to 15 July, 1987; 

(b) how many of these are in backward 
and adivasi areas; 

(c) the names and details of such licen-
ces, letters of intent and DGTD licences 
issued to individuals, firms, partnerships, 
Corporations, Limited Companies and 
industries; 

(d) the amount of in~ment made in 
each one; 

(e) the quantum of production made 
during the above period and the expecta-
tion during 1987-88; and 

(f) how much foreign exchange is 
expected to be earned by the products 
manufactured by above industries? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS 
TRY (SHRI M. ARUNACHALAM): Ca) to 
(c). The total number of letters of intent 
and industrial licences granted under the 
provisions of Industries (Development & 
Regulation) Act, for setting up of induslries 
in the State of Gujarat and the number of 
schemes registered with DGTD In respect 
of this State during the years 1985 to 1987 
(upto June) are given below. The table 
below also indicates the shara of centrally 
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declared backward areas (SA) in the total ces and DGTD regiStratiOns issued for the 
number of letters of intent, industriallicen- State: 

Year Letters of Industrial Licences Schemes registered 

1985 

1986 

1987 

(upto 
June) 

Intent issued 

Total 

151 

105 

28 

issued 

Share Total 
of BA 

84 69 

52 86 

8 35 

• • Details. such as name and address of the 
Undertaking, location, (including the 
name of the district), item(s) of manufac-
ture and capacity etc., in respect of all let-
ters of intent, industnal licences and . 
schemes registered with DGTD are being 
published regularly by the Indian Invest-
ment Centre in their 'Monthly Newsletter' 
Copies of this publication are being sent to 
the Parliament Library regularly. 

(d) to (f). Information regarding actual 
investment made, annual production 
achieved and foreign exchange earned by 
way of exports in respect of individual pro-
jects for which letters of intent/industrial 
licences/registrations have been granted 
is not maintained centrally in the Secreta-
riat for Industrial Approvals in the Ministry 
of Industry. 

Incentives to InduItrteI 

2329. SHRIMATI BASAVARAJES-
WARJ: Will the Minister of INDUSTRY be 
pleased to state: 

(8) the industries selected for being pro-
vided with incentives as per decision of 
Government; 

(b) whether any poJ;cy framework is 

with DGTO 

Share of Total Share of 
BA BA 

34 201 111 

46 103 61 

19 63 27 

being decided to regulate the giving of 
incentives: and 

(c) the extent of involvement of the Plan-
ning Commission in this exercise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) A 
statement indicating the types of indus-
tries eligible for Central Investment Sub-
sidy is given below. 

(b) Details of incentives/concessions for 
setting up industries In backward areas are 
given in the Booklet on "Incentives for 
Industries in Backward Areas", updated 
upto 20.10.1986; copies of which are avail-
able in the Parliament Library. 

(c) The Plannang Commission are fully 
involved in such exercises. 

STATEMENT 

Industries eligible for Central Investment, 
Subsidy 

1. Industries listed in the first schedule 
of the Industries (Development and 
Regulation) Act, 1951 as amended 
from time to time. 
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2. 

3. 

Industries falling within the purview 
of the following BoardslAgencies:-

I 

Ca) SmaU Scale Industries Board 

(b) Coir Board 

(c) Silk Boara 
I, 

(d) All India- Handtcrafts Board 

(,) AI! India Handloom Board 

(f) Any other agency consti-
tuted by Government for 
Industrial Development. 

(i) Poultry and all agro-
Industries. Capital expendi-
ture on land, building and 
equipment alone will be 
eligible. 

(it) Hybrid Seeds 

(iii) Mining 

(iv) Cold Storages 

(v) Hotels 

(vi) ~ Service Industries of the type 
of general workshops includ-
ing repair workshops. No 
other service industries are 
eligible for subsidy. 

(vii) Dry-cleaning by mechanical 
process. 

(viii) Small Scale Service establish-
ments 

(ix) Drawings, designs and tech-
nical know-how fees. 

2330. SHRIMATI BASAVARAJES-
WAR': Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(8) whether 8 huge fire broke out in 
some Food Corporation of India Godowns 
in New Delhi on 19 Aprit. 1987 which 
caueed areat tiamage to foodgrains: 

(b) whether a number of fires took place 
in Delhi during the months of April and. 
May 1987 where foodgrains were stored; 

(c) if so, whether any enquiry was con-
ducted; and 

(d) if so, the outcome thereaf? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRI H.K.L BHAGA n: 
(a) There was a fire in the godowns belong-
ing to Directorate of Extension, Ministry of 
Agriculture, New Delhi. on 19th April 1987, 
which spread over to one godown of Food 
Corporation of India. The technical/chemi-
cal stores of F.C.I. valued at As. 1.36lakhs 
kept in an adjoining shed were destroyed. 
. Foodgrain godowns were not affected. 

(b) No, Sir. 

(c) and (d). Do not arise. 

Growth of electrical industry 

2331. SHAIMATI BASAVARAJES-
WARI: 

SHAt S.M. GUAADDI: 
SHRt H.N. NANJE GOWDA: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether an expert group set up to 
formulate a package for accelerated 
growth of the electrical industry, has 
recommended grant of modernisation 
toans on attractive terms; 

(b) if so, whether the expert group has 
urged that the total of Rs. 200 to 350 crores 
should be envisaged in the industry to 
modernise all segments of manufacturing 
and process technology: and 

(c) if it is so. what are the other recom-
mendations and whether Government . 
have examined all the recommendations 
and how many of them are' likely to be 
implemented ? 



259 Written Answers AUGUST 11,1987 Written Answers 260 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M.ARUNACHALA~): ~)~ 
(c). An Expert Group on Electrical Motors. 
Electrical Transformers, Circuit Breakers 
and A.C. Drives was constituted in March, 
1987 to prepare a package of proposals for 
modernisation, technology upgradation 
and accelerated growth of the industry. 
The Group has submitted its report in April 
1987. The report, inter alia, contains 
recommendations regarding design and 
product technOlogy, R&D, input costs, 
Customs duty, raw materials and compo-
nents, energy saving and improved deliv-
ery and payment conditions. The Group 
has estimated that the total investment on 
modernisation of the industry would be of 
the order of Rs. 200 to As. 250 crores. 
Necessary steps have been initiated to pro-
cess these recommendations by the 
Ministries and Organisations concerned. 

Opening of Post offices and Sub-Post 
Offices in Orissa 

2332. SHRI SOMNATH RATH: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of Post-Offices and Sub 
Post Offices which are to be opened in 
Orissa especially in rural areas during this 
year; 

(b) the number of Gram Panchayat 
Headquarters in Orissa which have not yet 
got any Post Office, if so, the action being 
taken to have the Post Offices at Gram 
~nchayat Headquarters; 

(c) whether the Post Offices in Ganjam 
District (Orissa) are not allowed to func-
tion because of the ban on recruitment 
existing for years and there is public res-
entment; and 

(d) if so. when the ban will be lifted and 
those Post Offices established? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 

(SHAt SONTOSH MOHAN DEV): (8) Ten 
post offices are likely to be sanctioned for 
the rural areas of Orissa during the current 
year (1987-88). The exact number will be 
known after all proposals have been duly 
examined. 

(b) The number of gram panchayat 
headquarters in Orissa where no post 
office exists is 489. While due priority is 
given to villages which are headquarters of 
gram panchayats, there ar.e also other 
criteria to be fulfilled such as, distance 
from the nearest post office, population 
and expectation of prescribed minimum 
revenue being realised. 

(c) and (d). Certain proposals for open-
ing of new sub post offices were not given 
effect due to the ban on creation of 
posts. There is no Government decision so 
far with regard to the lifting of the ban. 

Cases under Consumer Protection Act 

2333. SHRI SOMNATH AATH: Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) whether the Consumer Protection 
Act has come into operation in all the 
States; if not the reasons thereof; and 

(b) the number of cases settled under 
this Act in the country; if so, where and 
how many cases and what are the results 
ot the cases? 

THE MINISTE:R OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRt H.K.L. BHAGAT): 
(a) and (b). The Consumer Protection Act 
has come into force in all the States and 
UTs., except the State of J&K. For redres-
sal of ~onsumer grievances. t.he Act pro-
vides for a 3-Tier quasi-judicial machinery 
at the national, State and District level. 
Consumer grievances will be redressed 
after the machinery has been set up. 
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Public Sector Industries In 0 ...... 

2334· SHRI SOMNATH RATH: 
SHRI CHINTAMANI JENA: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) the number ot Central public sector 
industries existing in Orissa with their 
loeations; 

(b) the profits and losses of each of these 

Name of Put)lic Enterprise 

National Aluminum Co. Ltd. 

Neelachal Ispat Nigam Ltd. 

Orissa Drugs & Chemicals Ltd. 

public sector industries for the last three 
years; 

(c) the reasons for losses, if any; and 

(d) the remedial steps taken or proposed 
to be taken to make them viable? 

THE MINISTER OF INDUSTRY (SHRI J. 
VENGALA AAO): (a) The names of Cen-
tral Public Sector Enterprises having regis-
tered office in Orissa along with their 
location are as indicated below:-

Location (Registered Office) 

I PICOL House, Janpath, 
Bhubaneswar. 

I PICOL House, Janpath 
Bhub'aneswar. 

98, Surya Nagar, Bhubaneswar. 

(b) to (d). Position regarding profit/loss of each of these enterprises during the last 
three years IS as under: 

National Aluminium Co. Ltd. 

Neefachal Ispat Nigam Ltd. 

Orissa Drugs & Chemicals Ltd. 

Orissa Drugs & Chemicals Ltd. has been 
able to improve its financial performance 
progressively and has made a marginal 
profit in 1985-86. 

Small Scale Sick Units 

2335. SHRt CHITTA MAHATA: 
SHAr AMAR ROY PRADHAN: . 

Will the Minister of INDUSTRY be 
pleased to state: 

Profit(+)/LOss (-) As. in lakhs 

1983-84 1984-85 1985-86 

Under Construction and hence 
not appl icable 

(-) 27 (-) 16 (+) 1 

. (a) whether the number of small scale 
units is increasing and simultaneously the 
number of sick units is also increasing: 

(b) if so, the details in this regard, State-
wise; and 

(c) what are the reasons for these units 
going sick? 

THE MINISTER OF STATE IN THE 
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DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M: ARUNACHALAM): (~) and 
(b). A statement showing cumulative 
number of small scale industrial units 
granted permanent registration and 
Snother showing the number of sick small 
scale industrial unit§ at the end of 
December 1983, 1984 and 1985 are given 
below as Statements I and II. 

(c) A number of causes, both internal 

and external operating in combi-
nation or singly are responsibre for sick-
ness in the small scale sector. ·Some of the 
principal causes of sickness are; defective 
planning and implementation, manage-
ment deficiency, inefficiency in financial 
control, diversion of resources, obsoles-
cence of technology and machinery, poor 
industrial relations, inadequacy of 
demand, shortage of raw materials, 
finance and other inputs and infrastructu-
ral constraints. 

STATEMENT 

Cumulative number of SIOO units granted permanent registration by State/U. T. Directorate of 
Indus'ries 

SI. Name of State/U. T. Cumulative number of 51DO units 
No. as on 31st December 

1983 1984 1985 

1 2 3 4 5 

1. Andhra Prddesh 38530 43574 49142 

2. Assam 4878 5773 6543 

3. Bihar 33333 37852 44309 

4. Gujarat 40004 44606 48733 

.5. Haryana 36474 37045 44204 

6. Himachal Pradesh 6406 6883 7486 

7. Jammu & Kashmir 11433 12013 13267' 

8. Karnataka 28214 35050 42359 

9. Kerata 23678 26464 ~9630 
... 

10. Madhya Pradesh 69501 80739 93798 

11. Maharashtra 35349 38456 40944 

12. Manipur 4140 2594 2794 (P) 

13. Meghalaya 435 469 571 

14. Nagaland 361 374 395 

15. Orissa 11592 12474 13319 

18. Punjab 58724 62236 69753 
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1 2 3 4 5 

17. fiajasthan 41144 43048 47127 

18. Tamil Nadu 43988 49138 59756 

19. Tripura 1715 1400 1715 (P) 

20. Uttar Pradesh 58874 73166 88126 

21. West Bengal 113802 117117 120765 

22. Sikkim 45 50 66 

23. Andaman & Nicobar 189 244 340 

24. Arunachal Pradesh 262 246 262 

25. Chandigarh 1620 1782 1997 

26. Dadra Nagar & Haveli 167 192 209 

27. Delhi 17981 18904 19958 

28. Goa Daman & Diu 2820 3100 3388 

29. La~shdweep Nil Nil Nil 

30. Mizoram 539 628 684 

31. Pondicherry 1220 13889 1595 

Total 687418 757006 853235 (P) 

P: Provisional 
Source: Directorates of Industries of respective State/U.T. 

STATEMENT-II 

State-wise number of total sick SSI units for the years ending December 1983, Decembel 1984 and 
uecember 1985 

Sr. Name of State/UT Total No. of sick SSI units at 
No. the end of Decemberl ~. 

1983 1984 1985 

1 2 3 4 5 

1. Andhra Pradesh 5412 b;:J/6 8694 

2. Assam 4029 2912 5683 

3. Bihar 3540 5652 8570 

4. Gujarat 2600 2856 4085 
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·1 2 3 4 5 

5. Haryana 1172 ,295 1500 

6. Himachal Pradesh 216 321 423 

7. Jammu & Kashmir 5501 677 1382 

8. Karnataka 4565 6234 5705 

9. Kerala 1243 1541 2378 

10. Madhya Pradesh 2329 4166 7843 

11. Maharashtra 7066 8293 8567 

12. Manipur 339 595 669 

13. Megl)alaya 189 209 141 

14. Nagaland 65 

15. Orissa 2135 3843 5299 

.16. Punjab 898 1170 1345 

17. Rajasthan 887 3499 5964 

18. Tamil Nadu 16947 18255 15171 

19. Tripura 219 182 245 

20. Uttar Pradesh 7801 9020 12035 

21. West Bengal 14165 13617 18620 

22. Andaman & Nicobar 23 23 

23. Arunachal Pradesh 2 2 11 

24. Chandigarh 117 130 171 

·25. Dadra & Nagar Haveli 3 3 

26. Delhi 1620 1940 2271 

27. Goa Daman & Diu 221 311 808 

28. Mizoram 1 2 2 

29. Pondicherry 114 194 240 

Total : 78351 92384 117783 

Source: Reserve Bank of India 
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Capacity Expanallon of Hlndustan 

Petroleum Corporation at Vlsakhapatnam 

2336. SHAt V. SOBHANADAEESWARA 
RAO: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether the capacity of the Hindus-
tan Petroleum CorpQ,rat'on at V,sakhapat-
nam is being expanded; 

(b) if so, the details thereof; 

(c) whether the Andhra Pradesh Indus-
trial Development Corporation has identi-
fied that several industries such as OXO 
alcohols, linear Benzene Acrylonitrite, etc. 
can be developed if raw materials separa-
tion facility is set up; 

(d) if so, the likely date by which MIs. 
Hindustan Petroleum Corporation will set 
up this raw material separation facility at 
Visakhapatnam; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MtNISTRY OF PETROLEUM AND NAT-
URAL GAS (SHRI BRAHMA DUTT): (a) 
No, Sir. 

(b) Does not arise. 

(c) and (d). HPCL has been accorded 
approval f()r separation of propylene at 
their Visakh refinery for supply to an OXO-
Alcohols plant, a joint venture project of 
Andhra Pradesh Industrial Development 

~ Corporation and Andhra Petrochemicals 
Ltd. This project is expected to be com-
pleted by early 1990. HPCL has also sub-
mitted a proposal for the production of 
N-Paraffins, a raw materials for manufac-
ture of linear Alkyl Benzene. These facili-
ties will be set up within 33 months from 
the date of Government approval. 

(e) Does not arise. 

[Translation] 

Waiting list tor Telephone connections 
In Vyara Telephone Exchange In Sural 

Telephone Division 

2337. SHRI C.D. GAMIT : Will the Minister 
of COMMUNICATIONS be pleased to 
state: 

(a) the total number of persons in the 
waiting list for telephone connections in 
Vyara Telephone Exchange in Surat Tele-
phone Division from 1985 to March, 1987 
and the number of telephone connections 
out of them provided so far with details 
thereof; 

(b) the reasons for not providing the tele-
phone connections 'to the rest of persons 
and when the remaining telephone con-
nections will be provided; and 

(C) the details of the concrete steps 
being taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN OEV): (a) The 
information is given in the Statement 
below. 

(h) The Telephone connections could 
not be provided as the exchange could not 
be expanded due to non-availability of 
Space in the old exchange building. 

(c) The exchange has been shifted and 
expanded from 300 lines to 360 lines in the 
new building. The release of connections 
will be mad~ after issue of Gazette notifica-
tion regarding introduction of Metering 
System. The exchange is planned for 
further expansion by 120 lines this year. 
Existing Waiting list is likely to be cleared 
after this expansion, by March, 88. 

1. 

STATEMENT 

The Waiting ;Iist as on 1.1.86 is 78 
(OYl-9. N-OYTs-7. Genl.·62) 
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2. The waiting list as on ~.3.87 is 115 
(OYT-12, N-OYTs-13 Genl-OO) 

3. The Total No. of applicants regis-
tered for Telephone connections 
from 1.1.86 to 1.3.87 (OYT-3, N-
OYTs-6 Genl-28) 

4. No connection has been provided 
between 1.1.86 to 1.3.87. 

Development of Non~ventional sour-
ces of energy in villages of Gujarat 

2338. SHRI CHITUBHAI GAMIT: Will 
'the Minister of ENERGY be pleased to 
state: 

(a) whether a decision has been taken by 
the Department of Non-Conventional 
Energy Sources to develop the non-
conventional sources of energy by select-
ing a village in each Parliamentary 
Constituency or each district as a non-
conventional energy village; if so, the 
details thereof: 

(b) the number of villages selected to 
develop the non-conventional sources 01 
energy in GUJarat: the district-wise names 
of each village in this respect; and 

(c) the nature of non-conventional 

energy facilities to be provided in these vi~
lages, the details thereof; and the expendi-
ture likely to be incurred on the 
implementation of this programme for 
each village? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) The Department of 
Non-Conventional Energy Sources is 
implementing a programme for village 
level integrated energy projects called 
'Urjagrams'. Initially. one such Urjagram 
project is proposed to be set-up in each 
Parliamentary Constituency of the 
country. 

(b) District-wise break-up of projects 
completed or under implementation IS 
given In the Statement below. 

(c) Non-conventional energy device5 
and systems, such as biogas plants 
improved chulhas, solar cookers, solar 
water heaters. solar dryers. solar stills, 
solar photovoltaic pumps. solar photovol-
talc street lights. photovoltalc powered tel-
evision and radio, wind mills. biomass 
gasifiers, energy plantation etc. are used 
depending on the energy requirements 
and availability of energy resources in the 
village. Depending on the size of a village, 
an expenditure of As. 5-10 lakhs is likely to 
be incurred per village. 

STATEMENT 

District-wise Sreak-up of Urjagram Projects in Gujarat 

ViHage District 

1 2 

I. Completed:-

1. Khandia Vadodara 

If. Under Implement.tion:-

1. Tikkar (Rann) Surrendranagar 

2. Roper Gadhawali Katchch 

3. Ugata Va'sad 

4. Mahat Dang 
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1 2 3 

5. Malu Panchmahal 

6. Kalyanpura Kheda 

7. Antiness Junagarh 

8. Sial bet Amreli 

[English] 

PI .. '9' raising power output 

2339. SHRI CHHITUBHAI GAM IT: Will 
the Minister of ENERGY be pleased to 
state: 

(a) whether the Public Investment Board 
had drawn up any plans to raise power 
output; 

(b) if so, the details thereof; and 

(c) when the plans will be implemented? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHI LA 
ROHTAGI). (a) No, Sir. 

(b) and (c). Do not arise. 

Augmentation of Generating Capacity of 
Neyvell1bermal Power Plant 

2340. SHRI G.S. BASAVARAJU: Will the 
Minister of ENERGY be plea~ed to state: 

(a) whether Government have sug-
gested that long-term requirements of 
industries in the South should be made by 
augmenting the generating capacity of the 
Neyveli Thermal Power Plant; 

(b) if so, whether Planning Commission 
has already taken a decision in this regard; 

(c) if so, the suggestions made in aug-
menting generating capacitf of the Ney-
veli Thermal PoWer Ptant: and 

-----------------
(d) if so, to what extent the capacity will 

be increased? 

'THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (d). The potential 
of Neyveli as the main source for meeting 
the long-term requirements of power in the 
Southern region has been recognised. Tc 
fulfil this objective, Neyveli Lignite Corpo-
ration Ltd. has envisaged the development 
of new mines/expansion of existing mines 
and setting up of associated power sta-
tions. Project proposals would be formu-
lated and brought before the Government 
for sanction depending upon availability of . 
resources. Some of the projects envisaged 
are the opening of a third mine (11 million 
tonnes per annum) and setting up of a third 
thermal power station (3xSOO MW) ; expan-
sion of first mine (6.5 million tonnes to 10.5 
million tennes per annum) and setting up 
of two units of 210 MWeach. The taking up 
of these projects is contingent upon the 
availability of resources. 

MemorMdum demanclng enquiry Into 
Imports by Department of 

Telecommunications 

2341. SHRI G.M. BANATWALLA: Will 
the Minister of COMMUNICATIONS be 
pleased to state' 

(a) whether the employees of Indian Tel-
ephone Industries Ltd. have recently sub-
mitted a memorandum to the Prime 
Minister demanding an enquiry into 
imports by the Department of Telecom. 
munications over the last five years; and 

(b) if so. the main issues raised in the 
memorandum and Govemment·s reaction 
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thereto and the decision taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DeV): (8) Yes, 
Sir. 

(b) While the Indian Telephone Indus-
tries·Employees Union, in their Memoran-
dum. have raised many issues and made 
various demands, the central theme was 
the need to set up electronic switching sys-
tem factories at Bangatore and Rae Bareli 
for redeployment of as tr.~'ly of the 
employees as possible who may be .ren-
dered surplus as a result of phasing out of 
the strowger and crossbar production at 
these factories. There was also the 
demand to stop the alleged plans to import 
2 lakh lines of switching equlpment annu-
ally at an estimated cost of ,As. 170 crores 
per year. 

The Government is fully alive to the need 
for a strategy for redeployment of 
employees who are likely to be rendered 
surplus as a result of phasing out of the 
obsolete electro-mechanical switching 
system production at Bangalore and Rae 
Bareli. 

The problem of Sangalore is more 
. immediate. Accordingly, the Government 

has already decided to set up the second 
electronic switching system factory at 
Bangalore to produce 500,000 lines a year 
of exchange equipment against the pres-
ent production of about 1.5 lakh lines a 
year of electro-mechanical switching 
system. 

The lndian Telephone Industries has 
already been given instructions to proceed 
to set up the production of one lakh lines a 
year of electronic rural automatic 
exchange (RAX's) of 128 port capacity of 
C-OOT design. They have also been asked 
to set up production of another one lakh 
lines a year of 512 port electronic RAX's of 
C-OOT design as soon as the same has 
been cleared for production. 

The question of the type of technology 
to be adopted for the larger exchanges is 
under active consideration. 

The problem at Rae Bareli is not so 
jJrgent. However, this is also being looked 
into. The Government has also set up a 
high powered Committee under the chair-
manship of Chairman, SAIL to look into 
the problems of redeployment of staff 
likely to be rendered surplus due to phas-
ing out of production of obsolete electro-
mechanical exchange eqUipment. and 
other allied issues. 

As far as the alleged plans to import 2 
lakh lines of exchange equipment per 
annum, the Department has no such plans 
and therefore there is no case for stopping 
the same. 

Telephone faults during rainy season 

2342. SHRt CHINTAMANI JENA: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government are aware that 
in the Metropolitan Cities and other 'A' 
class cities underground lines for tele-
phones develop fault during the rainy 
season; 

{b) if so, whether any enquiry has been 
made to ascertain the causes; 

(c) if so, what are the main causes; 

(d) whether one of the causes is that the 
wiring have become very old, which 
require replacement; and 

(e) if so, the measures taken by Gover-
nment to solve the problem? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN OeV): 

(a) Yes, Sir. 

(b) Periodical analysis is made to ascer-
tain the causes. 
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(c) Main cause is damage to the under-
ground cable by vari.ous inter-utility civic 
agencies while digging during the fair sea-
son and ingress of moisture/water during 
the rainy season. 

(d) No, Sif: Old wiring is not the cause. 

(e) Following measures are being taken 
to solve the problems: 

(i) Patrolling of main cable routes to 
detect damage while digging. 

(ii) Formation of inter-utility coordi-
nation Boards consisting of all 
civic agencies to coordinate their 
digging operation,. 

(iii) In big cities laying of some of the 
important cables in ducts to pre-
vent damage. 

(iv) Use of jelly filted cables to pre-
vent ingress of water. 

(v) Gas pressurisation of Important 
underground cables in phases. 

(vi) Digging agencies are being 
requested to dial the specific tele-
phone number before digging to 
prevent damage to the cable at 
the spot. 

STD fllcllIty to SHv_ In Dadra and 
Nag.-Havell 

2343. SHRI SITARAM J. GAVALI . Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the STO facility 10 Silvasa in 
Dadra and Nagar Haveli has been 
approved; and 

(b) if so, the details thereof and by what 
time it will be commissioned? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN OEV)' (a) Yes, 
Sir. 

(b) Silvasa is planned to be connected to 
the Trunk Automatic Exchange network 
for providing STD facility. Work i, in pro--
gress for providing the transmission 
medium for connecting Silvasa to the 
Trunk Automatic Exchange network. Sil-
vasa is included in the STD Commission-
ing programme for 1987-88. 

Pastal FIICII .... 

2344. SHRI SyeO SHAHABUODIN : Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the names of districts (ound to be 
deficient in postal facilities in tenns of 
national norms, State-wise; 

(b) the number of blocks in each such 
district found deficient in postal facilities in 
terms of national norms, State-wise; 

(c) the details of new postal facilities in 
various categories proposed to be estab-
lished in rural areas during 1987-88. State-
wise~ and 

(d) whether priority shall be given to 
those Panchayats with no postal facility in 
defiCient blocks in deficient districts for 
locating new postal facilities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN OEV): (a) to 
(c). There is a comprehensive postal ser-
vice in the countrY covering all towns and 
villages. In addition, surveys have been 
undertaken to assess the number of addi-
tional post offices justified in the country. 
The results of these surveys are given in 
the Statement below. 

222 post offices have already been sanc-
tioned during the current year covering the 
following regions/Circles and other prop-
osals are under scrutiny: 

1. Punjab. 

2. Bihar (Southern Region) 
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3. Kerals. 

4. Rajasthan. 

5. Mahara~htra. 

6. Madhya Pradesh. 

(d) Post Offices in rural areas are 
opened on the basis of. certain criteria. 
mainly population of villages, distance 
from the nearest post office, anticipated 
income etc. Subject to these parameters. 
priority is given to villages which are head-
quarters of ~ram Panchayats 

STATEMENT 

S. Name of Circle No. of 
No. Addl. post 

offices 
found 
justified 

1. Punjab 2 

2. Bihar 6b 

3. Kerala 32 

4. Rajasthan 17 

5. Maharashtra 4 

6. Madhya Pradesh 113 

7. West Bengal 33 

8. Karnataka 1 

9. Tamil Nadu 20 

10. Haryana 5 

n. Orissa 1 

12. Uttar Pradesh 91 

13. Jammu & Kashmir 8 

Total: 395 

Production by Ind .. Telephone 
Industries 

2345. SHRI G. BHOOPATHV: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) the equipment mainly produced by 
the Indian Telephone Industries Umited; 
and 

(b) the production in Crores of rupees 
during 1986-87? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHAI SONTOSH MOHAN OEV) : (a) The 
main products of Indian Telephone Indus-
tries are switching equipment of strowger: 
crossbar and electronic type. telephone 
instruments of various types. transmission 
eqUipment consisting of multiplexing 
equipment, coaxial equipment, micro-
wave equipment, multi access radio relay 
system, UHF equipment, frequency div-
ision multiplexing equipment. open wire 
systems and SATCOtv1 equipment. 

(b) The total value of production during 
1986-87 was As. 412.96 crores. 

Telephone Instruments and Connections 
in Metro Telephone Districts. 

2346. SHRI G. BHOOPATHY: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether there is any proposal to pro-
vide telephone instruments and connec-
tions to those who had registered their 
names on or before 30th June, 1986 in 
Metro Telephone districts of Delhi, Cal-
cutta. Bombay, Madras and major tele-
phone 'iistricts of Bangalore, Kanpur, 
Pune, Ahmedabad And Hyderabad; and 

(b) if so, me expected date of providing 
such facmt\es'? 

THE MINISTER OF S,"(ATE IN THE 
MINISTRY OF COMMUNICATIONS 
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(SHRI SONTOSH MOHAN OEV): (8) Yes, 
Sir. 

(b) The Planning Commission has 
approved an outlay of Rs. 4010 crores for 
Department of Telecommunications dur-
ing the 7th Five Year Plan. However, 

1. Metro. Districts: 
Delhi, Calcutta, Bombay. 
Madras 

2. Major Districts: 
Bangalore, Kanpur, Pune , 
Ahmedabad and Hyderabad 

R .... rch and Development Efforts on 
Telecommunications 

2347 PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of COMMUNICA-
TIONJ) be pleased to state: 

(a) whether it is a fact that while during 
the past two decades developed countries 
Viere moving to a period of transition from 
electro-mechanical to electro-switching 
technology, the R&D effort in telecom-
munications in India was mainly con-
cerned with adaptation of original 
Pentaconta design to Indian conditions 
and thus failed to boost the indigenous 
research to cope with the emerging 
technologies; 

(b) if so, whether any effort has been 
made to promote indigenous research to 
suit Indian conditions. especially in view of 
the recommendations of the Sarin Com-
mittee on telecommunications that future 
expansion of net-work should be on the 
basis of digital Electronic Exchanges~ 

(c) If so, whether the Sarin Committee 
recommendation was accepted and 
,mpIemented~ 

en han '1ed Plan outlay for As. 6000 crores 
has been taken up for approval of the Plan-
ning Commission. Under the two plans the 
extent to which the waiting list in Metro. 
and Major Telephone Districts expected to 
be cleared by the end of the 7th Plan is as 
follows:-

Waiting list clearance uoto 

Under Rs. 4010 
erores plan 

1.4.1984 

1.4.1984 

Under Rs. 6000 
erores plan 

30.9.1986 

30.9.1986 

(d) if so, the result thereof; and 

(e) if nnt, the reasons therefor and the 
reasons for continued import of analogue 
electronic exchanges bypasSing the indi-
genous technology? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN OEV): (a) It is 
true that the developed countries were 
working actively to develop electronic 
switching technology for the last twe 
decades. 

I n this country also, a Group was set up 
in the Telecommunication Research Cen-
tre for design of an indigenous electronic 
switching system of the analogue type. 
The Group initially developed'a prototype 
of 1 QO-line electronic exchange for labora-
tory trials. Subsequentl~ a 1~line ana-
logue SPC electronic exchange was put 
into trial in 1981 in the Delhi-Telephone 
network. 

This R&D work gave considerable 
insight and expertise to the IncIan Engl-
neers. The system, however, could not be 
productionised because of n~lity 
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of the necessary components and produc-
tion technologies indigenously. 

Simultaneously work was also started 
on development of an indigenous digital 
electronic exchange under the name Inte-
grated Local and Transit Exchange (Il n 
jOintty by TRC and ITI. 128-port and 512-
port exchanges of this design have since 
been productionised. ITt is to take up bulk 
production at its Palghat Factory. 

However, in parallel, action was atso 
taken for upgradation and Indianisation of 
the Pentaconta Crossbar system, designs 
for which had already been procured from 
abroad. This was necessary to remove the 
deficiencies in the design and improve the 
working in the network. 

(b) Sarin Committee had recommended 
that only digital electronic switching sys-
tem should be manufactured in the new 
Factories that > may be set up in the 
Department. 

Cc) The recommenf;iation of the Sarin 
Committee were accepted. 

(d) As a result of the Sarin Committee 
recommendations, a Factory to produce 

. 500,000 lines of digital electronic 
exchanges by transfer of technology is 
under construction at Mankapur. The R&D 
work on further development of the digital 
electronic IL T by ITI is in hand. 21akh lines 
of digital exchanges were imported and 
have been commissioned. 

In 1984, a Centre for Development of 
Telematics (C-OOT) was set up with the 
specific mandate to develop a new genera-
tion of digital electronic switching system. 
The C-OOT has since then completed the 
design of 128 and 512-port exchanges. 
The work on integration of a number of 
512-pod units to give larger 4000 lines and 
above exchanges is in hand. 

(e) A deCision was taken in 1979 to start 
introduction of electronic switching sys-
tems in the country. Tenders were invited 
for supply of large sized electronic 

exchanges. The tenders received indi-
cated that at that time commercially viable 
digital electronic exchanges were not 
available, on the other hand, SPC ana-
logue electronic exchanges were offered 
by a Company in Japan at extremely 
attractive price. Accordingly, a total of 14 
such exchanges were ordered and have 
been installed in the four metropolitan cit-
ies. No new analogue electronic 
exchanges have since been ordered. Only 
orders for expansion equipment for the 
Exchanges already installed have been 
procured. 

Besides the above large sized 
exchanges, tenders were also invited for 
medium sized (2000-4000 lines) containe-
rised electronic exchanges. Here again, no 
commercially viable digital exchanges 
were offered at that time. Accordingly, 
SPC analogue electronic exchanges were 
ordered from a firm in Netherlands. These 
have been found to be extremely reliable 
and cost-effective. Some expansions to 
these Exchanges already procured, have 
since been ordered. A few additional 
exchanges are being ordered for certain 
remote locations in the country. 

Apart from these, at present, only digital 
electronic exchanges are being procured 
from ITI Mankapur. A few small digital elec-
tronic exchanges have also been imported 
from Japan for certain small district head-
quarters and industrial townships. 

Parallel Telecommunication Channel 

2348. PROF. NARAIN CHAND PARAS-
HAR: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether the Indian telecommunica-
tions have decided to provide parallel 
channels so as to ensure speedy telecom 
services to the business and industry in the 
country at higher tariff; 

(b) if so, the exact tanff in this regard for 
telecom installations and operations atong 
with the rationale for taking this step; and 
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(c) whether care would be taken to see 
. that the expansion. maintenance and 

operations of telecom services in the other 
category, t)Speciany in the rural areas, 
would not be allowed to deteriorate? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): (a) 
There is a proposal to provide the follow-
ing neiworks; 

(i) Satellite based Low Speed Busi-
ness Data Network. 

(ii) Packet Switched Data Network. 

(iii) Business Subscriber Network for 
Voice and Data. 

(iv) Cellular Radio Telephone 
Network. 

(b) Tariff has not yet been decided. 

(c) Yes, Sir. 

Transportation of Gas from Assam to 
North Bengal 

2349. SHRI R. P. DAS: Will the Minister 
of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether Government have any prop-
osal to transport surplus gas from the 
Assam oil and gas fields of ONGC and Oil 
India Limited to North Bengal via Jorhat 
and Guwahati, through a trunk pipeline; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) No, 
Sir. 

(b). Does not arise. 

RenovatIon of existing Power UnIts of Dur-
gepur ProjecIa Umlted 

2350. SHRI R. P. DAS: Wilt the Minister 
of ENERGY be pleased to state: 

(a) whether a programme for renovation 
of the existing power units of Durgapur 
Projects Limited has been taken up; 

(b) if so, the progress made so far, and 

(c) when the work will be completed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRI SUSHILA 
ROHTAGI): (a) Yes, Sir. 

(b) and (c). The total estimated cost of 
the scheme is Rs. 2380 lakhs. Order worth 
about 32% of the total cost are still to be 
placed. Major activities for which the 
orders are still pending are refumishing of 
electrostatic precipitators for Units 3, 4 and 
5 and Installation of an additional stream 
for OM water. The work on the various 
activities are at various stages of progress 
and it is expected to be completed by the 
end of 1989-90. 

Intemal Resources Generated by StIIte 
Electrtdty ao.dI 

2351. SHRt C. JANGA REDDY: Will the 
Minister of ENERGY be pleased to state: 

(a) whether the internal resources of 
generation by the State Electricity Boards 
has come down in 1985-86 as compared to 
1983-84; and 

(b) the precaution taken in this regard to 
prevent such a situation and the outcome 
thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI) (a) According to the figures 
compiled by the Central Electricity Author-
ity I the State Electricity ~rds generated 
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Internal resources of the order of Rs. 325 
crores in 1983-84 and As. 4n crores in 
1985-86. after adjustment of rural electrifi-
cation subsidies of Rs. 732 crores for 1983-
84. and As. 971 crores for 1985-86. 

(b) Under the Electricity (Supply) Act, 
1848. State Electricity Boards are required 
to earn a surplus of not less than 3% of the 
net fixed assets. The State Authorities have 
been adVised to capitalise interest during 
construction and to release promptly the 
outstanding rural electrification subsidies 
to the Boards. 

GrawIh Rate of ........... Output 

2352. SHRI VAKKOM PURUSHO-
THAMAN: 

SHRI H. N. NANJE GOWDA: 

Will the Minister of INDUSTRY be 
pleased to state: 

(8) the total industrial output in the last 
three years, year-wise; 

(b) whether the growth rate of industrial 
output in 1986-87 is lower than the target 
set for the year and also lower than the 
growth achieved in the preceding year; 
and 

(c) if so, what are the reasons identified 
therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRt M. ARUNACHALAM): (a) 
According to Annual Survey of Industries 
compiled by Central Statistical Organisa-
tion, the value of output during 1981-82, 
1982-83 and 1983-84 are as follows:-

Year 

1981-1982 

1882-83 

1183-84 

(Rs. crares) 

Value of output 

73630 

86238 

93537 

(b) and (c). According to eso's quick 
index of Industrial Production for January. 
1987, the rate of growth during Aprll-
January, 1986-87 was 7.7 per cent as 
against a rate of growth of 8:7 per cent 
during 1985-86. Thus, the average for the 
first two years of the Seventh Plan is 
expected to be around 8 per cent, which is 
also the target envisagedAor the Seventh 
Plan. 

[Translation] 

ConItructIon of Post 0ttIce Building .. 
Ch8mpIIwat (PithonIgam) u.p. 

2353. SHRI HARISH RAWAT: Will the 
Minister of COMMUNICA TIONS be 
pleased to state: 

(a) whether there is a proposal for con-
struction of building for the post office in 
Champawat (Pithoragarh) of Uttar Pra-
desh;and 

(b) if so, the time by which this proposal 
is likely to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN OeV): (a) Yes, 
Sir. 

(b) The construction of the Post Office 
building at Champawat has commenced 
on ~11-1986. 

Aural Electrtflcatlon In U.P. 

2354. SHRI HARISH RAWAT: Will the 
Minister of ENERGY be pleased to state: 

(a) the total number of rural electrifica .. 
tion proposals received from Uttar Pra-
desh during this year so far; 

(b) whether necessary approval has 
been accorded to these proposals; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-



289 Written Answers SRAVANA 20, 1909 (SAKA) Written Answers 290 

ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): (8) to (b). Rural Electrification 
Schemes received from State Electricity 
Boards are considered and sanctioned by 
the Rural Electrification Corporation 
(REC) subject-to techno-economic feasi-
bility and availability of funds. During the 
current financial year (1987-88), REC has 
received 16 Rural electrification proposals 
from Uttar Pradesh State Electricity Board, 
out of which 5 schemes have already been 
approved and the remaining are under 
scrutiny. 

Telephone Facility In States 

2355. SHRI HARISH RAWAT: Will the 
Minister of COMMUNICATIONS be 
pleased to state the steps proposed to be 
taken by Government during 1987-88 to 
increase availability of telephone facility 

in those States where availability to this 
facility is less than the national average? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN OEV): As a 
general policy telephone exchanges are 
sanctioned as per demand. The disparity 
existing amongst various states is sought 
to be overcome by allotting more equip-
ment to States having lesser telephone 
facilities over a period of time. 

Statement showing allotment of MAX-III 
equipment for 87-88 as against projected 
demand is given below. 

LDPTs' in remote areas are provided 
mainly on spatial distribution. Proportion-
ately higher targets are set for States will 
lesser achievement/availability. 

STATEMENT 

State No of Project demand Allotment for 87-88 
Exchanges 

25L SOL 25L SOL 

2 3 4 5 6 

Andhra Pradesh 1618 100 128 58 40 

Biha, 305 65 26 55 21 

Gujarat 603 35 153 35 54 

J&K 75 Nil 7 Nit 7 

Kernataka 990 60 100 50 39 

Kerala 44' 2 163 2 87 

M.P. 629 145 52 80 52 

Mahdrashtra 946 92 92 44 45 

N. E. and Assam 251 29 15 29 15 

Haryana 23 16 20 15 

Himachal Pradesh 614 26 48 26 40 
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1 2 

Punjab 

Orissa 258 

Rajasthan 506 

Tamil Nadu 927 

U.P. 782 

W.B. 309 

[English] 

\ncreae \n \he Procluc\\on ot DNgs and 
Petrochemicals 

2356. SHAI G. S. BASAVAAAJU: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether Government have decided 
to effect sizeable increase in production 
capac1tles for drugs and petrochemicals in 
order to meet the rising demand; 

(b) if so, the number of large petrochemi-
cal projects are under process; 

(c) the number of applications for licen-
ces in the drug sector which are under 
consideration of Government: 

(d) whether Government have also 
decided to set up regional petrochemical 
complexes; 

(e) if so, which are the States where such 
projects are likely to be set up: and 

(f) to what extent the production for 
drugs and petrochemicals Will be 
increased and to what extent they are likely 
to meet the demands? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
~NGH): (a) to (f). The new measures for 
rationalisation, Quality Control and 
growth of Drugs and Pharmaceutical 

3 4 5 6 

20 16 20 18 

30 10 15 10 

75 20 60 20 

24 89 24 70 

150 58 70 45 

12 24 12 24 

Industry announced recently aim at. 
among other \h\ngs ensuf\ng ahundant 
avai\abiHty 01 essential life savIng drugs 
and strengthening the indigenous capabil-
ity for production of drugs. 

The Committee on Perspective Planning 
for Petrochemical Industry have estimated 
the demand potential up to 2000 A.C. 
Based on thiS demand estimate there is 
gap between demand and supply and this 
IS proposed to be rrCJt by setting up of a 
number of petrochemical units In the 
country. 

Locations of such units IS decided on 
techno-economtc considerattons. 

[ T fans/atlon] 

SettIng up of IndustrteI In IItw 

2357 SHRI KAi..1 PRASAD PANDEY. 
Will the Minister of INDUSTRY be pleased 
to state' 

(a) whether there is scope for setting up 
many big Industries in Bihar: 

(b) if so, whether Union Government 
have taken or proposed to take any effec-
tive steps in this direction during 1986-87 
and 1987-88 and if so, the details thereof; 

(c) the place-wise and item-wise details 
ot the industries to be set up in Bihar from 
which there is possibility of achieving 
good results. and whether Government 
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have conducted any survey in this respect; 
and 

(d) if so. the main features of that report? 

THE MINISTER OF STATE iN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b) The Guidelines for Industries 1986-87 
Part II (Scope and Prospects) which is 
published by the Indian Investment Centre 
reflects the detailed profiles and prospects 
for various Industries taking into account 
the target set ~Of the Se'4ent\"\ F\'1e '( ear 
P\an. 

(c) and (d). During the years 1985, 1986 
and 1987 (upto 31.7.87) 47, 55 and 18 
Industrial Licence applications under the 
provisions of Industries (Development and 
Regulation) Act. 1951 were received for 
locations In the State of Bihar Of these, 
9,18 and 3 Letters of Intent were respec-
tively issued against Industrial Licence 
applications received during the years 
1985, 1986 and 1987 (upto 31 7.87) Details 
of Industrial Licence applications which 
are approved and against which Industrial 
Ucence/Letters of Intent are Issued. are 
regularty published an the monthly New-
sletter published by the Indian Investment 
Centre. Copies of these publications are 
availabie In the Parliament Library 

Products 

, 
Gear Hobber 

CNC CYl. Grinder Model GNC 18 

Flow Forming Lathe Model FtL 40 , 

Internal Grendlng Machene IGC 90 

Precision Power Press CP 6 

With the objective of Development of 
Industries in backward areas by providing 
incentives the Government of India have 
with effect from 1.4.83 re-categorised 
backward districts/areas into three catego-
ries "A" "B" and "e" with graded subsidy. In 
respect of Bihar State, 6 No Industry Dis-
tricts Category" A", 5 in Category "B" and 6 
in Category "C" have been identified and 
decl.sred by the Central Govemment. 

[Eng/ish] 

New products of HMT Ltd. 

2358. SHR' P. M. SAYEEO: Win the Min-
ister of INDUSTRY be pleased to state: 

(a) whether it is a fact that some products 
of the HMT limited have recently been 
released for commercial purposes: 

(b) if so, the details of the products indi-
cating the sale price of each: and 

(c) how these products compare with 
those already in the market, both quality-
wise and cost-wise? 

THE MINISTER OF INDUSTRY (SHRI J. 
VENGALA RAO): (8) and (b). Develop-
ment have been made recently in respect 
of the follOWing products pertaining to 
machine tools whose sale prices are indi-
cated against each: 

Selling price for delivery 
during 1987-88 (for despatch-
rng station) 
Rs In I,khs 

2 

1.572 

34.58 

10.214 

10.03 

2455 
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, 
Single Colour Sheetfed Offset 
Printing Machine SOM 131 
SPM Double Dise Grinder Model 
GDF 22. 

Centreless Grinder Model 
Gel 140-1 
High Speed Angular Wheel Head 
Grinder Model HG-l8-1 

RoB Camber Grinding Machine 
GRe55 

Slant Bed Turning Centre 
Model STC 25 

Front Chucker Model Fe 40 

CNC Train Master Lathe T-70 

Two Colour sheetfed Offset 
Printing Machine Model SOM 236 

(c) The products compare well with 
equivalent machines both quality-wise and 
cost-wise. 

waiting Ust for Telephone Connections In 
Kerala 

2359. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of COM-
MUNICATIONS be pleasect to state: 

(a) the number of applicants for tele-
phone connections on the waiting list 
under the various categories in each of the 
district of Kerala; 

(b) whether any steps are being taken to 
expedite the expansion of various tele-

2 

6.535 

Price based on specific job 

8.17 

7.499 

10.279 

18.04 

Price based on specific job 

0.99 

16.00 

phone exchanges in Kersla; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN OeV): (a) The 
number of applications for telephone con-
nections on waiting list in various catego-
ries in each of the Districts of Kerala is 
given in the Statement-I below. 

(b) Ves, Sir. 

(c) The details of some of the main 
exchanges to be commissioned/expanded 
are given in the statement - II below. An 
additional capacity of 28600 lines will be 
added by March 1990. 

STATEMENT-I 

s. Name of District Waiting list as on 30.6.1987 
No. 

O.Y.T SpeCial General Total 

1. Alleppey 37. 305 3170 3846 
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1 2 3 4 5 6 

2. Calicut 411 S90- 7960 8961 

3. Cannanore 247 294 7515 8058 

4. • Ernakulam 1152 1174 13746 16072 
5. Idukki 113 99 2402 2614 

6. Kasaraged 2 140 3871 4013 

7. Kottayam 404 571 7908 8883 

8. Mallappuram 223 317 4810 5350 

9. Palghat 97 196 2908 3201 

10 Pathanamthitta 402 190 3636 4228 

11. Quilon 115 394 4224 4733 

12 Trichur 721 957 8025 9703 

13 Trivandrum 333 688 7097 8118 

14. Wynad 39 20 1070 1129 

Total 4630 5535 78342 88907 

STATEMENT-II 

S. Name of Exchange Capacity to be added 
No 1987-88 

1 Ernakulam-I PC X-bar 1000 (4000-5000) lines Expansion 

2 Ernakulam-U PC X-bar 1000 (6000-7000) lines Expansion 

3. Tnvandrum (Crossbar) 1 000 (6000-7000) lines Expansion' 

4. Telhcherry (ICP Crossbar) 3000 lines main new exchange 
(Replacing - 1800 lines) 

5. Calicut 900 (10.8;11-K) Imes expansion 

1988-89 

1. Cannanore 1200 (4.5-5. 7K) lines expansion 

2. Quiton II 1200 (3.9-5.1K) lines expansion 

3. Palghat ~ (3.9-4. SK) lines expansion 
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1 2 3 

4. Trichur (PC-X-bar) 2000 (8 to 10K) lines expansion 

5. Tellicherry (ICP) 1000 13 to 4 K) lines expansion 

6. Calicut-III (I.C.P.) 5000 lines New Exchange 

7. Ernakulam (Wellingdon Island) 300 (1.2 to 1.5K) lines expansion 

8. Kallamassery 900 (2.4 to 3.3K) lines expansion 

1989-90 

1. Alwaye 

2. Cannanore 

3. Palghat 

4. Kottayam-III (E-10 B) 

5. Ernakulam-III (E-10B) 

AutomaIIutIon of Telephone Exchanges 
In Ker ... 

2360. SHFcI MULLAPPALL Y RAM-
CHANDRAN: Will the Minister of COM-
MUNICA TIONS be pleased to state: 

(a) whether Government have plans to 
automatise all telephone exchanges: if so, 
the details of steps taken by Government 
towards fulfilment of these plans; 

(b) the total number of manual 
exchanges in Kerala Circle; and 

Cc) how many of them are propsed to be 
converted into automatic exchanges dur-
ing 1987 -88? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN OEV): (a) Yes, 
Sir. The overall objectives of the Depart-
ment is to automatise all manual 
exchanges. However, because of the 
resource constraints and shortage of 
equipment the folklwing targets have been 
set up for the 7th Plan peritvt in this regard. 

900 (3 to 3.9 K) lines expansion 

1200 (5.7 to 6.9 K) lines expansion 

1200 (4.5 to 5.7 K) lines expansion 

5000 Ii nes New Exchange 

3000 lines New Exchange 

(i) Automatisatlon of all manual 
exchanges at district head-
quarters. 

(ii) Conversion of manual ex-
changes In the range of 400-500 
lines into automatic eXChanges of 
MAX II types. 

(iii) Conversion of manual exchan-
ges with capacity more than 800 
lines as on 1.4.85 into automatic 
exchanges of MAX-I type. 

Action ;s being taken for the achieve-
ment of these objectives by the end of the 
7th Five Year Plan. However the fulfilment 
of these objectives will depend on the avail-
ability of land and buildings and automatic 
telephone exchange equipment in time. 

(b) There are 12 manual exchanges in' 
Kerala. 

(c) It ;s proposed to cnnvert three man-
ual exchanges into automatic exchanges 
during the year 1987-88. 
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PolIcy tor OpenIng of Au .... Po8I 0ftIceI 

2361. SHRI ATISH CHANDRA SINHA: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) the present policy in regard to open-
ing of Rural Post Offices; 

l. 

(b) whether the ban on opening of new 
rural post offices is still in force; 

(c) whether Government are thinking of 
closing down some rural post offices; anc 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEV): (a) The policy 
continues to be to provide a comprehen-
sive postal network in the rural areas and 
to sanction additional post offices with 
due regard to the prescribed norms as 
given below in the Statement and the avail-
ability of funds for the purpose. 

(b) There is no ban on opening of new 
rural post offices but on creation of posts. 
The opening of new rural post offices in a 
developmental activity under the Five Year 
Plan and is regulated by the guidelines 
issued by the Government from time to 
time. 

(c) No, Sir. There is no policy as such to 
that effect. 

(d) Does not arise. 

STATEMENT 

Norms for opening of post offices in rural 
areas introduced with effect from 28.1.1987. 

Population 

A group of villages will be identified for 
purpose of opening of new post offices. 
Within this group. a suitable village will be 
selected for locating the post office based on 
one or more of the following criteria: 

(i) Headquarter of a gram panchayat· 

(ii) . Village with the largest population; 
(iii) Location on an e)dsting mailUne; 
(iv) Central location with reference to 

the group of villages. 

(v) Village which has a concentration of 
activity/other special facilities 
(weekly market, transport junction' 
railhead, primary health centre,. 
educational institutions and 
others). 

The aggregate population of the group of 
villages should be not less than 5,000 in nor-
mal rural areas and not less than 2,500 in hilly, 
bac~ward and tribal areas, provided further 
that in narmal rural areas no new post office 
may be opened unless the total population 
served by the parent post office is in excess of 
10,000. As result of a new post office being 
opened, the parent post office should still 
have 8 total population of not less than 5,000 
in normal rural areas and 2,500 hilly backward 
and tribal areas. 

Distance 

No new post office may be opened in rural 
areas the distance of 3 Kms from an existing 
post office. In all new proposals the distance 
should be got certified by the appropriate 
autnoritjes of PWO/Highways/zilla pari-
snads/dlstrict boards where the proposed 
post office is connected by a regular road and 
where it is not. by the revenue ahthorities. No 
relaxation of the distllnce conaltion is per-
miSSible under any circumstances. 

Permissible limits of loss 

The permissible limit of loss is now fixed at 
Rs. 2,400 per annum in normal rural areas and 
4,800 per annum in hilly, backward and tribal 
areas. It is further provided that the antici-
pated income of a proposed post office 
should not be Jess than 5O'Mt of its antiCipated 
cost in normal rural areas and 25'Mt of its antic-
ipated cost in hilly, backward and tribal areas. 
A branch office once opened will be retained 
on a year to year basis subject to these para-
meters being satisfjed In each annual 
review. 

It will be further ensured that as a result of 
the opening of a new post office, the loss in 
respect of the parent post office does not 
increase beyond the permissible limit nor is 
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its income reduced below the minimum 
prescribed. 

General 

The term 'tribal areas' referred to in this 
letter will only refer to areas identified as 'trI-
bal' for purposes of implementation of tribal 
sub-plans/integrat8d tribal development pro-
Jects (ITOP). like-wise, 'hilly' areas would 
only denote areas identified for hilly area and 
development programme (HADP). Authentic 
information in this regard should be ascer-
tained from the concerned department of the 
State Government/Union Territory adminis-
tration. Similarly, backward areas would 
mean areas declared as backward by the 
State Government/UT administration for pur-
poses of accelerated development. (The 
States and Union Territories of the North 
Eastern Region, Jammu and Kashmir, Sikkim 
and Himachal Pradesh are not covered under 
the Hill Area Development Programme. 
These are treated as 'special category States. 
However, for purpose of norms for opening of 
post offices in rural areas; these States/Un i-
tion Territories will also be considered as 'hill 
areas',) 

In view of the continuing ban on creation of 
posrs, new post offices under these norms 
can only be sanctioned with the approval of 
Ministry of Finance. 

[ Translation] 

Daily wage Labourers In Central 
Telegraph Office, New Delhi 

2362. SHRI RAJ KUMAR RAI: Wftl the 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the rates of wages of daily 
wage labourers working Central Tele-
graph Office, New Delhi have been 
reduced; 

(b) if so, the reasons for reducing the 
rates; and 

(c) whether Government propose to 
issue orders to pay daily wages in his 
department at par with that of other 

Government departments after conduct-
ing survey in this regard? 

THE MINISTER OF STATE IN THE 
MINISTER OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN OEV): (a) No, 
Sir. 

(b) Does not arise in view of answer to 
(a) above. 

(c) Rates of Casual Labour are being 
revised from time to time taking into 
account various factors including the rates 
pr~valent in other Government 
departments. 

Bonus to Employees of Departments of 
Posts and Telecommunications 

2363. SHRI RAJ KUMAR RAI: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether bonus has become due to 
the employees of departments of Post and 
Telecommunications on the basis of pro-
ductivity this year, also like other previous 
years; 

(b) if so, the number of days for which 
bonus will be given to these employees 
during 1986-87; and 

(c) the time by which paym£nt of bonus 
will be made? 

THE MINISTER OF STATE IN THE 
MINIST"RY OF COMMUNICATIONS 
(SHRt SONTOSH MOHAN OEV): (a) The 
question of payment of Productivity 
Linked Bonus to the employees of the 
Departments of Posts and the Department 
of Telecommunications based on the pro-
ductivity achieved during 1~87 is under 
consideration of the Government. 

(b) and (c). In view of (a) above, (b) and 
(c) does not arise. 

Construction of PIr T Quarters Durtng 
1987-88 

2364. SHRt RAJ KUMAR RAI: Will the Mini-



305 Written Answers SRAVANA 20, 1909 (SAKA) Written Answers 306 

ister of COMMUNICATIONS be pleased 
to state: 

(a) the number of P& T quarters pro-
posed to be constructed in various parts 
of the country during 1987-88; and 

(b) the category-wise waiting list for var-
ious States after the completion of con-
struction of the aforesaid quarters? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRt SONTOSH MOHAN OEV): (a) Pos-
ta/2)() Staff quarters are proposed to be 
constructed in various parts of the country 
during 87-88. 

Telecom! 1800 Staff Quarters are pro-
posed to be constructed in various parts of 
the country during 1987-88 

(b) Postal and Telecom.-

Waiting list for various categories of 
quarters are maintained station-wise and 
not State-wise. 

Class III Posts lying vacant in various 
Telegraph Offices. 

2365. SHRI RAJ KUMAR RAI: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of Class II! posts lying 
vacant in various telegraph offices in the 
country as on 30.6.1987; 

(b) the number of posts, out of them, 
reserve for the Class IV employees; 

(c) the steps being taken by Govemment 
to fill up these posts; and 

(d) the time by which these posts will be 
filled? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN OEV): (a) to 
(d). The information is being collected 
from field offices all over India. The same 
will be laid on the Table of the House. 

[English} 

Price of cement 

2366. ~HRI S.G. GHOLAP: Will the Min-
ister INOUSTRY be pleased to state what 
was the price of cement per ton in open 
market in June-July of 1986 and 1987? 

THE MINISTER OF STATE IN THE I 

DEVELOPMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
The open market price of cement is with 
reference to a bag of 50 Kgs. However, 
since the Hon'ble Member wants to know 
the open market price of cement per tonne, 
the national open market price per tonne of 
cement during the relevant period has been 
worked out. A Statement giving details in 
respect of some of the important cities is 
given below. 
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Functioning of Telephones 
, 

2367. SHRI RAM BHAGAT PASWAN: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(8) the year in which Government will be 
able to meet the telephone demand imme-, 
diately without waiting in all the four met-
ropolitan cities of the country; 

(b) whether Government prppose to 
improve the functioning of telephones; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN OEV): (a) By 
the year 2000 A.D. Sir. 

(b) Yes, Sir. 

(c) Details are given in the Statement 
below. 

STATEMENT 

The following steps have been taken to 
improve the Telephone services. 

1. 

2. 

3. 

Introduction of sophisticated elec-
tronic telephone exchanges to avoid 
problems inherent with electro-
magnetic switching equipment used 
hitherto. 

Replacement of life expi red 
equipment. 

Special testing of exchange 
equipment particularly inter-
excllange junctions is being 
undertaken to impr'ove inter-
exchange working. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

Working of air-conditioning plants 
in various exchanges is being 
regularly monitored to ensure 
proper working. 

Laying of new junction, primary and 
secondary cables inducts to protect 
them from external damages, 

Presurisation of primary, secondary 
and junction cables to minimise 
cable break down faults. 

Use of jelly filled cables in the. 
distribution network to prevent 
entry of water in the cables to avoid 
faults. 

Cable trenches are being flooded 
before being closed so as to detect 
any damage during trenching or 
laying of the cables. The public is 
being asked to inform telephone 
Department before they take up 
digging on "dial before dig", service 
so as to keep liasion with other 
agencies who are engaged in 
digging. 

Extensive patrolling of cable routes 
to detect any digging operation and 
to take precautionary measures to 
avoid damage to cables. 

Provision of high grade junction 
circuits on Pulse Code Modulation 
(PCM). Coaxial and Microwave 
media to provide better quality and 
more dependable serice. 

Rehabilitation of subscribers 
fittings and the DP boxes to 
minimise faults on the line. 

Replacement of over head wires by 
insulated drop wires to avoid fault 
due to kite strings, birdnests etc. 
which lead to contact or low 
insulation faults. 

13. Use of improved telephone 
instruments. 

14. Replacement of aluminimum wires 
in 'the fittings at the subscribers 
premises by copper wires to avoid 
break faults. 
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15. Computerisation of cable records 
and fault repair service to bring 
down duration of fautts. 

16. Computerisation of Directory 
Assistance (197) service and 
records. 

17. Computerisation of operator 
" assisted (188) trunk services. 

18. Monitoring of the automanual 
service and trunk service is being 
carried out so as to ensure prompt 
response on these services 

19. Public grievance cells have been 
opened at GMs headquarters and 
AMs offices to provide single outlet 
attention to the subscribers 

20. Formation of inter-utility co-
ordination boards to avoid damage 
to cahles. 

Growth of Assets of large Industrial 
Houses 

2368. SHRI RAM BHAGAT PASWAN: 
Will the Minister of INDUSTRY be pleased 
to state' 

(a) the total assets of top ten large indus-
trial houses in India, 

(b) the total assets of these houses dur-
ing 1977; and 

(c) the percentage growth of assets dur-
ing these years upto March, 1987? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to 
(c). The total assets of the top ten large 
industrial houses in 1985 ranked accord-
ing to their assets were Rs 15,005.98 
erores. The total assets of these houses in 
1977 for undertakings registered under the 
MRTP Act as on 30.6.1978 were Rs. 
3,460.14 crores. During 1977 to 1985 the 
assets grew by 333.68% • 

The desired information upto March 
1987 is not yet available. 

Import of a.. for IndLAtea 

2369. SHRI RAM BHAGAT PASWAN: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the requiremer.t of gas for the silicon 
industry in the country; 

(b) whether this requirement of gas has 
been fully met by indigenous units; 

(c) if not, whether Government are 
importrng gas for this purpose; and 

(d) if so, the amount of foreign exchange 
involved in it? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUn): (a) to 
(d). No natural gas is being supplied to 
silicon industry in the country. 

Letters of Intent for setting up Cement 
plants in Bihar 

2370. SHRI RAM BHAGAT PASWAN: 
Will the Minister of INDUSTRY be pleased 
to state' 

(a) the number of letters of intent issued 
for the State of Bihar and other States dur-
ing the period from 1 April 19n to 31 
Decem ber. 1979. and 1 February I 1980 to 
15 July, 1986 for setting up small, mini and 
large cement plants with details; 

(b) how many cement plants for which 
letters of intent were issued during the 
above period, have been commissioned. 
under commissioned, outstanding till 15 
July, 1986: and 

(c) the capacity of each plant? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (8) to 
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(c). The information in regard to the letters 
of intent issued under the Industries 
(DeveiopmenUnd Regulation) Act, 1951 
will be collected and laid on the Table of 
the House. 

'mprowement In SenIces of PastIl 
· Department 

2371. SHRI KAMLA PRASAD SINGH: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(8) whether in the 'Sach Ki Parchain'tel-
ecast on 15 June, 1987 over Doordarshan. 
8 large number of points/complaints about 
the postal services were highlighted both 
by the public as well as by the postal staff 
union office bearers; 

(b) if so, the full details thereof; and 

(c) what steps have been taken to 
remedy the public grievances and to make 
the postal department/service more effec-
tive and meaningful? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHAI SONTOSH MOHAN DEV): (a) Yes. 
Sir. 

(b) The programme depicted, interviews 
with a few customers who complained 
broadly about the fotlowing' 

(i) Delay at counters; 
~ 

(ii) Non availability of forms, stamps 
and change; 

(iii) Delay in delivery/non de Ii very-
/loss of contents from Registered 
letters and parcels and delay to 
local letters; 

(iv) Mis-sorting of fetters in Post 
boxeS. 

(v) One of the tinton Office bearers 
complained .. about non-creation 
of justified posts. 

(c) (i) In the recent past the Department 
has commissioned postal Frank-
ing Machines, Registers Machines, 

~ 

M.O. Booking Machines, and 
other mechanical devices of 
eliminate delay at counters. 

(ii) There is no dearth of forms or 
postal stationery. Efforts are 
made to give change, subject to 
availability. Public cooperation is 
essential in this regard. 

(iii) Regular monitoring of transmis-
sion and delivery of all mails 
including local letters is done at 
various levels and wherever 
delays are noticed, remedial 
steps are taken. This is an ongo-
ing process. Non use of PIN code 
in the address is found to be one 
of the main causes of delay. The 
Department is popularising the 
use of PIN code. Public coopera-
tion in this area is essential. 

There have been cases of loss 
of contents from Registered let-
ters and parcels. Whenever such 
instances are brought to the 
notice of the Department prom-
ptly, necessary investigation is 
made and in genuine cases. ex-
gratia compensation not exceed-
ing rs. 50/- is paid, as per the 
rules. Full compensation (upto 
the insured value) is payable only 
in respect of insured articles. 

(iv) There is regular supervision over 
the sorting of letters into post box 
cabinets. 

(v) It is a fact that due to ban on crea-
tion of Posts imposed by the 
Government, no new posts are 
created. 

The additional WOrk generated in newly 
development areas IS being met by reor-
ganiSing and rationalising delivery arran-
gements. Justified posts will be created as 
and when the ban is Jifted. 

General: Taking into consideration the 
enormous volume of mails handled (1200 
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crores a year), the number of complaints is 
only 8 lacs which works out to O.OO7ftb of 
the total traffic. 

AboIIion of Court Fee 

2372. PROF. K .. V THOMAS: Will the 
Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether there is any proposal to 
abolish court fee; and 

(b) if not, whetller court fee is proposed 
to be made uniform throughout the 
country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H. R. BHARDWAJ): (a) No, Sir. 

(b) A Committee of the Law Ministers of 
StateS examined the question of Rationali-
sation of Court Fees with a view to bringing 
about uniformity in the matter. Their 
Report has been referred to the Law Com-
mission in the context of its study of 
reforms in Judicial Administration. How-
ever, since Court Fee is a State Subject 
(except in Supreme Court) vide Entry 3 
under List II of the Seventh Schedule to the 
Constitution of India, it is for the State 
Governments to take appropriate decision 
in the matter on the recommendations of , 
the Central Government 

FIn8ncI8I AId tor CoIr CorporatIon In 
Kef ... 

·~73. PROF. K. V. THOMAS: 
SHRI SURESH KURUP: 

Will the Minister of INDUSTRY be 
pleased to state: 

(8) whether Kerala Government has 
requested Union Government for financial 
aid to Coir Corporation; 

(b) if so, whether the proposal has been 
accepted; and 

(c) the quantum of aid so granted by 
Government? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) No 
such proposal has been received. 

(b) and (c) Do not arise. 

[Translation) 

AcquIsIIIon of L8nd by Coal MInIng 
CorporaIon 

Z374. DR. PRABHAT KUMAR MISHRA: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the number of villages acquired so far 
by the Coal Mining Corporation in Bilas-
pur district in Madhya Pradesh; 

(b) the number of persons displaced as 8 
result thereof and whether the work of their 
rehabilitation, compensation and provid-
ing employment has since been com-
pleted; and 

(c) the details of welfare measures taken 
for those displaced under the Government 
policy? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (c) The informa-
tion is being collected and will be laid on 
the Table of the House. 

[English) 

Internallonal 0rganIsaII0n of CanaImer 
Unions 

2375. SHRI C. MADHAV REDO I: Wi" the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) whether International Organisation 
of Consumer Unions (lOCU) Hague and 
Penang are recognised by Union G0vern-
ment and if not, whether necessary rec0g-
nition is being accorded; 
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(b) whether Government are aware that 
IOCU has guidelines for recognition of 
national consumer organisations and if so, 
whether these would be applied for recog-
nition of various consumer units in the 
country; and 

(c) whether it is proposed to recognise 
only those consumer organisations in the 
country which are affiliated and recog-
nised by IOCU for representation of var-
ious Boards, Commissions etc. likely to be 
set up under Consumer Protection Act, 
1986 in future? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHAI H.K.L. BHAGAT): 
(a) to (c). There is no proposal to recognise 
any consumer organisation under the 
Consumer Protection Act, 1986. 

Decline In Capacity Utllisations of HOPE 
Units 

2376. SHRI C. MADHAV REDDI: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether decline in capacity utilisa-
tion has hit HDPE units in the country as 
has been reported in the Economic Times 
of 8.7.1987; 

(b) if so, how this situation is being met: 
and 

Cc) whether combination of Jute with 
HOPE may not be more advantageous? 

THE MINISTER OF STATE IN THE 
OEPARTMENT OF CHEMICALS AND 
PETROCHEMICA~S IN THE MINISTRY 
OF INDUSTRY (SHAI R. K. JAICHANOAA 
SINGH): (a) to (c). Yes, Sir. The situation is 
being tnet· by 1eStricting licens;ng of any 
new C8PEIty and promoting adequate 
meaSures for better utilisation of installed 
capacity. According to All India Flat Tape 
'Manufacturers Association combination 
of Jute with HOPE may not be feasible. 

IndlgeniNtlon of Marui 

2377. SHRI C. MADHAV REDDI: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether indigenisation of Maruti is 
going on strictly as per Feasibility and Pro-
ject Reports approved by Government; and 

(b) whether Maruti will be made safer? 

THE MINISTER OF INDUSTRY (SHRI J. 
VENGALA RAO): (a) \Nhile Maruti Udyog 
Limited have achieved prOjected indigeni-
sation for in-house manufacture, there 
have been some shortfalls in ancillary 
development. 

(b) Maruti vehicles are based on the 
latest technology and incorporate the 
safety standards followed by the i nterna-
tional automobile manufacturers. 

Technolgoy for New Drug Pf'oiects 

2378 SHRI C. MADHAV REDOI: Will the 
Minister of INDUSTRY be pleased to state: . 

(a) whether Himachal Pradesh State 
Industrial Development Corporation is tak-
Ing up new drug projects for Rifampicin, 6 
APA and 7 ADCA enzymes with know-how 
from Czechoslovakia as reported in Eco-
nomic Times of 12.6.1987; 

(b) if so, the details thereof: and 

(c) whether such technology ;s not 
already available and in use an the country 
neceSSitating import of know-how? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R. K. JAfCHANORA 
SINGH): (a) MIs. Himachal Pradesh State 
Industrial Development Corporation has 
recently been iSSued a fetter of fntent for 
the manufacture of 6 APA, 7 ADCA and 
enzymes in colloboration with Mis. Spefa, 
Prague. 
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(b) The project is proposed to be located 
in Tehsil and District Kulu in Himachal Pra-
desh with an investment of Rs. 600 lakhs. 

(c) The import of know how is allowed 
after' considering various factors within 
over all policy of the Government in this 
regard. 

[Translation J 

Telephone Network of Modem Elec-
tronic System 

2379. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) the names of the places in the coun-
try where telephone network of modern 
etectronic system is being set-up with the 
help of Norway of Government under 
National Digital Telecommunication 
Network; 

(b) whether equipment and experts of 
the telecommunications network from 
Norwav have reached the country; 

(c) if so, the reasons for slow pace of 
work in this regard in Sarmer district of 
Rajasthan; and 

(d) the time by which work will be started 
and telecommunication net work will be 
set. up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): (a) The 
names of places desired are given in the 
Statement below. 

(b) Yes t Sir. The equipment for 
exchanges has been received in the coun-
try; but the Radio portion is expected in 
April, 1988. 

(c) The work in Sarmer will be taken up 
after training the staff on the job at Mathura 
& Nainital where Norwegian experts are 
carrying on the work. 

(d) The installation of MeR exchanges 
in Barmer is expected to start in Sep-
tember, 1987. The total work will be com-
pleted by December, 1988. 

STATEMENT 
Name of places where MeR exchanges are to be Installed 

SI Name of Pface 
No 

Name of the Secondary Area 

-----------------------'-----------
1 Barmer Barmer 

2 Baytu -do-

3 Panchpadra -do-

4 Samdhan -do-

5 S'wana -do-

e Stndhfl -do-

7 Mokokchung Kohima 

8 Tuensang -do-

g Khlpre -do-

10 Peren -do-
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SI. Name of Place 
No. 

11. Chumukdima 

12. Kosikalan (expansion of 128 lines) 

13. Virandaban 

14. Goverdhan 

15. Sadabad 

16. Ram Nagar 

17. Nainital (expansion of 128 linf:s) 

18. Kashipur 

19. Rudrapur 

20. Kitchha 

Development of industries in No Indus-
try Districts of Rajasthan 

2380. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether it is a fact that Rajasthan 
Government had submitted project 
reports regarding its no-industry districts 
to Union Government since long; 

(b) whether it is a fact that union Govern-
ment have not cleared the project reports 
so far, as a result of which there is hinder-
ance in the development of these no-

Name of the Secondary Area 

Kohima 

Mathura 

-do-

-do-

-do-

Nam,tal 

-do-

-do-

-do-

-do-

industry districts; and 

(c) the details of the progress made in 
respect of all these districts? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHAI M. ARUNACHALAM)' (a) to 
(c). Under the scheme of Central Assist-
ance for development of infrastructura' 
facilities in identified growth centres in No 
Industry Districts, the following growth 
centres Identified by the State Government 
of Rajasthan have been approved and first 
and second instalment of Central assist-
ance has been relea~d: 
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Telephone Exchanges and Public Cell 
OffIces In Rajasthan 

2381. SHRI VIROt-j1 CHANOER JAIN: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) the number of telephoAe exchanges 
and public call offices in Sarmer, Jaiselmer 
and Jodhpur districts of Rajasthan, tehsil-
wise; 

factorily; and 

(c) if so, what measures are being taken 
to improve the existing situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRt SONTOSH MOHAN OEV): (a) The 
information is given in the Statement 
below. 

(b) No Sir. These are generally working 
satisfactori Iy. 

(c) Question does not arise in view of 
(b) whether these are not working satis- reply to (b) above. 

Name of the 
District 

Sarmer 

Jaisalmer: 

Jodhpur 

STATEMENT 

Name of Tehsil 

Barmer 

Chohtan 

Shiv 

Gudamalani 

Pachpatra 

Siwana 

Total 

Jaisalmer 

Pokran 

Total 

Jodhpur 

Sergar 

Osina 

Bhopalgarh 

Bilara 

Phalodi 

Total 

No. of Exchanges No. of PCOs 

3 40 

1 16 

2 15 

2 12 

5 16 

, 10 "" 

16 109 

2 16 

2 9 

4 25 

8 8 

4 16 

5 22 

3 11 

5 8 

2 8 

27 71 
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Pendrill Appllcalron. for LPG AgencIeI 
for Palghat In K ...... 

2382. SHRt V.S. VIJAYARAGHAVAN: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the number of applications for LPG 
agencies- pending from the district of 
Palghat, Kerala; 

(b) the names of places where these 
agencies are going to be allotted; and , 

(c) the time by which these will be 
allotted? 

THE MINISTER OF STATE OF THE MIN-
ISTRY OF PETROLEUM AND NATURAL 
GAS (SHRI BRAHMA DUTT): (a) and (b). 
A total of 35 applications is pending for 
allotment of two LPG distributorships at 
the following locations in Pal ghat district 
in Kerala:-

1. PalghatlPudusseri 
2. Kollangode 

(c) As various steps precede the actual 
selection/commissioning of LPG distribu-
torships, no specific time limit can be 
indicated. 

Incr •••• In 01 and Gas Production In 
Seventh Plan 

2383. SHRt BHADRESHWAR TANTI: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the ONGC is well set to 
achieve increase in output of oil and oil 
equivalent of gas during the Seventh Plan; 

(b) if so, the percentage increase vis-a-
vis the Sixth Plan; 

(c) whether the production from the 
eastern sector is proposed to be stepped 
up; and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE OF THE MIN-
ISTRY OF PETROLEUM AND NATURAL 
GAS (SHRI BRAHMA DUTT): (a) and (b). 
Yes, Sir. The Seventh Plan targets envis-
age an increase of about B2'A» in the pro-
duction of oil and oil equivalent of gas by 
ONGC vis-a-vis the production during the 
Sixth Plan period. 

(c) and (d) The Seventh plan targets also 
envisage stepping up of production of oil 
and oil equivalent of gas by ONGC in the 
Eastern Region to 19.08 million tonnes 
from 10.30 million tonnes during the Sixth 
Plan period. 

Increase In use of Rigs by ONGC 

2384. SHRI BHADRESHWAR TANTI: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the ONGC has decided to 
use more rigs; 

(b) if so, whether with the increase in 
rigs, the ONGC is aiming at to increase its 
crude output; and 

(c) if so, the fact thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF PETROLEUM AND NATURAL 
GAS (SHRI BRAHMA DUTT) :(8) Yes. Sir. 

(b) Yes, Sir. 

(c) Increase in the number of operating 
rigs is aimed at stepping up the pace of 
exploratory and development drilling. to 
discover additional reserves of crude oil 
and natural gas and increase the number 
of producing wells. 

The targetted increase in the deploy-
ment of rigs and the output during 7th Five 
Year Plan, over the previous plan period is 
as follows' 
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VI Plan 

Rigs Years 256.0 

Metreage (OOOM) 2188.4 

Wells 926 

PIapoIai to Reduce Administered Price 
of 011 .-1d Steel Sector 

2385. SHRI E. AVYAPPU REDDY: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the names of the top ten profit mak-
ing undertakings for the year 1985-86; 

(b) the total amount of profit made by the 
above top ten enterprises; 

(c) whether on account of the sound 
financial position of ONGC, IOC, NTPC, 
SAIL, there are proposal to reduce the 
administered prices of oil and steel;and 

(d) if so. the details thereof? 

THE MINISTER OF INDUSTRY (SHRt J. 
VENGALA RAO): (a) and (b). The details 
are available in the Public Enterprises sur-
vey 1985-86, voIume-1 placed on the Table 
of the House on 27th February, 1987. 

(c) There is no such proposal at present. 

(d) Does not arise. 

~""1C8 for T ...... ng of JudIdaI 
0CIcen 

2386. SHAt E. AVYAPPU REDDY: Will 
the Minister of LAW AND JUSTICE be 
pleased to state the amount allocated by 
Union Government for improving and 
upgrading the subordinate judiciary and 
for stat ti, tg legional judicial academic for 
giving training to judicial officers? 

THE MINISTER OF STA TE IN THE 

VII Plan CM.age increase 

568.35 122 

4854.60 121.8 

1942 

MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): The Union Govern-
ment has allocated an amount of Rs. 4,050 
lakhs on the basis of the recommendations 
of Eighth Finance Commission for the 
period 1985-89 for improvement and 
upgradation of Judicial administration in 
respect of subordinnte judiciary. 

Investment In Protects in Jammu and 
Kashmir 

2387. SHRI E. AYVAPPU REDDY: Will 
the Minister of ENERGY be pleased to 
state: 

(a) whether the National Hydro-electrie 
Power Corporation has invested in seven 
major projects in Jammu and Kashmir for 
adding 3000 MW capacity to the National 
Grid at an estimated cost of rupees 5000 
era res; and 

(b) the projects investigated in Jammu 
and Kashmir which are intended to be 
taken up in the Seventh Five Year Plan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHI LA 
ROHTAGI)' (8) and (b). Salal Hydro-
electric Project Stage-1 (345 MW) and Dul-
hasti HE Project (390 MW) in Jammu & 
Kashmir are under implementation by the 
National Hydroelectric Power Corporation 
(NHPC). The Corporation also propose to 
take up four other hydroelectriC projects, 
namely, s.a1al Stage-II (345 MW) Baglihar 
(450 MW), Sawalkot (600 MW) and Uri (480 
MW) for implementation in the Seventh 
Plan. The investigation of Kishenganga 
HydroelectriC Project (390 MW) is also pro-
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posed to be taken up by the NHPC during 
Seventh Plan. The estimated cost of the3e 
schemes is Rs. 3439 crores. The Govern-
ment of Jammy & Kashmir is likely to take 
up Chanani HE Project (6 MW) for imple-
mentation in the Seventh Plan, in addition 
to projects already under implementation. 

Modernisation of KYle 

2388. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: Will the Minist~r of 
INDUSTRY be pleased t6 state: 

(a) whether Government propose to 
widen the scope of the activities of the 
Khadi and Village industries Commission 
as well as production of each item of this 
industry; 

(b) if so, the details thereof and if not, the 
reasons thereby; 

(c) the names and details of new items 
introduced and covered in this industry 
during the last three years: 

(d) what incentives have been provided 
to the village industries by Union and State 
Governments through the Commission 
and other agencies; and 

(e) the total productin of this industry 
made in Gujarat during the last three years 
(year-wise) and how much facilities and 
amount have given to Gujarat for this 
industry? 

Year 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Yes. 
Sir. 

(b) A Statement is given below. 

(c) Manufacture of Rubber Goods 
(Dipped Latex Products) Indulmy has 
been added to the schedule of Village 
Industries under the purview of Khadi and 
Village Industries Commission. 

(d) For the development of village indus-
tries, the Government of India provides 
financial assistance for working capital 
and capital expenditure at concessional 
rate of interest. Loans for the village indus-
tries carry an interest of 4%. Further, inter-
est subsidy is also provided on bank 
finance to cover the difference between 
the rate of interest charged on the loans to 
khadi industries by the KVIC and the 
banks. A more liberalised pattern of assist-
ance is adopted for identified hill, border 
and tribal areas and for SC & ST where 
grant element in capital expenditure is as 
high as 75%. Some State Governments 
have also extended sales tax exemption to 
the village industries products. 

(e) During the last three years produc-
tion of village industries in Gujarat under 
the purview of Kha~i and Village Industries 
Commission and funds disbursed to them 
are as follows:-

Funds disbursed (Rs. in crores) Production 
Value (Rs.) 
in crores) 

Grant loan Total 

1983-84 33.94 

1984-85 27.82 

1985-86 36.38 

STATEMENT 

The Khadi & Village Industries Commission 
Act, 1956 has been amended recently. 
According to the amended Act, the vntage 

0.19 

0.01 

0.08 

1.40 1.59 
. 

0.77 0.78 

0.64 0.72 

industry is now redefined to mean any Indus-
try located in a rural area the population of 
which does not exceed ten thousancfor such 
other figure as the Central Government may 
specify from time to time, which produce any 
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goods or renders any services with or without 
the use of power and in which the fixed capital 
investment per head of an artisan or a worker 
does not exceed fifteen thousand rupees and 
such other sum, as may, by notification in the 
official gazette, be specified from time to time 
by the Central Government. The reconsti-
tuted Commission as per the amended Act, as 
against five members earlier, will have ten 
members including six members represent-
ing the six geographical zones, two experts in 
science and technology, economics, rural 
industries or technical education and training 
and two ex-officio members Le. The Chief 
Executive Officer and the Financial Adviser of 
the Commission who will not have the right to 
vote. The new Commission will have a term 01 
five years as against three years earlier. 

Production of Electricity by Tapping 
Small Streams and Canals 

2389. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of ENERGY be 
pleased to state: 

(a) whether small hydro-electric pro-
jects in the country have a potential of gen-
erating about 5,000 megawatts of 
electricity ; 

(b) whether out of this potential, only 10 
per cent is being utilised for production of 
electricity; and 

(c) whether there is any plan to increase 
the production of electricity by tapping 
small streams and canals? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): (a) The small hydroelectric 
potential in the country, on a rough esti-
mate, is of the order of 5000 MW 

(b) At present, 95 such schemes with an 
installed capacity of 176.67 MWare under 
operation. 

Cc) V2 such schemes with an installed 
capacity of 216.92 MW are under construc-
tion and another 17 schemes with an 

installed capacity of 38.92 MW have been 
cleared by the Planning Commission. 

R&D Wortlln Krlahna-GodlMlrt 
.... n 

2390. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state: 

(a) whether the Oil and Natural Gas 
Commission (ONGe) is spending crores 
of rupees on Research and Development 
(R&D) to explore hydrocarbons in continen-
tal slopes in Krishna - Godavari offshore 
basin; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) No, 
Sir. 

(b) Does not arise. 

[Translation] 

Target Fixed by Mahanag. Telephone 
Nigam Umlted 

2391. DR. CHINTA MOHAN: 
SHRI BALWANT SINGH 

RAMOOWALIA: 

Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether the Mahanagar Telephone 
Nigam Ltd. has fixed a target for the metro-
politan cities of Delhi and Bombay for 
1987-88; 

(b) if so, the details thereof; 

(c) the difficulties likely to be faced by 
the Nigam in achieving the target; and 

(d) the steps taken to remove these 
difficulties ? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF COMMUNICATIONS 
(SHRI SONTqSH MOHAN OeV) : (a) Yes, 
Sir. 

(b, Details are given in the Statement 
below. 

(c) Achieving of the targets depends 

upon timely supply of equipment both 
from indigenous sources as we" as 
through import. 

(d) The matter has been taken up with 
the concerned suppliers to ensure timely 
supply of equipments. 

STATEMENT 

DELHI 

Lines to be commisSioned 

Lines to be replaced 

Net 

BOMBAY 

Lines to be commissioned 

lines to be replaced 

Net 

[English] 

crWa In Glass Manufacturing Industry 

2392. DR. CHINTA MOHAN: 
SHAI BALWANT SINGH 

RAMOOWALIA' 

Will the Minister of I NDUSTRY be 
pleased to state: 

(a) whether attention of Government has 
been drawn to the comments made by the 
President, All India Glass Manufacturers 
Federation regarding recent crisis in glass 
manufacturing industry: 

(b) if so. whether Government have 
made any attempt to know the facts in this 
regard; 

(c) if so, the details thereof; and 

(d) the action taken by Government in 
this regard? 

1987-88 
(in thousands) 

44 

30.7 

13.3 

46.6 

46.6 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) The 
Government is aware of the representa-
tions made by the All India Glass Manufac-
turers Federation and the press statement 
made by President of the Association of 
Small Industries of Indian (FASII) regard-
,n9 withdrawal of excise duty concessions 
to semi-automatic glass industry. 

(b) to (d). The concessional rate of duty 
on the semi-automatic sector was with-
drawn to remove the disparity in the opera-
tion of MODVAT scheme. W.ith the result, 
the manutacturers using glassware are 
now availing uniform input credit of 40% 
ad valoram irrespective of the fact 
whether such goods are purchased from 
the automatic s~ctor or the semi-
automatic sector. So far as the sma" scale 
units in the semi-automatic sector are con-
cerned. they continue to enjoy fun duty 
exemption upto As. 15 lakhs, provided 
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their cJearances do not exceed Rs. 1.50 
crores in the previous financial year sub-
ject to other relevant conditions. 

FIlIng Up of SC/sT posts In Madras 
Reftnery Ltd. 

2393. SHRI ANADI CHARAN DAS: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether it is a fact that reservation 
rules in favour of Scheduled Castes and 
Scheduled Tribes are not behg followed 
by Madras Refinery limited, particularly in 
Class I and II posts; 

(b) if so, the present strength of 
employees in the Corporation vis-a-vis the 
strength of SC and ST employees amongst 
them, category-wise; 

(c) whether Special Cell has been 
created and Liaison Officer appointed in 
the refinerv to safeguard the interests of 
these SC and ST employees as laid down 
in rules and if not, the reasons therefor; 
and 

(e) the backlog of reserved posts as on 1 
June, 1987, category-wise, and by what 
time this backlog is likely to be filted up? 

THE MINISTER OF STATE OF THE 
MINI~TRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT) : (a) No, 
Sir. 

(b) Does not arise. 

(c) The number of posts de-reserved 
during the last three yesrs is as under'-

1984 49 

1985 25 

198& 19 

As per rules the vacancies in 'e' and '0' 
categories of sanctioned . posts are inti-
mated to the appropriate employment 
acchanges and a copy sent to the various 

SC/ST Associations/Organisations etc. 
Vacancies in categories lA' and 'B' are 
advertised in national newspapers. Special 
recruitment drives has also been initiated. 

(d) Yes, Sir. 

-(e) Category SCs STs 

A 10 4 

B 9 1 

C 14 

0 

The backlog is likely to be fitled up in 2-3 
years 

Supply of gas to Maharashlra 

2394. SHAI THAMPAN THOMAS: Will 
the Minister of PETROLEUM AND NA TU-
AAL GAS be pleased to state: 

(a) whether Hindustan Petroleum has 
been supplying gas (LPG) to Maharashtra 
State, 

(b) which is the zone allotted to the 
Maharashtra State: 

(c) whether Government of Maharashtra 
or Un Ion Government authorities in Maha-
rashtra have made any arrangements for 
Its distribution: and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRt l3RAHMA DUTT): (a) 
Yes, Sir. 

(b) to (d). No zone as such has been 
allotted to any of the Oil Marketing Com-
panies for supplying LPG in the country, 
including Maharashtra. LPG is marketed 
through a network of distributorships 
which function under the superintendence 
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and control of the 0.'1 M arketing 
Companies. 

Vollng Right tor Non-Resident Indians 

2395. PROF. P.J. KURIEN: Will the Min-
ister of LAW AND JUSTICE be pleased to 
state: 

(a) whether any request has been made 
by organisations of non-resident Indians 
for voting rjght; 

(b) if so, whether Government have 
given any consideration to this; and 

(c) if so, the results thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : (a) and (b). Yes, 
Sir. 

(c) Government have taken a decision 
that voting rights need not be extended to 
Indians residing abroad. 

AaaIaWnce to Smll. Scale Units In 
K ..... 

2396. PROF. P.J. KURtEN: Will the Min-
. ister of INDUSTRY be pleased to state: 

~a) whether Government have fixed a 
target of 4,000 new small scale units in 
1987-88 for Kerals : 

(b) the total amount of margin money 
required for this purpose: . 

(c) the amount of assistance being made 
available by Centre for this purpose: 

(d) whether Government of Kerala has 
requested Union Government to enhance 
the Central assistance; and 

(e) if so, the details thereof and the reac-
tion of Government thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT .OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-

TRY (SHRI M. ARUNACHALAM): (8) The 
Central Government does not fix any 
target for new small scale units in States. 

(b) to (e). Do not arise. 

Fooctlon of CMPDI under CoaII~ 
LImIted 

2397. SHRI SRIBALLAV PANfGRAHI: 
Will the Minister of ENERGY be-pJeased to 
state: 

(a) whether there are branches of Cen-
tral. Mine Planning and Design Institute 
Limited under the control of Coal India 
Limited and Department of Coal; 

(b) if so, the location of those branches; 

(c) whether there is any proposal to open 
a branch in Orissa; and 

(d) if so, the details thereof? 

THE MINISTER OF ENERGY (SHRI 
VASA NT SATHE): (a) and (b). Central 
Mine Planning and Design Institute 
Limited, a subsidiary of Coal India Limited, 
has seven Regional Institutes located at 
Asansol (West Bengal), Dhanbad (Bihar), 
Ranchi (Bihar), Nagpur (Maharashtra), 
Bilaspur (Madhya Pradesh), Singrau'i 
(Madhya Pradesh) and Bhubaneshwar 
(Orissa) 

(c) and (d). As indicated above, a 
Regional Institute is already functioning in 
Orissa. 

Introduction of Speett Post Service In 
0rI_ 

2398.· SHRI. SRIBALLAV PANIGRAHI: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether any place in Orissa has been 
included in the Speed Post ServiCe 
scheme: and 

(b) if not, the reasons thereof? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): (a) No, 
Sir. 

(b) Because of the ban on the creation of 
posts, the Speed Post Service is now res-
tricted to some cities utilising the existing 
staff and transport infrastructure. 

Rural electrification in Madhya Pradesh 

2399. SHRI PARASRAM BHARDWAJ: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the amount given to the State of Mad-
hya Pradesh for rural electrification during 
the last three years, year-wise; 

(b) the amount spent during-the same 
period, year-wise alongwith the number of 
villages electrified: 

(c) the targets fixed for rural electrifica-
tion for the Sixth Plan and Seventh Plan 
periods; and 

(d) whether the target for rural electrifi-
cation for Sixth Plan period has been fully 
achieved; if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): (a) The details of the plan out-
lay recommended by the Planning Com-

Targets and achievements 
during the Sixth Pia,.. 

vmage 
electrification 

Target Ach_ 

16389 18425 

Pumpsets 
energisation 

Target 

195570 

Ach. 

188388 

mission for Madhya Pradesh during the 
last three years are as under:-

Year Rs. in crores 

1984-85 28.90 

1985-86 37.90 

1986-87 39.99 

(b) The amount disbursed by Rural Elec-
trification Corporation during the last 
three years and the number of villages 
electrified (both under State Plan and 
Rural Electrification Schemes financed by 
Rural Electrification Corporation) in M.P. 
are as under:-

Year Amount dis- No. of villa-
bursed (As. ges electri-
in lakhs) fied 

1984-85 3458 3698 

1985-86 4823 3371 

1986-87 6288 3756 

(c) and (d). Targets of Rural 
Electrification during the Sixth Plan and 
targets for the Seventh Plan period in 
Madhya Pradesh are as under:-

Rura' E\ectrification 
for Seventh Plan 

Village 
electri-
fication 

17010 

Targets 

Pumpsets 
energisa-
tion. 

200000 



345 WriNen Answers SRAVANA 20,1909 (SAKA) Written Answers 346 

The main reasons for the shortfall in 
achieving the targets of pumpset energisa-
tion are short supply of certain construc-
tion materials, lack of Co-ordination etc. 

Production of sugar In Rajasthan 

2400. SHAI SHANTI DHARIWAL: Will 
the Minister of FOOD AND CIVIL SUPP-
LI ES be pleased to state: 

(a) the quantity of sugar produced in 
Rajasthan during the last three years, 
quality-wise; 

(b) whether the sugar produced in Raj-
asthan is superior to that produced in Uttar 
Pradesh and Tamil Nadu; and 

(c) if not, the steps being taken to 
improve the quantity of sugar produced in 
Rajasthan? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRI H.K.L. BHAGA T): 

(a) to (c). Sugar factories are required to 
produce sugar conforming to ISS specifi-
cation which appty uniformalty throughout 
the country. 

The qual ity-wise sugar production of the 
factories located in Rajasthan during the 
last 3 sugar years is given in the Statement 
below. 

STATEMENT 
Grade-wise total productIon of Sugar bagged in RaJasthan dUring 1984-85 to 

1986-87 sugar years (Figures in Tonnes) 

Sugar L-30 M-30 5-30 L-29 M-29 5-29 Ungraded Total 

(Oct -Sept) 

1984-85 2624 7800 4 7807.0 185.5 1540.8 375.1 141.4 18112.6 

1985-86 33396 7541.3 491.8 190.9 96.8 11660.4 

1986-87 57505 14965.1 18.5 1214.9 599.5 234.6 22783.1 

Note· Figures of 1984-85 and 1985-86 sugar year do not Include the production of Beet Sugar. 

Power production in Rajasthan 

2401. SHRI SHANTI DHARIWAL: Will 
the Minister of ENERGY be pleased to 
state: 

la) whether there \s a proposa\ under 'he 
consideration of Union Government to 
connect power units in Rajasthan with the 
national grid; 

(b) if so. the details thereof: 

(c) the time by which the work is 
expected to be initiated and completed; 
and 

(d) the extent to which power produc-
tion win be improved to meet the requ\re-
ments of the State? 

THE MINtSTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): (a) to .(c). The power units in 
Rajasthan have been connected to the Raj-
asthan State Power Grid which in tum is 
integrated with the Northern Regional 
Grid. Further strengthening of the North-
ern Regional Grid along with other 
Regional Grids and their interconnections 
would gradually lead to the formation of a 
National Power Grid. 

(d) Suratgarh (2x2 MW,. Anoopgarh 
Phase I and II (3x1.5 MW eah). and Nan-
grsl RMC (3x2 MW) Hydro Power Pr0-
jects of Rajasthan, yielding a total capacity 
add\t\on of '9 MW, are schedu\ed for com-
missioning during the year 1987-88.. 
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N'teIg appIIcaIIans for LPG conneC-
tion. In Rajathan 

2402. SHRI SHANTt DHARIWAL: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(8) the number of applications for LPG 
connections pending in Rajasthan as on 
30-6-1987; 

(b) the number of applications pending 
for additional LPG connections during the 
same period; 

(c) the number of such applications 
pending in Kota; and 

(d) the time by which all such applica-
tions are expected to be disposed off? 

THE MINISTER OF STATE OF THE MIN-
ISTRY OF PETROLEUM AND NATURAL 
GAS (SHRI BRAHMA OUTT): (a) and Ccl. 
As on 30 June, 1987, a total number of 
about 95,900 applications for LPG connec-
tions were pending in Rajasthan, out of 
which 7,200 applications were pending in 
Kota; 

(b) Except for 160 applications pendIng 
at Udaipur, the second cylinder is being 
released across the counter in Rajasthan; 

(d) Release of LPG connections IS made 
subject to factors such as product availa-
bility, availability of bottling facilities, etc. 
The Oil Industry ~as also taken steps to 
commission. severa' new distributorships 
wherever necessary, with a view t6 exped-
iting release of LPG connections. 

ShIfting of R.M.5. OffIces'n Andhr. 
Pradesh 

2403. SHRt V. TULSIRAM: Will the Min-
ister of COMMUNICATIONS be pleased 
to state: 

fa) the number and names of R.M.S. offi-
ceS shifted in Andhra Pradesh during the 
last three years; 

(b) the extent to \fhich the mail bags ~ 
were delayed for a number of days due to 
closure and/or shifting of these offices; 
and 

(c) the steps taken to set the working on 
proper footing and avoid harassment to 
the common public? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHAI SONTOSH MOHAN OeV) : (a) Only 
the office has been shifted in Andhra Pra-
desh in the last three years. The name of 
the office is Nirmal Sctrting in Adilabad Dis-
trict, which was shifted to Mancherial in 
the same District on 15.6.1987. 

(b) Apart from the shifting of the office in 
para (a), 18 other sorting offices were 
closed during the period. No case of delay 
to mails has come to the notice as a result 
of shifting/closure of Mail offices, except in 
the case of one office viz., Chirala Sorting 
office was subsequently reopened 

(c) Transit of mail is constantly reviewed 
and monitored at different lavels in 
the department. Wherever delay IS noticed, 
corrective measures are taken. 

Connecting of Mahboobnagar with Telex 
ServIces 

2404. SHRI V. TULS.RAM: Will the MIn-
ister of COMMUNICATIONS be pleased 
to state: 

(a) whether an app\icatlon tor connect-
ing Mahboobnagar district of Andhra 
Pradesh with Telex Service has been 
received by the Hyderabad Telecom, Dis-
trict; and 

(b) if so, when it will be connected? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): (a) and 
(b). An apDlication has been received for a 
long distance telex connection from 
Hyderabad Distnct of Mahboobna~r. The 
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connection can be provided after the 
payment formalities are completed. 

Fe. Godown. In Anethra Pradesh 

2405. SHRI V. TULSIRAM: Will the Min-
ist~r of FOOD AND CIVil SUPPLIES be 
pleased to state: 

(a) the number of godowns of the Food 
Corporation of India in Andhra Pradesh as 
on 30 June, 1987; 

(b) the number of new godowns pro-
posed to be constructed in that State by 
the end of Seventh Five Year Plan; 

(c) the total storage capacity of each of 
the old god owns and expected storage 
capacity of new godowns; and 

(d) the time when the work is expected 
to start for construction of new godowns in 
that State? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND- MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H.K.L BHA-
GAT): (a) As on 30.6.1987. the number of 
owned and hired storage depots with the 
Food Corporation of India (Fer) was 125 in 
Ahdhra Prad~h. 

(b) The number of centr. in Andhra 
Pradesh where FCI has construdedf. 
constructing godowns during the Seventh 
Five Year Plan is 23, of which 20 centres 
have already been completed and the bal-
ance 3 are under construction. 

(c) A Statement showing the location . 
wise storage capacity and the expected 
storage capacity of new godowns in 
Andhra Pradesh js given below. 

(d) The construction of storage capacity 
at 3 new centres has already commenced. 

STATEMENT 

Location-wise capacity of owned and hired storage depots 01 FCI Slid the caDacity 

under construction by FCI as on 30.6.1987 In Andhra Pradesh 

51. No. Location Capacity (in tomes) 

1 2 3 

1. 5anathnagar 53.780 

2. Hyderabad 32,500 

3. Cherlapalli 1,00,000 

4. Jadcherla 3,340 

5. Kazipet 33,340 

6. Warangal 60,000 

7. Mahbubabad 2,5ftO 

8. Jangaon 1,500 

9. Peddapalli 13,340 

10. Jammikunta 30,000 

11. Jagtial 2,000 

12. Karimnagar 1,000 
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1 2 3 

13. Khammam 60,840 

14. Kothagudem 600 

15. Miryalaguda 63.000 

16. Nalgonda 30,000 

17. Nidamnur 5,000 

18. Huzumagar 4,100 

19. Kodad 5,200 

20. Mandanapalli 5.000 

21. Bongir 1.000 

22. Kamareddy 2,500 

23. Nrzamabad 10,000 

24. Mancherial 25,500 

25. Nlrmal 1.000 

26. Kurnool 6.340 

27. Timmancherla 26.480 

28. Guntakal 8.400 

29. Jangalapalli 60,000 

30. Hindupur 413 

31. Cuddapah 2,500 

32. Proddatur 403 

33. Ne 110 re 5,840 

34. Raiapa'em S,OOO 

35. Kakutur 10,000 

36. Kavali 8,300 

37. Chittoor 15,500 

38. Renigunta 20,000 

39. Vadamalpet 2,500 

40. Taduku 2,500 



353 Written Answers ~RAVANA 20, 1909 (SAKA) Written AnsW8tl 354 

1 2 3 
41. Sathenpalli 17.580 

42. Pedakakani 66,300 

43. Nambur 22,980 

44. "Nallapadu 8,420 

45. Dogiparthy 10,000 

46. Narsaraopet 5,000 

47. Ganapavaram 4,200 

48. Ongole 27,500 

49. Vetapalem 3,000 

SO. Krishna canal .12,310 

51. Kanuru 2,800 

52. Hanuman Junction 30,000 

53. Rayanapadu 60,820 

54. Tadepalligudem 9,200 

55. Bhimadolu 15,000 

56. Eluru 26,760 

57. Nidadavolu 14.590 

58. Bhimavaram 19.800 

59. Pennada 45,000 

60. Palakolu 10,640 

61 Akiveodu 14,620 

62. Kakmada 44;\1Q 

63. Samalkota 30,000 

M. Div.I! 5.000 

65. Tun. 10.000 

66. Diceavotu 2O,_ 

67. Gopalapuram 7,_ 

68. Rajahmundry 51,.7 



3&5 Written AnswetS AUGUST 11, 1987 Written AnsWfHB 356 

1 2 3 
\ 

69. Visakhapatanam 82,350 

70. Vijayanagaram 8,910 

71. Bobbin 3,000 

72. Amadalavalasa 24,870 

73. Rajam 4,500 

74. Sompata 2,500 

75. Jangaon 3,000 

76. Guntur 2,000 

n. Nlzamabad 3,700 

78. Adoni 5,984 

79. Ouggirala 3,500 

80. Sarangpur 28,255 

81. Bod han 15,000 

82. Masulipatnam 29,750 

83. Renigunta 12,500 

84. Nidamanur 28,000 

85. Rajamundry 29,450 

86. Handyal 20,200 

87. Gudivada 30,405 

88. Su rya pet 14,625 

88. Nellore 48,000 

90. Tadepal"gudem 30,305 

91. Siddipet 8,950 

92. Vedlamudl 25,000 

93. Karimnagar 15,000 

94. MahboObnagar 21.000 

95. Medak 7.500 

96. Cuddapah 11,250 
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1 2 3 
------~-----------------------------------------------------97. Ongole 1,500 

98. Vishakhapatnam 13,000 

99. Kaikalur 15,000 

100. $ettnapalli 3,600 

Capacity under construction 

1. Gudivada 60,000 

2. Kazipet 30.000 

3. Vijayawada 20,000 

Note: 1. At certain locations, there are mere than one storage depots. 

2. The storage capacity at S.No. 75 to 100 has been hired by FCI from Central 
Warehousing Corporation. 

AppoIntment of Chief J .. tIce of High 
Courts outside the Stale 

2406. SHRI V.S. KRISHNA IYER : Will the 
Minister of LAW AND JUSTICE be pleased 
to state: 

(a) the Stales which have implemented 
the decision of appointing Chief Justice of 
High Courts from outside their respective 
States; 

fb) the reasons for not imptementing the 
above decision by the remaining States; 
and 

(c) the steps proposed to be taken to 
have a uniform policy in the appointment 
of Chief Justice of High Courts outside 
their home State throughout the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) to (c). After the 
aMouncement of the policy of having 
Chief Justices from outside on 28.1.83. the 
transfers/appointments of 22 Chief Justi-
ces from outside have so far been made in 
17 out of 18 High Courts. 

Due to retirement etc. as on 7.8.87, only 

11 High Courts are havi"g Chief Justices 
from outside. These are the High Courts of 
Andhra Pradesh, Gujarat, Himachal Pra-
desh. Karnataka, KeraJa, Madhya Pradesh, 
Madras. Orissa. Punjab and Haryana, Raj-
asthan and Sikkim. The matter of appoin-
ting/transferring Chief Justices from 
outside in the remaining 7 High Courts of 
Allahabad Bombay, Calcutta, Delhi, 
Guwal'ati, Jemmu and Kashmir and Patna 
is engaging the attention of the Govern-
ment. Government adheres to its policy of 
having Chief Justices in the High Courts 
from outside. 

Opening of new post office III ....., 
ShIma Nagar, Bangalore 

2407. SHRI V.S. KRISHNA IYER: Will the 
Mini$ter of COMMUNICATIONS be 
pleased to state: 

(a) whether the Post Office located at 
Jeevan Shima Nagar. Bangalore, was 
shifted to BEML premises; 

(b) if so, the reasons thereof; 

Cc) whether it was also serving the pe0-
ple of (:iovemment quarters. HAL Housing . . 
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Colony, Vimanapura, Anandapura and 
other areas; and 

(d) if so, whether Government propose 
to open a new Post Office at Jeevan Shima 
Nagar. Bangalore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): (a) and 
(b). No, Sir. A new post office has been 
opened in the premises of Defence 
Research Development Organisation with 
effect from 15.6.1987 under the name IC.V. 
Raman Nagar' Jeevan Shima Nagar Post 
Office was simultaneously converted as a 
n<>-delivery post office and moved to a 
smaller building in the same area. 

(c) and (d). The delivery functions have 
been reorganised between HAL II State 
and C.V. Raman Nagar Post Offices to 
achieve optimum efficiency. There is no 

Kerata 

."ndhra Pradesh 

Karnataka 

Tamil Nadu 

The year-wise investment pOSition IS 
available in the pubric Enterprises Surveys 
of the respective years placed on the Table 
of the House. 

Request for take over of Chembur Unit of 
Union carbide India Ltd. 

2409. SHRt lNDRAJIT GUPTA: Will the 
Minister of INDUSTRY be pleased to state: 

change In the postal facilities available to 
the different localities. 

Central tnvestment In ICe ..... 

2408. SHRfMATf GEETA MUKHERJEE: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether the rate of Central Invest-
ment in Kerala was very low as compared 
to other Southern States; and 

(b) if so, what is the annual central 
investment during the last decade in Ker-
ala and how does it compare with that in 
other Southern States? 

THE MINISTER OF INDUSTRY (SHRI J. 
VENGALA RAO): (a) and (b). It is pre-
sumed that the Hon'ble Member is refer-
ring to investment of Central public 
enterprises in Kerala vis-a-vis other South-
ern States. The position as on 31.3.19n 
and as on 31.3.1986 is as follows:-

(Amount Rs. in crores) 

Investment of Central Government 
public enterprises in terms of 

Gross Block as on 31st March 

1977 1986 

274 920 

391 5271 

268 1542 

467 2943 

(a) whether it is a fact that the employees 
of Chembur (Bombay) unit of Union Car-
bide India Ltd. has urged upon Govern-
ment to take over the unit: 

(b) if so, the reasons therefor: and 

(c) whether Government propose to 
take over the unit? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): (a) and (b). Yes, Sir; in order to 
prevent the closure of the Chembur unit 
declared by t~e Management on , 6th April 
1987 under Industrial Disputes Act, 1947. 

l 

(c) The various implications of the prop-
osal are under study. 

Postal lou on account of Urban Services 

2410. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether a major portion of the annual 
postal loss is on account of urban services 
like more than one dak delivery a day and 
also because of lack of any norms of dis-
tance etc. for the opening of post offices in 
the cities; 

(b) if so, the total annual loss and its 
break-up for urban and rural services, 
including the expenditure on account of 
establishment in these sectors during the 
last three years; and 

(c) if so, whether any economy in expen-
diture so as to reduce the losses can be 
effected only in the urban areas and not in 
rural areas? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATlqNS 
(SHRI SONTOSH MOHAN OEV) (a) No. 
Sir. This is not necessarity so. The main 
causes of postal deficits are (i) as a matter 
of policy, the tariffs charged on most items 
of postal services are substantially lower 
than the cost of rendering the servcice; 
and (ii) again as a matter of policy. in rural 
and backward areas post offices are 
opened without following revenue criteria 

(b) and (e). Do not arise in view of (a) 
above. 

(Translation] 

Enhancement In royalty on OR and 
Natural G. 

2411. SHRI C.D. GAMIT: Will the Minis-
ter of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether Gujarat Government has 
requested the Union Govemment to 
reconsider its request to enhance the roy-
alty on oil and natural gas' 

(b) if so, the details thereof; 

(c) the action taken by Government to 
enhance the royalty on oil and natural gas; 
and 

(d) the new rate of payment of royalty 
complete details in this regard 1-

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRJ BRAHMA DUTT) : (a) No, 
Sir. 

(b) to (d). Do not arise. 

[English] 

Setting up of second telephone awttct.-
Ing factory In Bangalore 

2412. SHRI H.B. PATIL: Will the Minister 
of COMMUNICATIONS be pleased to 
state: 

(a) whether there has been reported 
delay in the setting up of the second tele-
phone switching factory in Bangalore; 

(b) whether this delay would seriously 
affect the telecommunication component 
of Rs. 10,000 crores electronics plan; and 

(c) if so, the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN OEV): (a) No, 
Sir. 
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(b) and (c). 00 not arise. 

DIamage to poet oftIc:ea and telephone 
........ In Darjeellna 

2413. SHRI ANANDA PATHAK: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(8) whether the activities of Gorkha 
National Liberation Front have burnt and 
damaged a number of Post Offices, Tele-
phone Exchanges and such other Govem-
ment properties in Darjeeling in the wake 
of their thirteen-day Bandh in three hill 
sub-divisions of the district of Darjeeling: 

(b) if so. the details and value thereof; 
and 

(c) whether Government have any prop-
osal to replace them? 

THE MINISTER OF STATE IN THE 
MJNISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : (a) 
POSTAL & TELECOM~ Yes, Sir. 

(b) and (c) POSTAL: 2 Post Offices were 
damaged and 7 Post Offices were burnt. 
The loss is assessed in Rs. 14,106.87 
Alternate arrangements have been made 
for the functioning of the Post Offices and 
replacement of lost articles. 

TELECOM: Two Exchanges, one in Dar-
jeeJing Sub-Division in l'Jargispur of 50 
lines capacity 'lutomatic Exchange and 
the other in KalimlJOng Sub-Division in 
Pedong of 25 lines capacity automatic 
(Nargispur) Exchange were burnt. Nargis-
pur Exchange has already been restored 
on 14.7.87. Pedong Exchange is likely to 
be restored during Au4ust, 1987. The loss 
to the Department at Nargispur is about 
As. 2 lakhs incfuding depanmental build-
ing and that for Pedong Exchange Is about 
As. 45,000/-

[Translation 1 

. 
2414. OR. CHINTA MOHAN: 

SHRI BALWANT SINGH 
RAMOOWALIA: 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to st9te: 

(8) whether Government are consider-
ing to change the present position of 
pulses market in the country; 

(b) if so, the fact in this regard; 

(c) the detailed outline of the scheme of 
Government in this regard; and 

(d) the time by which it is likely to be 
implemented ? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHAI H.K.L BHA-
GAT)· (a) No, Sir. 

(b) to (d). Do not arise. 

[English] 

Task ton:e tor I'8VIv8I of BI'tand 8herI 
Udyog Nigam UmHed 

2415. SHRI INDRAJIT GUPTA: 
SHRI RAMASHRAY PRASAD 

SINGH: 

Will the Minister of INDUSTRY be 
pleased to state: 

(8) whether it is a fact that there has been 
demand for setting up a task force for the 
revival of Bharat Udyog Nigam Limited as 
reported in the Economic TImes, Calcutta 
edition of 12 June, 1987; and 

(b) if so, what action Government pro-
pose to take to revive the units under Sha-
rat Shari Udyog Nigam Limited? 

THE MINiSTER OF INOl JSTRY (SHRt J. 
VENGALA RAO): (a) Yes, Sir. 

(b) A task force compris:ng of selected 
officers from various constituents has 
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been set up under the CMD, Bharat Shari 
Udyog Nigam Ltd. to work out project 
reports for modernisation of manufactur-

. ing facilities and introduction of new 
products. 

CornpIIIIrM ....... unitt of BharM BMit 
I, Udyog NIgam Umltecl 

2416. SHRIINDRAJIT GUPTA: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether it Is a fact that there have 
been complaints of unremunerative orders 
being accepted by some units of Bharat 
Shari Udyog Nigam Limited; and 

(b) if so, what steps Government pro-
pose to take in this regard? 

THE MINISTER OF INDUSTRY (SHRI J. 
VENGALA RAO): (a) Federation of the 
Officers' AssOCiations of Sharet Shari 
Udyog Nigam Ltd. in their memorandum 
dated 4th July, 1987 has mentioned about 
acceptance of orders at unremunerative 
prices specifically in respect of wagons, 
Cranes and Bogies for Milk Van. 

(b) As regards wagar:- orders, the pric~ 
are fixed by the Railway Board and are 
applicable to all Wagon Builders including 
those in the private sector. The bogie for 
Milk Van is a new diversified item and the 
current price at which orders are placed on 
Bum Standard Company Ltd. is As. 3.40 
lakhs per bogie, which is considered satis-
factory. The cranes are a highly competi-
tive product and the orders are procured at 
the best possible competitive prices. 

PrapoIIi for Import of Trr-

2417. SHRI AMARSINH RATHAWA: 
SHRI CHINTAMANI JENA: 

VViIi the Minister of INDUSTRY be 
pleased to state: 

(a) whether Union Government are con-
sidering to allow import of tyres to check 
the rising trend of prices of tyres by the lyre 
manufacturers ; 

(b) the names of the lyre manufacturing 
units in the country; 

(c) whether the tyre manufacturers have 
approached Union Government not to 
import tyres as it is likel~ to hit indigenous 
industry: and 

Cd) if so, the decision taken by Govern-
ment in this direction? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a), (c) 
and (d). The Government have received 
complaints regarding the increase in pri-
ces of bus, truck tyres. The Automotive 
Tyre Manufacturers, Association has sent 
a communication to ~.rnfnent ildeaIt-
ing that import of tyres may not be in tti8 
interest of the lyre industry as well as lyre 
consumers. The Government are keeping 
a close watch on the situation and may 
consider import of lyres if the need arises. 

(b) A Statement is given below. 

STATEMENT 

The following are the units in the organi .. 
sector engaged in the manufacture of aute 
motive tires & tubes. 

,. Mis. Dunlop India Ltd., Sahaganj 

2. Mis. Dunlop India Ltd., Ambathur 

3. Mis. Bombay Tyres Internation. 
Ltd., Bombay 

4. MIs. Ceat Tyres of India Ltd., 
Bombay 

5. MIs. Ceat Tyres of India Ltd., Naslk. 

6. MIs. Goodyear India Ltd., 
Ballabhgarh 

7. MIs. MRF I Madras 

8. Mis. MRF, Goa. 

9. Mis. MRF, Arkonam. 
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10. Mis. Premier Tyres Ltd. 

11. Mis. Tyre Corporation of India, 
Calcutta 

12. Mis. Modi Rubber Ltd., Modipuram 

13. MIs. J.K. Industries Ltd., Kankooli 

14. MIs. Apollo Tyres Ltd., Challakudy 

15. MIs. Vikrant Tyres Ltd., Mysore. 

16. MIl. U.P. Tyres Ltd., Madurai 

17. MIs. Srichakra Tyres Ltd., Madurai 

18. Mis. Stallion Tyres Ltd., Hyderabad 

19 Mis. Falcon Tyres Ltd., Mysore 

20. Mis. Tanfort Tyres Ltd., Bangalore 

21. Mis. Wearwell Tyres Ltd., Betul 

22. MIs. Metro Tyres Ltd., Ludhiana 

23. MIs. Hindustan Cycles Ltd. 

Apart from the above units, there are 
number of units in small scale and medium 
sector producing tyres/tubes for bicycle/rick-
shaw and 2/3 wheeler. 

2418. SHRI ANIL BASU: 
SHRI R.P. DAS: 
SHRI ANANDA PATHAK: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether the Engineering project 
India (EPI) had to suffer huge losses as 
pointed out by the Comptroller and Audi-
tor General (C&AG) in its report for 1985-
86; and ... 

(b).if so, the reasons identified for such 
toiieS;and the femedial steps being taken 

• • inthIJ.,..rd? 

THE MlfQiSTER OF INDUSTRY (SHRI J. 
VENGALA ~AO) : (a) and (b). Engineering 
Projects (India) Limited suffered a loss of 
As. 34.4269 crores 1985-86 which inter-slia 

included interest burden of As. 24.13 
crores and af) amount of Rs. 14.23 erar. 
on account of settlement of previous 
period claims. Losses were mainly on 
account of execution of two overseas pro-
jects in Kuwait and Iraq because of heavy 
escalation in prices, rigid attitude of the 
clients and Iran-Iraq war. 

EPI have been asked to wind-up their 
operations in foreign countries and not to 
undertake any fresh overseas projects. EPt 
are also making efforts to increase its tum-
over by taking up more home projects 
and are taking measures for economy in 
administrative expenditure. Operations of 
EPI In Home Projects have been found 
viable. 

Producers of Synthetic fibre and Yam 
..... try 

2419. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: Will the Minister of 
INDUSTRY be pleased to state: 

(a) how many producers are in the coun-
try in the synthetic fibre and yam industry: 

(b) what is their licensed capacity and 
actual production in 1984 and 1986: and 

(c) the .details of excess production in 
1984, 1985 and 1986 in relation to denier-
age granted in their licenced capacity? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): (a) About 18 units are at present 
engaged in the manufacture of major 
synthetic fibre and yarn 

(b) The total licensed capacity and 
production of SynthetJc Fibre and Yam 
during 1984 and 1986 are given below:-
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Tonn88/Appr~~ 

Vear Licenced Production 
Capacity 

1984 2,21,500 1,61.400 

1986 \ 4,06.600 2.17,500 

(c) Some units of Polyester Filament 
Yarn have produced more than the 
licensed capacity mainly as they have 
reportedly produced coarser denier. 

Synthetic bIIgI tor .xport to West 
Europe 

2420.. SHRI V. SOBHANADREESWARA 
RAO: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government are aware of 
the fact that nearly 60 per cent installed 
capacity in HOP woven sack industry is 
idle due to recent directions of the Union 
Government regarding the use of jute bags 
in different sectors; 

(b) whether Government propose to 
give cash compensatory support to syn-
thetic bags for export to West Europe and 
other markets to overcome the present cri-
sis; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE: 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANORA 
SINGH): (8) There is at present surplus 
installed capacity in HOP woven sack 
industry and capacity utilisation is adver-
sely affected due to recent directions 
regarding mandatory use of jute bags in 
different sectors. 

(b) an~ (c). The All India Flat Tape 
Manufacturtn Association has 
requested for cash compensatory support 

for export of synthetic bag which would be 
decided on merits. 

12.04 his. 

(Interruptions) 

[English) 

SHRI C. MADHAV REDDI (Adilabad): 
You were kind enough to agree to a 
number of issues to be raised under rule 
193. A very important issue namelyatroci-
ties on Harijans has been left out. 

MR. SPEAKER: You give notice. 

SHRI C. MADHAV REDOI: We have 
given notice. 

MR. SPEAKER: We will discuss it in the 
Business Advisory Committee and then 
we will do it. There is no problem. 

(Interruptions) 

MR. SPEAKER: I have assured you that 
whatever subject you decide, we will disuss 
that. There is no problem. 

SHRI M. RAGHUMA REDDY 
(Nalgonda): Recently the Prime Minister 
went to Andhra Pradesh and ... 

(Interruptions)** 

MR. SPEAKER: Nothing forms part of 
the record. 

(lnterruptions)** 

MR. SPEAKER: I have already told that 
nothing forms part of the record .... 

(Interruptions)** 

[Translation] 

MR. SPEAKER: It is always surorising 

--------------------------------
··Not recorded. 
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for me to see what is happening after all. 
WheAever you inform me or give a notice 
about your intention to raise discussion on 
any subject, I look into it. 

SHRI V. TULSIRAM (Nagarkurnool): I 
have given a notice. 

MR. SPEAKER: Please listen to me. No 
notice has been received on any subject 
whatsover. If you give any notice and there 
is something in it requiring discussion, it 
would definitely be discussed. But doing 
so would not serve any purpose. I would 
like to say that it is a daily feature that 
whenever important subjects are dis-
cussed in the House, the Members are not 
present in good strength. For example, 
when discussion on drought was going on 
in the House, not even 25 Members were 
present in the House and whenever any 
dispute is to be raised, all Members remain 
in their seats. 

[English] 

I feel ashamed of this thing. 

(Translation] 

And I have been telling you time and 
again that I do not want to bar any 
discussion. 

(Interruptions) 

MR. SPEAKER: Order, Order. I have 
already told you that I do not want to bar 
any discussion. Now, see 50 Members are 
on their legs. You kindly tell me the subject 
which should be got discussed? I have just 
told Mad havj i also that if any notice has 
been received, it would be referred to the 
Business AdviSOry Committee. We do not 
want to bar any discussion. We will get the 
subject discussed. But by dOing so, you 
are letting me as also the House down. I do 
not like it 

(Inte"uptions) 

MR. SPEAKER: I do not take the 

responsibilitY. for anything which is done 
outside. But I will do certainly whatever is 
possible. 

[English] 

SHRt M. RAGHUMA REDDY: Sir, 
at~ocities on HariJans are taking 
place .... (Interruptions) 

[Translation] 

MR. SPEAKER: Whatever is possibJe 
would be done. I am not pleading for 
anybody. If you have given any notice. it 
would be considered by the Business 
Advisory Committee. f do not have any 
objection in having a discussion on that. 
Whatever you want to say, you must say, 
but indulging in such things d~s not mean 
anything. It is not only for you but for all of 
you. 

(Interruptions) 

MR. SPEAKER: Wny do you make a 
noise? 'Nhat is this habit? Kindly stop it 
now. 

[English] 

It is all right. I will do everything which 
you say. No problem with me. 

SHRI M. RAGHUMA REDDY: Sir. when 
the Prime Minister visited Andhra 
Pradesh ... ( Interruptions) 

[Translation] 

MR. SPEAKER: Whatever you have, you 
give it to me. It would not serve any 
purpose, if you do like that. First of alUet me 
see whatever you have given. I will bring it 
before the House. You may have a 
discussion on it, I have no objection. But 
this is not the way. 

(Interruptions) 

MR. SPEAKER' It ;s a matter of great 
shame. I have listened to you. 
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[English) 

It is all right. 

[Translation] 

I have listened. I do not know anybody .. '" 

(Interruptions) 

MR. SPEAKER: I have listened to you. I 
do not know anybody. I will allow whatever 
is admissible undE'r the rules without any 
discrimination. 

(Interruptions) 

MR. SPEAKER: Professor Saheb, you 
may raise this matter under Rule 377. 

[English] 

There is not'a question for Adjournment 
Motion. 

PROF. MADHU DANDAVATE 
(Rajapur): It is all right, Sir. You can quietly 
tell me that, I will quietly listen. 

[Translation] 

MR. SPEAKER: Soz Saheb, I have 
admitted your notice. 

[English] 

I have already admitted them. 

(Interruptions) 

[Translation] 

PROF. SAIFUDDIN SOl (Baramulla): 
Calling Attention is not sufficient. 

( Interruptions) 

MR. SPEAKER: Wny are they making 
noise? 

(/nterrupti6ns) 

(Eng/ish) 

MR. SPEAKER: Why are you unneces-
sarily shouting ... 

(Interruptions) 

[Translation] 

PROF. SAIFUDDIN SOZ: You have 
allowed discussion under Calling Atten-
tion, but it will be limited. It should be 
under Rule 193. 

(Interruptions) 

MR. SPEAKER: I do not have time. 

[English] 

This is my job. I am not bound by your 
advice. I am bound by the advice given in 
this book. 

(Interruptions) 

MR. SPEAKER: It is all right now. 

SHAI SURESH KURUP (Kottayam): 
There is acute shortage of milk and bread 
in the capitaf. • 

. (Interruptions) 

MA. SPEAKER: You can give another 
notice. 

SHAI SURESH KURUP: I ha~ given 
notice. 

(Interruptions) 

MR. SPEAKER: It is all right. You sit 
down. 

[Translation 1 

SHRI NARAYAN CHOUBEY (Midna-
pur): Milk and bread are not available. 
Bhagatji, please speak. 

(Interruptions) 
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(English) 

SHRI SURESH KURUP: Ask him to 
make 8 statement. 

(Interruptions) 

(Translation) 

SHRI HARISH RAWAT (Almora): Mr. 
Speaker. Sir. the university teachers are on 
strike for the last eight or nine 
days .... (Interruptions) 

MR. SPEAKER: Discussion on teachers' 
strike would be taken up day after tomor-
row. You kindly resume your seat. You 
please listen to me. How many times willi 
have to tell you? It will be taken up on 13th. 

[English] 

You cannot dictate anything to me. 

(Interruptions) 

(Translation 1 

SHRI HARISH RAWAT: There should 
be a detailed discussion on this matter. 

MR. SPEAKER: I have allowed it for day 
after tomorrow. You please sit down. 

(English) 

I will ask you to ..... . 

(Interruptions) 

SHRI SHANTAHAM NAIK (Panaji): 
Regarding 9th August. three States-West 
Bengal. Tripura and Kerala. have not cele-
brated the Quit India Movement on 9th 
August. You should make a statement. It is 
a national issue. You have to make a state-
ment. You should yourself make a state-
ment and take cognisance of it. 

(Interruptions) 

(TranslatIon J 
MR. SPEAKER: No name Should be 

recorded. 

(Interruptions) 

[English] 

No name is to be recorded. 

(Interruptions) 

MR. SPEAKER: Mr. Minister. what are 
they doing? 

(Interruptions) 

MR. SPEAKER: There should be a sense 
of proportion. 

(Interruptions) 

MR. SPEAKER: You can give in writing. 

.. 
(InterruptIons) 

,PAPERS LAID ON THE TABLE 

12.12 hl'L 

[English] 
. 

NotIfIcatIons under B&n8U of Indian 
Standard Act and Annual Report etc. of and 
RevIew of Development CouncIl tor Sugar 

Industry for 1 __ 87 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRI H.K.L. BHAGAT) : 
I beg to lay on he Tabte-

(1) A copy of Notification No. S.O. 
464(E) (Hindi and English ver ... 
sions) published in Gazette of 

~ India dated the 12th May, 1987 
constituting an executive Com-
mittee of the Bureau of Indian 
Standards issued under sub-
section (1) of section 4 of the 
Bureau of Indian Standards Act. 
1986. (Placed in Library. See No. 
L T -4584/87] 
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(2) A copy of the Multipurpose Dry 
Batteries (Quality Control) 
Order. 1987 (Hindi and english 
versions) published In Notifica-
tion No. S.O. 516(E) in Gazette of 
India dated the 26th May. 1987 
iaaued under section 14 of the 
Bureau of Indian Standards.Act. 
1986. [Placed in Ubrary. See No. 
L T -4585/87] 

(3) A copy each of the following Noti-
fications (Hindi and English ver-
sions) under Section 39 of the 
Bureau of Indian Standards Act, 
1986:-

(I) The Bureau of Indian 
Standards (Powers and 
Duties of Director General) 
Regulations, 1987 pub-
lished In Notification No. 
G.S.R. 536{E) in Gazette of 
India dated the 1st June 
1987. 

(ii) The Bureau of Indian 
Standards (ApPointment, 
Terms and Conditions of 
service of Director Gen-
eral) Rules. 1987 published 
in Notification No. G.S.R. 
639(E) in Gazette of India 
dated the 2nd July, 1987. 
(Placed in Library. See No. 
L T -4586/87] 

(i) A Copy of the Annual 
Report (Hindi and English 
versions) of the Develop-
ment Council for Sugar 
Industry for the year 1986-
87 along with Accounts 
under sub-section (4) of 
Section 7 of the Industries 
(Development and Regula-
tion) Act, 1951. 

(ii) A Statement (Hindi ano 
English versions) regard-
ing Review by the Govem-
ment on the working of the 

Development Council for 
Sugar Industry for the year 
1986-87. [Placed in Library. 
See No. L T -4587 /87] 

Notiftcatlon making certain amendmenII 
to NotIfIcaIIon under Customs Act 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHAI JANARD-
HANA POOJARy): I beg to lay on the 
Table a copy of Notification No. G.S.R. 
563(E) (Hindi and English versions) pub-
lished in Gazette of India dated the 25th 
July, 1987 together with an explanatory 
memorandum making certain amend-
ments to Notification No. 122-Customs 
dated the 11th May, 1963 so as to provide 
that the liquid helium gas kept in contain-
ers shall become eligible for remission 01 
duty on such deficiency as may occur on 
account cf natural causes and storage, 
under section 159 of the Cust~ Act, 
1962. [Placed in Library. See No. L T-
4588/87] 

Shipping CorporatIon of india Ltd and the 
Mogul Une. Ltd., (Amalgamation) Order, 
1986 and Pan_an Transport CG1JOiialon 

Ltd. (Amalgamation) Order, 198&. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) : I beg to 
lay on the Table a copy of each of the 
follOWing Notifications (Hindi and English 
versions) under sub-section (5) of Section 
396 of the Companies Act, 1956:-

(1) The Shipping Corporation 01 
India Limited and the Mogul Line 
Limited, (Amalgamation) Order,. l 
1986, published in NotifICation 
No. S.O. 377(E) in Gazette of 
India dated the 26th June, 1986. 

(2) The Pallsvan Engineering Corpo-
ration Limited, and Pallavan 
Transport Corporation Umlted 
(Amalgamation) Order •. 1966 
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published in Notification No. S. O. 
415(E) in Gazette of India dated 
the 10th July, 1986.[Placed in 
Ubrary. See No. LT-4589/87] 

12.13 hIS. 

ESTIMATES COMMITTEE 

[English] 

StaIenwds showing action taken by 
Govemmenl on Recommendations 

SHRIMATI CHANDRA TRIPATHI 
(Chandauli): I beg to lay on the Table state-
ments (Hindi and English versions) show-
ing action taken by Government on the 
recommendations contained in Chapter I 
and final replies in respect of Chapter V 
of:-

(i) Thirty-Fourth Report of Estimates 
Committee (Eighth Lok Sabha) 
on Action Taken by Government 
on the recommendations con-
tained in Eighth Report (Eighth 
Lok Sabha) on the Ministry of 
Commerce- Tobacco Board. 

(ii) Thirty-Fifth Report of Estimates 
Committee (Eighth Lok Sabha) 
on Action Taken by Government 
on the recommendations con-
tained in Seventeenth Report 
(Eighth Lok Sabha) on the Minis-
try of Finance (Department of 
Economic Affairs)- Reclassifica-
tion of Transactions relating to 
Defence Pensions. 

12.14 hIS. 

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

{English) 

CIoIIn and lockout in large number 
01 Jute ... In West Bengal 

SHR. HARISH RAWAT (Almora): I call 

Bengal (e.A. Diss.) 
the attention of the Minister of Textiles 
to the following matter of urgent public 
importance and I request that he may 
make a statement thereon: 

"The situation ariSing out of clo-
sure and lock out in large number 
of jute mills in West Bengal and 
the measures taken by the 
Government to resolve the crisis 
facing the industry." 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA)= Sir, The Motion seeks 
to draw attention to the situation arising 
out of closure and lock out in large number 
of jute mills in West Bengal and the mea-
sures taken by the Government to resolve 
the crisis facing the industry. 

At present, 19 jute mills affecting about 
74,400 workers are lying closed in West 
Bengal. This is besides the 3 permanently 
closed jute mills involving about 6,900 
workers. The details of jute mills lying 
closed at present are given in the list which 
is given below. 

The main reason put forward by jute 
mills for closure generally ;s labour trou-
ble. However, liquidity problems arising 
out of adverse trading conditions due to 
imbalance between cost of production and 
sale price realisation are also reported to 
be contributory factors for such closure. 

Of late, prices of jute goods have 
remained depressed due to seasonal 
slump in demand (reduced volume of pur-
chases of jute bags through DGS&D for 
packing foodgrains). increasing competi-
tion from synthetic substitutes for cement 
and fertiliser packing, distress sales by 
weaker mills and suspension of shipment 
of jute goods from Calcutta Port due to 
lock-out declared by Bargeowners from 
14th June, 1987 in response to work-to-
rule agitation by Bargemen which started a 
month earlier .. All these factors have led to 
increase in unsold stocks of jute goods 
with mills despite reduced volume of pro-
duction in recent months. 
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The Central Government has been tak-
ing various steps from time to time to 
improve the working of jute industry. The 
.mponant steps taken by the Government 
for improving the working of jute industry 
include:-

(i) "Creation of Jute Modernisation 
Fund of As. 150 crores with effect 
frot!' 1st November, 1986 for 
modernisation of jute mills; 

(ii) 

(iii) 

(iv) 

(v) 

Creation of a Special Develop-
ment Fund of Rs. 100 crores for 
restructuring/re-openi ng/rehabi li-
tation of jute industry as well as 
for development of jute agriculture; 

Enactment of a legislation i.e. 
Jute Packaging Material (Com-
pulsory Use in Packing Com-

modities) Act, 1987 for mandatory 
usage of jute packaging material 
for certain sectors of the eco-
nomy; 
Waiver of Customs Duty on 
import of certain specified items 
of jute machinery and accessories 
with a view to encourage moder-
nisation programme of jute mills; 

Providing cash compensatory 
support for export of jute goods; 

(vi) 

(vii) 

Bengal (e.A. D;ss.) 

A buffer stock scheme of raw jute 
is also in operation so as to bring 
stability in raw jute prices; 

Vigorous efforts are being made 
to participate in intemational 
tenders for jute goods by offering 
competitive prices; 

(viii) Efforts are being made to find out 
alternative uses of jute in packing 
tea, applies, production of 
carpets, blankets etc.; 

The Central Government is aware of the 
problems of jute industry and no effort 
will be spared to solve the present crisis. 
The Central Government feel concerned 
at the plight of jute mill workers who 
have been rendered unemployed due to 
closure of several jute mills. Under the 
Industrial Disputes Act, the State Govem-
ment is the appropriate authority for mat-
ters dealing with industrial disputes. The 
Labour Minister, Government of Wes1 Ben-
gal held a tripartite meeting on 18th June, 
1987 but no agreement about the mea-
sures to deal with the present crisis could 
be arrived at in the said meeting. The Cen-
tra\ Government expresses its keenness to 
extend necessary assistance to the State 
Government in this regard. 

LIst of closed Jute MIlls In West Bengal 

S. Name of the closed 
No. jute Mill. 

1 2 

1. North Brook 

2. Empire 

3. Megna 

4. Shri Ambica 

(Position as on 4.&.1987) 

Date of 
closure 

3 

27.1.82 

17.3.85 

15.4.85 

25.8.86 

Approximate 
No. 
of workers 
affected 

4 

3,500 

3.300 

6,200 

3,500 
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1 2 .. ......--........_.. ..... 
S. Calcutta 

6. Bamagore 

7. Titaghur 

8. Natfarchandra 

9. Fort William 

10. Delta 

11. Agarpara 

12. Gourepore 

13. Prabartak 

14. Howrah 

15. Fort Gloster (New Mill) 

16. Shree Hanuman 

17. Budge Budge 

18. India Jute 

19. c:teliance 

List of permanently closed jute 
mills which are not likely to fe-open 

1. Prem Chand 

2. Naskarpara 

3. Shri Ram 

[Translation] 

SHRI HARISH RAWAT (Almora): Mr. 
Speaker. Sir, the seriousness of the situa-
tion is very well reflected in the reply of the 
hone Minister. He has stated in his reply 
that 19 mil's are lying closed affecting 
about 75,000 workers. This is besides the 
ttne mills permanently closed involving 
about 7t ODO workers. The hone Minister 

Bengal fe.A. Di •. ) 

3- 4 
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6,900 

might be aware that whenever a discussion 
about the crisis in Jute industry had taken 
place in the House on earlier occasions, 
the Minister had spoken about measures 
to be taken in his reply. HE has also spoken 
about some measures and similar steps 
and there is no significant difference in his 
reply and the replies of the former Minis-
ters. There has not been any change in the 

. situation after the replies which were given 
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earlier. If there has been any change, it has 
been for the worse. The crisis has now 
become more serious. There is some 
shortcoming due to which jute industry 
has become sick. We should admft that we 
have not been able to strike at ~ root 
cause. Therefore, keeping in view the dis-
satisfaction over the prevalent situation 
and failure of the measures taken to face 
the serious situation. the people have been 
raising this demand time and again that 
jute industry should be nationalised. We 
would not go into the points which are in 
its favour and which are against it. 

12.20 In. 

[MA DEPUTY SPeAKER in the Chair] 

I would like to submit to the hon. Minis-
ter that the Government should examine 
whether the measures taken by it are hav-
iny some effect or not. If the steps taken by 
the Government are not proving to be fruit-
ful and if no notable improvement is 
brought about in the situation under a 
time-bound programme. the Government 
should think about nationalisation of Jute 
industry. 

Our many friends and M.Ps. from West 
Bengal, which include congress M.Ps. 
also, have met you time and again and put 
forward their suggestion~ to you. Many 
congress leaders from West Bengal are 
also among them. Many suggestions were 
also sent to your Ministry I but I am very 
much pained to say that no action has 
been taken on tne;r suggestions and the 
Government has not paid any attention to 
those suggestions. This is my first charge 

The hon. Minister has stated in hiS reply 
that labour unrest has been the main rea-
son for the closure of the mills. but I am not 
ready to accept the labour unrest as the 
main reason for the closure of the mills. 
There are many other reasons for the clo-
sure of the mills on which attention should 
be paid by the hon. Minister. In our country 
Jute industry is the major industry in which 
almost one crore of persons ar~ employed 
in the process of its production and export. 
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If we say that this crisis has been created 
.due to labour unrest, then it would be a sim-
plification of the situation. The han. Minis-
ter has stated that in addition to the latJour 
unrest, the other reason has been the pur-
chase of lesser quantity of jute bags by the 
DGS&D. But he should also go into the 
reason as to why DGS&D went for lesser 
purchase of the jute bags. So far as I 
remember you have presented a Bill here 
in which it is provided that jute products 
must be purchased by all the industries 
compulsorily. Then why the Governmenfs 
orders are not being implemented strictly 
and jute bags are not being purchased? 
The Government should think seriously as 
to why those industries that are required to 
protect the jute industries and products, 
do not cOlne forward and why are they 
opting for synthetic bags? The Fel. CCI or 
Fertiliser Corporation of India who used to 
purchase jute bags are not purchasing 
them now. This is merely an excuse that 
their prices are high or the quality is not 
good. What we are to keep in mind is that in 
a vast country like India unemployment is 
the biggest problem. If the Govemment 
institutions also keep this thing in mind as 
to what is the quality of the bags and what 
are the prices, then our purpose is not 
going to be served. You should ascertain 
those industries which are not complying 
with your orders or are showing callous 
attitude in the matter of purchase of jute 
bags. Kindly make it clear as to what steps 
you are going to take against defaulting 
industries under the provisions of the Bill 
passed in the House? 

You have just stated that synthetic bags 
are replacing the jute bags. The main rea-
son for this is that this is being encouraged 
by the Government. You should. after con-
sulting the Finance Ministry. make such 
arraggements that heavy duty is imposed 
on the import of the synthetic granules so 
that the jute industry is able to compete 
with it If you do not increase the import 
duty then it will be available in the country 
on cheaper rates and all your efforts to 
promote jute products will go waste. If you 
keep on encouraging these private people. 
the jute Industry is not going to be bene-



387 CIosunt and lock-
out'ln jute 

AUGUST 11. 1987 mills In *'" 318 

[Shri Harish Rawat] 

fitad. Therefore, I would urge that the pri-
ces of the synthetic bags should be 
increased. Simultaneously, synthetic 
industry should be asked to find out for-
eign markets for its products. Instead of 
competing with the jute industry in the 
country they should strive for foreign 
markets. The concessions you are giving 
them should be utilised in finding out for-
eign markets. 

(English] 

SHRI CHANDRA PRATAP NARAIN 
SINGH (Padrauna): To help the West Ben-
gal Government. 

SHRI HARISH RAWAT: Not to help the 
West Bengal Government but to help the 
country as a whole. 

[Translation) 

Secondly, the hon. Minister has stated 
that the jute industry is going to be moder-
nised. But the industry is not coming for-
ward to take full benefit of the concessions 
and loans etc. you have announced for its 
modernisation. What is the reason for it? 
Why is it so that Rs 250 crore package 
offered at the initiative of the hon. Prime 
Minister to revive jute industry in West Ben-
gal is not being utilised by the jute 
industry? 

I was surprised to read in the newspap-
ers that even those mills which are under 
the control of the West Bengal Govern-
ment, are not coming forward to ta~e 
advantage of the loan facility meant for 
modernisation. Private mills are not 
grabbing this offer but at the same time the 
GcMNnment owned mills too are shying 
away from taking this advantage. 
1beI"8fOre. I request the Government to 
look into the matter and find out as to why 
they are not utilising the facilities offered 
bV the Gove.nment? 

Unless the mills BJe modernised, they 
.. not going to give you such quality pro-
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ducts which may stanc:l1n the International 
market and compete with others. I would 
like to draw the attention of the hone ~Inls
ter to the fact that we have been eamlng 
more than As. 300 Cr0nt8 W9f1h of foreign 
exchanges from jute and jute products but 
now we are losing that market gradually. 
we can retain that market only when qua-
lity of our products is good and the rates 
are lower and this can be achieved only 
when the mills are rnoderniaed. Therefore, I 
would like to ask as to why the mill-owners 
are not coming forward to avail of the loan 
facilities offered to them for modemisation 
of the mills? Are you taking some steps to 
ensure that they come forward to take 
loans etc. and that if they do not avail of 
these facilities, what steps can be or are 
being taken against them? 

Mr. Deputy Speaker, Sir, with your per-
mission I want to ask the last question. One 
of my colleagues has told me that the one 
of the reasons for high prices of the jute 
produds of the mills situated in West Ben-
gal is that the West Bengal Government 
has imposed heavy levy on the raw jute 
and jute goods. They have imposed levy 
on the raw material as well as on the pro-
ducts which has resulted in hike in prices. 
Is it a fact, and if so, whether the West 
Bengal Government is going to be per-
suaded that the levy imposed on raw mate-
rial as well as on the products shou'd be 
removed? 

(English 

MR. DEPUTY SPEAKER: Shri Indrajit 
Gupta. 

SHRI INDRAJIT GUPTA (Basirhat): Sir, 
as was expected, the reply given by the 
hone Minister repeats the mixture that we 
have been treated to practically every year 
when this matter is raised because the 
.question of closures and lockouts in the 
jute industry is nothing new. It is a recur-
ring phenomenon, a chronic phenomenon 
in this industry and the same excuses, 
either it has depressed market, or the pri-
ces of raw jute have gone very high orttwe 
is scarcity of raw jute or there is labour 
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trouble or IOmethlng 111(8 that. or 
competition from syntheti~ It is the same 
Old story that we have been told year after 
year. 

DR. DATTA SAMANT (Bombay South 
Central): The Millowners are like this, 

SHRI tNDRAJIT GUPTA: Not no. 

SHRI MURLI OEORA (Bombay South): 
Thank God Shrl Datta Samant is not going 
to Qllcutta. 

SHRI INDRAJIT GUPTA: This time. It is 
not necessary. The Millowners are doing 
what he does here. 

SHRI MURLI DEORA: , am glad that you 
agree that he does that. 

SHRI INDRAJIT GUPTA: No, no. You 
need not to blane him always for that. There 
the millowners are doing it. You need not 
bother. There is no incentive for him to go 
there. Now, Sir, the Minister has been 
pleased to tell us that as far as the employ-
ers are concerned, they are putting for-
ward always the main reason, the reason 
being that of labour trouble. I dismiss this 
contention with the contempt it deserves 
because everybody knows that the 
Government of India's own st\Jdy into this 
matter has shown that labour trouble or 
industrial relation is a factor accounting for 
only two per cent of all closures and lock-
outs. They are due to other factors and not 
due totna labour factor. This is your own 
finding. 

(Interruptions ) 

DR. OA TTA SAMANT: Please tell this to 
the han. Minister. 

SHRI INDRAJIT GUPTA: My Labour 
Minister Is not here. \Nhat can I do? I think, 
these Ministries don't haVe any 
coordination with each other. Please r8IId 
the Ministry's report.... ('ntenuptions) 
Anyway, now I come to some of the other 
factors which Mr. Mirdha has mentioned in 
his note thOugh he does not explain why 
th08e should justify this Idnd of massive 
cto8UI8 of 22 mill8-three mills were already 

completely clo8ed-and 75000 workers 
being out of employment. You also know it 
very well. I hope you know that the jute mill 
labours employed in West Bengal come 
from a number of States. In fad, the people 
belonging to We&! Bengal are in a minority. 
In that labour force, the majority are 
coming from outside-from Shiar, from 
U.P., from Orissa. People who have no 
other means of empJoyment except to 
come to Bengal and somehow they get a 
job in the jute mills and all of them are 
being affected now. 75000 ~e are out 
of Work. Of course, he has expressed 
concern. He has expressed concern last 
year or the Minister has expressed 
concern two years ago or three years ago ... 

(Interruptions) 

PROF. MADHU DANDAVATE 
(Rajapur): This is an Annual Plant 

SHRI INDRAJIT GUPTA: This is an 
Annual Plan of expressing concern. 

SHRI MURLI DEORA: We can have sup-
plementaries .. (InterruptiOns) 

SHRI INDRAJIT GUPTA: During that 
period, I want to ask him whether it is a fact 
or not that the Govemment has gone out of 
its way - the Central Government, I am 
refening to-to provide new incentives, 
new fadUties and new concessions to 
these jute-miRowners. Is it a fact or not that 
on the 18th December last year, there has 
been a 100 per cent exemption of customs 
duties on a number of machines. new 
machinery and accessories which are to 
be imported from abroad? These 
machines are being made here a:so. In 
West Bengal, they have been made by a 
Company called the Lagal Jute Machinery 
Company and Texmaco, belonging to Bir-
,as, making these machineries. But ca..-
toms duty on imported machinery has 
been completely withdrawn by the 
Government in order to encourage these 
people to bring in foreign imported 
machineries. This is your Import If'd 
Export Policy. You should state it clearly. 
In the meantime, Texmaco, not getting 
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orders for its machines, dre retrenching 
400 men from their Company and Lagal 
Jute Machinery Company is also saying: 
"We are not gettinQ any orders for these 
machines". So, the Govemment of India 
prefers, in the name of import liberalisa-
tion, that expensive imported foreign 
machineries should be brought and 
installed here; a:1d the fall out from that 
which is going to add to the volume of 
unemployment in this country apparently, is 
not their concem. I have th s original notifi-
cation-Ministry of Finance. 0:: 'artment of 
Revenue and perhaps he does not know 
about it-where these 10 items of machi-
nery of jute mitis and five items of acces-
sories have been exempted totatly from 
all customs duties. 

After that, the Birlas, the House of Birlas, 
which is a big force in the jute-mill world 
have stated that they are not prepared to 
rationalise i.e. they are not prepared to 
install up-to-date machinery because he 
has talked about the tv10dernisation Fund 
that they have cre~ted. I would like to know 
from him, how many mills, how many jute 
mill Companies have availed themselves of 
this Jute Modernisation Fund and how 
much they have taken from it; whether it is a 
fact or not that the House of Birlas, I mean 
Shri J.R. Birla, Managing Director of Birla 
Jute and Industries Ltd., has stated that 
they are not going to modernise or 
rationalise unless they are given ,a firm 
commitment from the Central Government 
that reduction of workers Le. retrenchment 
of labour, will be allowed,. It is here in the 
Economic Times, in black and white. It has 
been quoted from the Speech, which he 
has made in the Company's Annual 
General Meeting. that they are not going to 
go in for modernisation unless they are 
given a guarantee first of all by both the 
Central and the State Governments that the 
labour force \WI be rationalised. which 
means retrenchment. On the other hand. 
there are two mitis which have declared 
that they are going in for the installation of 
·what are called 'lligh tech looms·. I do not 
know 1f the jute industry is a fit ground to 
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experimenf with high technology. Some 
sort 'df . medium technology or lower 
technology would, I think, be preferable in 
such an antiquat~ type of old industry. 
Anyway, high tech looms, according to two 
mills, are to be brought in two mills where 
the looms are going to do the work which is 
now done by power looms. Obviously, it is 
going to lead, again, to massive unemploy-• ment and retrenchment. I want to know 
whether the government has got any 
technology policy, under what conditions, 
under what parameters, certain technolo-
gies are to be imported and applied in qur 
industries as they exist in our country. We 
are not bothered about the USA, West 
Germany, Japan and all that, which are 
always paraded before us. We do not live in 
those countries. We live in a country called 
India. Our industries, our workers and our 
production have got concrete characteris-
tics which have to be taken into account 
before you decide what type of technology 
is to be allowed, to be applied here. Is there 
such a policy. I do not know. They have 
only given a fund of so many crores, Rs. 100 
crores of Rs. 150 crores, and said, "You use 
it to bring whatever machinery you wanf'. 
Is it totaily unregulated? Has the Govem-
ment no power of reglilation or direction? 

The best part of it is that, according to 
some economic experts. the closure of 
these mills has actually saved the industcy 
from a crisis of glut; if the mills had not 
been closed. they would have had the 
crisis of Qlut. And it is partly admitted in the 
Minister's statement also-there would have 
been an imbalance of demand and 
supply Why? Because the Govemment" of 
India has. since the month of May, been· 
refusing to purchase any B-twill; they have 
stopped their purchases of B-twill from the 
month of May. The biggest item which is 
sold by the jute mills in the domestic. 
market is the 8-twill packing bag. and the 
biggest purchaser of it is the Government 
of I~dia, the Director-General of Supplies 
and Disposals, but since the month of May, 
this purchase has been completely 
stopped. That is number one. 

Number two is this I admit that there has 
been diffic,ulty in export because of the 
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strike by bargemen - it is a very recent 
phenomenon - as a result of which the 
goods are not moving. That is, after all, a 
temporary factor. As far as Hessian is con-
cerned, which is considered to be the king 

\ of exports, the price of Hessian is now 
remunerative - at As. 57 per 100 yards. 
No jute mill-owner can complain that the 
price of Hessian is not remunerative. In 
fact, all Hessian orders upto October have 
been booked; Hessian is sold out till 
October. And there is shortage of Hessian 
both in Bangladesh and in India. There is 
nothing to prevent these mills from manu-
facturing more Hessian which is the main 
quality product for exports. So, I am afraid, 
if the closure is allowed to continue, they 
will again lead to a situation in which the 
demand for sacking will outstrip the 
supply, because Government is not buy-
ing. And if the demand outstrips the 
supply, the prices of sacking will also rise 
in the market and they will quote consider-
ably higher pr ices. The whole business of 
lock-out and closure is a means, a me!hod, 
by which they can manoeuvre the market 
in such a way that they regulate their pro-
duction either upwards or downwards so 
that they can get the maximum benefit at 
any given time. This game, they have been 
playing for many years: it is nothing new. 
Apart from this, the raw jute prices are, at 
the moment, very much down. The raw jute 
prices are just approxtmating to the min-
imum support price which was announced 
for 1987-88. that is, in Calcutta. If you go to 
the upcountry markets, the price at which 
jute is selling is considerably lower than 
the minmum price which you have stipu-
lated.That also is a big benefit for the milf-
owners. Therefore. what I am trying to say, 
Sir, I don't wish to'labour this point very 
much more, is the fact that this whole thing 
is a contrived closure. It has nothing to do 
with labour trouble. From the dates given in 
the Minister's own statement the majority 
of these mills have closed down from 
March to July 1987. The dates are given. 
Within these three or four months, the 
majority of Jhe mills have closed down 
lagether. And the reason is that they want 
to adjust all their production to the demand 
or to the market in such a way that this will 
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bring them the maximum profit. Who has 
paid for this? These 75000 workers who 
helve loa.t their job, who are totally unem-
ployed today and for whom there ;s no kind 
of relief, no kind of benefit. That is why, it is 
always get over by the Minister by saying, 
.,his is a question of labour relation. If it is 
a West Bengal Governrnent·s look out. 
We have nothing to do with that." 

So, Sir, the fact of the matter is that no 
steps are actually being taken by the 
Government to resolve this crisis, as they 
describe it. The legislation which was 
enacted in the last session in this House, is 
Jute Packaging Material (Compulsory 
use) Act 1987. At that time, taking part in 
the discussion, I had said this Bill which 
was brought forward primarily under the 
pressure of the jute mill-owners. There is 
no doubt about it. And now at least, it has 
provided them with a cushion against the 
threat of synthetic material. 

As far as cement is concerned, fertilizer 
is concerned and all other commodities 
are concerned, already because of this Act 
there is a big shift in proportion of 
packaging material in favour of jute. There 
is no doubt about it. The jute industry's 
share in cement packaging was 52% and in 
synthetic industries 48%. And now, after 
the Act was passed and implemented, the 
jute industry's share has risen to 70% and 
the synthetic industry's share has come 
down to 30% only. So. they cannot go on 
complaining about the competition from 
synthetic being a decisive factor. 

MR. DEPUTY- SPEAKER: Wind up, Sir 

PROF. MADHU OANDAVATE: They 
have wound up the factory already. 

SHRt fNDRAJIT GUPTA: , am just 
appealing to you whether every year we 
have to try and bring forward this issue of 
large scale closure and unemployment. 
This is the only reply we get. 
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The last thing I want to say is this. I know 
they are going to do nothing except provi-
ding more concessions and benefits to 
tnese mill-owners. And if they are going to 
spend this moeny of Rs. 150 crores for 
modemisatiQn and another As.l00 cmres 
for restructuring and rehabilitation of the 
jute industries, they should involve the 
coun~ where they have got clear cut pol-
icy. Have they got a pOlicy regarding tech-
nology? Technology is not the same for all 
industries. It cannot be. There is High-
tech. Medium-tech. Low-tech. ~ere are 
industries in which introduction of new 
technology will cr.te havoc. The out-
come will be the addition to the army of 
unemployed people in this country. So, 
when you give them this money do you 
bother to find out what type of machinery 
and plant they propose to buy at the cost 
of even our own machinery buliding 
plants? Jute machinery is being manufac-
tured here in this country. Nobody ever 
complained against it. So, why are you 
ditching this machine building plants in 
our own country and also ditching workers 
who are facing this mass scale retrench-
ment? You are only trying to pamper these 
jute mill-owners. Why don't they take over. 
Of course we have argued many times. 
They don' take over small factories. Mr. 
Vengala Rao is sitting here. He is very 
much against taking over and nationalis-
ing these industries. 

PROF. MADHU DANDAVATE: He is for 
over-taking. 

SHRI INDRAJIT GUPTA: These indus-
tries are being ruined step by step because 
the mill-owners are taking money out of it 
to invest 'in other plants making cement, 
chemicals, paper in other places. in other 
parts of the country. Everybody knows it.. 
Now this industry can only be saved if that 
group of Six mills which they have got in 
their hands, the National Jute Manufactur-
.. Corporation, which is a public sector 
unlt-a small island in this whote ocean of 
private jute mill_that should be property 
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run. That should be efftcientIy run. We 
have offered our cooperation. Workers 
nave offered their cooperation. Let the 
public sector millS be run efficiently so that 
the contrast with the private mills can be 
shown and gradually this Jute Manufactu-
rer Corporation group can be expanded. 
You need not take over all the jute mills at 
one go. You can take them over gradually 
so that public sector expands within the 
jute industry. If you take the cooperation of 
the workers you can run your mills very 
efficiently. Thentfore, I would like to know 
apart from this modernisation fund and 
giving other concessions of duties and 
customs whether you have got any other 
concrete plan in your mind by which .. his 
recurring phenomenon of closure can be 
averted and avoided? It is something 
which is unique for this industry. 

SHRIMATI GEETA MUKHERJ.EE 
(Panskura): Sir, excepting one sentence of 
.verbal concern for the workers this state-
ment is an open apologia for the jute 
barons: of \Nest Bengal who are attaching 
our workers and reducing our peasantry to 
paupers and thus ruining oui" ecOriOmy. I 
am sorry to say in third para.-as has 
already been mentioned by my colleague. 
Shri Indrajit Gupta - the main reason put 
forward by jute mills for closure is gener-
ally labour trouble. So you are here to 
represent the jute mitl-owners. You have 
not said even one word aboutthe workers' 
views. Shri Indrajit Gupta has also said that 
only 2 per cent of the manday's lOst all over 
India are due to labour trouble but let me 
inform the House that in jute 99.8 per cent 
of the man days lost are due to lock out. 
So this is the difficulty which is facing us. 
\NIto are raeponaIbIe? You do not have 
anything to say about them. 

Sir. these Iock-outs are planned and 
every year they do it at a particular time_ 
when the raw-jute comes to the market. 
My colleague has already referred to this 
fact but I would like to say that this year the 
main raw Jute is yet to corne to the market. 
Only the North Bengal jute has started 
coming in the martcet South Bengal jute 
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has not come In the market. Despite that 
recently Calcutta delivery of raw jute was 
sold at about As. 70 less than the declared 
support price. This is a serious situation 
which is facing raw jute peasantry. I do not 
know what your Jel wilt be doing this time. 
I cannot go into that for the moment but I will 
say it is going to be a very big problem for 
the peasantry. 

In the last para you have tried to say that 
this is a West Bengal Govemment con-
cern. They had a tripartite meeting and it 
failed. The obvious implication is that let 
West Bengal Government stew in their 
own juice. You have not said why this tri-

, partite meeting had failed. Who is respon-
sible? May I know whether it is a fact that 
West Bengal Government tried to declare 
lock-out illegal in some factories of jute 
and those fellows rushed to the High Court 
and obtained stay order? Is it also not a fact 
that west Bengal Government when Mr. K 
Ghosh was the Labour Minister in the last 
cabinet in his budget speech made a fer-
vent appeal to the Central Government for 
enact.ing 8 fool-proof law which 
will declare lock-outs illegal? May I know 
what have you done for that? Are these 
lock-outs ever justified? What is the real 
thing behind these lockouts? There are 
many other factors as well but the principal 
factor is that the jute mills, as my honoura-
ble colleague has pointed out, try to drive 
out the workers, increase the workload, get 
as much concession as they can from you 
and then deprive the country as well as the 
\yorkers and peasantry of the region. 

Now what is their real demand? One-
third of the labour strength of this industry 
has to be hounded out. They said this 
cleaf1y. What are they trying? In this mea-
sure, they want to pressurise the workers 
by these lockouts. Even wage payments 
are being deferred. "they protest against 
the wage payment. then, immediately 
there is a lockout. Whether this has been 
the practice or not? In this drive for getting 
one-third out, they want the workers to 
agree; they want the West Bengal Gofem-
ment to agree. And with your help, they 
have taken it for granted as an apologia for 
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them. This is the situation. Thafs why they 
try to get the small-nationatised 1eC-
tor to which Shri Indrajit Gupta has aiready 
referred, NJMC to get affiliated into IJMA. I 
would like to know whether you are going 
to prevent this effort on their part to get 
even the NJMC admitted into the IJMA. 
The West Bengal Government naturally 
cannot agree to one-third reduction of 
work force in Jute. Now what have1he jute 
manufacturers done? You are probably 
quite aware of the fact that there was a 
tripartite agreement which expired s0me-
time in April. Normally, the tripartite agree-
ment, is not terminated until another 
tripartite agreement comes. into force. I 
would like to know whether it is a fact that 
your pampered jute barons terminated the 
tripartite agreement unilaterally without 
hearing from the West Bengal Govern-
ment or the workers. They did not care. 
Why did they terminate the tripartite 
agreement? 

You see, I have no time. Otherwise I 
would have given you figures. 75,000 
workers are being kept out. They haw 
given more production. This is a fact. 
Then, they are depriving the exchequer 
from much greater production which 
could have been there. Their really 
cancelling the tripartite agreement is an 
indication of their way of thinking. I would 
like to know whether you are aware about 
the cancellation of the tripartite 
agreement. 

I agree that there are other constraints a 
well. But this is also a fact that many of 
\hose are being played on and on and on 
ad nauseam to hide other things. You will 
not catch hold other basic things which I 
and my hon'ble colleague also referred to. 

Now about your Jute Modemisation 
Fund of Rs. 150 crores. Is it a fact or not 
that these very barons used more than As. 
150 crore soft loan granted at the time of 
Shri Pranab Mukherjee and they got it 
down the drain? What are the effects of the 
earlier Rs. 150 crore soft loan: More clo-
sures. I would like to know whether it is a 
fact that the Central Government came to 

. an agreetnent with the jute industry that 
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since they have eaten up As. 63 crores of 
provident fund and As. 16 crores of ESI 
workers' share, you will make a deduction 
of some 6 per cent, so far as I remember 
correctly, from the money that is due from 
the Government, owing to the purchase of 
their products by the Government and 
deposit this money straightaway in the P.F. 
I would like to know, how far this scheme 
has been implemented. Of all the pur-
chases from the Jute mill owners, in how 
many cases Government has directly 
taken 6 per cent of their due and deposited 
it in their P.F., I would like to know? With 
practically supporting this declared atti-
tude of pushing out 1/3rd of the workes, 
supporting this declared attitude in termi-
nating this Tripartite Agreement, support-
ing this attitude of indulging in these 
machinations. you are putting both the jute 
workers and the peasantry in great trouble. 
How do you think that these measures are 
going to improve the situation? So. may I 
know whether instead of passing the buck 
on the West Bengal Government, he would 
come out with a foolproof Act to declare 
lockouts illegal, particularly in the Jute 
industry to help our Government to tackle 
this situation. 

Lastly. I would like to know as to how 
long will you remain blind to the absolutely 
perfect demand for nationalisation of this 
jute industry. without which this industry 
cannot be saved? 

Sir, a few days back, Shri Krishna Kumar 
went to Calcutta and instead of staying in 
Raj Shavan he stayed in a double room 
suite in Grand Hotel, I believe. for a 
sweet secluded tete-a-tete May I know 
what inspired him to do that? 

PROF. MADHU DANDAVATE: Why are 
you keeping a watch on the Minister? 

DR. CHtNTA MOHAN (Tirupati)· Sir, 
this jute Industry IS mostly located in West 
Bengal. 

AN HON. MEMBFP. What about 
Andhra Pradesh? 

DR. CHINTA MOHAN: Not much in 
Andhra Pradesh and Gujarat Out of 70 
jute industries 56 are in West Bengal. Due 
to lack of coordination between t~e Minis-
try of Textile and the Ministry of Com-
merce and also the Ministry of Labour to 
some extent, the problem of jute industry 
and that of labour is continuing in our 
country with the result that 70,000 families 
are helpless. The policy of the Government 
to reduce imports and increase export has 
completely faited. Recently, the Govern-
ment of India had taken a measure to stop 
the imports. Today we have a lot of trade 
deficit. We are encouraging the high den-
sity polythene bags in our country but now 
!he fight is between the manufacturers of 
synthetic bag and jute bag manufacturers. 
The jute industry is not a very modem 
industry with the result it is not able to face 
the competition in the market. In addition 
the high moisture absorbing and dust 
adhering qualities also add to its disappro-
val. So, the jute industry is slowly slacking 
dewn. 

The Minister in his Statement said, "Cen-
tral Government is taking all possible mea-
sures to QJntrol the problem of jute 
industry and no effort will be spared to 
solve the present problem." Had the Minis-
ter come out with a franK statement that 
they are encouraging the import.of high 
density polythene bags into the country, I 
should have gladly accepted it. The jute 
industry is suffering as a result of these 
imports only. 

13.00 hIS. 

The Minister has also stated that in 
November a fund of As. 150 crore~ has 
been created for the purpose of modernis-
ing the jute industry. I would like to know 
as to how much money has been spent for 
this modernrsation. 

The Minister has also stated that As. 100 
crores are earmarked for research and 
development efforts t would like to know 
how much money is really spent for 
research and deve'opment. 
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You have also enacted the Jute Packag-
ing Material Act for mandatory usage of 
jute packaging material for certain sectors. 
Important public sector undertakings such 
as the Cement Corporation of India, Fertil-
izers Corporation of India, etc. are under 
the control of the Ministry of Industry. 
Even th,ough this legislation has been 
enacted. the Cement Corporation and the 

. Fertilizers Corporation are floating tenders 
to get the high density polythene bags. 
How can there be ~uch double standards? 
On the one hand, you say that you want to 
control the import of synthetic bags into 
the country. And on the other, public sec-
tor undertakings under your control float 
tenders to get these synthetic bags. Due to 
lack of coordination between the Ministry 
of Textiles and the Ministry of Industry. this 
problem is continuing. 

Now I come to exports. Recently Russia 
has given an order for about 22,000 tonnes 
of jute bags. Instead of channelising it 
through the State Trading Corporation, 
the order has been given to a private per-
son. Where did this private exporter place 
his orders to procure the Jute packing 
material? Old he place his orders with any 
of lhe sick mills? Did he try to solve the 
problems of the Ministry of Textiles even to 
some extent? 

Now, coming to the International 
market, Bangia Desh is able to export jute 
at the rate of As. 225 per 100 metres. Unfor-
tunately. we are not able to compete in the 
inter-national market because our price is 
Rs. 253. We are failing in the international 
market, particularly in the USA, because of 
this high price. You are giving certain cash 
compensatory support to increase exports 
of jute. , want to know how much cash 
compensation is given to the exporters of 
jute. 

There is also a temporary problem of 
payment of gratuity, salary etc. to the 
workers in the jute industry. I request that 
the Minister shou1d sit with the Minister of 
Labour, Government of West Bengal to 
solve this problem. Both the Ministers 

BenQsl (C.A. Diss.) 
should sit together and find out a solution. 
Rather than giving a false picture and say-
ing that you are tryi ng to solve the problem 
of jute industrial workers. you may please 
give specific answers to the queries raised. 

13.04 hrs. 

The Lok Sabh~ adjourned for Lunch till 
Fourteen of the Clock. 

The Lok Sabha re-assembled after lunch 
at three minutes past Fourteen of the 

Clock. 

[MR DEPUTY SPEAKER in the Chair] 

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

-Contd. 

[English] 

Closure and Iock-out in l_.ge number of 
Jute mills In West Bengat --Contd. 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA)' Mr. Deput~-Speaker, 
Sir, I am thankful to the hon. Members 
who, had taken part in this discussion 
because it has brought out some of the 
basic and important issues concerning 
jute which is a very important industry in 
our country. 

The jute industry is one of the oldest 
industries, and occupies a significant posi-
tion in the national economy-particularly 
In the eastern and north-eastem regions of 
the country. This was traditionally an 
export-oriented industry. but the predomi-
nance that we had in the export-world is 
conSiderably diminished now. and I wilt 
presently go into the causes as to why it 
has happened. 

It has been mentioned by hon. Members 
that whenever the subject is discussed. the 
response from the Government is on the 
same lines. Maybe it is so because the 
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problems are the same, and the remedies 
that the Governemnt has been trying to 
find for them cannot be very new and novel. 
But in the last year, Government has taken 
some very positive measures to improve 
the long term health o! the industry. We 
have taken a very general and comprehen-
sive view of the situation, and have come 
out with positive schemes to implement 
those. 

Ml.Ich has been mentioned about Rs. 150 
crores Modernization Fund and the Rs. 100 
crores Special Development Fund. The 
Modernisation Fund is nothing new, 
because we had a soft loan scheme before 
also, and the purpose of it is to modernise 
the industry. Not much progress has been 
made in this, because the nodal agency 
which has been entrusted with the task of 
scrutinizing the loan applications is rather 
strict, as it should l'e; and only those 
propositions which will add permanently 
to the improvement in production and 
productivity, get through 

Up till now, 18 companies have applied 
for loans under this Modernisation 
Scheme, and only three have been sancti-
oned up till now. 

DR. CHINTA MOHAN: How much 
amount have you spent on it? 

SHRI RAM NIWAS MIRDHA: The total 
sanction for the three compantes is Rs. 
8.28 crores .. (lnterruptions) I have given 
the reasons why. We do not want to 
squander t~is money, so that the mills can 
take this money, modernise in a half-
hearted way, and after a couple of years 
they are not able to pay it. they come and 
tell us: 'We are sick.' So, every proposition 
in this respect is very seriously scrutinized, 
and only those schemes which are found 
viable reaUy, are taken up: and this is why 
this has been going at this slow pace. 

It has been asked as to what is our policy 
regarding technology, and it has also been 
mentioned as to why we have allowed 
custo,ms-free imports-hon. Member Shri 
Indrajit Gupta has mentioned it-to the 
detriment of our local industries: TEX-
MACa and LAGAN. 

Our policy regarding modernisation is 
that we should get whatever latest looms 
that are available. We do not believe in 
what they call appropriate or intermediate 
technology, because if we go in for that, we 
are again left behind in the inter national 
trade, which is very important. so far as jute 
industry is concerned. The list that has 
been drawn up, and the notification which 
the hon. Member had in mind was pre-
pared after proper consultation with all the 
interests concerned, interests involved, and 
it has been ensured that these are essen-
tial and are not indigenously manufac-
tured here. But here also, the policy is not 
to go very far, because unless modernisa-
tion funds are sanctioned, they cannot be 
imported. This Import facility is valid for 
two years only and is subject to be revised 
thereafter. The Members should therefore 
not fear, firstly, that the imports would be at 
the cost of the local industries making tex-
tile machinery, and secondly that indis-
criminate Imports would be allowed, which 
would be detrimental to our national inter-
ests Both the things are not correct. 

SHRI ANIL BASU (Arambagh) : Both the 
things are happening. 

SHRI RAM NIWAS MIRDHA: They are 
not happening because, as I said, only As. 
8.28 crores have been sanctioned. I do not 

. know which of them will be ... (lnterruptions) 

SHAI ANIL BASU' You are importing 
huge quantity of cotton. 

SHAI RAM NIWAScMIADHA' I said, we 
ha~e drawn up the list after looking into 
~anous aspects and interests. Not only this, 
tne modernisation fund is being used to 
moernise Lagan also. We have asked them 
to draw up a scheme by which this special 
fund, maybe modernisation fund, or the 
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other fund, is used to strengthen Lagan 
manufacturing capacity. For that, they can 
explore some foreign collaboration and 
things of that nature. We want the local 
manufacturing industry to manufacture 
jute machinery items to be strong and via-
ble; and particularly Lagan is a nationalised 
company; we would like to be strong so 
that it dan help in our modernisation in a 
very .indigenous way. I think, the new 
scheme that we have, with As. 100 crores 
special development fund, I regret to say, 
~as not been really understood in proper 
perspective. Our approach has been that 
jute as such, right from the agricultural 
side, etc., has been neglected uptill now. 
We had a break through-a green revolution 
on cereals, on cotton, on rice and on 
wheat. Cotton is really another successful 
story for our agriculture and agriculturists. 
Some eight years back we were importing 
cotton worth Rs. ~300 crores, but, dur-
ing the last few years, because we have 
also evolved some new c;eeds and some 
new practices in the National Extension 
Services and the Kisans responded, there 
was marketing support and the minimum 
price support: and the result today is that 
this year we are exporting cotton worth Rs. 
200 crores. (Interruptions). But nothing of 
this kind has happened in jute. 

SHAI BASUDEB ACHARIA (Bankura): 
Having we achieved self-sufficiency in it? 

SHRI RAM NIWAS MIRDHA: Self-
sufficiency is not necessary. Our quality of 
jute is very poor: it was mentioned. I really 
bernean the fact that even at the fag end of 
the season, we are selling raw jute below 
the minumum support price. But the good 
quality jute has all along commanded pre-
mium and it is out of stock. (Interruptions). 
No, friends. We want good rain and a high 
yielding variety so that the income of the 
agriculturist could improve: we want good 
quality fibre so that it can be used for diver-
sification without which the industry has 
no future. 

SHRI SAIFUDDIN CHOWDHARY 
(t<atwa): YJhat has been done by the 
government for thet? It is important. 

MR. DEPUTY-SPEAKER: Let him finish 
it. 

SHRI RAM NIWAS MtRDHA: The 
important point is that agriculture ... 

(Interruptions) 

MR. DEPUTY-SPEAKER: You go on 
putting supplementary questions, but he is 
not answering them; you are putting them 
in the middle; that is why he is not able 
to answer them; that ;s not the way to 
put them. Clarification, if at all is necessary 
I will allow, not in the middle. If you go 
on interrupting like this, I cann<Jt allow 
you. 

SHRI RAM NIWAS MIRDHA: Clarifica-
tion should not come on every sentence. 
This is a State subject and due to lack of 
Interest on the part of the State Govern-
ments ove r the yea,'s, if you see allocations 
of the State Governments for research, 
extension, agricultural production, seeds, 
improved seeds, you witt find that even 
seeds, improved seeds are coming from 
Maharashtra for West Bengal. Whose fault 
is this? It is the fault of the West Bengal 
Government. (Interruptions) That is why 
we have started right from there and we 
will, out of the fund, give money to the 
State Governments for discharging ~me 
functions which are specially theirs under 
our constitutional set up, but we are not 
trusted. (Interruptions) We have formu-
lated a scheme of agricultural develop-
ment. Even this year a few crores of rupees 
have been given to the West Bengal 
Government and we want them to stren~
then their extension machinery; we want 
them to strengthen their cooperative socie-
ties for marketing: we want to strengthen 
other marketing set up of theirs. Normally. 
these functions should be done by the 
State Governments under their own plan 
allocations. but. because it has not been 
done for various reasons, we have started 
right from that point onwards. 

SHRI SOMNATH CHATTERJEE (Bal-
pur): What has been the function of the 
Jute Corporation? 
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SHRI RAM NIWAS MIRDHA: The Jute 
Corporation does not produce jute; it buys 
jute at the minimum support price. Here 
also we have not been able to play the role 
we want to because of the weaknesses of 
the cooperative societies in the States. If as 
many cooperative societies as are possible 
are prepared to come and become buying 
centres, we are prepared to give it to them. 
(Interruptions) 

This is not the type of question to be 
asked. (Interruptions) 

MR. DEPUTY-SPEAKER: You finish 
your speech, and say whatever you want to 
say. Do not answer the other questions put 
in the middle. 

(Interruptions) 

SHRI RAM NIWAS MIRDHA: In short, 
what I say is that the present scheme is one 
that we have given, for the first time, we 
have taken a cOmprehensive view of the 
whole industry right from the agriculture 
stage, and even now we are giving them for 
getting buyers, because we think that it is 
important. We want to see that the whole 
industry is modernised, particl:Ilarly the 
quality of jute that comes is important, so 
that diversification is undertaken, realisa-
tion for the jute cloth is much more than 
what it is with poor quality jute, and for this, 
as I said in my reply various schemes have 
been form ul atea and I have given the other 
details already. 

Another unique thing that we have done 
is this reservation law. (Interruptions) 
There was no law like this earlier. I am 
really sorry that bon. Member Shri Indrajit 
Gupta says that we have done it due to 
pressure from the mill owners. Does he 
mean to suggest that this is not a good 
law? Does he mean that we should with-
draw this because it helps the mill owners ? 
(Interruptions) Is it not a great help to the 
jute economy? 

SHRIINDRAJIT GUPTA: Before the law 
came it was you who had permitted so 

much imports for setting up of this syn-
thetic plant. Wny did you allow that? 

SHRI RAM NIWAS MIRDHA: The short 
pojnt is, is this law good or not? 

SHRIINDRAJIT GUPTA: It is a correc-
tive law. 

SHAI RAM NIWAS MIRDHA: \Vhatever 
it is, we have taken corrective steps. You 
have to compliment us. 

SHRI INDRAJIT GUPTA: You want 
compliments! 

SHRI RAM NIWAS MIRDHA: But you 
say that it has been done under pressure 
from mill-owners. It is a travesty of facts. 

(Translation] 

SHAI NARAYAN CHOUBEY (Midna-
pore): You made the people suffer in the 
past and now again you want to make 
them suffer. 

SHAI AAM NIWAS MIRDHA: Should we 
do away with this law? A good thing will be 
called a good thing. 

SHRI NAAA YAN CHOUBEY: You made 
the people suffer in the past and now again 
you want them to suffer. 

[English] 

SHAI RAM NIWAS MIADHA: This law, 
again for the first time we have enacted 
and we have taken legal steps to help the 
industry in spite of great resistance from 
other sectors of industry. Even now they 
are protesting. and even Ministries are pro-
testing. ThiS has been done consciously 
because the Jute growers' interests have to 
be protected. 

That ;s what we are going to do. 

SHRI NAAAYAN CHOUBEY; What 
about the other problems? 

( Interruptions) 



409 Closure and lock-
out in jute 

SRAVANA 20, 1909 (SAKA) mills' in West 410 
Bengal (C.A. Diss.) 

SHRt RAM NIWAS MIRDHA: These are 
some of the steps that we have taken. One 
panacea that is always suggested is 
nationalisation. 

SHRtMATI GEETA MUKHERJEE: 
Panacea 

SHRI RAM NIWAS MIRDHA: Nationali-
sation can be done by the State Govern-
ment also. 

SHRI SAIFUODIN CHOWDHARY: Ifitis 
such a good medicine why do you not 
make some special treatment? 

SHRI SOMNATH CHATTERJEE: Then 
why do you have Minister for Textiles 
here? If everything is to be done by the 
State Government what for is the Minister 
here? Wonderful! 

SHRI RAM NIWAS MIRDHA: I am stat-
ing the constitutional position. You may 
deny. The State Government has the right 
to undertake nationalisation. 
(Interruptions) 

SHRI SAIFUDDIN CHOWDHARY: If it is 
so. why do you not yourself do it? 

SHRt SOMNA TH CHA TTEAJEE: On a 
point of information. how is there a Minister 
for Textiles in the Centre if it is so 
(InterruptIons) 

SHRI RAM NIWAS MIADHA: This is the 
factual position. 

SHRI BASUOEB ACHARIA: You cannot 
put the blamt- on the State Government. 
(Interruptions) 

SHRI RAM NIWAS MIRDHA: If taxes are 
imposed. the Central Govemment comes 
in. For constitutional obligations .... 

SHRI SOMNATH CHATTERJEE: With-
out the President's assent. can it be done? 
(Interruptions) 

We will recommend that. 

SHRI SAIFUDDIN CHOWDHARY: Let 
us pass a unanimous resolution in this 
House for the nationalisation of jute indus-
try and request the State Governments to 
Ii e over. Will you support ? 
(il'Jterruptions) 

SHAI RAM NIWAS MIRDHA: We do not 
believe in nationalisation for the sake of 
nationalisation. 

SHAt BASUDEB ACHARIA: That is the 
thing. You do not do it. 

SHAI SAIFUDDIN CHOWDHARY: You 
never made any serious attempt to nation-
alise it. 

SHAI BASUDEB ACHARIA: 00 not 
blame the State Governments. 

SHAI SOMNATH CHATTERJEE: Who 
has passed the na!ionalisation law? 

MR. DEPUTY SPEAKER: Take your 
seats. Sit down. 

AN HON. MEMBER: What about 
NJMC? 

SHRt RAM NIWAS MIRDHA: In NJMC 
the accumulated losses have almost 
reached Rs. 700 crores. (Interruptions) We 
did not want to increase the costs. the 
working costs.of the NJMC to the extent 
possible. We want to modernise NJMC. 
We want to make it more viable. We just do 
not think that nationalisation is a panacea 
for all this. Even after nationalisation sick 
units have been revived. That is exactly 
what we are doing under various schemes. 

So. Sir. in short what I mean to say is that 
the Government of India has made this 
scheme and we are taking a very compre-
hensive view of the whole thing. I would 
request that this should be appreciated in a 
proper way. Something was mentioned 
about the purchases made by the 
Government-D.G.S.&D. and an impres-
sion was CI eated that the reservation order 
is not being followed by the Food Corpora-
tion of India. etc. This is not true. An 
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impression was created from the speeches 
of certain Members that the reservation 
law is being contravened by the Food Cor-
poration and the Government Corpora-
tion. This is not true. What has happened is 
that because of the poor monsnon and 
poor crop this year, the procurement pro-
gramme of the Food Corporation and 
other State Corporations has slowed 
down. We are in constant touch with them 
and we are meeting them almost every 
week or ten days to see what the require-
ments for this ~son and the ensuing sea-
son would be. They have told us that they 
cannot just give more than an X quantity. 
Hence, as the situation improves, I think, 
we will place more and more orders so that 
D.G.S.&D. could make the purchases. 
Even in the D.G.S.&D. purchases, the pric-
ing formula that we ha'le arrived at is cost 
plus, which is not being done in any 
other Government purchases. There are 
other ways. They go for open tenders. If we 
go for open tenders, prices will get 
depressed and land us in problem. So, 
what we call, Palekar formula has been 
evolved for GovernUlent purchases, which 
is a very favouraDle formula so far as the 
industry are concemed, so that the prices 
do not get depressed and the jute crop gets 
its due share. 

As regards diversification, it is another 
plan in our new programme. The Hessian 
position as the hon. Member has said is not 
correct. The world prices are such that we 
cannot compete. Bangladesh is always 
there. We are in touch with the Bangladesh 
Government. They have after so many 
years responded slightly and they want to 
have a dialogue with us as to why we 
should avoid competing with each other in 
the international market and only the for-
eign buyers should benefit by this. Over 
the years, they are not willing to talk to us 
because they say,that their jute exports are 
very Yitat for them and they would not like 
to have any sort of discussion with us. But 
now we have received encouraging 
reports. , have invited the Bangladesh Min-
liter for Jute also for discussion. He has 
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agreed to come. I think that this dialogue in 
the jute area would be in the interests of 
both the countries. 

Then, I come to diversification. As I said 
earlier, diversification is very necessary. 
One of the reasons we have given customs 
freeze is mainly jor diversification. For 
example, jute carpets. Bangladesh make 
jute carpets. But we do not make jute 
Citrpets. This is one area which we want to 
explore. There are other things. A good 
quality jute can be made into a blanket also 
and research for this will also be funded 
out of the special development fund. So, 
we are funding research first to see what 
alternative uses of jute could be deve-
loped. Secondly, how diversification will 
take place through modernisation with 
assistance from the Government so that 
modern needs I;ke curtains, soft luggage 
and things like that could be explored. One 
serious attempt we are making is to 
develop chests for tea and apple packing. 
We find that this would help in saving a lot 
of Wood. We are going to invest quite a 
substantial fund in making proto types of 
these things. We are having continuous 
dialogue with the big tea companies also 
through tea Boards. I would like to say that 
they are also responding. So, we want that 
at present the tea chest which are made of 
plywood and other wood would improve 
our environmental situation. 

SHRI SAIFUDDIN CHOWDHARY: 
Whether any progress has been made. 

SHRt RAM NIWAS MIRDHA: Progress 
has been made. For example some of the 
Companies have shown positive interest· 
and for others we have given some sam .. 
pies to try and test, what sort of thing they 
want--collapsible, size and things like this. 
Then, we had sent 8 team to Himachal. We 
want to undertake packing of apples in jute 
chests. We are studying their requirements 
and trying to evolve certain packages 
which could be useful here also. So, if we 
wove the traditional usage zone step by 
step it would be mor~ profitable for the 
producers and secondly it would save a lot 
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of wood, which is very scarce in our coun-
try and more and more expensive. One of 
the basic approaches of our Department is 
to have diversified ases of this like curtains, 
furnishings, blankets. Anything could be 
done. And we are having massive research 
effort in that respect. We ar~making proto-
type and supplying it free to them for test-
ing. A very serious effort is lJeing made. 
This has also bden provided for in our new 
scheme. This is the way how we are tac-
kling the whole thing. I would like to tell the 
han. Members that we are very much con-
scious of the importance of this industry 
because it involves the interest of millions 
of people. We are particularly concerned 
about the interest of jute growers and the 
organised labour which is getting unem-
ployed as a result of these things. 

Another good item in it is this. Firstly, we 
do not believe that there should be any 
rationalisation or retrenchment without 
consent or consultation with the labour. 
This is very clear. We are not supporting 
any unilateral action by anybody and we 
would never support that. 

SHAI SOMNATH CHATIEAJEE: But 
you are not consulting them. 

SHAI AAM NIWAS MIADHA: But if 
somehow it happens either by agreement 
or otherwise, and the labour is displaced, 
we have a very elaborate scheme to look 
after their interests. Again this has never 
haen before. This is of a unique nature 
... ( Interruptions) 

DR. CHINTA MOHAN. You are not com-
ing to the point ... 

(Interruptions) 

MA. DEPUTY-SPEAKER: Let him finish 
first. Then you can raise your points. 

SHRI BASUDEB ACHAAIA: What steps 
are you taking to re-open those closed 
mills? 

SHRI INDRAJIT GUPTA: The supple-
mentary to that is that the calling attention 

BenQal (C.A. Diss.) 
was mainly on the question of closure. Am 
I to take it that after all that you have said, 
you still hold that these closures are mainly 
due to labour trouble? Is that your 
contention? 

SHAI AAM NIWAS MIADHA: I never 
said that. 

SHAI INDRAJIT GUPTA: Then how do • I 

you solve that problem? Are you justifying 
these closures? With all the difficulties 
which you say the industry has got, are you 
justifying these closures where 75,000 pe0-
ple are locked out? 

SHRI RAM NIWAS MIRDHA: I went 
further and said that we were not only not 
justifying closures but we.wanted that any 
retrenchment or rationalisation that took 
place should only be done with the agree-
ment and consent of the labour. 

SHAI INDAAJIT GUPTA: We are talking 
about re-opening of mills. 

SHRI RAM NIWAS MtADHA: The West 
Bengal Government is carrying on a dia-
logue. And if there is anything that needs 
to be done from our side, we will certainly 
do it. It is basically the West Bengal 
Government which should bring the two 
parties together and have some sort of an 
agreement. 

SHRI NAAA YAN CHOUBEY: West Ben-
gal Government has declared the lock-out 
as illegal. (Interruptions) 

MR. DEPUTY-SPEAKER: If all of you 
speak. he will not be able to answer any-
thing. (Interruptions) 

SHAIMATI GEETA MUKHERJEE: 
Apart from this question of lock-out. I 
wanted to know whether they never asked 
about this tripartite agreement unilaterally 
terminated by IJMA. In that case, what is 
their attitude? Are they prepared to bring a 
foolproof Bill against lock-out or to make 
lock-out illegal? What is the answer? 

SHRI RAM NIWAS MIRDHA: The Minis-
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tar of Labour is concerned with that and he 
is not here. 

SHRI BASUDEB AOHARIA: Why is he 
not here? Here 75,000 workers are 
involved. Why ;s he not present? 

SHRI RAM NIWAS MIRDHA: Let me 
finish. 

There was a three-year tripartite agree-
ment which, under the Industrial Disputes 
Act, ended at a certain time. The informa-
tion that we have got is that the Jute Mills 
Association gave them two months notice 
as required by law and they have termi-
nated the agreement. Firstly NJMA is not 
part of the Jute Mills Association. f can 
very clearly say that. Secondly. we are also 
a part of the tripartite agreement. We have 
no separate agreement. We are still bound 
by it and we Will continue to be bound by 
that for the time bemg till anotner agree-
ment comes. So the NJMC's position is 
very clear. They are not part of the Associa-
tion at all. We are not sidlna with the lute 
mills inaugments in this respect. We are 
not a part of the Association at all. 

As for the larger issue that there could be 
another law that could do something. well, 
that is not immediately the concern of this 
discussion. Law Ministrl is certainly con-
sidering a new industrial relations law and 
when it comes before you, you can discuS& 
it. 

DR. CHINT A MOHAN: Sir, I said that the 
Textiles Ministry does not have any Inter-
Ministerial coordination. Indeed I asked 
four questions and not even one has been 
answered. I said there is no coordination 
between the Ministry of Textiles and the 
Ministry of Commerce. They are importmg 
so much of high density polythene gra-
nules in the cou.n:ry that synthetic manu-
facturers are manufacturing synthetic 
bags, with the result that jute manufactur-
ers are not able to get MY market. This is 
the basic problem. They are importing lot 
of granules and that is causing lot of con-

Bengal (e.A. Diss.) 
cern. Secondly, there is no coordination 
between the Ministry of Textiles and the 
Ministry of Industry. The Ministry of Indus-
try has ... (Interruptions). Let me finish my 
question. I am on my legs ... (Interruptions). 

MR. DEPUTY -SPEAKER: No, I cannot 
allow. Nothing will go on record. I cannot 
allow. 

SHRI SOMNATH CHATTERJEE: Sir, if 
Calling Attention questions are not replied 
to .... (Interruptions). 

MR. DEPUTY-SPEAKER: He has not 
completed his reply? How can you say 
that he has not answered? Let him finish 
first. 

SHRI SOMNATH CHATTERJEE: Sir, he 
is very unusual Ram Niwas Mirdha today. 
Today he is avoiding. 

SHRI RAM NIWAS MIRDHA= t am not 
avoiding aflything. There is no question of 
lack of coordination. The other Ministry 
can have different views from us They 
have a right to do so ... (/nterruptions). 
Please wait. Or you say and I listen first. So. 
Sir. there is no lack of coordination 
between us. The Industrial.Development 
Ministry and others feel that synthetic 
packaging IS aiso necessary for certain 
type of packagmg. It is a new industry that 
IS coming up, a new technology that is 
coming up. and we cannot completely 
shut ourselves from that. But we in our 
Mlnistry ... (lnt9rrup'/Ons) Please wait. So, 
there IS no lack of coordination. We know 
each other and we are in constant touch 
With each other The Industry MInister had 
a big meeting when my colleague was 
there and we discussed it again. So. there 
is perfect coordlnation ... (lnterruptions). 

PROF MADHU DANDAVATE: Lack of 
coordination is by agreement it seems. 

SHRI RAM NIWAS MIRDHA: And we 
have brought this law. which again is an 
unprecedented measure I tell you, to 
prescribe seriously and in specific terms 
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how much amount of a particular packag- the next item-Matters under Rule 3n. 
ing would be of jute .... (lnterruptions). 

SHRI BASUDEB ACHARIA: Has this 
measure helped in reducing the use of syn-
thetic bags? 

SHRI RAM NIWAS MIRDHA: Of course. 

SHRI BASUDEB ACHARIA: How? 

SHAI RAM NIWAS MIRDHA: BecauSE; 
. we have reserved many areas which are at 

present being usttd by synthetics, etc. and 
those industries want synthetics to con-
tinue. ThCit is why our law has sought to 
tackle synthetics aspect. It will increase the 
consumption of jute goods and is'going to 
help the jute growers and the jute industry. 
So, I will end by saying ... (/nterruptions) 

DR. CHINTA MOHAN: Your policy is 
not clear. 

SHRt AAM NIWAS MIADHA: My policy 
is very clear. 

DR. CHINTA MOHAN: If your policy is 
that. your own Minister is not accepting it. 

SHAI RA~~ NIWAS MIRDHA: He is 
accepting it. 

MR. DEPUTY-SPEAKER: \Nhat is this? 
This is not the way. You finIsh your reply. I 
cannot allow a dialogue like this to go on. 
Whatever you want to say you finish it 
because there are so many other things 
which I have to take up, not only this. Have 
you finished? 

SHRI RAM NIWAS MfRDHA: No, Sir. All 
that I say is I have spelt out the measures 
that we want to take in the long-term inter-
est of the industry and we will see that the 
industry becomes strong, jute growers' 
interests are protected. the Jel plays its 
due role, and the whole industry works in 
such a way that it helps the jute growers as 
well as the organised sector of U.e 
industry. 

MR. DEPUTY SPEAKER: Now we ~o to 

14.35 hI'S. 

MA TTERS UNDER RULE 3n 

[English] 

(I) Ow.. invoicing of RIf8mpIcIn 
drug ... far ........ wnt of Iepraey 
and T.B. 

SHAI RAJ KUMAA RAI (Ghosi): I am 
making a statement under Rule 377. 
RIFAMPICIN is being used for the 
treatment of Leprosy and T.B. According 
to Import Trade Control policy, before the 
import of this drug, the companies have to 
register the indent with departm~nt of 
Chemicals, Ministry of Industry. The 
department has not allowed any import 
since last year. The import price is $ 160 
per kg. The indigenous price has been 
fixed at Rs. 3,000/- per kg. The indigenous 
production is based on penultimate i.e. 
first stage. The foreign exchange involved 
per kg. is $ 209 i.e. around $ 50 per kg. 
more, hence there is an element of over-
invoicing of the order of $ 50 per kg. On the 
total production from penultimate, the 
amount of over-invoicing comes to $ 35 
million approximately. I, therefore, request 
the Government to took into the wh9fe 
matter and fix up the responsibility. 

[Translation] 

(8) DetMnd for laying ....... y line 
between KashIpw and Ram 
Nap ..-d Aampur mel New 
IlaIdwMi In U.P. 

SHRI HARISH AAWAT (Almora): MR. 
Deputy Speaker, Sir. in order to connect 
the hill areas of Uttar Pradesh with the 
remaining parts of the country and also for 
their development. it is very essential that 
railway line between (i) Kashtpur and Ram 
Nagar and (ii) Rampur and New Haldwani 
should be laid. Last year no allocation was 
made for the construction of Kashipur-
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Ram Nagar broad gauge line and only Rs 2 
crores were allocated for Rampur-New 
Haldwani line. As a result of this, there is 
great resentment among the people 
against the decision of the Railway 
Ministry 

I, therefore, request that the Ministry of 
Railways should provide funds for cons-
truction of these two broad gauge lines by 
according the highest priority to these 
lines. . 

(II) Dem .. d for restortng rights to 
land to the Trlbals and Hartjans of 
tehsl Dudhl In Mlrzapur dstrtct 
of U.P. where the Forest Depart-
ment seeks to acquire their land 

SHRI RAM PYARE PANIKA (Roberts-
ganj): Mr. Deputy Speaker, Sir, it is a 
matter of great concern that the Forest 
Department by publishing a notification 
under Section-20 has decided without 
unde rtaking any survey on the spot to 
displace Adivasis and Harijans of tehsil 
Dudhi in Mirzapur district of U.P. on large 
scale from their land on which they have 
been living for years together and on 
which they have their wells, houses, fruit 
trees and other properties. Surprisingly 
that land has also been included ;n the 
notification under Section-20 which had 
been given on lease to Harijans. As a result, 
the land allocation has proved to be a 
curse rather than a blessing to the Harijans 
and landless persons of this tehsil So far 
so that the land allotted to the families 
displaced and resettled due to construc-
tion of Rihand dam has also been included 
in the said notification whereas the Forest 
Department itself had allotted that land to 
the Revenue Department for the purpose 
of housing and farming. For exarr, pie, in 
village Darankhan and Khalrahi the land 
given to the displaced persons on lease 
was never mutated in their names. That 
land remained under Section-20 or rema-
ined with the Grarr, Samaj. 

I, therefore, through this Not;~ draw the 

attention of the Forest Minister towards 
this matter and demand that the above 
matter may be enquired into by a high level 
committee set up by the Government and 
should restore the rights to land to those 
who have been in actual possession and 
on which they have their houses, wefts, 
trees etc Otherwise, the great resentment 
among the people will take the shape of an 
agitation and unsocial elements will take 
undue advantage of the pent -up feelings of 
the people. 

[English] 

(Iv) Delay on the part of DDA In 
allotting plots to displaced per-
BOnS In ·Chlttaranjan Park .," 
DeIhl 

DR PHULRENU GUHA (Contai) : 
Under Rule 377, I am making a statement 

In 1976 Government invited applications 
from the displaced persons for allotment of 
plots in New Delhi A large number of 
applications were received. After scruti ny 
794 applications were found eligible for 
allotment of plots Only 82 plots were 
available in the ChittaranJan Park Area. 
The remaining 712 eligible persons could 
not be allotted plots. In 1985. the Ministry 
of Works and Housing, took a decision to 
rehabilitate many of them in the Chittaran-
jan Park Area by reducing the area of plots. 
D.O.A. was asked to develop the land. 
o O.A. in turn asked the displaced persons 
to deposit development cost. They paid an 
amount of As. 58 lakhs as advance in 
September to O.D.A. to dpvelop the land. 
The D.D.A. also gave an assurance in 
writlrtg some time in December, 1985 that 
the development work would be comple-
ted and allotment of plots made to these 
people middle of 1986 but after some time, 
the development work was stopped 
without assigning any reason. I urge upon 
Government to look into the matter 
without delay. 
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(v) o.m.td for implementation of 
provIlions of Contract Labour 
(Regutalton and Abolition) Act, 
1870 by the Food Corporation of 
India, Madhya Pradeeh region 

SHRI K.N. PAADHAN (Bhopal): The 
contri\ct labour in Food Corporation of 
India, Madhya Pradesh is on strike for the 
last so many days. After great struggle the 
contract Labour (Regulation and Abolition) 
Act, 1970 was enacted so that the contract 
labour could get justice and be saved from 
exploitation 

But. unfortunately. the F. C.I. Madhya 
Pradesh Region is neither abolishing the 
contract labour system in the depots 
wnere It can be abOlished, nor It is 
providing the benefits available under the 
Act, thus it is violating provisions of the 
Act. 

According to the said Act and Rules 
made thereunder the Workers employed 
by F C.I through theIr appointed con-
tractors in thE) food storage depots having 
been performing same or similar kind of 
work as the workers directly employed by 
the establishment are entitled for the same 
wage. rates, holidays. hours of work and 
')ther conditions of service as applicable to 
workers employed directly by the F.e.1. 
But 'they have been dented the said 
benefits since the day they were emplO-
yed, The contractors are working without 
being registered in violation of the Act. 

I request the Government to look into 
the matter so that to ensure that there is no 
violation of the Act. 

[Translation 1 

(vi) Demand tor preventing eviction 
of Hartlan families settled on 
either aide of the railway One 
between Aaxaul and Blrganj 

SHRI RAM BAHADUR SINGH (Chapra) . 
Mr. Deputy-Speaker. Sir. under rule 377. I 
want to raise this important matter in the 
House. 

In 1929, the then Government of India 
had given about 30 acres of land to 
Government of Nepal with a view to 
introducing rail service from Raxaul in 
India to Amlekhganj in Nepal. But the rail 
service from Birganj to Amlekhganj was 
discontinued in 1965 and the rail service 
between Raxaul and Birganj has almost 
been discontinued because a diese: 
engine train comprising two boggies is 
being run from RaxauJ to Birganj once or 
twice in a month. 

The only aim behind running this type of 
rail service in that area is that the 
Government of Nepal wants to keep this 
:and in its possession. 

The most painful aspect of the mat t~r is 
that the concerned officers h'ave now 
issued eviction orders to those Harijan 
families who are Indian citizens and lndian 
voters and who were settled along with the 
railway line many years ago under a 
Government order. 

Therefore. I forcefully demand that the 
~overnment should take immediate steps 
to prevent eviction of Harijan families from 
that land. 

[English] 

(vB) Need to bring the nationalised 
banks under the purview of the 
Committee on Pubic Under-
takings 

PROF, SAIFUDDIN SOZ (Baramulla): 
The National Banks together have a huge 
turnover amounting to Rs. 40,000 crores. 
Banks are vehicles of economic 
jevelopment and the Banking system is 
one of the most important indicators of a 
country's level of development. India has 
an organised Banking system and its 
Nationalised Sector has yieldt:d 
tremendous advantages to the economy. 
Our Banks created enormous supply of 
credit and helped to sharpen the people's 
propensity to save and invest. offered 
tremendous employment potential to the 
SOCiety and contributed in a big way to 
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increase the country's national income. 
This is the bright side of the picture. There 
is a dark side too which has escaped notice 
of the Government and the people at large. 

The Nationalised Banks do not seem to 
be accountable to anybody. If there is 
corruption in this sector, it goes un-
checked as the Government does not 
exercise direct control ove' It There have 
been complaints against bank~ way of 
advancing loans. but the system has not 
been remedied. The Chairmen of the 
Banks are not accessible to common 
people. 

I would therefore strongly plead for 
bringing the nationalised bankin~ sector 
within the purview of the Parliamentary 
Committee on Public Undertakings, In 
addtition to other controls that the 
Government may.consider necessary. 

[Translation] 

(viiI) Demand for a train between 
Gwalior and Mathura Junction 

SHRI KAMMODILAL JATAV (MQrena): 
Mr. Deputy-Speaker, Sir, a shuttle train, 
should be introduCed between Gwalior 
and Mathura. Mathura. Brindaban. Dauji 
Govardhan, et.ct. are the places of pilgrim-
age. Gwalior is the old capital of Madhya 
Pradesh. Passengers going from Gwalior 
to Mathura experience so many difficulties 
because express trains are running on this 
section and they do not stop at these pla-
ces. The poor people remain deprived of 
the facility to visit these places. Therefote, I 
request the hone Railway Minister to intro-
duce shuttle trains between Gwalior and 
Mathura twice a day to enable the poor 
people to visit these places of pitgrimage. 

.4.48 hll. 

DISCUSSION RE: DROUGHT SITUA-
TION IN THE COUNTRY-Contd. 

[English] 

MR. DEPUTY-SPEAKER: Now, we will 
go to next item. i.e. further discussion on 
the statement made by the Minister of Agri-
culture in the House on the 30th July, 1987 
regarding drought situation in the country. 

I request all the Mem bers to cooperate 
with me because al ready we have 
exhausted the time of 2 hours which is 
allotted. But still I am having a list of 50 
Members who are yet to speak. 

(Interruptions) 

MR. DEPUTY-SPEAKER~ Please listen 
to me. Then you can speak. Liste" to me. 

SHRI RAM SINGH YADAV (Alwar): 
What is the next important item before 
Parliament? 

MR. DEPUTY-SPEAKER: There are so 
many items 

SHRI RAM SINGH YADAV: This is the 
most important item. 

~R. DEPUTY-SPEAKER: If you feel. 
you can discuss this item only throughout 
the session! 

(IntRrruptlons) 

MR. DEPUTY-SPEAKER: That;s why, I 
am telling, listen to me. All Members are 
feeling that they want to participate in the 
discussion. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Mr. Yadav, 
please take your seat. I can understand 
your feeling. All the Members are inter-
ested to partiCipate in the discussion. 

SHRI RAM SINGH YADAV: The House 
is to decide about it. 
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MR. DEPUTY-SPEAKER: That is why. I 
want to discuss it with you. 

SHRI SRIBALLAV PANIGRAHI (Ceo-
garh): This is a great calamity. All should 
be accommodated. On Bofors, we wasted 
one week. Drought discussion is the most 
importa~t one. (InterruptIons). 

SHRI RAM SINGH YADAV: We should 
get ample opportunity to partic!ipate. 

(Interruptions) 

MR. DEPUTY-SPEAKER: You are wast-
ing the time of the House. Please take your 
seat. 

SHRI RAM SINGH YADAV' This is a 
calamity. 

[ Translation J 

SHRI HARISH RAWAT (Almora): We 
will go on discussing it till it does not rain. 
Every Member should get an opportunity 
to express his views. 

[English] 

SHRI RAM SINGH YADAV: This is the 
most important subject. 

[Translation] 

SHRI HARISH RAWAT: We are ready to 
sit till mid-night. 

[English] 

MR. DEPUTY-SPEAKER. I have never 
told that this is not important. I am always 
telling it is important. I am expressing that 
thing. But at the same time ... 

( InterruptIons) 

MR. DEPUTY-SPEAKER' What is this? 
Usten to me .• In order to accommodate all 
the Members, I am requesting each 
Member only to take 10 minutes to express 
his points. That is the request, I am making 

. 
So, don't take more than 10 minutes. If you 
take more than 10 minutes, whatever you 
will speak after the 10th minute would not 
go on record. That is all I wanted to say. 

Mr. Ramachandra Reddy, only 5 min--
utes for you. 

Already you have taken 23 minutes. Try 
to wind up. 

PROF. MADHU DANDAVATE: 
(Rajapur): Drought is a greater calamity 
than the Government even! 

SHRI GIRDHARI LAL VYAS (Bhilwara): 
Why are you giving half-an-hour for him? 

MR. DEPUTY-SPEAKER: His Party 
time, he is taking. He is taking his Party 
time. Afterwards. I cannot allow other 
Members because he is taking his Party 
time. 

SHRI K. RAMACHANDRA REDDY (Hin-
dupur): Mr. Deputy-Speaker. Sir, yester-
day I was arguing about the Importance of 
minor irrigation projects. (Interruptions). 

I would like to submit that funds that 
have been allotted for the various tanks 
annually are ver'} very meagre. Minor irri-
gation is very very important for those 
States where the rainfall is very very mea-
gre. When the rainfall is very very meagre, 
every drop of water has to be saved. Only 
by saving every drop of water, those areas 
can be saved. In order to save every drop of 
water, it is very incumbent upon the Cen-
tral Government to allot sufficient funds for 
completion of check-dams, and percola-
tion tanks and breached tanks should be 
repaired. All these things should be taken 
up on a large scale so that every drop of 
water that falls does not run away and is 
preserved and stored underground. tn 
order to improve the effect of percolation, 
the Government has to take all the steps. In 
many States, a number of tanks are there. 
Some of them are breached and some 
silted. As far as the breached tank is con-
cerned, every tank must be repaired by 
closing the breach. As far as the silted 
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tanks are concerned, the silt has to be 
removed and the tank has to be deepened 
2 to 3 feet below sluice level so that there is 
dead-storage of water in times of drought. 
It will be useful as drinking water for cattle 
and animals and when drought is not 
there, that is also useful for cultivation. 
That is as far as the effects of drought are 
concerned. 

In Andhra Pradesh this year out of the 23 
districts. 18 are reeling under the weight of 
severe drought. This is not only happening 
during this year. Even in 1982,1983 and in 
1984 about 20 districts were affected and 
every year about 10 to 2~ districts are being 
affected by drought. This Year because of 
the severe drought the prospects of kharif 
crop are very bleak. You cannot expect to 
Qet kharif crop. 

Last year (1986-87), 83.4 lakh lonnes of 
foodgrains were expected but the yield 
was 59.4 lakh tonnes. 

This year the target is 88.5 lakh tonnes 
but this may not reach even 40 lakh ton nes. 

This means the situation in the State of 
Andhra Pradesh is very very bad because 
the State is actually experiencing continu-
ous drought for the last five years. 

In Rayalaseema which is supposeo [0 be 
the groundnut bowl of Andhra Pradesh for 
oilseeds, agriculturists have not been able 
to sow groundnut crop so far. 

Last year, it was 14 lakh tonnes of 
groundnut production expected. But ulti-
mate tum out was 9.7 lakh tonnas. 

This year, the expected production is 
14.5 lakh tonnes of groundnut and I do not 
know how much groundnut we will get. 
This is likely to be reduced by 60% 

The State of Andhra Pradesh is suffering 
Uke this. The Central Government should 
come forward and f"e'p the State Govern-ment of Andhra Pradesh in a big way. 

I request the Agriculture Minister to tour 
the drought-affected areas in Rayalase-
ema. specially in Anantapur district. The 
hon Minister will be able to see the 
situation for h.mself A drive down in the 
Rayalaseema district will show dried up 
irrigation wells. denuded forests. despon-
dent people. parched lands, barren hil-
locks. famished people and thirsty cattle 
which will portray a dismal picture of the 
landscape This is a very very common 
phenomenon. People are not even in a 
position to shout and agitate that "This IS 

our fate Please come and help. We are 
suffering so much" So. when you go to 
these areas the very first preferencE' to be 
given IS to dnnklng water not only for 
people but for cattle also At least human 
beings are able to get water from 2 or 3 
miles What about the fate of the cattle? 
Drtnklng water has to be supplied not only 
to human beings but also to cattle. 

The Centre must come In a big way to 
help the States where the drought has' 
been continuous phenomenon I request 
the Central Government to deVise ways 
and means of Improving Irrigation 

A number of on-going fJfUJectS are there 
Some prOjects are not able to be 
completed because of lack of funds. some 
prOjects are held up because of some 
objections raised by the Central Water 
CommiSSIon or the Central EnVironmental 
CommiSSIon As far as thiS problem IS 
concerned. the Centre must come forward 
and clear all such proJects and see that 
they are completed WithIn the shortest 
possible time 

The next thang that I would like to 
suggest is establishment of andustrtes. In 
case of drought when agriculture is not 
able to prOVide any sustenance to the 
droug~t-affected people. It is only the 
industne~ that could take away some of 
the bur dens of the agriculturists So. .f 
industries are located In such drought .. 
affected areas, then. in times of drought. 
people Will have some means of liveli-
hood Therefore establishment of indus ... 
trial area is very very IITlportant 
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Another point I would like to make is 
regarding improvement of underground 
water. Here. I would like to suggest that in 
areas where irrigation is very very meagre-
in some places it is 10 per cent or even 
below-every effort must be taken to see 
that every drop of water is made use of. 

Sir. vegetation is very very important. 
~t. there is oone peculiar thing. Forests 
are being denuded. In some places where 
hills are ~here, vegetation is very meagre In 
this connection, I would like to sugges 
that in such areas, a special drive has to be 
made and a special fund has to be allotted 
for afforestation. Unless you are able to 
improve the green-cover in these areas. 
the rainfall will go on reducing. That is 
why, I request the Government to allot 
sufficient funds for this purpose. Further, 
where irrigation facilities are meagre. 
people mainly depend upon irrigation-
wells. To draw out water from irrigation 
wells, oil-pumpsets are necessary. where 
electricity is not available and now oil has 
become very costly So. I would suggest 
that every well has to be provided with 

Ii. . e ectne pumpsets. I would request the 
Department of Agriculture to impress 
upon the Energy Ministers also to see that 
electricity connection is provided to each 
and every well. 

Regarding marketing of agricultural 
produce. , would 'Iike to say that if the 
agriculturists have to bring their produce 
to the market. some special facilities like 
transport and good roads have to be 
increased. Further. education facility should 
also be increased in such areas 

Sir. I am happy to learn that a Cabinet 
Sub-Committee has been formed to look 
into the matter of drought I would request 
the Cabinet Sub-Committee-through the 
Minister of Agriculture and through you. 
Sirt-that this Committee must provide 
special funds for these areas which have 
been chronically suffering from drought 
for the past five or 10 years and chalk out 
plans for the development of these areas 
Please do not merely say that we are giving 
so much funds for NREP. IRDP and DPAP 

programmes. These fuunds are being 
given in the norma! cir~ul'llstances. Where 
there is severe drought, I would request the 
Govt. to allot special funds and to take 
special steps to see that the people are 
saved from the vagaries of famine, drought 
etc. Also, some kind of livelihood has to be 
provided to such people. Therefore, I 
would request the hon. Minister to take 
special steps and see that famine is 
eradicated from this COUI Itry. 

r Translation] 

SHAI VIRDHI CHANDER JAIN (Sar-
mer): Mr. Deputy Speaker, Sir, today most 
of the parts of our country are facing 
drought and among them Rajasthan is a 
worst affected area. Apart from Rajasthan, 
the area of Sourashtra in Gujarat, Western 
Uttar Pradesh. Maharashtra. Haryana. 
Madhya Pradesh. Andhra Pradesh. Tamil 
Nadu. Karnataka and Punjab are also 
affected by drought. Out of 416 districts. 
280 districts are affected by this natural 
calamity. Out of 35 meteorological zones, 
23 zones are suffering from drought. From 
this you can very well imagine the 
acuteness of this calamity There has been 
very meagre rainfall this year in all these 
areas. Our country is facing unpreceden-
ted crisis and we need to meet this national 
calamity on war-footing. We passed 
through the horror of war in 1965 and in 
1971 and faced them very bravely but now 
we will have to fight the prp.sent natural 
calamity more vigorously. only th~n we 
shall be able to tackle the situation of this 
severe drought. 

15.00 hrs. 

MR. N. VENKATA RATNAM in the Chair) 

The kharif crop in Rajasthan has beep 
completely destroyed and Rajasthan has 
been experiencing drought for the 4th 
successive year as a result of which all the 
ponds and wells have gone dry and water 
level has gone down. It is a challenge 
before us and we have to fight this situation 
more vigorollsly 
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Our Meteorological Department has 
miserably failed in its forecasts and now 
the moot point is whether the Meteorolo-
gical Department should be continued to 
function or n~t. Had our Meteorological 
Department given advance Intimation to 
our farmers about their hard work would 
not have gone waste. Our Meteorological 
department has miserably failed which we 
did not expect in this present science age. 
Whereas the Meteorological departments 
of Canada and U.S.A. get advance 
information. Therefore, if we want to 
continue this department, we will have to 
make it very active so that we can get 
information in advance. 

Mr. Chairman, Sir, it is an unpreceden-
ted drought of this century. The area of 
Aajasthan from where I come, is experi-
encing severe drought. The cattle like 
cows, sheep etc. are dying. There the cattle 
have migrated to other states like U.P. etc. 
Every effort is being made to save the 
uttle. Such is the situation prevailing 
there. 

The steps taken by the Government to 
fight such a severe drought in Rajasthan 
are not effective or commendable. Before 
30th June, 14 lakh labourers were em-
ployed there but after that the strength has 
been reduced to four lakhs whereas under 
such severe drought condition, more 
employment opportunities should have 
been provided to the people. Our Govern-
ment nas been demanding 3% lakh metric 
tonnes of wheat but our Centrat Govern-
ment depends on the bureaucracy and so 
long as bureaucracy does not give its 
consent. Government cannot clear' this 
matter. That may be our Finance Minister 
or any other Minister, they cannot do 
anything without first obtaining the con-
sent of the bureaucrats. Lakhs of people 
are facing starvation. cattle are dying and 
oor economy ;s being destroyed because 
our l'tCOnomy is based on cattle. Under 
such circumstances. W't,; need to provide 
more emptoyment opportunities to the 

people. Though we have launched Inte-
grated Rural Development Programme to 
eradicate poverty but the way we are 
implementing it that will increase poverty. 
What I mean to say is that some concrete 
steps are required to be. taken in this 
direction. 

There is acute shortage of drinking 
water in the rural areas. Besides, about 1. 
cities including Jaipur, Jodhpur, Kishan-
gam, Byawar, Madras, etc. are also facing 
shortage of drinking water. For this we 
have formulated an emergept plan under 
which As. 112.27 crores will be spent. The 
Central Government can allocate a huge 
amount to us under the Rural Water 
Supply Scheme and the Rajasthan 
Government will also make every effort to 
provide drinking water to the people under 
the minimum need programme. Therefo.-e 
we will have to fight unitedly to solve the 
problem of drinking water in both rural and 
urban areas. 

The second thing before us is growing of 
fodder. I want to submit that fodder should 
be grown in the Suratgarh farm in 
Rajasthan and in all other farms of the 
Central Government. There is a need of 
growing fodder alongwith the left bank of 
the Indira Gandhi Canal. we should give 
cent per cent subsidy for growing fodder so 
that we are able to save our cattle. 

We should double the NAEP and 
RLEGP Programmes. Food for work 
Drogramme IS reqUired to be promoted. It 
IS a good source of employment 
generation. Irrigation work should be 
given priority under this programme. 

In our. desert area, we are unable to start 
afforestation due to acute shortage of water 
and even drinking water is not available 
there. Then how can we make 
arrangements for ;rn9ation? 

I have been to my area where there are 
no means of transport. The Central 
Government does not alVe priority to road 
construction. The existing roads have 
become eroded In the absence of means 
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of transport, our Public Distribution 
system cannot function and no progress 
can be achieved. Under the National Rural 
Employment Programme. priority should 
therefore be accorded to road 
construction work. 

It nas been seen that we give adequate 
assistance in case of floods but we have 
not enough money for famine relief. We 
have not provided enough margin money 
fOF famine. You will say that previously it 
was rupees 7.74 erore which has been 
increased to rupees 16.75 crores. It is not 
adequate in view of the persistent famine 
for the last four to five years. It should. at 
least be Rs. 50 crores. It is spent as a plan 
advance. We have been spending this 
money for the last four years and now the 
position there is not much money left to be 
spent under the pian. In view of the eco-
nomic conditions in Rajasthan and contin-
uous famine for the last four years, we have 
been demanding more and more famine 
relief. Even the Seventh and Eighth 
Finance Commissions have also recom-
mended cent per cent subSidy in these cir-
cumstances. Famine should be treated like 
flood. There are starvation deaths due to 
famine. In the beginnings floods create 
havoc but subsequently it is helpful in 
Increasing the crops, the level of water in 
wells increase and enhances the scope of 
irrigation. It is therefore necessary to take 
steps in this regard. 

I request that Rajasthan should be given 
3'h lacs tonnes of wheat free of cost. Besides 
an ad-hoc grant of Rs. 50 crores should be 
given to it. An amount of Rs 25 crores 
should also be gIVen to Rajasthan for con-
servation of cattle and food and for contin-
gencv ptan an amount of Rs. 112.37 crores 
should be provided to the State. We have to 
provide this by resorting to a plan-cut. We 
should try to provide employment to the 
people. We should provide 200 machin~ 
required for 200 tanks and t-and pumps. 

I will finish it in five minutes. Keeping in 
view the grim situation in our area, at least 
one hour should be given to me. Accord-
ing to our information, the centres of Khadi , 

Commission at Banner, Jaisalmer and 
Bikaner have stopped functioning. More 
assistance should be provided to the Khadi 
Commission to increase the production of 
Khadi. 

The formula adopted in connection with 
the drinking water on the basis of fifty per 
cent population should be changed to 
make it need based. Special arrangement 
of drinking water should be made in the 
desert areas. Special assistance should be 
provided for the Indira Gandhi Canal. 
Though the Union Govemment is paying 
special attention to it but we want that this 
should be completed in ten years. For this 
purpose, we will have to increase the 
already allocated 100 crore assistance so 
that the canal may be completed in time. 
The construction of Indira Gandhi Canal 
will solve the crisis of drinking water and 
enable us to fight the famine condition 
Therefore, the Indira Gandhi Canal shoula 
be given special importance. 

All the c;chemes for supply of drinking 
water should be completed within a year. 
Farmers should be provided electricity for 
at least 10 hours a day. The Public Distribu-
tion System should be strengthened and 
the on-gOlOg projects should be given top 
priority Prices of essential commodities 
should be brought down. Stress should be 
laid on production of milk rather than on 
production of ghee. 

Regarding the motion moved by the 
hon. Minister. I have to say that he should 
play an' ;mportant role by providing more 
and more assistance for providing famine 
relief to the poor people- facing this crisis. 

SHRI DINESH SINGH (Pratapgarh): Mr. 
Chairman, Sir, we have been told that this 
is the worst-ever famine In the last 100 
yea~.Nobodykno~thatwhathappened 

100 years before. However, it is clear that 
we will have to make all efforts to face this 
severe drought and to save the affected 
population. 

The hon. Minister has also given a state-
ment in this regard. He is our friend and a 
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well wisher of the farmers also. But in the 
statement of the hone Minister there is no 
reference to the seriousness of the severe 
drought being faced by the country. He 
has nof given any figures about the 
number of people and districts, which are 
drought affected, the extent of deficient 
rain-fall and the damage caused to the 
Kharif crop as a result thereof. 

THE MINISTER OF AGRICULTURE 
(DR. G.S. DHILLON): Figures have been 
given. 

SHRI DINESH SINGH: The figures 
which have not been given in the statement 
may be given later on to make them com-
plete. I am, however, not satisfied with 
those presented now. Otherwise, I would 
not have said so. 

The han. Prime Minister has also consti-
tuted a Cabinet Committee keeping in view 
its importance. Today, in the morning, the 
hon. Speaker had stated that when the dis-
cussion on drought was going on in the 
house, only 25 members were present. It is 
very shameful. I think, he should have 
asked the members of the Cabinet Com-
mittee to remain in the House so that they 
could have known the feelings of the pub-
lic. Otherwise, the Government will not be 
able to fight drought only depending on 
the advice of Officers. 

Today. fortunately we have stock of 
foodgrains with the result that probably, 
nobody will die of hunger. But this drought 
has revealed some facts requiring Govern-
ment's special attention. The han. Member 
who spoke before me, has referred to the 
food for work programme. I think this is an 
essential way to meet this situation. So far 
.as distribution of money among the people 
. is concerned, I do not think it would serve 
any purpose. They should do some work 
for which payment should be made either 
in cash or kind. This is the right way but 
we shoutd not make them baggers. Our ing 
this drought situation we shouid give them 
work. the existing tanks. rivers and chan-

nels should be got desilted and deepened, 
embankments should be got repaired and 
above all it ;s very essential that we should 
adopt a balanced policy in regard to water. 
Perhaps, the hon. Minister might be 
remembering that a- specialist from the 
Food and Agriculture Organisation who 
visited this country, had stated that there 
was so much water in the valley of the 
Ganga that it could feed the whole world 
but it is not being put to any scientific use. 
The canals are constructed but there are 
no channels to irrigate the fields along the 
banks of canals with the result that the land 
adjoining the canals becomes barren. 
Whatever water sources are made availa-
ble to the farmers, they are given in such a 
way that they are not able to utilise them 
more usefully. I find in my area that a big 
canal has been drawn from the Sharda Dis-
tributary but the farmer's land along both 
sides of the canal, where good crop was 
being harvested earlier, has become 
barren. Therefore. if we do not utilise our 
sources properly, then we will have to face 
famine situation due to our own irresponsi-
ble deeds being done to meet this drought 
which is due to the scarcit.y of water 

There is another aspect of the drought 
too. Due to scarcity of water and hot 
weather, diseases will break out. We 
should take care of thiS aspect also 
Besides. prices will rise. What action 
Government will take? The Government 
should think over it with great responsibil-
ity because from thiS year we are going to 
start repaying the loan to the World Bank. 
Moreover, the deficit budgeting this year 
and also during the last two years. will 
affect the price rise Therefore, we should 
look into this matter in a wider perspective. 
As I stated earlier, it is regretted that the 
whole burden of this crisis has been put on 
the shoulders of my friend the hon. Minis-
ter. His other colleagues should also share 
the burden to some extent. 

DR. G.S. DHILLLON: They are with him. 

SHRI DINESH SINGH: They should 
know the public feelings. 
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Mr. Chairman, Sir, I was telling that a 
very big economic pressure will fa" upon 
us and therefore we ShCiUld make a strong 
policy forthwith. I suggest that fifteen per 
cent deduction should be made in the 
Government's expenditure. When the pe0-
ple are facing difficulties, we should be 
ready to meet this situation and we are 
preparing for it. 

I hail from Pratapgarh district of Uttar 
Pradesh which is drought affected area. 
This year, there has been no rainfall there 
with the result that there is severe drought 
there. There were, however, a few showers 
and the people expecting more showers 
sowed the seeds which dried up for want of 
rainfall. As the previous speakers have 
stated, it is very sad that our Meteorologi-
cal Department does not give correct infor-
mation about the rainfall so that the 
farmers may make all preparations. I want 
to tell the han. Minister that if there would 
be acute shortage of power, then it would 
be said tl"at it was due to shortage of water 
in spite of the fact that there are so many 
big coal mines in this country, and we have 
made so much progress in the field of 
atomic power. We should also look into it. 
Why don't we increase the number of 
thermal power stations, why don't we 
utilize the atomic power, why should we 
depend on only one source. 

I hope that the hon. Minister who is a 
very experienced Ministe'r and has already 
solved many big problems, will solve it also 
in a better way so that the people can get 
relief and have the feeling that this Govern-
ment has provided them complete assist-
ance in their difficulty. 

[English] 

SHRI B.N. REDDY (Miryalguda): Sir, an 
alarming situation raises out of an extensive 
drought the country is facing this year-
the worst drought in the last 100 years. Out 
of 417 districts in the country, 273 districts 
with a population of 166 million and 81.5 
million cattle-head have been affected. 
The States of Rajasthan. Andhra Pradesh. 
Gujarat, Madhya Pradesh, Himachal Pra-
desh, Punjab, Haryana, Uttar Pradesh. 

Orissa, Karnataka, Kerala and Maharash-
tra are badly affected. 

Some of the States like Rajasthan, Guja-
rat and Andhra Pradesh are facing the 
drought for the ~ast 3 to 7 years succes-
sively. Only 10 out of 35 meteorological. 
sub-divisions in the country have so far 
received normal or excess rainfall this year 
leaving, remaining 25 sub-divisions 
parched under the sun. According to offi-
cial report rainfall have been deficient in 
110 districts and only scanty or nil in 152 
districts. Water level in major reservoirs in 
the country has gone down. In some reser-
voirs the storage capacity has been 
reduced to 25 per cent of the last year's 
level. Underground water level is steadily 
going down day by day. In some cases 
underground water level has gone down 
by 100 feet. Almost all the tanks in the 
drought affected areas have dried up. Even 
lakes are drying up speadily. Not only that, 
it is reported, that the size of the ice-cap 
over the Himalayas has been reduced con-
siderably. Such is the horror of drought 
due to failure of South Western monsoon. 

In Rajasthan this year 31,(XX) out of 
35,000 villages are affected for the fourth 
successive year. The entire State has 
received less than 65 per cent of its normal 
rainfall and in several districts the defi-
ciency is as high as 99 per cent. Only 33 per 
cent of the targetted 125 lakh hectares of 
land has been brougnt under kharif crop. 

Now, I would like to mention the condi-
tions of my own State of Andhra Pradesh. 
where the situation is worse. Last year, 
almost 18 out of 23 districts were severely 
affected by drought. This year also the 
situation continues to be the same. As it is 
reported, the kharif prospects in Andhra 
Pradesh, the largest producer of paddy in 
the country, are distinctly bleak with defi-
cient rainfall in 17 out of 18 districts. 60 per 
cent of the sown area in the State is under 
dry cultivation. Because of the shortfall in 
rainfall as much as 70 per cent of the dry 
crop has not been sown at all. 14 out of 
State's 23 districts are affected by drought 
for the third successive year-8 of Tele-
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ngana region and 4 of Rayalseema region, 
Groundnut crop in Rayalseema is the 
worst hit. 

Now, the crucial point is how to deal with 
such a grim situation. In the official report 
our Hon. Minister repeatedly stressed that 
the monsoon has failed. Of course the 
monsoon has failed, but he confined to 
the failure of monsoon only. In the age of 
technology it is man-failu~(! "'ao That has 
also to be mentioned. M2n- ·,=-dure in the 
sense .that the Government of India, which 
is ruling over 70 crores peop.e for the 40 
years, is responsible for all this. I n the 
event of grim picture of the country, the 
performance of the Government of India is 
rather shabby and hopeless. To tackle the 
grave situation, the Hon. Minister of Agri-
culture has come out with a Statement that 
there is going to be a high-level panel, 
headed by Prime Minister, for assessing 
the Situation, for regular monitoring and 
for directing the State Governments. to 
take necessary steps in this regard. But 
there are no concrete proposals either for 
short-term or for long-term relief. Even 
after 40 years of Independence, only 20 per 
cent cultivable land in our country is irri-
gated. The rest of the cultivable land has to 
depend on monsoon alone. There is a wide 
gap between the irrigation potentiality and 
actual, utilisation. According to the report 
on water resources, we are now in a posi-
tion to use only 24 per cent of our ground 
water resources. We are not able to tap the 
rest of ~he ground water resources. There 
are many plans to link Ganga and Goda-
vari, Godavari ana Cauvery and so on. But 
in our State almost all projects, numbering 
about 20, are pending for the last 25 years. 
Out of these, nearly 15 projects are located 
in dry areas. Even when the situation is so 
serious. Government of India are not tak-
ing any decision in this regard. 

When such grave calamities occur, 
these cannot be tackled by the State 
Governments alone because the resour-
ces of the States are very meagr9 Knowing 
fully welf that the Central Government is 

getting more and more tight-fisted. State 
Governments are not willing to rise to the 
occasion even with whatever meagre 
resources they have under their control. 
Therefore, the Central Government should 
come to their fJ!scue. 

Government of India are bragging that 
they are maintaining a huge buffer stock of 
foodgrains, nearly to the tune of 20 million 
tonnes. When such huge ~uffer stocks are 
in store, how is it that crores of people aU 
over the country are starving? Even starva-
tipn deaths are taking place. I should men-
tion here that in the State of Orissa in two 
districts" viz. Kalahandi and Koraput, starva-
tion deaths did take place. I visited Maha-
bubnagar district in our State and I met 
some families where starvation deaths are 
taking place in our country. Have the 
Government of India any plans to distrib-
ute food to starving people so as to prevent 
deaths due to starvation? As far as I can 
see, no plan is suggested in the official 
report of our hone Minister. 

Sir, shame to the precept and practice of 
Government of India that even after 40 
years of Independence, about one-third of 
our villages have no permanent source of 
drinking water and 70 per cent of cultiva-
ble land has no source of permanent irriga-
tion. During the time of floods, the rivers 
wash away our villages. But we are not able 
to utilise the same river water to our advan-
tage. How is it so? 

Sir, to meet this widespread and grave 
calamity, we dem",d immediate release of 
central assistance as asked for by the State 
Government. We also want immediate 
release of foodg rains from buffer stock to 
feed the people in drought affected areas. 
There should be uninterrupted supply of 
power for at least 16 hours a day to the 
fields. Derelict tubewells should be 
repaired and deepened soon. Pending irri-
gation projects should be given clearance 
immediately without any further delay. All 
essential commodities should be supplied 
in adequate quantities to drought affected 
people through extensive network of pub-
lic distribution system. Food for work pro-
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grammes should be started for agricultural 
workers and poor peasants who have no 
work. Immediate supply of all needed 
inputs free or at subsidised rates should 
be assured to peasants whose crops have 
suffered extensive damages. This measure 
will greatly facilitate them to sow their next 
crop. 

Will the,Government of India rise to the 
occasion and deal with this grim situation 
on a war-footing? 

(Trans/ationJ 

SHRIMATI USHA THAKKl\R (Kutch): 
Mr. Chairman, Sir, I am deeply shocked 
that we are discussing the drought situa-
tion which is continuing for the last three 
year~ Today, a major part of the country is 
drought affected. In Gujarat, drought is 
being experienced for the last three years 
i.e. 1985, 1986 and 1987. The Government 
of India is aware of it but I request the 
Government to make arrangements for 
water and fodder 0'1 warfooting I request 
for assistance for the Government of Guja-
rat. In drought situation, the relief mea-
sures include the desilting of tanks but 
now the tanks of villages have become 
deep. For the last two years, the work has 
been going on there, the remaining work 
has now been abonded. Therefore. the 
construction of schools, roads, hospitals, 
houses and works under the twenty point 
programme should be included In the 
relief work. The work relating to co"stru~
tion of medium dams, major dams and 
other works of public utility should be 
included in the relief operations. The people 
are required to go very far to bring earth for 
dams. where what to speak of women even 
men cannot go. Therefore, the use of 
bullock-carts should be allowed to carry 
the earth. The arrangements for livelihood 
should be made for this year also as have 
been made during the last two years. The 
Government of Gujarat is also extending 
sufficient help but if the Union Govern-
ment does not help, all the operations will 
stop and the people will not be able to earn 
their livelihood. Such jobs should be 
undertaken which are beneficial for the 

public and they are able to get work. Sim-
ilarly, the Government should also ensure 
maximum utilisation of the funds. The Guj-
arat Government has demanded Rs. 1.88 
crores. I request for the earfy release of the 
amount upto the month of September to 
carry on relief works there. 

I hail from the Kutch area and now I want 
to say something about that area which 
has been facing drought for the last four 
years. I like to thank those people who 
have been helping in saving the cattle 
wealth there for the last two years. Th6 
Government of Gujarat has made arrange-
ments to make available means of liveli-
hood to the people in small villages under 
the 'Antyodaya Schemes' and relief opera-
tions. In my constituency, 8.50 lakhs pe0-
ple live in villages and the remaining 2.50 
lakhs people in towns. The towns are also 
very small and they too depend on agricul-
ture. The border area is also very vast com-
priSing 1Ath part of Gujarat. Here the 
population is 11 lakhs and the cattle wealth 
is 20 lakhs. Dueto the efforts oft he Govern-
ment of Gujarat and others, 5 to 7 lakhs 
cattle have been saved. 

Sir, I request the hon. Minister, through 
you, that the Government of India should 
rnaKe a separate allocation to the Govern-
ment of Gujarat for Kutch. You may say. 
why a separate allocation should be made 
for it? When the Prime Minister visited that 
place, he sanctioned Rs. 10 crores for the 
technology mission for that region after 
seeing the condition there. During the last 
forty years of Independence, there has 
been drought for thirty-two years. Today. 
when the whole country is drought 
affected, our difficulties have further 
increased. I request that a separate alloca-
tion should be made for Kutch and the 
request for a separate allocation is due to 
this reason that the problem ;s very serious 
there When the Prime Minister visited that 
place, he told me that keeping in view the 
circumstances, he would certainly do 
something. For example, Bita Valadaya 
dam had been proposed twenty years ago 
by the hon. Minister of the Government of 
Gujarat. but the work on it has not been 
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started so far .... (Int9"Uptions) ..... 1 request 
you to start the construction work of the 
dam to enable the people to get employ-
ment there. This useful work has not been 
started for the last many years. If the work 
is started, the farmers will think that the 
Government of India is doing some special 
work for them. Therefore, the work on this 
dam should be started early for the benefit 
of the farmers. There are also other works 
but due to lack of time I cannot mention 
them. I also request to make some arrange-
ments to save the cattle wealth. The 
Government of Gujarat has given an assu-
rance that it will bring fodder from Maha-
rashtra and other places. But when we get 
the assistance from the Government of 
India, only then it would be possible to 
start work immediately there and to supply 
fodder for the cattle. The representatives 
from Rajasthan have also stated that the 
cattle wealth is our capital. Our economy 
will come to its end if it is not there. You 
should make early arrangements to save 
this wealth. There is scarcity of drinking 
water in the Kutch region. The work to 
make the sea water free from salt should be 
started early. There is sea-shore 'On all the 
four sides of Kutch. The progress of 
Kandla Major Port has stopped for want of 
water. There has been a shortage of water 
in the Kandta complex for the last three 
years. I cannot say what will happen this 
yBjIr. This is my fervent appeal that arran-
gementS should be made to convert sea 
water into potable drinking water. That has 
been done in Jamnagar also. When the 
Hon. Prime Minister first time visited 
Kutch, he undertook to give assistance for 
technology mission. Some Members of 
Partiament have also sent an application 
for bringing Narmada water to Kutch and 
Saurashtra in collapsible containers. But 
Kutch is seven hundred kilometer from 
there. voal wiH have to see how it can be 
done. Only rupees two crore have been 
received out of the amount sanctioned by 
the Prime Minister, a sum of three or four 
crores ;s yet to be received. Shri Rama .. 
nand Yadav also came there. According to 
my information there is shortage of funds. 

Hon. Dinesh Singh has also mentioned 
about the shortage of power. I want to sug-
gest one thing. Gujarat has 8 vast coas-
tline. Survey of Kandla Tidal Project has 
since been completed. If work on this pro-
ject is started soon it will help to meet the 
shortage of power. Many people were of 
the opinion that there would be no accord 
with Sri Lanka but that too has been 
reached, the credit for which gpes to the 
Prime Minister. Similarly there should be 
an accord with Pakistan also. Like Indo-
Sri Lanka accord of which we are proud, an 
agreement about the indus river water 
should be reached with Pakistan so that 
Kutch may also get water and the old say-
ing about Kutch proved to be true. We have 
been facing this drought situation for the 
last four years. There is an old saying in the 
Kutch region that: 

"Shiyale Sorath Shalo. 
Unale Gujara·, 

Chowmase Ma Bagad Shalo, 
Katchhado Bare Mas" 

because there used to be no rainfall in 
Kutch and the water used to come from the 
Induslriver and there was greenary round 
the year. The Government of India should 
help Gujarat Government and assure the 
people of Gujarat who have been facing 
drought situation for the last three years. 
The people In Kutch are faCing drought 
and there is need to save both people and 
the cattle by providing water there 

SHRIMA TI MEIRA KUMAR (Bijnor): Mr. 
Chai.-man, Sir, we have been waiting for 
the monsoon for the last two months but it 
has not turned up. 

Out of 407 districts in the country, 262 
districts are in the grip of drought today. 
Five states have been faCing drought for 
the last three years and eight States for the 
last two years. This year Haryana, Punjab 
and Western Utta'r Pradesh which are 
known as the granary of the country, are 
also in the grip of drought. Almost the 
entire Kharif crop has been damaged. 
Besides paddy crop. more than 64 percent 
groundnut crop has also been destroyed 
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along with the fodder crop and now ther~ 
is no hope for even grass being grown. 

Water level has gone down and tl1ere is 
no water in the ponds and tanks in the 
villages. In our 47 main water reservoirs, 
the water leve. has declined by 70 per cent 
as compared to its level last year. Last year 
also there was not much water. There is no 
hope for rabi crop also. 

On the one hand, we are facing seven 
drought and on the other, Assam, West 
Bengal and Bihar are facing the fury of 
floods. The Manjuli river, the Kamal Salam 
river and the Avdhara river are causing 
devastation. Army has been called out to 
assist the people there. The people have 
been rendered shelterless and there is 
hardJy any area in the country which has 
normal rain fall and where the crops are in 
good position. 

Th is is not limited to drought only. 
Today famine conditions have developed 
in the country and it is apprehended that 
this most severe famine will cause a huge 
loss of lives and properties and the country 
will have to face starvation, epidemics and 
unerr,ployment. Besides. this will have 
adverse effect on our economy. Therefore, 
it is a very serious crisis. It is feared that we 
will have to face acute shortages. Hoarding 
and black marketing will also increase and 
there will be tremendous rise in the prices 
as a result of which the down trodden and 
those living below the poverty line, particu-
larly Harijans and Girijans would be worst 
hit. Therefore, we will have to think about 
these people. I request you to immediately 
declare all those areas affected by drought 
and flood as famine affected areas and 
relief measures should be initiated there 
on war-footing. 

[Englishj 

MR. CHAIRMAN: Please conclude. 

SHRIMATI MEIRA KUMAR: I have just 
spoken for five minutes. 

MR. CHAIRMAN: It is agreed that eve-

rybody should take only ten minutes. 

SHRI HARI KRISHNA SHASTRI (Fateh-
pur): It is an important matter. Let her 
speak. 

PROF. MADHU DANDAVATE 
(Rajapur) : This i~ only the first bell. Do not 
worry. 

MR. CHAIRMAN: You go on. 

[Translation] 

SHRIMATI MEIRA KUMAR: We are glad 
to know that the Prime Minister is well 
aware of this situation and he has consti-
tuted a powerful committee under his 
chairmanship. ThiS shows that he ;s pre-
pared to meet this calamity. I am confident 
that this drought situation will soon be met 
under his direction. 

As has been stated here, we are today in 
a better position to tackle the drought 
situation as compared to the situation pre-
vailing in 1965. At that time we had not 
even a negligible stock of foodgrains but 
today the situation is different and we have 
a butter stock of 2 erore and 30 lakh tonnes 
of foodgrains and also adequate irrigation 
facilities for 625 million hectares of land. I 
am, therefore, confident that we will be 
able to meet this crisis. Even then we will 
have to take some steps. 

First of all, we will have to make arrange-
ments to ensure proper distribution of 
butter stock of 2 crore 30 lakh tonnes of 
foodgrains so that the people at the lowest 
strata of society should get foodgrains. I 
am talking about Harijans and Girijans. 
They should, get it on priority basis. We 
should also see that it is eatable also as a 
good quantity of foodgrains have been 
spoiled due to heat. We have to ensure the 
quality of foodgrains supplied to the poor 
people. 

The purchasing power of the down trod-
den and people living below the poverty 
line is decreasing. We should immediately. 
initiate relief measures and increase the 



447 Disc. re: Drought AUGUST 11, 1987 Disc. re: Drought 448 

(Shrirr.ati Maira Kumar] 

purchasing power of this class so that they 
are abte to purchase essential commodi-
ties. 'Food for Work' programme should be 
started immediately in order to prevent 
starvation deaths. 

Though the realisation of agricultural 
loans has been postponed for three 
months, yet I want that these should be 
completely written off. 

Besides, there is acute shortage of drink-
ing water. Particularly this crisis is being 
faced by those people who normally draw 
water from wells. There is no water in wells 
as a result of which they are facing a lot of 
difficulties. I request that special attention 
should be paid towards this matter and 
arrangements should be made to provide 
·drinking water because there is less water 
in wells and that too has become dirty. 
Therefore. attention should also be paid to 
its cleanliness. The position in regard to 
power supply should also be taken care of. 
i want that we people. who live in cities and 
~ily get power and water, should think 
over it and should save every drop of water. 
We should not misuse the electricity and I 
would like to say that we people, who are 
getting full meal, should resolve to skip 
meal once a day. Here in big hotels the 
food is wasted even today and this should 
be banned immediately. Today, I find that 
big feasts are being arranged. These 
should be banned immediately. We should 
fight this famine on war-footing. 

When the famine comes, the epidemics 
atso come along with it. There is also a 
need to pay special attentions to health 
services. The Minister of Health is not pres-
ant here, but I would like to say that ~he 
should be included in this committee and 
she should tell .us about the programme 
she is going to undertake to prevent 
epidemics. 

The pregnant women and children 
should be provided nutritious food 
because if they do not get suffICient food, 

it will make adverse effect on their health 
and on the health of our future generation. 

We have a stock of foodgrains but we 
have no stock of fodder as a result of which 
the cattle may die in big numbers. There-
fore. we should open fodder depots at 
short distances and it should be kept ir. 
mind that where there is a depot, the facil-
ity of water should also be there. 

My constituency is Bijnor. The condition 
there is very alarming and if the steps are 
not taken immediately, the situation may 
go out of control. 62 per ce.lt crops in the 
fields have dried up. There is no arrange-
ment of water. That area has not been 
declared as drought affected so far. No 
preparations have been made to fight 
drought there. There are no arrangements 
to supply electricity to operate tube-wells. 
The electricity is to be supplied for 8 to 9 
hours but it is neither supplied fully nor 
dUring fixed hours. Consequently, the 
tube-wells cannot operate as a result of 
which we are not able to save even that 
crop which could hav& otherwise been 
saved 

There IS scarcity of drinking water. 
There are two hundred such villages where 
there is no source of drinking water due to 
drought The Hand-pumps should be 
Installed there immediately and for this 
purpose rcpees twenty lakhs should be 
made available immediately. I think it is not 
a big amount. Therefore, it should be pro-
vid1d immediately for installation of hand-
pumps there 

I would like to say one thing more. Fifty 
tube-wells have been instaliAd in my con-
stituency With the help of the World Bank. I 
requested many times that out of these 50 
tubewells. 25 should be installed at Afzal-
garh, a tehsil in my constituency' where 
there is acute Crisis of water. But those 
tube-wells were not installed there 
because deep boring rigs were needed to 
instal them and I was told that there are 
only tour deep boring rigs and these are 
being operated in the constituency of 
some Minister. As a result, instead of instal-
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ling these 25 tuhe-weIts there, these were 
lnataIed at other places where the crisis of w'" was not 80 grave. There is very 
aevere crtsIs of water in.Afzalgarh. There-
fore. t want that water should be provideo 
there Immediately. 

ReIlfJf operations should be started 
Immediately in Bijnor. The food for {vorl< 
programme should be implemented there. 
Immediate arrangements should be made 
for health care and for the supply of fodder 
for the attle. 

In the end, I express thanks to all of you. 
Mr. Chairman, I am also thankful to you 
for allowing me to speak for a little mere 
time than what was allotted. 

1LOOtn. 

(Englishj 

SHRI V.S. KRISHNA IYER (Bangalore 
South): Madam, Chairman, every year and 
in almost every session, we discuss about 
the drought situation. It is merety being 
touched over. But this year, this cannot be 
allowed to be merely touched over. The 
Government must come out with a plan of 
action. 

We are really sorry that he hone Minister, 
who is a vey experienced person. is not 
giving a trutt picture of the seriousness of 
the drought situation in the country. This 
drought has been unprecedented. Millions 
of people have been affected by this 
drought. Out of 25 States, nearly 13 States 
and 2 Union territories are affected by this 
drought. I am very sorry to say that the 
Government of India-ever since I have 
become a Member I have been 
ob8erving-is not kind and does not r68-
1188 the seriousness of the situation of the 
drought-affected States. You see the way 
in which they give the financial assistance. 
Do you know that the assistance given by 
the Central Government to the States has 
been only token? I wiD give two or three 
inatances. For example. Andhra Pradesh 
had sought an assistance of As. 953 crores 
in 1185-88 and the actual assistance given . 

Indo-SrI Lanka Agree. 
was only As. 63.09 crores. Karnataka had 
asked for an aSsistance of As. 587.93 
crores and the actual assistance given was 
As. 62.46 crores only. Maharashtra sought 
an assistance of As. 664.37 crores and the 
actual "assistance given was As. 85.68 
crores. 

, MR. CHAIRMAN: You please continue 
next time. 

18.02"" 

DISCUSSION ON PRIME MINISTER'S 
STATEMENT ON 30.7.1987 RE. INDO-
SRI LANKA AGREEMENT TO ESTAB-
LISH PEACE AND NORMALCY IN SRI 

LANKA 

[English] 

SHRI K.P. UNNIKRfSHNAN (Badag-
arLj: For the last few days the Government 
controlled media. the Doorclal'shan and 
the All India Radio. has been trying to whip 
up a climate of euphoria over the recently 
concluded Indo-Sri Lanka Agreement or 
Rajiv-Jayawardene Agreement 8t' it is 
called. 

1&.03 hrs 

[SHRI VAKKOM PuRUSHOTHAMAN in 
the Chair] 

The Prime Minister himself has not been 
found wanting. He has himself been 1ead-
ing the cheer-boys brigade-a refreshing 
change for a statesman or an astounding 
performance by a Primo Minister giving 
the impression or rather his own verdict. 
which ought to have come much later from 
our experience or from historians, that it is 
an agreement of the century. a great land-
mark, a great triumph of his conduct of our 
foreign policy and in defence of nur 
national interests' I deeply regret that I 
cannot agree with him in I\is verdict on 
himseH or his historic achievement. He 
was angry with the opposition that we did 
not join the chorus of approval when he 
entered the House the other day soon after 
the assault on him-unfortunate as it was-
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and made the statement in this House, if I • remember correctlY, on 31st of July. He 
even refused to meet the opposition lead-
ers who wanted to congratulate him on his 
miraculous escape-an assault which we 
considered as a slap on the face of India. 
But I regret to say that he could not appre-
ciate our gesture or possibly it even 
offended him, so I find from his letter to me 
today. Since it has offended him I would on 
my own-I do· not know whether others 
would share it with me-withdraw this ges-
ture with retrospective effect. He wants us 
to joff, the cheerboys over this agreement. 
Doesn't he? That is what it me8lls. May I 
tell him that it is just not possible. 

Indo-Sri Lanka Agreement or Rajiv 
Jayawardene Agreement cannot be 
approached either in a casual or a cavalier 
manner in which he has approached this 
ql(estion for the past several months or the 
way he approaches other problems as 
well. It is as though he has produced a 
treaty out of a conjurer's bag. Yet another 
accord from this Messiah of Accords. For a 
change, this one is international in context. 
For weeks and months we had called Jaye-
wardene, may I remind my friends .... 

(Interruptions) 

PROF. P.J. KURIEN (Idukki): Are you 
opposing the Accord? 

PROF. MADHU DANDAVATE: He has 
the right to say. You must not join the 
orchestra every time. 

SHRt K.P. UNNIKRISHNAN: My dear 
Pr<?f. Kurien, you have some patience. 

PROF. P.J. KURIEN: Sir, he is dOing it all 
alone. It is not orchestra. 

SHRI K.P. UNNIKRISHNAN: I don't 
yield. For weeks, or even months, we had 
called Jayewardene-I do not want to 
name any of these; they are all on the 
•• Expunged as ordered by the Chair 

recOrd-··on the Tamil ethnic minori~ of 
Sri Lanka, our own blood brethren just 
across. We reacted sharply to the situation 
naturally, not because It was a new prob-
lem which had suddenly dawned on us, 
but the struggle of Tamils which struck 
a chord deep within our hearts-it 
e'ltered a decisive and crucial phase and 
the crisis in Sri Lanka itself is almost a point 
of catharsis, as in a Greek tra9edy. There-
fore, I thought that was the basis of mission 
of mercy, as we called it-didn't we1-
which undoubtedly violated certain well-
laid acknowleqged norms of international 
law. But in spite of it. we supported it 
because of the compelling logic of 
events-Sri Lanka, where an ethnic minor-
ity were being fleeced and bled white, 
almost out of extinction. Who perpetrated 
this crime? Jayewardene, of course. Here 
was a leader of Sinhala chauvinism, propo-
nent of a military solution-I can quote any 
number of statements and I quote even a 
statement of 6th August, after the Accord,' 
in a minute or two-which in effect meant 
genocide of this Tamil ethnic minority in Sri 
Lanka, and continuing assault on human 
rights, one who violated U.N. Convention 
on Human Rights, of which India is a signa-
tory, so is Sri Lanka. ThiS was the picture of 
Jayewardene that we had. I ** 

Now this ** has overnight ·been con-
verted ink> a prophet of brotherhood, a 
great statesman, or at least a vegetarian 
tiger. That is what our Prime Minister 
would like us to believe. What has hap-
pened to effect this metamorphosis 1 A 
change of heart? Not a trace of it. On sixth 
August, while broadcasting from Sri 
Lanka. he made two or three important 
points-in Sinhala broadcast for which 
English translations are available I pre-
sume: it must be with the Ministry of exter-
nal Affairs-when he called it a 1emporary 
arrangement'. He said, Illf Indian army 
comes and helps us, why are you 
bothered 1" This is what he says in his 
broadcast on sixth. He says, "And as for 
referendum in the Eastem Provinces, we 
will win .t. I will convass fo it." That IS the 

------------------
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worth of that treaty, not even wofth the 
paper on which it was signed on 31'st. Was 
it signed on good faith by the Prime Minis-
ter of India? I presume it was signed on 
good faith. Was that the intention of the 
prime Minister of India, one of .the signato-
ries, that another signatory says, 'Don't 
worry ~about these provisiont. They are 
only on paper. I am not referring to how 
Northern provinces and Eastern provinces 
would be linked in the Constitutional 
package. When referendum comes, we 
shall win it, we shall fake it. After all. 
Gevemment of India had also agreed in 
their great wisdom to include not only 
Batticoloa but also Amparai deliberately to 
fak~ the referendum. 

Even on December 19 package. 

SHRI P. KOLANDAIVELU (Gobichetti-
palayam): Referendum can be postponed. 

SHAI K.P. UNNIKRISHNAN: Yes. I will 
come to that. Where was Amparai ? There 
was no Amparai on December 19th. Who 
brought Amparai? Sinhale majority who 
live in Batticoloa and Tnncomale-it is con-
figuration of eastern province. Who 
brought it? Didn't you know? 

Therefore, Shri Jayewardene is full of 
faith. He says why are you bothered of 
Indian presence or presence of Indian 
Army. He says soonafter the Job is done i.e. 
after ease and put out of pale of trouble 
they will be sent back and we should not 
get divided. Sinhale people should not get 
divided. What IS Significant is that he con-
tinues to speak in the same language a 
week after thp Accord has been signed. 
Now we should have presumed because 
we have taken certain positions, I shall 
come to that later. 

For the last forty years position was 
taken by Pandit Jawaharlal Nehru, Shri Lal 
Bahadur Shastri, Smt. Indira Gandhi, Shri 
Morarji 08sai. Government of India had 
taken certain positions. It is my charge to-
day that the Prime Minister under his 
reglme, those POSition have been violated, 
promises have been violated. That is my 

charge to-day and not merely that-we 
have accepted for ourselves certain prece-
dents liJ<e referendum which we have 
rejected outright as a means for self deter-
mination in Jammu and Kashmir. We 
said-Jammu and Kashmir is an integral 
part of this country and you do not use 
referendum ¥ a device. the device to seek 
even a political solution. That has been our 
case in the United Nations and throughout 
the world-no question of referendum. We 
refused to accept referendum in a sover-
eign State within a nation. There is no 
question of accepting the principle or mak-
ing it applicable elsewhere. What is this 
conduct of foreign policy? I am amazed. 
There is no precedent for such conduct 
anywhere. In a way, may be the Prime Min-
ister was right that there is no parallel to 
this treaty or accord or agreement, what-
e .. 'er you call It Not even . 

(Interruptions) 

SHRI K.P. UNNIKRISHNAN: I do not 
yietti. Better listen. 

MR CHAIRMAN: Prof. Kurien, he is not 
Yielding. 

( Interruptions) 

MR. CHAIRMAN: Order, order. You 
address the Chair. 

SHRI K.P. UNNIKRISHNAN: I should 
have thought that we would have con-
sulted the principal party to this Agree-
ment, the leaders of the Tamil ethnic 
minority and particularly Shri Prabhakaran 
who was confined to a hotel suite in 
Ashoka Hotel. People were denied entry to 
meet him. He was kept as a prisoner. That 
is my charge. I am speaking from personal 
experience. I wanted to see him. I tele-
phoned. The security did not allow anyone 
to see him. Here is what he says-not very 
edifying-the Hindu I presume. you can 
accept its bonafides. That is from Ple 
speech made in Jaffna by Shri Prabhal(a... 
ran whom you accept as undisputed 
leader of the Eelam movement. I quote 
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~ou are aware that this agreement 
concluded suddenly and with great 
haste and speed between India and 
Sri Lanka without consulting our 
people and without consulting us 
and our peoples representatives. is 
being implemented with expedition 
and urgency. Until ~ went to Delhi. I 
did not know anything about this 
Agreement. Saying that the Prime 
Minister decided to see me. they 
invited me and took me to Delhi. The 
Agreement was shown after I went 
there. 

"There were several complications 
and several question marks in it and I 
pointed it out. Accordingly. it was 
made emphatically clear to the 
Indian Government that we were 
unable to accept this agreement." 

This agreement is. he says, primarily 
concerned with the India-Sri lanka rela-
tions and again' am not quoting the who\8 
thing. He says: 

"it is an attempt to bring Sri Lanka 
into Indian sphere of influence and 
nothing more." 

I shall come to the other part later. Thus it 
is an agreement which was imposed, an 
imposed agreement between the vital 
parties and an agreement which gives a 
decisive advantage and leverage to Sin-
haIa chaIN 'nlsts nr ~t least to the group led 
by President Jayawardene. Now. what was 
the dispute, Sir? How did we view it fev the 
last 40 years ? It is worthwhile having a look 
at it briefly. Indian independence gave 
impetus to the entire region towards 
freedom and nationhood. We knew and we 
were aware of complexity of our nation .. 
hood as well as that of our neighbourhood. 
,... ethnic clversities had threatened to 
divide the new born nation 1n a general 
__ ... whole of South AlIa, but It was 
... acute In SrI Lanka in a I8nId becauae 
...... smatter country. But we wiIhad 

them well ..... apart from being our 
neighbour. we had a share of common 
heritage with the Tamils of Sri Lanka. They 
were our brothAln with a shared heritage. 
values. of culture, of food, or at least of the 
people of Tamil Nadu. In effect, they W8t'8 
our blood brothenl. The Sinhaia people 
were also the torch bearers of the Buddhist 
stream of Indian thought which has 
brought them close to us. But here was • 
new nation. a new political nation and our 
small Island netghbour. Pandit Jawaharlal 
Nehru understood the problem, its sensi-
tive parameters, also possibly its explosive 
possibilities. The Indian Ocean at that time 
was yet to emerge as a zone of contention 
or a possible theatre of war. So, patiently 
we built up our link with Sri Lanka. We told 
them about this problem of Tamils-and 
mind you there are two problems, parallel 
problems. one of those of Sri Lanka Tamils 
who they claim Sri Lanka belongs to or 
those who have been the original inhabi-
tants of Sri Lanka-the Tamil speaking Sri 
Lankan citizens, and the others are those 
who had migrated from India during the 
last 150 years or 80 when the tea 
plantations ware opened up In Sri Lanka-
Tamits of Indian regions. There was 
another dimension to the problem. I ahall 
come to that. And that is why we said that 
this is essentially your prot;Iem as far as we 
are concerned, we are aware and we have 
our ties with the Tamils; we shall lend our 
good offices and we shall not allow them to 
be ill-treated. It has wider problem of 
security which concerns. But, nothing 
more and nothing less. That did not mean 
at any point of time I would contend today 
that till two weeks ago we would enter their 
sphere ourselves and enter into this "'nd of 
wonderful Accord for which a lot is being 
claimed today, not excluding the Nobel 
prize sought by obliging Us Congreasmen! 
This is exactly the problem. Therefore, we 
said, we said even when the ethnic 
violence eacaIated a few years ago. more 
precisely in 1981 and 1983 and earlier at 
the time of Strlmao Shastri Pact, later right 
through we said that we IhoukI not 
Interfere. 

We wanted political 1OIution. It is not 
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tAat we are rumlng away. We W8I'8 
inWeated-not merely interested but 
actively tnterelted-in a political IOtIJtion 
Md In promotlngly. We could also be 
actively involved In the proceaa of healing, 
If healing was possible, in the process of 
getting them together. But nothing mora 
and nothing less. Therefore, the context of 
the sensitive problem which confronted 
has to be understood. 

In the Srimavo Agreement, about which 
there were great misgivings-as Mr. 
Kolandaivelu would bear me out today-in 
1964, we promised to take about 5,75,000 
Stateless Tamils as our citizens. And we 
did our t.ast. We took them. But Sri Lanka 
did not keep up their promise of granted 
citizenship to Tamils of Indian origin as 
agreed to in the past and their percentage 
and proportion. I do not remember, 
perhaps it was 1981 when Mr. MGR led a 
delegation an all-Party delegation from 
Tamil Nadu when this question came up 
again. Soon after that, I had the privilege of 
discussing this with Shrimati Indira Gandhi 
and she said, "There is no question of 
taking one more". I remember her words, 
"Not are more". Now, , am tOld. you have 
agreed to take 200 thousand people 00 
you know what is the language used In this 
Treaty? It is wonderful. It is 200 thousands 
of Indian citizens. I quote Clause 2.16 (d) of 
the Agreement. 

~ Government of India will 
expedite repatriation from Sri Lanka 
of Indian citizens to India who are 
resident there ... II 

Who are these Indian citizens? Answering 
question in this very House last year, they 
said, there were no Indian citizens in Sri 
Lanka of this magnitude. From where did 
Mr. Rajiv Gandhi and Mr. Jayawardene-
out of a hat-produce 200 thousand Indian 
citIza1s in Sri lanka? Who were these 
Indian citizens? Clause 2.16 (d) is 
wonderful. 

"The Government of Indial will 
expedite repatriation from Sri lanka 
of Indian citizens to India who are 

resident there, concurrently with the 
repatriation of Sri Lankan refugees 
from Tamil Nadu." 

They are put on a part. People who have 
been driven out, the citizens of Sri Lanka 
who have been driven out in an attempted 
genocide and who have been forced to 
migrate to Tamil Nadu, India, have been 
put on a par with people who have been 
there for 150 years, their families and 
successors. In the Assam Accord you say 
all those who cross beyond the date-in 
1971-must be given citizenship. They 
should be treated as Indian citizens. But 
these are people who have been there for 
150 years or so and we have signed this 
international treaty. Sri Lanka was duty-
bound to give citizenship to these people, 
that is, as far as the Stateless people are 
concerned, which is the most crucial of 
these problems. That ;s how ~ Treaty 
approaches. 

And the general statement is in Clause 
2.14: 

"The Government of India will 
under-write and guarant ee the 
resolutions. and cooperate in the 
implementation of these proposals. 

"2.15 These proposals are condi-
tional to an acceptance of proposals 
negotiated from 4.5. 1986 to 19.12.1986 ':' 

The onus is put on the Government of 
India, not on the Govemment of Sri Lanka. 
Clause 2.15 further says: 

~ proposals are also condi-
tional to the Government of India 
cooperating directty with the Govern 
ment of Sri lanka in their implemen-
tation." 

~ain in Clause 2.16 it Is said: 

"The8e proposals are also c0ndi-
tional to the Govemment of India 
taking the follwing actions ... : 
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(a) India will take all necessary stepF 
to ensure that Indian territory is not 
used for activities prejudiciaL .. " 

That is, the militants, those who have 
taken refuge and sanctuary and those who 
share the common perspective, common 
background and common culture would 
be driven out. tn response to what? How 
mUC.l is made out of the security parame-
ters of this treaty and the great achieve-
ments. Achievement is nowhere in this 
accord, it is in the letter exchanged. 
Accord, it is in the letters exchanged. 
comalee's ROrt facilities. The agreement as 
in the Bofors continues with Americans; a 
valid agreement between Sri Lankan 
Government and Am~rican companies 
continue to operate and Mr. Jayawardene 

lhas been clever, his Government has been 
clever, it is put nowhere in this treaty. That 
is in a letter of President Jayawardene to 
the Prime Minister of India. 

I do not want to take much of your time. 
But I want to say something on the consti-
tutional package which is the most impor-
tant thing. As t referred to earlier about the 
Eastern province, where are the guaran-
tees built in this agreement? I do not know. 
Now you have compelled the Tamil Eelam 
militant movement to lay down arms and 
as Mr. Prabhakaran has said. I do not want 
to quote again. To repeat this is what he 
said: "we accept your word. You are 
responsible now. It is not our responsibil-
ity. It is your responsibility at least for the 
time being. We shall lay down arms:' But 
what do you get in return. Can anybody 
tell me that there has been a political solu-
tion to this problem, in this agreement? 
First referendum to which· Jayawar-
dene referred, which I quoted a little while 
ago, that is the main thing, the referendum. 

Nobody knows what provincial councils 
will be. their size or ambit their powers and 
so on and Mr. Jayawardene now talks in an 
interview to some foreign news papers 
"they have Union Territories in India. If Don't 

they? Not States. They have Union Terri-
tories. He has found out an analogy with 
the ptovisions of Indian Constitl'tion. He 
says "By Province what do I mean? Pro-
vince means a territory demarcated. 
Nothing else." 

These are the ominous references which 
have come across. Where is the talk of 
autonomy? Leave alone autonomy, what 
are the constituenfpowers ? Out of the pro-
posed constitutional arrangements, where 
is it in this agreement? What is its value 
then? 

Therefore, I would say that I do not know 
what kind of security it is what are the 
guarantees on constitutional set up and 
whether it will be honoured and who will 
honour it. in the Indian counter or in the Sri 
Lanka counter and tt)e most mischievous 
part of it is, as I have pointed out, while 
bringing Amparai into the situation it is 
nowhere there in December 19 proposals, 
by bringing in Sinhala majority into the 
Eastern province for the purposed of a fake 
referendum which is already accepted. It is 
also a question of who would vote in this 
referendum after accepting the composi-
tion of the province after the SinAala colon-
isation. There has been the demand of the 
Tamil Movement that these should not be 
regarded as residents of this province 
anowed, those who have colonised subse-
quently should not be and they do not 
belong to that place. There should be a 
residential qualification. Now not only they 
would vote, Amparai would also vote. to 
keep Batticaloa and Trincomalee also off 
the Tamil territory. This is the achievement 
of this Accord. 

Therefore, this constitutional package 
envisaged in this treaty is not merely weak 
but it is non-existent. There is hardly any-
thing of gain that the Tamil Movement, the 
Eelam movement which has been strug-
gling for the last so many years, paying 
with their blood sweat and tears paying 
with their life anc! facing the genocide 
bravely, to get. They have today been 'ftt 
down by India. That is my deep regret and 
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shame. Therefore, Sir, I am sorry, I cannot 
join, as I said earlier, in the accolades and 
in...the great cheer that accompanies this 
-great accord', 'accord of the century' if you 
like and all that I would like to say is to warn 
you of its implications-its implications on 
our security, its implications for conduct of 
our forei1gn policy and acceptance of cer-
tain basic norms as enshrined in this treaty 
which would be dangerous for our national 
interest not only in relation to Sri Lanka, 
but, as I said, in relation to Pakistan and in 
relation to our vital national interests. 

SHAI DINESH SINGH (Pratapgarh): Mr. 
Chairman, Sir, I have great regard for my 
friend Mr. Unnikrishnan ... (/nterruptions) 
But I do not know in what spirit he was 
speaking this afternoon and what really 
possessed him ... 

( Interruptions) 

AN HON. MEMBER: He is under 
obsession. 

SHAt DINESH SINGH: He did accuse 
the Prime Minister of wanting to 6e a cheer 
Leader ... (lnt9rruptions) He can be a good 
cheer Leader. But, that was not our inten-
tion. He even made light of the attack on 
the Prime Minister in which we could have 
had very serious consequences. It was 
providence that saved him and we are glad 
that he is unharmed and he is with us. If he 
(Mr. Unnikrishnan) thinks that it was some 
kind of an acting .... 

SHRI K.P. UNNIKRISHNAN: No, I have 
never said that. On the contrary, I said' "we 
rushed .. He did not want to see us Here IS 

the reply For your benefit, I can read It 

(Interruptions) 

MR. CHAIRMAN: No. Not now, please. 
You could have done it earlier. 

SHRI K.P. UNNIKAISHNAN: I did not 
want to .. .It is worthwhile, I will have it 
published. 

(InterruptIons) 

PROF. MADHU DANDAVATE: There is 
nothing defamatory. 

(Interruptions) 

AN HON. MEMBER: Don't publish any-
thing else. 

(Interruptions) 

SHRI DINESH SINGH: 1 think it is your 
neighbourhood that probably changed 
your attitude this afternoon. 

Sir, let us look at the objective of this 
Agreement. Mr. Unnikrishnan spoke in a 
manner in which we were some kind of an 
occupying power which had to decide the 
fate of the people in Sri Lanka and there it 
was incumbent on us to create certain con-
ditions, force certain conditions on the 
Govtrnment of Sri Lanka to conform to 
certain ways of thinking that we may have 
thought to be the best. We, in this region, in 
South Asia, are all beset with problems of 
minorities, of linguistic, ethnic groups and 
we have to find our own solutions. We can-
not impose solutions. These are not 
transferable. What we can do in India, we 
cannot do in Sri Lanka. What they can do 
in Sri Lanka perhaps we cannot do it in 
some other country. That is their domestic 
affair. They have to decide. Our objective 
in this Agreement was to he1p preserve the 
unity and integrity of Sri Lanka. We did not 
wish to see a kind of civil war building up in 
Sri Lanka which might destroy its unity 
and integrity. It was our objective to see 
that the violence and the ensuing genocide 
came to an end. We wanted peace to be 
resfored in which the different parties in Sri 
Lanka could decide their future by them-
selves, not by Indian dominance. ,twas our 
objective to enable the Tamil ethnic minor-
ity in Sri Lanka to live in peace, preserving 
their cultural and linguistic identity. What 
we have to see is whether these have been 
fulfilled, and I make bold to say tt-3t these 
have been fulfilled, that peace has been 
restored, that the rights of the ethnic 
minority. the Tamils in Sri Lanka, have 
been guaranteed in the Agreement, that 
the unity and the integrity of Sri Lanka has 
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been preserved. In addition, South Asia 
has been recognised as a region in which 
the regional affairs will be decided by the 
countries of this region and not by outside 
powers. 

Look at the course of events in Sri Lanka. 
I would not wish to go in any detail and 
take up the time of the House because it is 
well known to the House. There was a 
move in Sri lanka to find a solution 
between the majority Sinhalese communi-
ty and the minority Tamil community. This 
could not be settl&d peacefully and vio-
lence was resorted to. Sri Lanka saw four 
years of bitter violence and then Sri Lanka 
asked India to assist in finding a solution. It 
is not a small matter that a country seeks 
the cooperation of another country to 
solve a domestic affair. It can be done only 
when there is confidence in the impartiafity 
and the judgment of that country that one 
approaches. If you wish some dispute to 
be settled, if you wish to find a mediator or 
even if you wish to find somebody to lend 
his good offices, then you must have confi-
dence in him Both sides must have confi-
dence. I think. it is a matter of great honour 
to India, to Prime Minister Shri Rajiv 
Gandhi. that the Government of Sri Lanka 
and President Jayewardene reposed faith 
in him just as much as the Tamil leaders 
who were under attack. 

In these four years, the Government of 
Sri Lanka tried every possible way to find a 
solution, a military solution. They sought 
assistance from outside, they brought in 
people to train their commandos, they 
brought in military equipment, they 
brought in intelligence groups and they 
got military trainers from one of the coun-
tries of this region. And yet, it was not pos-
sible to find the military solution. They had 
to come to India, and President Jayewar-
dene has made it quite clp.~r that he not 
only sought the assistance of these pe0-
ple but also of the major powers in Europe 
and In North America and then he was told 
that he had to go to India. It was India that 
could find a solution. It is not a small mat-

ter. I think, it Is a "natterto be proud of. That 
is why we call it, ,he Agreement of the 
Century'. (Interruptions) I ask my friend, 
Mr. Unnikrishnan, to give me an example 
of another Agreement brought by a coun~. 
try in which a peaceful solution has 
emerged in this manner. Mr. Unnikrishnan, 
as others in the media, has tried to find 
loopholes in the Agreement. Anti I could 
add many more loopholes to their list of 
loopholes. It reminds me of a story, Mr. 
Chairman. In the 1957 election, Pandit 
Jawaharlal Nehru used to tell a story. He 
said, 'you take a glass. Half fill it with water 
and show it to your friend, ask him how 
much water there is". Those that would say 
it is half full, they take a positive line. Those 
that will say half empty is what we have 
from Unnikrishnan. 

PROF. MADHU DANDAVATE: But the 
fact is both are right. 

SHRI S. JAIPAL REDDY (Mahabub-
nagar): There are two sides of every coin. 

SHRI DINESH SINGH: We have never 
claimed that this Agreement like any other 
agreement is perfect. This is more difficult 
because it is an Agreement between two 
sovereign nations dealing with the internal 
affairs of one of them. Therefore. lot of 
caution had to be exercised so that people 
in Sri Lanka did not feel that a solution had 
been imposed on them. It had to be an 
Agreement in whicb the people of Sri 
Lanka would have felt that they would have 
arrived at an agreement by themselves if it 
had been possible. And it was India that 
made this possible. 

Mr. Unnikrishnan referred to certain 
harsh words said about President Jaye-
wardene in the media and elsewhere in this 
country. In the heat of the moment. Sir. 
when one feels that certain violence is tak-
ing place. large numbers of refugees are 
coming BV ·ay from there. then cen&in 
harsh words are at times used. 'But they are 
not for permanent application. We have 
record of countries in Europe having 
war for many years ano then they 
sat down together and found peace. There. 
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fore, I do not see any contradiction in it. 
When an action is wrong, we say it is 
wrong, when it is right we say it is right. If a 
person has taken one wrong action should 
we for ever say that he takes wrong action 
and should we for ever condemn him? I 
don't think that. That is not part of human 
nature. 

Mr. Unnikrishnan has expressed great 
doubts about ascertaining of the wishes of 
the people in the Eastern provinces. As he 
would see from the Agreement, we have 
tried to ensure that the referendum will be 
fair and impartial. That the Indian Election 
Commission would be associated with 
theirs. 

SHRI K.P. UNNIKRISHNAN: As 
observers. 

SHRI DINESH SINGH: But Mr. Unnik-
rishnan will appreciate that we cannot con-
dL'ct the elections there. 

SHRt K.P UNNIKRtSHNAN: You can 
do everything. 

SHAI DINESH SINGH: It IS a sovereign 
country, we can only observe. 

(InterruptIOflS) 

PROF. MADHU DANDAVATE Let us 
conduct our own elections 

SHAI DINESH SINGH' I do not th,nk Mr 
Madhu Dandavate could have any objec-
tion to our election system Otherwise he 
would not have been here. Sir 

(Interrupt'on~ ) 

PROF. MADHU DANDAVATE: Thank 
you for small mercies 

SHAI DINESH SINGH: You are 
welcome. 

Mr. Unnikrishnan also took some objeC-
tion to why certain things were mentioned 
in the exchange of letters. As I said earlier, 
he might have been influenced by his 

neighbour; but otherwise he would have 
realised that it is quite customary in inter-
national agreements to have some por-
tions as part of the agreement and some 
portions in exchange of letters which is an 
essential·part of the agreement because it 
says that 'I agree to this'. This is what an 
agreement means. 

Beyond this I would like the House to 
bear in mind i~at this IS the first time when 
th~re has been a universal recognition of 
India's pre-er.linent situation on the sub-
continent and a recognition that India 
would discharge its obligations honestly 
and in cooperation with others. 

(Interruptions) 

[Translation] 

(Interruptions) 

Choubeyji has some worry about this 
agreement Now he is in a fix as to which 
side he should extend his support. First, he 
viSited Sri Lanka and thereafter Tamil 
Nadu. Now, he is in a fix as to whom he 
should gIve his support. 

SHRI RANA VIR SINGH (Kaisarganj): 
This IS the main reason behind Chou bey-
JI S worry. 

(Interruptions) 
SHAI DINESH SINGH: He is in an 

embarasstng position. whether he should 
support the people of Bengal or should 
support Tamilians. 

[English 1 

Anyhow SIr, Mr. Unnikrishnan took 
objection to certain references made by 
the parliamentarians in the United States 
and the Untted Kingdom in which they had 
recommended the nalnes of Shri Rajiv 
Gandhi and Shri Jayawardene for the 
Nobel peace prize I should have thought 
that as an Indian he would have been 
proud that people In other countries had 
thought It right that thIS was an occaslor. 
when a peace prize should be given to 
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these leaders ... ( Inrerruptions ) ... It is my 
hope that Mi. unnikrishnan and friends sit-
ting next to him would lend their voice to 
the same suggestion which has been made 
in other countries. Thank you. 

SHRI G.G. SWELL (Shillong) : Mr. 
Chairman. 

SHRI S. JAIPAL REDDY: All the big 
guns are fielded Siri Bofors guns are being 
fielded! 

SHRI G G. SWELL: I am not a Bofors 
gun. 

PROF. MADHU DANDAVATE: He is not 
a Bofors gun: so he does not know the 
secret! 

SHRI G.G. SWELL. Mr. Unnikrishnan 
knows, the leaders of the opposition know 
very well that I maintain a good line of 
communication with them and that I hoid 
them in very great respect fot the hard 
work, for the knowledge. I don't doubt their 
patriotism and to a certain extent for their 
articulation. I have only felt that a good 
opposition, good leaders in the opposition 
are a spice for the deliberations in this 
House. 

But today I must say that Mr. Unnikrish-
nan's anger, prejudice or frustration, wha-
tever it be, has run away with him. I tried 
my level best to detect anything positive in 
what he was trying to say j must say that I 
have 'lot been able to discover anything 
positive. I am also at a loss to understand 
whether he was in favour of the bloodshed. 
civil war and the killings that had been 
going on in Sri Lanka to go on for ever! 

I think. Sir. that ever since the days when 
Jawahar Lal Nehru adumuberated the con-
cept of Panchsheel to the world, which has 
stood its ground till today I and eversince 
the hey days when the diplomacy of this 
nation. the sincenty. th2 wisdom of this 
nation and to some extent the armed for-

ces of this nation had mid-wifed the 
oppressed people of Bangladesh into free-
dom and sovereignty in the world this is 
one of the greatest foreign policy achieve-
ments that this country has ever made. 

Now we have to look at thr: facts. What 
has happened? Sri Lanka has been 
bathing in blood. Innocent people were 
being massacred. Some kind of a geno-
cide was taking place there. Destruction 
was taking place there. All that has come to 
an ~nd. All that has stopped until today as a 
result of this Accord 

I will agree with what Mr. Dinesh Singh 
said, the way of looking at things. If your 
way of looking at things is that the glass IS 

always half empty that is different. Nothing 
in this world is perfect. But until today the 
fighting. the blood-shed, the killings of 
innocent people in Sri Lanka has stopped. 
There is peace in Sri Lanka as a result of 
thiS Accord 

We have to say with all sincerity 
whether thiS has been a good thing or a 
bad thing I cannot quite understand what 
Mr. Unnlkrishnan was trying to say-
whether the stopping of the killings and 
bloodshed in Sri Lanka has been a good 
thing or a bad thing. 

SOME HaN MEMBERS: He was 
confused. 

SHRI G.G. SWELL: I wish and I know 
that he has had a little look at the world 
press Almost the press of every country in· 
the world, cutting across ideological 
lines-whether East or West -have wel-
comed this agreement &S a positive 
achievement It IS a sad thing that whatever 
cntical thing. whatever pessimistic fore-
cast has been made about this agreement 
has been sounded here inside this country 
than outside. We have to take note of these 
things 

SJr, I think It has been in keeping with the 
great tradition. in keeping with Panchsheel 
and in keeping with "'e foreign policy deci-
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sions of this country that we want our' 
neighbours to live In peace and freedom 

We want them to enJoy their soverelgrty 
and terntorlal mtegnty Wherever we can 
help to do that we shall do that 

Sir any perso'1 will admIt It that Sri 
Lanka was on the verge of a split, that the 
Sri Lan kan Arm~1 was not able to control 
the situation that a military solution of the 
problem of the Tamils In northern Sri 
Lanka and eastern Sn Lankd was 110t Pc.s-
Sible There could be only cne solution and 
that would have been the diVISIon of Sri 
Lanka It IS the Intel ventlon of the Pnme 
Minister of the Government of India that 
has stopped that Therefore we can clatm 
thiS c,redtt that India has securred the sov-
t9retgnty and the terntonal Integnty of Sri 
Lanka ThiS IS the message which has to be 
conveyed and which has to be understood 
and which has to be received 

Sir the fact IS that we live In thiS regional 
part of the world and our neighbours 
should feel safp and assured that India IS a 
great nation that !hey have nothing to fear 
from India that they can receive the 
utmost of goodWill the utmost of coopera-
tion from India to safpQudrd their :::,over-
elgnty their terntorJdl Integnty and tnelr 
fr~dom 

What has happened Ir Srr Lanka today IS 
a message to tt;e rest of the nations around 
us I hope the message has reached Bh u-
tan The Bhutan press has bee-, very POSI-
tive The message has reached 
Bangladesh The Bangladesh press has 
been very posItIve and very receptive The 
message has reached other countnes In 
t"e neighbourhood I Wish that rhe mes~ 
sage also to some extent has reached 
Pakistan Of course Pakistan has ItS own 
pre-occupations at the moment But I hope 
that some day Pakistan also will under-
stand that the best bet for them IS to trust 
'ndla and to cooperate With India We do 
hope that the accord Will stIck 

Arms are belflg surrendered Wp expect 
that en a few days all the arms With thp 

mIlitants would nave been surrendered 
The Sn Lankan army has beer sent back to 
the barracks or they have been sent to the 
other parts of Sri La"ka There IS no more 
confrontatIon Things are moving In a POSI-
tIve direction 

We would like from thiS House to 
congratulate PreSident Jayewardene for 
hiS courage for hiS WIsdom and far-
Sightedness We know the personal nsk 
that he has taken We know the OPPOSition 
he IS faCing Within hIS country and I do not 
think It nght to make much of what he 
might have said on the spur of the mornent 
We all say many things on the spur of the 
moment ThiS IS not a part of conscIOus 
action We nave to judge the person b~ 
what he has done at a c,ruclaJ t,me I would 
lIke If It were pOSSible that we send a 
unanimous c')ngratulatlor and aoodwllI to 
Preslde'lt Jayewardene tnat "'e would 
succeed In what he IS trylrg to do 

17.00 hrs. 

Sir I know my tIme IS limIted but I would 
like als~ Mr Unilkr'shnan aflG my friends 
In the OPPOSItion to conSider the national 
Interest of India If my nelghoour S ~ouse IS 
on fire It IS a danger to my own nouse I 
cannot afford to "ave my neighbour s 
house on ftre and trerefore to ensure my 
own safety It IS my duty to go dnd to help In 

all pOSSible ways I can to out out the fire In 
my neighbour shouse 

Things '1appenmg In Sri Lanka In the 
last 34 or 5 years have definitely posed a 
danger to InOla Foreign forces we know 
very well that In thel r desperation the 
Government of Srt Lanka had have to call 
on the assIstance of foreign organisations 
of certain elements of the special aIr servi-
ces of Great Bntal n and the services of 
intelligence organtsatlons like MOSSAD 
and Sh,nbet whIch by no stretch of Imagi-
nation are frtendly towards India We know 
the struggle the great power struggle for 
strategic advantage an thIS part of the 
world We know th~ eXistence of the cen-
tral command We know the meaning of 
Diego ( rCla and everything else 
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We know that the United States in Amer-
ica had acquired 1600 acress of land for 
the broadcast service for the Voice' of 
America. For a broadcasti ng station you 
do not require more than 2,3 or 10 acres of 
land. Why do you need 1600 acres of land. 
And all the intelligence indicate that these 
are not just broadcasting services, they are 
there to set up other stations, listening 
posts, monitoring posts. to guide the 
movement of the submarInE' Ir the Indian 
ocean and this part of the 'Nul d That is 
why they need so much of s~ 'ace 

Mr. Unnikrishnan has been talking about 
some kind of an ag reement between the 
Governments of Sri Lanka and United 
States of America over the Bay or Trinco-
malee. So, we have to understand what this 
Trincomalee base IS. I think this is one of 
the best natural harbours in the whole 
world. It is naturally protected harbour. 
Even today it can receive ships of about 
30,000 tonnes. With the little deepening, it 
can receive ships of double size. In addi-
tion to all that there is a legacy which the 
British Government has left in the form of 
99 fuel storage tanks with a capacity of 
12,000 tonnes per tank. It means even 
today easily 120,000 tonnes of fuel can be 
stored in Trincomalee at any given time. 

Now, Sir, what is this agreement? Mr. 
Unnikrishnan made a point of the fact that 
these things have not been mentioned in 
the agreement itself. Well, as my friend Mr 
Dinesh Singh has said. it is part of the 
exchange of letters between our Pnme 
Minister and President Jayawardene. And 
if you look at the dates of the letter, the date 
of the letter of our Prime Minister seeking 
clarifications and confirmation from Presi-
dent Jayewardene it wa5 July 29 The reply 
from President Jayawardene was also on 
the same date 

It was only after the clarification of these 
things that tne agreement was Signed on 
that particular day. It is not an after-
thought. It is not an addition It is very 

much a part of the agreement. And what 
does it say? It says: 

"~rincomalee or any other ports 
in Sri Lanka will not be made 
available for military use by any 
country in a manner prejudicial to 
India's interest." 

So, it is done by one stroke of the pen. 

It would be a very great prize for the 
United States of America or for any other 
superpower to have a base in Trincomalee. 
We know what the Subic Bay Base in the 
Philippines means to the United States of 
America. We know what the Clark Air Base 
in Phillippines means to America. We can 
very well imagine that Trincomalee Bay 
has greater value as a base for America, in 
this part oi the world, at this time. when the 
gravity of the world situation is shifting 
more to the East and the Far East. So, the 
importance of Trincomalee Bay could eas-
ily be understood. And Trincomalee in the 
hands of the United States of America will 
be a dagger right into the heart of India. 
Well, by this agreement now, nothing can 
be done in Trincomalee without the knowl-
edge of India. 

More than that, the work of restoring and 
operating the Tnncomalee Oil Tank 
Firm-of those 9£ tanks ... 

SHAI K.P. UNNIKAISHNAN: 100 tanks. 

SHRI G.G. SWELL: Thank you very 
much. If you add one more, you reinforce 
by argument all the more. 

The work of restoring and operating the 
Trincomalee Oil Tank Firm will be under-
taken by a joint venture between India and 
Sri Lanka. Sri Lanka cannot do it alone. 

SHRI K.P UNNIKRISHNAN' Prof. 
Swell, would you Yield for a minute? Now, 
there IS an agreement between Sn Lanka 
and a Coastal Corporation called the Ore-
lieum, which is still valid. It has not been 
cancelled and they have no intention of 
cancelling it. You please get from the 
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External Affairs Minister, the post-treaty 
broadcast and various interview!. he has 
given to the European newspapers. 

SHAI G.G. SWELL: I suppose this agree-
ment between soverign Sri Lanka and sov-
ereign India will have an effect. if not an 
overruling effect, on it. 

PROF. N.G. RANGA (Guntur) : It should 
have. If it does not, we should strive for it. 
We should nat jibe at the agreement. 

PROF. MADHU DANDAVATE: Shri 
Tiwari has assured that it would be 
superceded. 

SHRI G.G. SWELL: It will be. In any 
case, America cannot do a thing in Trinco-
malee without the kn~wledge or consent 
of India and Sri Lanka. Is this not safe-
guarding the national interest? Do we 
have a point of quarrel over this? I am 
really pained. I do not understand this 
because I respect Shri Unnikrishnan for 
his intelligence and knowledge. One day I 
happened to go to his house and I did not 
know whether it was a book shop or his 
house, because his house was littered with 
books. 

PROF. MADHU DANDAVAiE: That is 
because he is not properly organised at 
home. 

SHRI G.G. SWELL: I tt,ought. if the man 
could read all those books, he is not a man, 
he is a superman. 

SHAI K.P. UNNIKRISHNAN: Thank 
you. 

SHRI G.G. SWELL: Therefore. I do not 
understand his saying all these things. The 
same thing is abcut the broadcasting sta-
tions. The agreem~nts with Sri Lanka will 
see to it that all foreign agencies in Sri 
Lanka will be withdrawn. I say it is a great 
thing. Yes, of course, it is an unusual agree-
ment in a way because the quarrel was 
between the two factions in Sri lanka. But 
it is also a fact that the people in Sri Lanka 
were not able to decide thigs for them-

selves. They were going down hill. There-
fore it is to the everlasting credit of India 
that it has helped to save Sri Lanka and to 
bring about understanding and to set the 
process for healing. Let us look into the 
future. We have to look into the future with 
optimism. If I decide that I am defeated-I 
may be defeated from the beginning-I will 
be doing no good. I will never be able to 
any good. Why should we run down every-
thing? We may have differences internally. 
It is only natural. But, I think the nation 
requires that we must rise above our party 
differences or our personal differences 
and acclaim something that is good. 

SHRI S. JAIPAL REDDY (Mahbub-
nagar): Mr. Deputy Speaker, Sir, today, 
apart from my senior colleague Mr. Unnik-
rishnan, I had the o!,portunity of listening 
to two of the most articulate spokesmen of 
the ruling party. They sounded like ardent 
advocate of the Accord. But I must say in 
fairness to them that even they felt that 
glass of Accord is only half full. If that is so, 
they will not be able to reconcile this pro-
position of half glass with the praise they 
heaped on the Accord. 

A.s we all know, this tiny and beautiful 
island of Ceylon-Sri Lanka-has been 
bleeding for the last thirtyone years, result-
ing in the death of about 16,000 people. 
Since 1983, this civil strife has been on the 
increase resulting in the death of more 
than 6,000 people. Any effort made to 
bring such hostilities to a halt is always 
welcome. One is not deploring the effort 
that has been made. One is only trying to 
analyse the results of the efforts. My friend 
Mr. Unnikrishnan drew the attention of the 
House to the various loopholes in the 
Accord from the viewpoint of Tamil breth-
ern who fought for three decades and from 
the viewpoint of our nation as a whole. 

It is also significant to note that this 
Accord has met with enormous and violent 
resistance from the Sinha!ese themselves. 

I do not know how can one wish away or 
conjure away the violent opposition of an 
extremist organization known as JVP, and 
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the Sri Lanka freedom Party led by Shri-
mati Bandaranaike herself I do not know 
how we can ignore or disregard the open 
dissent by none other than the Prime Min-
ister of Sri Lanka. 

SHRI ABDUL GHAFOOA (Siwan): He 
has changed his attitude; he has fallen in 
line. 

SHRI S JAIPAL REDDY: But he boycot-
ted the visit of our Prime Mlniste (Inter-
ruptions) In tact. I am In line' I am only 
giving expression to "y misgi "lOgs. 

PROF. MADHU DANDAVATE Their 
boycott is different from our boycott 

SHRI S JAIPAL REDDY: We cannot 
also turn a blind eye to the vehement oppo-
sition of the Buddhi3t monks who are just 
now on the warpath. 

The whole nation c::>ndemned the das-
tardly attack on OLlr Pnme Minister. Con-
demnablt as it was, it has its own message 
I want Parltament and our friends In the 
ruling party to note thiS. We have been, of 
course in the last two years. very good at 
concluding Accords. We have set up a new 
record of Accords. 

AN. HON. MEMBER. ThiS IS an 
agreement. 

SHAt S JAIPAL REDDY. But we also 
know how each Accord has turned out to 
be an flpple of discord. (Interruptions) 

They were referring to the praIse heaped 
on our Prime Minister and PreSident Jaye-
wardene from such unlikely quarters as 
the U.S. Congress. Jus~ now, if ~ heard him 
aright, Prof. Swell was waxing eloquent 
about the terrible losses inflicted on the 
strategic B~terests of the United States by 
this Accord If that were so, why dId t~e 
U.S. Congrt:ss run ir)~-J such raptures, as to 
recom(!"'~nd the N')~ Prize for Peace to 
our Printe Minsster" H('w IS it? 

I would like someone to throw light. I am 
relatively a new Member. (Interruptions) I 
would certainly welcome somebody's 
effort to illumine the dark patches in my 
mind. (Interruptions) When these people 
talk of Nobel Peace Prize ... (lnterruptions) 

PROF K.K. TEWARY (Buxar): It is an 
Impenetrable darkness. 

SHRI S JAIPAL REDDY. I know that the 
mind of Mr Tewary is opaque I cannot 
penetrate it. 

When our friends have so ecstatically 
referred to the suggestion aT Nobel Peace 
Prize. I have beer) reminded of a very 
.. mp1easant award of Nobel Peace Prize 
In the Middle East, Henry KISSinger 
arranged for a sl~llar peace pnze (for the 
PreSIdent of Egypt, the late lamented Mr 
Sadat and the former Prime Minister of 
Israel. Mr Be91O-1 do not know who 
Therefore. I mIght tell them. In the words of 
Shakespeare "Comparisons are odiOUS," 

SHRI ABDUL GHAFOOR Have you 
aske .. d Tewary JI" 

SHRI SOMNATH CHATTERJEE They 
will ask 'vVho was Shakespeare?' 

PROF MADHU DANDAVATE Even 
Snakespeare had consulted hIm 

SHRI S JAIPAL ~EDDY I consulted 
Bradley who IS more referred to than 
Shakespeare. 

Let me come to the agreement 

Mr Unnlkrtshnan made the Point that the 
Amperai District was not Included under 
December 19 proposal I would like the 
government to enlighten us as to how the 
Inclusion of thIS District, which IS domi-
nated by Sinhalese majority would help 
our Tamil fnends? Ou; P"Ime Minister has 
a lot of faSCination for tin Ie-bound target~. 
Similar targets w~re flx~ in connection 
with Pur,jab problem. Now time fixed for 
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referendum in Sri Lctnka is 31st December, 
1988, but the President Jayawardene can 
Postpone it unilaterally on his own discre-
tion; this date of referendum is almost 
indefinite. At the moment this Accord has 
certainly brought peace to the i&land; to 
that extent. I welcome the Accord But that 
should not blind us to the ma[1Y unpredIc-
table difficulties the Accord bristles with. 

Our Indian forces are there now in Sri 
Lanka. They have conducted themselves 
with great restraint, effectiveness and dis-
tinction. But then we must see how they 
are perceived and how thelf role IS per-
ceIved by the Sinhalese. It IS a very Impor-
tant aspect. Shrimatl Bandarenaike, who 
has been a great fnend of our country, 
referred to Indian army a5 an occupation 
army. I do not know whether our fnends 
saw the news item in the teiegraph. (Inter-
ruptlons) Ali of us cannot manage to be In 
the ruling party all the tlO1e 

PROF. MADHU DANDAVATE Howcan 
both SIdes be In the ruling party? 
(Interruptions) 

SHRI S JAIPAL REDDY I am refen tng 
to the perceptIon of the People belonging 
to a particular section In Sn LanKa (Inter-
ruptlons) I am told that on the 7th of 
August our army was stoned In Tnncoma-
lee May I know from the Mlnlst:" of Exter-
nal Affairs whether It IS a fact that our 
Indian peace keeping force was stoned oy 
Sinhalese mob on 7th August? If It IS true. It 
IS true. it IS a very dlsturbl'1g indication 

I heard Shn Dlnesh SlnghJI and Prof 
Swell dwell at length on the Implicit achlevp-
ments of thiS Accord In the area of foreign 
policy Well. they have no doubt referred to 
certain understanding We reached with 
President Jayawardene In regard to stra-
tegic Sn Lanka Port of Tnncomale. In 

reaard tQ.use or non-use of foreign military 
~J8rsonnel In Sn Lanka and tn regard to 
non-use of Sri Lanka broadcastmg servi-
ces by outside powers for mllttary pur-
poses But as has been pomted out. thiS 
understanding was reached more in the 

form of a letter, nay only in the form of 
leaers. 

A question was put both to our Prime 
Minister Shri Rajl'l Gandhi and President 
Jayawardene at Colombo as to whether 
these letters had the same status as the 
Accord itself Both of them maintrtined 
studied but significant silence. So, I would 
like the External Affairs Minister to 
enlighten us as to the status and the effec-
tive:ness of these letters. 

Mr. K K. Tewary has just now pro-
pounded a new doctrine. 

PROF. K. K. TEWARY: I have not spoken 
at all 

SHRI S. JAIPAL REDDY' Mr Tewary 
has blatr for novelty. 

MR DEPUTY-SPEAKER Do not brtng 
hiS name. Then afterwards you will have to 
reply and a controversy may be there. Do 
not unnecessarily do so. 

SHRI K.P. UNNIKRISHNAN. He is 
appreciating today. 

SHRI S JAIPAL REDDY' I am not nam-
In9 him (InterruptIons) He said theat these 
letters exchanged between President 
Jayawardene and our Prime Mlntster RaJI\ 
Gandhi automatically supersede all other 
accords concluded between the Govern-
ment of Sri Lanka and other Governments 
In the world I 

AN HON MEMBER How? 

SHRI S. JAIPAL REDDY. Well, I am not 
among those who under-estimate the 
expertise or the super-specialisation 
achieved by Shn K K Tewary In the area of 
foreign polley. 

AN HON MEMBER He is ~n interna-
tIonal lawyer 

SHRI S JAIPAL REDDY I have not 
been able to understand thiS t- oint at all 
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As for our Tamil friends, I am really 
thankful to them because of 'the magnifi-
cent manner in which they responded to 
the Accord in spite of deep reservations. 

Mr. Prabhakaran, who helped us a great 
deal in the last two weeks had this to say at 
a public meeting at Jaffns: 

.. We have no way other than 
cooperation with this Indian 
endeavour. Let us offer them this 
opportunity. However, I do not 
think that as 8 result of this Agree-
ment there will be a permanent 
solution to the problem of the 
Tamils. Time is not very far off 
when the monstrous Sinhalese 
racism will devour this agree-
ment. I have unrelenting faith in 
the proposition that only a separ-
ate State of Tamil Eelam can offer 
a permanent solution of the prob-
lem of Tamil Eelam. Let me make 
it clear to you here beyond the 
shadow of a doubt, that I will con-
tinue to fight for the objective of 
attaining Tamil Eelam; the form 
of struggle may change, but the 
objecti"e or the goal of our 
struggle is not going to change. If 
our cause is to triumph it is vitally 
necessary that the whole-hearted 
totally unified support of you, our 
people, should always be with us. 

Circumstances may arise for the Libera-
tion Tigers of Tamil Eelam to take part in 
the interim administration or to contest 
eJections, keeping in view the interests of 
the people of Tamil Eelam. But I shall 
firmly declare here that under no circum-
stances" please note here-

"at no point of time willi contest 
elections or accept the office of 
Chief Minister." 

This shows with what serious reserva-
tions our Tamil friends have accepted this 
Accord. I arr' sun~ that we wilt face prob-

lems in course of time. Now our Indian 
forces are there. I do not know how long 
they will have to be there. I do not see how 
our Indian Peace keeping force can quit 
Sri Lanka atlesst before eighteen months if 
the referendum is held on time. If the refer-
endum is not held, our forces will never be 
able to quit the place. So, it is not as though 
we are proposed to the Accord. But some of 
the misgivings that have been provoked by 
the accord need to be allayed and I there-
fore look forward to the reply of the 
Minister. 

SHRI B. R. BHAGAT (Arrah): Mr. Dep-
uty Speaker Sir, I think the House will 
agree atleast on this day that this India Sri 
Lanka accord brings to an end a tragic 
chapter in Sri Lanka's recent history and 
marks the beginning of a new chapter in 
India Sri Lanka relations. The House has 
been seized of this matter since July '83 
and I remember on all occasions, the 
House has displayed a unique sense of 
urgency, solidarity, and unanimity on- this 
question. 

The Government right from the begin-
ning emphasised two or three basic princi-
ples in this question that this is a political 
problem and has to be solved politically. 
Whenever the Sri Lanka Government took 
recourse to the military solution, resulting 
in violence, conflict ana loss of life, the 
House expressed great concern and anger 
every time and chided the Government for 
not being effective in dealing with the 
situation. Many Members on the other side 
and on this side also were unanimous on 
this aspect that the situation as it is unfold-
ing in Sri Lanka is becoming a security 
problem to India. In the north, in the west 
and others. we are faced with deteriorating 
security environment. A Member said that 
even from the sea in the south, the security 
environment is deteriorating because we 
have all kinds of people coming over. We 
have the Mossad, we have SAS. we have 
PakistaniS, we have all kinds of intelligence 
people, military people and all these were 
trying to meddle into Sri Lanka's internal 
affairs taking advantage of a very difficult 
internal conflict which is taking place. The 
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House expressed a desire that we must 
secure our security. This agreement is one 
of the boldest agreement and the two 
leaders-Prime Minister Shri Rajiv Gandhi 
and President Jayawardene have shown 
exemplary courage in implementing. Only 
the other day, the House and the whole 
country heaved a Sigh of relief at the provi-
dential Jscape of the Prime Minister Shri 
Rajiv Gandhi. We know the fact that how 
much terrifiC. pressure and danger Presi-
dent Jayawardene is facing after signing 
this agreement. Does it not show the cour-
age of conviction? 

So far as we are concerned, it is an hour 
of triumph for basic principles. Satyameva 
Jayathe. President Jayawardene says that 
this is the triumph of non violence and 
truth of mahatma Gandhi's teachings. 
Should we not take it as a glJide at this hour 
when our objective is being realised? Now 
what has happened is that we wanted the 
ethnic Tamil problem to be solved; their 
legitimate aspirations to be realised. Today 
justice has been done as a result of this 
agreement to the ethnic Sri Lankan Tamils. 
There is a proposal for devolution. You 
know the enormous time that was spent on 
various propsals and the last one was 
December 19 proposal which our Minister 
carried to Sri Lanka. There was the ques-
tion of linkage. Now the northern province 
and the eastern province will be one admi-
nistrative unit. They will have the Chief 
Minister, the Governor. More than that. 
Tamil has been recognised as one of the 
national languages. And all the aspirations 
which you can catalogue. all the demands 
of the Tamil have been realised. That has 
created a major problem for Mr. Jayawar-
dene. There were differences in his own 
party, in his own Government. The leading 
opposition party. The Sri Lankan Freedom 
Party led by Shrimati Bhandaranaike, the 
JVP and other terrorist groups are up in 
arms. These difficulties are there before 
Mr. Jayawardene. I think. the first thing we 
~hould do is that thi!= House must express 
its great support to President Jayawardene 
In his courageous step in bringing about 
this accord. We have already given our sup-
port to our Prime Minister. The whole 

House has given it. The two leaders have 
achieved a momentous agreement. 

Its impact is far and wide. I was rather 
disappointed at the reaction of my very 
experienced colleage, Shri Unnikrishnan. 
But for his benefit I would like to say that he 
may be aware of the reaction ;n our own 
press, but I would like to hurriedly go 
through the reaction in the world press. 
Except one country in our neighbourhood, 
the entire world press has praised him, 
firstly for his bringing peace to Sri Lanka, 
secondly for the basic principles underly-
ing in it, the principles on non-alignment, 
the principles of reasor.ableness in arriving 
at an agreement. Also some countries' 
presses have admired the very principled 
relationship by a big country like India for 
the restraint it has shown the concern it 
has shown for the unity of Sri Lanka. 

India has been made under the i:lgree-
ment the guarantor for the implementation 
of the agreement. So we are involved. The 
Parliament. The Government and the pe0-
ple of this country are involved in guraran-
teeing the implementation of this 
agreement. 

Coming to the reaction of various 
presses in the world. the "New Nation" of 
Bangladesh has termed the agreement as 
a measure of statesmanshiJ:( of the two 
leaders. The "Sangbad" described it as a 
strong attac'< against imperialist conspi-
racy to create instability in the region. "Oai-
nik Desh" says that every right thinking 
person would' welcome the solution of the 
strife. "Dainik Patrika" says that the agree-
ment had been welcomed worldwide and 
that it had enhanced the image of both 
President Jayawardene and Prime Minis-
ter Rajiv Gandhi. 

It is no wonder that the demana has 
come from the Members of the US Con-
gress and the British Members of Parlia-
ment for a ioint conferment of the Nobel 
Peace Prize on both the leaders. Nepal 
says tbat the Agreement was designed to 
end violence and the Nepalese Govern-
ment sincerely hopes that the objectives of 
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the Agreement will be achieved. Bhutan 
says, "The end of four-year ethnic conflict 
would be success." 

Then come to the Arab world. Saudi Ara-
bia has described the Sinhalese outcry 
against the accord as "illogical", that is, 
they have criticised the outcry against this 
in Sri Lanka itself among the Sinhalese 
section The Egyptian Gazette has said that 
it will set an example for settling ethnic 
disputes elsewhere. The Accord 'I:iII set an 
example. AI Ahram, the well-known paper 
says, that the Agreement has taken a prac-
tical step towards ending the blood bath in 
Sri lanka and establishing peace there. 
Similarly, in Kuwait, the Kuwait Times has 
said that in human endeavour what should 
be seen on the positive side is the faith. 

Then come to the Western Europe. In 
U.K., the Financial Times has welcomed it. 
The Guardian says, "Those of goodwill 
everywhere will show and hope that the 
agreement-between Mr. Gandhi and Pres-
ident Jayawardene--can be made to stick." 
The Scotsman says, "The accord does 
offer a real chance of peace in Sri Lanka. II 
Similarly, the Glasgow Herald says, "The 
main factor suggesting that the Indian-Sri 
Lankan Agreement respecting the Tamils 
is roughly right." 

In Soviet Union, the Pravda says, "The 
Agreement will finally bring peace to Sri 
Lanka and specially to its Tamil populated 
regions." 

In America, as you know, President Rea-
gan has welcomed it. The Washington 
Post in its editorial has said that the Accord 
will bring Sri Lanka the respite it deserved. 
Similarly, in latin America, in Peru, the La 
Republica in its editorial says, "-."his would 
be the first time in which a conflict of a 
religious nature is solved so easily." In San-
tiago, the paper says that it will bring to an 
end the violent conflict between Tamils 
and Sinhalese. 

So, Sir, I took the liberty of quoting all 

:.,is to show to tne hon. Members who have 
expressed their doubts or criticisms abollt 
this Agreement, that the whole world has 
welcomed it. It has been said that it is the 
triumph of the basic prinCiples of Indian 
revolution. It is not only that. It is also the 
Indian civilisation. If you go back, our rela-
tions between Sri Lanka and India are not 
only a relationship between two neigh-
bours - a good neighbourly relation - but it 
is a relation of heart and mind. After all, the 
people who are t~ere .. some of them had 
gonff some 2,500 years ago, led by king 
Vijaya from Bihar. Now they are these Sil)-
halese, the Buddhists, and a few hundred 
years ago the Tamils went. But they are all 
stock of the same Indian people .... 
(Interruptions ). 

SHRI K. P. UNNIKRISHNAN: Sir, this is 
the whole trouble of gross mis-
understanding of Sri Lankan history. The 
Tamils are the original inhabitants and the 
people under king Vijaya came much later, 
and he is confusing them with the Tamils 
who went 150 years ago after the planta-
tions were opened up. l1lese are two 
separate categories of Tamils. That is the 
crux of the problem. 

SHRI B. R. BHAGAT: He has missed the 
point I think. What he is saying is correct. .. 
(Interruptions). Will you hear me? The 
point I am making is that the people of Sri 
Lanka are the same stock of the people of 
India. They have different languages. They 
are multilinguals. They have a different lan-
guage, different religion, and the Accord 
registers the triumph of the basic Indian 
approach. This is a point I am making. 

SHRI S. JAIPAL REDDY: Did you mean 
to say that the Indians extended their 
forum to Sri Lanka? 

SHRI B.R. BHAGAT: I mean to say what 
I have said. So, in this agreement we have a 
structure, $I frame work for a durable solu-
tion to Sri Lanka's ethnic problem. The 
agreement meets the basic aspirations 
which emanated from the Tamil struggle 
and which reverberated in the various 
meetings and the debates here in this 
House namely-
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1. the desire to be recognised as a 
distinct ethnic entity; 

2. political autonomy for managing 
their political future; 

3. an appropriate devolution of 
governmental power to meet this 

~ objective, the recognition of the 
N'Jrthern and Eastern Provinces 
of Sri Lanka as areas of historical 
habitation of the Tamils. 

These two provinces constitute 
1/3rd area of Sri Lanka. 

4. the acknowledgelT!ent and desig-
nation of Tamil as an official lan-
guage of the Democratic 
Socialist Republic of Sri Lanka. 

These were the demands that were coming 
up in the House. Now they have been rea-
lised, instead of accepting, acclaiming it, 
welcoming it. Now the doubting Tho-
mases are raising all kinds of doubts whe-
reas the doubts do not exist. 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): They are called by dif-
ferent names - S/Shri Jaipal and Unnik-
rishnan, etc. 

SHAt B. A. BHAGAT: 'am sorry to say, 
he says referendum is not in our interest to 
take recourse to. I think he is a very keen 
student of political science. How does he 
get this idea that referendum is not very 
desirable? It is a democratic norm. 

SHAI K. P. UNNIKAISHNAN: Would you 
accept it as a device for all disputed areas? 

SHRI B.A. BHAGAT: I will not in the case 
of all disputed areas. That is why I am 
saying. 

SHRI K. P. UNNIKRISHNAN: Let us not 
talk about it loudly. 

SHRI B. R. BHAGAT: Do not mis\ead the 
House. I am sorry. Do not try to create 8 
deception. In Kashmir it is not. In Kashmir 

you know about the right of self determina-
tion-it is an imperialist ploy to use referen-
dum to break away Kashmir from India. 
Our pOSition is - Kashmir has been an inte-
gral part of India. The people of Kashmir 
have expressed nat once but several times 
their right of self determination through 
free and fair election. So, that is the 
question .. 

SHRI K. P. UNNIKRISHNAN: They are 
not integral part of Sri Lanka. 

SHRI B. R. BHAGAT: We have taken 
resort to referendum. What happened in 
Goa? Now Goa is a State. But earlier when 
it was decided whether it should be a 
Union Territory or a part of Maharashtra, 
how was it decided? It was decided 
through a referendum. 

PROF. MADHU DANDAVATE:Thatwas 
an opinion poll. 

SHAI B. A. BHAGAT: You call it opinion 
poll. 

Similarty President Jayewardene has 
said it is not only this, he goes further. He is 
confident enough to say that even other 
provinces - the Central Province, the South 
Province or other provinces, -if they want to 
joint, they can join. If they want to later on 
separate, they can separate ...... So, there is 
nothing basically wrong about it. The 
question of bringing in reference to Kash-
mir is very very wrong, I may say so. If you 
permit me to use this the analogy is wrong 
and it should not have been brought to 
this. 

Finally, it has been said why the Agree-
ment or the Accord regarding the security. 
aspects has been put tnrough a letter. Sh ri 
Unnikrishnan describes it as a private let-
ter. I do not know what a private letter ir 
between the two heads of the Govern-
ments. Shri Jaipal Reddy challenges it. I 
think Minister would answer it properly. 
But I can say you should not go by letter 
but by the spirit, substance. 

(Interruptions) 
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SHRI B. R. BHAGAT: Do not be in 8 
hurry. What I say about regularly accorded 
agreements, agreements have been 
broken. Have they not been bmken in the 
past? 

SHRI K. P. UNNIKRISHNAN: There is 
no difference ..... (Inte"uptions) 

SHRI B. R. BHAGAT: If the two leaders, 
if the two countries, if the two Parliaments, 
if the two States, if it is an act of faith -
whether they can express it through a for-
mal agreement or through an exchange of 
letters as it has been done - on the question 

. of implementing it, there 1s no difference. 
The agreements had been broken in the 
past and tt\e letters of exchange have been 
broken in the past, but they have also been 
implemented and the pOint is that in this .... 

PROF. MADHU DANDAVATE: Don't 
weaken the Government of India's position. 

SHRI B. R. BH,o,GAT: I was saying about 
one point. I wanted to make the point 
regarding the security aspect of it. It has 
been said that this Agreement registers as 
a triumph on the basic principles of non-
alignment. Recently, there was a conflict 
about which you have expressed concern 
and because of the conflict, various forces 
were operating in Sri Lanka and they were 
trying to weak it away from non-alignment. 
This Accord registers the triumph of non-
alignment and thP. non-aligntnent cause has 
been strengthaned and the forces of non-
alignment have been very much streng-
thened as a result of this Accord. It is a vital 
interest to the country and India's vital 
security interest has been safeguarded. 

Some aoubts hav~ been expressed as to 
what will happen afterwards. There are 
some agreements you have quoted, some 
agreements Shri Jaipal Reddy quoted. But 
I think that if you see the first para of the 
letter which says ..... 

PROF. MAOHU DANDAVATE: You can 
lay it on the Table of the House. 

SHRI B. R. BHAGAT: You have said: 
what happen to the agreement and the ref-
erence to the exchange of letters? I would 
like to quote here the para -

"Your Excellency and myself will 
reach an early understanding 
about the relevance and employ-
ment of foreign military and intel-
ligence personnel with a view to 
ensuring that such presence will 
not prejudice India-Sri Lanka 
interests. n. 

So, it has been amply taken care of anti 
India's security is very well taken care of 
and I think like on all other occasions we 
must at least express our solidarity 
towards this Accord. Thank you. 

SHRI P. KOLANDAIVELU (Gobichetti-
palayam): Mr. Deputy-Speaker, Sir, as far 
as this Accord is concerned, we whole-
heartedly welcome and appreCiate for hav-
ing resolved the ethnic problem in Sri 
Lanka which was prevailing for more than 
20 years. Sir, by the swift initiative and 
action takAn by our Prime Minister, Shri 
Rajiv Gandhi and the hon. Chief Minister of 
Tamil Nadu, M.G.R., this Accord has been 
reached. Sir, after the Indo-Soviet Treaty, I 
find that this accord is the best one of this 
year and the best of the century and it is an 
historical Accord, Sir, so many Prime Mini-
ster tried to 8t!'ve the problem, but they 
failed. But here is the young Prime Minis-
ter, Shri Rajiv Gandhi who won the hearts 
of the 'people of Sri Lanka, found a solution 
and brought a settlement to the ethnic 
problem. 

Sir. first of all. I went to remind the han. 
Members in this House about one impor-
tant point. Why this ethnic problem was 
prevailing from 1956 onwards in Jaffna 
Peninsula, in the small island? 

Sir, actually after getting independence 
in Sri Lanka, Le. in 1948, right in the first 
year of independence, the then Ceylon 
Government enacted the Citizenship Act 
of 1948 which made one million plantation 
Tamils stateless. No.2. the next year, in 
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1949, the Ceyton Parliamentary Election 
(Amendment) Act made these plantation 
Tamils voteless as well. No.3, the Ceylon 
Parliament enacted the Official Language 
Act or the Sinhala Act in 1956 making Sin-
hala the only official language of the 
island. 

The ~mil violence rocked the island not 
only in 1977 or 1981 but also in 1956, 1958, 
1974, 1975, 1976, 1977, 1981,1983 and up 
to this date. No.4, Mrs. Bandaranaike 
passed this Standardisation Act in 1970, a 
system of educational reformation or 
segregation which demanded the Tamil stu-
dents to score more marks than that of 
their counterparts for admission into uni-
versities and colleges. 

The Tamil movement of the 1970s has 
become a historical product of this unjust 
measure. And the hero of this movement, 
of this L.T.T E. is Mr. Prabhakaran who 
rose to the status of hero now. Actually, he 
obliged and obeyed the terms of the agree-
ment and he has laid down the arms. Mr. 
Unnikrishnan was stating that Mr. Prab-
hakaran was under pressure and he was 
treated just like a political prisoner; he was 
kept in a private room and that is why, he 
has gone to the extent of laying down 
arms. Sir, I know, Mr. Prabhakaran person-
ally weU, More than Mr. Unnikrishnan, I 
know him well. I met Mr. Prabhakaran here 
in Delhi, Mr. Prabhakaran did not make 
anything of the statement that he was kept 
as a prisoner in any of the rooms either in 
Deihl or in Tamil Nadu. When such is the 
case. how our hon. Member Mr. Unnikrish-
nan has gone to the extent of saying that 
he was kept in a private room, he was not 
given a telephonic connection and he was 
altogether treated as a prisoner? 

Actually. Mr. Unnikrishnal'l wants to say 
that this Accord is not an Accord but a 
"discord", Do you mean to say like this? 
When you say this, I want to know from 
Prof. Madhu Dandavate because he was 
also a Minister here for Railways. When Mr. 
Morarji Desai was the Prime Minister here, 
the very same problem was prevailing in 
Jaffns Peninsula. Did he try to solve the 

problem? No. Mr. Morarj; Desai did not try 
to solve the problem because he was not at 
all interested in solving the problems. Alto-
gether they were saying, at that time, actu-
ally it was a Tamils' proble." and it was not 
an Indian problem. They were saying like 
that. But here is the Prime Minister who 
came forward for the Tamils in order to 
solve the problem and brought the Accord. 
It has to be welcomed by one and all. 

Even with regard to the Nobel prize, our 
hon. friends Mr. Jaipal Reddy and Mr. 
Unnikrishnan were criticising, why should 
we give Nobel prize to our Prime Minister, 
Shri Rajiv Gandhi and President Jayewar-
dene? Sir, all along we were saying ... 

SHRI S. JAIPAL REDDY: I want I\"r. 
MGR to be included in the list. 

SHRI P. KOLANDAIVELU: Yes, why 
don't we include Mr. MGR also for the 
award? (Interruptions) 

MR DEPUTY-SPEAKER' Order please. 

SHRI P KOLANDAIVELU: All along in 
this House, from 1985 upto this stage, for 
more than 9 times, we had discussion with 
regard to Sri Lanka problem. We were 
accusing Jayewardene. Why? When geno-
Cide was going on in the small island, when 
Tamils have been massacred and so many 
ladies have been raped and killed, we were 
accusing Jayewardene. But even in the 
hard-heart of Mr. Jayewardene, a soft 
corner is there and we have to welcome it 
and \ye have to appreciate Mr. Jayewar-
dene for haVing t-rought an amicable and 
hlStOrics. Accur'" 

Let me continue tomorrow. 

MR. DEPUTY-SPEAKER: You speak. 

SHRI S. JAIPAL REDDY: I think he can 
finish it today 

SHAt P. KOLANDAIVELU: Let me con-
tinu~ tomorro" .. 

SHAI S. JAIPAL REDDY: Let him fln'~1 
today 
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SHRj P. KOLANDAIVELU: No, no. I can-
not. I want two or three minutes more. 

PROF. MADHU DANDAVATE: He 
wants to speak in the presence of the 
Prime Minister! 

MR. DEPUTY-SPEAKER: Carry on. 

SHRI P. KOLANDAIVELU: At conside-
rable personal risk, this Accora nas been 
brought about. Here one cannot forget the 
attempt made by one sailor when actually 
the guard of honour was taking place and, 
at personal risk actually. this Accord has 
been brought about. Only a young Prime 
Minister can do it but not the old Prime 
Minister like Mr. Morarji Desai. 

PROF. MADHU DANDAVATE: Mr 
MorarJi fell down from that aircraft. Even 
then he just walked away. 

SHRI P. KOLANDAIVELU: I know. 

SHRI BIPIN PAL DAS (Tejpur): Mr. 
Morarji Desai did not fali down. It was the 
aircraft that crashed. 

SHRI P. KOLANDAIVELU: Had the 
Accord not been si.9ned, the ma9nitude of 
the disaster will be still worse and it opened 
actually a new opportunity for increased 
self-reliance, cooperation and security in 
our neighbourhood. This is very important. 
By this Accord. the Northern and Eastern 
portions of Sri Lanka where actually the 
Tamils are Hving have been merged now. 's 
it not an important event that has taken 
p'a~ by means of this agreement'? \t ,s 
very important. Even Tamils have been rec-
ognised by this agreement itself. So far. 
even the Ceylon Government have not rec-
ognised the Tamils but they have recog-
nised Tamils under this agreement. That 
has to be aPpreciated. 

SHRI BIPIN PAL DAS: Tamil Language 
atso. 

SHAI P. KOLANDAIVELU: I will speak 
tomorrow. 

MR. DEPUTY SPEAKER: Finish. We are 
having 193 also. There are other speakers 
tomorrow. Let him finish. You take even 
15-20 minutes and finish today. 

PROF. MADHU DANDAVATE: Tomor-
row there is an advantage. 

SHRI P. KOLANDAIVELU: I will con-
tinue tomorrow. 

SHRI BASUDEB ACHARIA (Bankura): 
You continue tomorrow. 

PROF. MADHU DANDAVATE: He has a 
strong desire to continue tomorrow. 

SHAt P. KOLANDAIVELU: Yes. I will 
continue tomorrow. 

MR. DEPUTY SPEAKER: You continue 
now. 

SHAI BASUDEB ACHARIA: There are 
no important subjects for discussion 
tomorrow. 

MR. DEPUTY SPEAKER: Please order. 

SHAI P. KOLANDAIVELU: Actually the 
independent and forthright role of India is 
the only factor which determined in com-
pelling Sri Lanka for a settlement. 

PROF. N. G. RANGA: Let us adjourn 
now. You can adjourn the House. 

SHRI P. R. KUMARAMANGALAM 
(Sa\em): Now we are tired. 

PROF. MADHU DANDAVATE: He 
strongly desires to continue tomorrow. 

MR. DEPUTY SPEAKER: There arE 
many other things for discussion 
tomorrow. 

SHRt BASUOEB ACHARIA: Adjou~ 
today. 

SHRI VASA NT SATHE:tKindlyadjourn. 
Adjourn it. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA OIKSHIT): 
Hon. Members prefer to continue tomor-
row. Yes. 

MR. DEPUTY-SPEAKER: The House is 
adjour~ed to reassemble tomorrow at 
11.00 AM. 

18.03,... 

The Lok Sabha then adjourned till 
Eleven oftheClock on Wednesday, 
August 12, 1987/Sravana 21, 1909 

(Saka). 
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